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LOK SABHA DEBATES .. . c 

LOK SABHA 

FPidflY, August 24, 1973/Bhadra 2, 
1895 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[lVIR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
Alleged frittering  away of Export 
Promotion Funds by Indian Cotton 

Mills Federation 

*421. SHRI JYOTIRMOY BOSU: 
Will the Mini.ster of COMMERCE 
be pleased to state: 

(a) whether it has been alleged 
fro;n a cerbin quarter that the In-
dian Cotton Mills Federation (ICMF) 
has been frittering away its export 
promotion funds in various ways 
which'hould not normally come 
under export promotion activities; 

(b) whether the ICMF has collect-
ed funds to the extent of Rs. 150-160 
crores but the actual disbursement 
by way of export incentives has not 
been more than Rs. 125 crores; 

(c) whether Government inquired 
into this allegation; and 

(d) if so, the findings thereof? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATIOPADHYAYA): 
(a) Government have seen the Press 
report in the Economic Times of 1st 
August, 1973 to this effect. 

(b) Amounts collected so far ;~ e 

been reported to be disbursed, except 
for a balance of Rs. 2.6 crores yet to 
be disbursed. 

1673 LS-I 

(c) The accounts relating to thiS 
part of the IC¥F's programmes are 
subject to Govt. audit. No other in-
quiry at this stage is contemplated. 

(d) Does not arise. 

SHRI JYOTIRMOY BOSU: Will 
the minister kindly tell us whether 
it is a f"ct that the estimated ~o e

tion from premium on foreign cottori 
has been about Rs. 150 to 160 crOTes 
. and the actual disbursements by ""y 
of incentives has not been more than 
Rs. 125 crores on the basis of an 
a verage of Rs. 25 crores per year? 

PROF. D. P. CHATTOPADHYAYA: 
No. Sir. 

SHRI JYOTIRMOY BOSU: May 
I know whether the Government has 
come across any complaint that funds 
mostly have been squandend ''':'Oy 
for the benefit of certain big :TIllI-

owners under the guise of special 
incentives, bulk dealing incentives, 
count-wise incentives, destination-
\vise in'centives, etc.? 

PROF. D. P. CHATTOPADHYAYA: 
We have received no allegation ex-
cept the one referred to in the press 
report in the Economic Times. 

SHru JYOTIRMOY BOSU: No, 
Sir. It says, 

"The ICMF has been trying to 
put pressure on the Government 
to allot additional funds for incen-
tive payment to the exporters. 
The ICMT has been earning about 
Rs. 40 lakhs on an average every 
year from interest accruement: 
They have been spending Rs. 20 
lakhs and 20 lakhs have been frit-
tered away." 

Will the minister give his reactions 
to it? 
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PROF. D. P. CHATTOPADHYAYA: 
The question was whether any other 
allegations have been received. 1 
said that except the press report no 
other allegation has been received. 
About the high figure I have already 
said "No". About squandering I 
have said "No". On the contrary, 1 
may add that there are certain Ciffi· 
ulti~  They are running short ot 
funds. 

MR. SPEAKER: He will be pleas-
ed only when you say "Yes"; not 
otherwise. 

"" ~ ~  ~ 'I'Rf ~m '1ft 
i ;~~~ t~m rni ; 

mit~ ~ I ~ r ~~ i 

~~ 'ffif f1r.r ~ ij; om: if ~~ l  

~ if CfiR');ri'f -.rn::cr 'In" ~ i lil l  

~ ~ i ~~~~i i l 

~ I flmr1 if <n+1".1" <rr; ~ ~ I ~  ~ 

~i i i ~ i ;~ 

~ ~ ifd l ~  ij; am ;;IT ~ 
.rN1 '1ft ~  ~ OfT ~  7 ~ 

'fl'T r ill~ il ~ « ...-rq ifi'iIt ~ ~ ~  

i i ~~ iw~~~  

ll ~ i i tl ~ ? ~ fcmr1 if ;;IT ~ 
m-f1r.r ~ ~ w flmft l!ifT ij; ~ if 
m'rn '1ft '1ft ~ f1r.r ~~ ~ 4T ~-~ 

~ ~ ? 

PROF. D. P. CHATTOPADHYAYA: 
The question of over-invoicing and 
under-invoicing is too general a 
question t<> be answered in thi<l par-
ticular u~ tion  About the other 
things in ] 972-73 the cash assistance 
provided to textile export included 
the government's contributions was 
only Rs. 7.75 crores. The figure re-
veals that gradually Government's 
contribution t~ the cash assistan-
Ce in this respect in decreas-
ing. In 1968-69 the ratio was 
2:1; now it i~ 3:1. Only one-third is 
contributed by the Government now 
whereas it used to be half. This was -

in the larger interest Of export pro--
motion and foreign exchange earning. 

"" ~ ~~ : ~ llT<f '1ft ~ 
~~~ h - nt rr~~~ I 

i ~ ~~n li ~ i ; ~ 

0l:I1'In: if ~~ 'I'Rf ~ ij; argcr ~ro 
~ r ~~ t i i rt~  if Slfd41f1lctl 
if ~ l ~ crT ~ ;f.fu?: m"cT 'fiT<::-
q'fur;r ij; fr<:T ;;IT ifi<f': ~ r  ~ 

;;mIT ~ ~ 'Ii"T ~ ~  l ~ ~ I  7 

~ 'fl'T ~~  n: ?r f.if ij; 
am \R '1ft ~  ~ W' JfI ~~~  

~ 'I\'T W<I1I4"ifim W ~ ? ~ '1f;;r 'In" 
r t~~~~~ 

:'rfctllt 'fiT 'fctTi'fT 'iffW':I 

PROF. D. P. CHATTOPADHYAYA: 
The information supplied is studied 
information. It is in the interest of-
export promotion. 

SHRI MADHU LIMAYE: It is a 
sellers' market. 

PROF. D. P. CHATTOPADHYAYA: 
No, it is not. 

Stift Competition faced by india'll 
Jute Goods in World Market due to 

Entry of Synthetics 

+ 
·423. SHRI SARJOO PANDEY: 

SHRI B. K. DASCHOW· 
DRURY: 

Will the Minister of COMMERCK-
be pleased to state: 

(a) whether Indian jute goods are' 
meetir;g with stift competition in 
world market owing to the entry ot. 
synthetics; and 

(b) if so, what steps are being-
taken to meet the challenge to India' 
jute exports from synthetics? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYAh 
(a) Yes, Sir. 
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(b) Export duty on carpet backing 
has already been reduced. Reduc. 
tion of duty on other items is under 
review. Elforts to step up research 
and development on cost reduction, 
improvement of performance levelS 
and evolution of new products . as 
well as improve yield of raw jute are 
under way. 

.si\' ~ qii : ~e  ;;ft, ~ 

1l'iilT ;;ft ~ '¥ iii W<Al it ~ ;rit ~ 
~ ~  it 'OfTiRT ~ ~ fl!; ~ ~ ~ 

i ~ ~~ i ~~ ? 

~omr~ili i irl ~ ~~  

rort t[T ~  ~ ? ~ i  m<'r iii m~ 
~ ~ iii -ll'l"'1'1'<: <tt f'f;<R m 
i ~m i~~~~  

PROF. D. P. CHATTOPADHYAYA: 
It is true that Indian jute goods have 
been facing for quite some time stiff 
competition in the face of synthetics,' 
particularly, in the Western world. 
But as regards the second question 
as to what extent the reduction of 
duty has influenced our exports, I 
might say that, as a result of this re-
duetion, as against an earlier average 
export of 10,000 tonnes per month of 
carpet backing, the exports have gone 
up to around 15,000 tonnes per 
month. 

.si\' ~ 'Iii: i ~ ~ 'fr l ;~ ~ 

mr.tT !l'f'<'Jfu 'liT ~ ~ ~ ~
~ iA ~ ~ 0IiITlf ~ ron I it 'OfTiRT 
~ ~ fl!; ~ ~ i i~  '3fT fu;Vf. 
WI; m<'r ~ m iii ~ if m W ~  

~ ~ fm ~i  'liT ~ imi  ~ ~ ~ ? 
~ m m 'tm' lffi'f am: '1m ~  

~ f'3fij' ~ "" if.T ~ f'fi'lfT orr ij'ij;, 
~ ~ ~l ;;r rr ~ iii f.r;m: if ~ ? 

PROF. D. ~ CHATTOPADHYAYA: 
The quantified picture of loss or 
gain' year-wise is very difficult to 

give because it varies depending upon 
other goods prevaiiing, prices the 
competitive items like synthetic goods 
abroad, and also depending upon our 
cost of production and duty thereon. 
So, about that part, we can say it in 
a very general way. About the 
other part, to improve the competi-
tiveness of the product in the world 
market, we are modernising our jute 
mills and we are also putting mere 
inputs in the field of research and 
development. 

SHRI B. K. DASCHOWDHURY: I 
find, there is an apparent contradic-
tiOn in the original reply of the hon. 
Minister and the reply given in: reply 
to a supplementary put by my hon. 
friend. In the original reply, in 
reply to part (a) of the Question, the 
hon. Minister says that Indian jute 
goods are meeting with stiff competi-
tion in world market and, subse-
quently, he says, after giving cer-
tain incentives and reducing the 
export duty on carpet backing, the 
exports have gone up. That simply 
.shows that whatever bogey be rai.!'ed 
regarding the question of stiff com-
petition in world market with jute 
goods, either raw jute or manufac· 
tured jute goods, as a matter of fact, 
it is not so. 

I would like to know from the hon. 
Minister whether it is a fact that 
while in 1967-68, India's total share 
in the world market of jute and jnte 
goods was to the' extent of 57 per 
cent, subsequently, it came down to· 
51 per cent and. in the last 2-3 years, 
it has gone up to 57 per cent. I would 
also like to know from the hon:. 
Minister what further steps, apart 
from the scheme of modernisation. 
the Government intend to take in 
order to maximise the exports of 
jute goods and whether the Govern-
ment will also consider to canalise 
exports in order to earn more foreign 
exchange. 

PROF. D. P. CHATTOPADHYAYA: 
Besides the measures that I have re-
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jerred to, before ·fpr increasing the 
~ompetiti ene  of our jute ~ood  
abroa4, we have also 4ecided that a 
'Cess would be imposed QD the in-
d1)stry. That will be a development 
'Cess and the funds that will be raised 
through this cess will' also be aug-
mented furthl:r by the Government's 
contribution. About the canalisation 
of' exports, at this stage, we are not 
. thinlcing of. 

SHRI BISWANARAYAN SHASTRI: 
May I know from the hon. Minister 
whether, in view of the fact that In-
dian jute goods are facing stiff com-
petition from the synthetic abro&.d, 
the Government will take steps for 
diversif.cfltion of prod~ tion  such as, 
fine variety of carpets and 'Jther 
thing, nnd will also find new export 
marke\;, apart from traditional 
market,? 

PROF. D. p. A A ~ A  

Whe'1 I spoke of modernisation of 
jute m;.ls, I had in view producing 
more light€r carpet backing whieh 
will 1)C more competitive with syn-
thetics. As regards the question 'of 
diversification, as I have already said, 
potentially it is there because moder· 
nisation reveals that out of jute fab-
rics, we can have it and We are 
looking into those aspects. 

SHRI INDRAJIT GUPTA: Compe-
tition from synthetics is nothing new 
,I wo!.::", like to know from the han. 
Minister whether it is not a fact that 
this problem has been aggravated in 
Iecent years, particularly in 1971, Iby 
the fact that, when the jute mills of 
Bangladesh were closed duriRg thai 
yiar, our jute mill-owners in this 
country used that opportunity to push 
up prices to unconscionable limits in 
order to earn quick profits and G.)V-
ernment did nothing to stop them. 
That led to further entry of !3YIlthe-
tics into the market at our expense. 
If that is so, then may I know ,frem 
him whether he considers it justified 
that these powerful jute mill-owners 
who are organized in the Indian Jute 
Mills Association should be given 

Q9'W !he ~t  nl ~ oW. of l1!ductiou 
~ eXJlq11. d~~e  but. also additiollll1 
Subsiqie$ which they, ar,e demanding. 
Wbatis the GOVer,nnient', view at 
tl).at matter'!' . .  . 

PROF. D.P. CHATTOPADHYAYA: 
It is a fact that the Bangladesh 
disturbance year was a very good 
year for the jute industry, but to 
what extent I cannot say in terms of 
arithmetic .. 

SHRI lNDRAJIT GUPTA: Do yoti 
not know the prices which were 
quoted in 1971? 'the carpet backing 
was sold at a prem~um of Rs. 1400 
per tonne. 

PROF. D. p. CHATTOPADHYAYA: 
I was orJy saying that I could not 
give it in terms of precise arithm('tic. 
I am coming to the second part of 
his question. 

The figures show that our cost at 
production of certain elements, the 
cost of primary carpet backing, for 
example, have remained in terms of 
price like this. It was 21 cents per sq. 
yacd in 1965; it has gone up to 23 cents 
in 1972. where-a.::: its cornpetiiinrs have 
brought down t;1-= cost of pro:iuction 
from 22 cents to 13 cents. So. the syn-
thetic'rival of our carpet backing "'as 
at a disadvantage of one cent more 
than the primary carpet backing in 
1966. But in 1970 it has an advantage 
of three cents. It is much less than the 
cost of production. Apart from other 
things, they have succee<hld in 
bringing down the cost of production 
whereas we have not. And in that 
context I haVe emphasized the neces-
sity of modernisation and bringing 
down the cost of production. 

SHRI INDRAJIT GUPTA: What 
about the second part, whether you 
consider it justified now to give them 
export duty reduction as well as the 
subsidy which they are demanding? 

PROF. D. p. CHATTOPADHYAYA! 
The question of subsidy is being rE-
lated to ljIlother question also, .!living 
fair price to the jute growers and the 
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fact that raw materials account for 
55 per cent of the total cost of pro-
duction of the finished goods. 

SHRI DlNESH CHANDRA GO-
SWAMI: May I know from the hon. 
Minister whether it is a fact that the 
bogey of competition of jute ,(oods 
is not new, it is being raised from in-
terested quarters from the time of 
British? But Hus bogey is more 
apparent than real because of the 
dearth of petroleum products, and 
synthetics are not in a position to 
compete with jute products provided 
Government is prepared to ration-
alise its policy regarding export of 
synthetics. 

~ D. P. CHATTOPADHYAYA: 
The bogey is not unjustified and un:-
real. It is very much real. I have 
quoted figures of carpet backing to 
show that our goods have become re-
latively more uncompetitive and the 
same will be borne out by the prices 
of hesSians. I can quote figures 
which will show that in 1966 the per 
sq. yard price was 14.1 cents and the 
competing good's price was 20 cents 
but in 1972 our"goods are priced at 
'22 'cents whereas theirs are priced 
at 14 cents. 'So we have lost compe-
tltivi!ness immensely. 

SHRI ~  BHATTACHARYYA: 
The hon. Minister said that the ex-
port duty has been reduced as a re-
sult of which, our exports have gone 
up to 15,000 toI'lnes from 10,000 ton-
nes. May I kn'Ow from the hon. 
Minister as to' what is the total 
amount that has been given as re-
duciion in the export duty? And 
what are the specific help and assist.. 
ance the Government of India is ren-
dering to the jute mill-owners who 
are big barons, by way of moderni-
sation of the jute mills? 

PROF. D. P. CHATTOPADHYAYA: 
We have given fiscal relief to the 
extent of Rs. 6 crores or something 
like that and the benefit that will 
accrue to our Exchequer in terms of 
. foreign' exchange wiII be to the tune 
of Rs: 311 "<tores,' nearly five times 

more and, the question of giving -
some' sort of help to the mills is re-
lated to the question of modernisa-
tion. If you do not modernise, our 
goods will not be competitive and, 
therefore, we cannot compete in the 
world market. 

SHRI JYOTIRMOY BOSU: Who 
told you that? 

SHRI SAMAR GUHA: Although 
the hon.. Minister is not prepared 
with the total arithmetic about the 
loss of our jute products due to in-
troduction of synthetics in the inter-
national market, I want to know 
from the hon: Minister whether he 
is in a position to give us an approxi-
mate idea of the losses incurred by 
our jute products in: the interna-
tional market during last year on 
account of the introduction of syn-
thetic products. 

Secondly, I also want to know 
from ·the hon. Minister wnether, as 
the fate of both India and BangIa 
De-sh are completely interlinked in 
regard to jute production and also 
the international market for jute, 
this problem of introduction of syn-
thetic products in the international 
market has been discussed with the 
Bangia Desh Government, and if so, 
what steps have been taken thereof? 

MR. SPEAKER: How does BangIa 
Desh come here? It is a simple ques-
tiOn about carpet backing. 

PROF. D. P. CHATTOPADHYAYA: 
As I said because of reduction in ex-
port duty, OUr exports have gone up 
from 10,000 tonnes to 15,000 tonnes 
and because of the recent further 
reduction granted by the Finance 
Ministry it has gone' further up by 
3,000 tonnes to 18,000 tonnes. That 
shows that it is picking up because 
of fiscal relief. If we had not given 
this relief, then we would have in-
curred losses to this extent. 

SHRI SAMAR GUHA: He has not 
replied to my secOnd part ,of t.'1e 
questioD-
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MR. SPEAKER: That is not rele-
vant. 

~ D. P. CHATTOPADHYAYA: 
The Speaker h~  ruled it as not rele-
vant. 

MR. SPEAKER: You cannot ask 
him to reply On behalf of BangIa 
Desh, ... (Interruptions) 

SHRI SAMAR GUHA: They have 
entered into a treaty with' BangIa 
Desh regarding jute also. Sir, you 
may disallow me, but please do not 
say that it is irrelevant. 

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Indrajit Gupta and Mr. 
Dinen Bhattacharyya both said that 
the jute mill-owners who are mono-
pOly capitalists make huge profits 
by indulging in mal-practices ot 
under-in oi in~  etc. Sir, in order 
that our jute goods may face this 
challenge from the synthetics in the 
international market successfully, I 
want to know from the hon: Minister: 
Is he going to nationalise the jute 
industry inel uding the export trade 
of jute immediately? 

PROF. D. P. CHATTOPADHYAYA: 
About unwholesome practice I am 
aware of and I have said about it 
already. The' question of nationalisa-
tion does not arise at this stage. 

o..i\' ~r 1nm ~~  : ti'orr ::;rr it !!rift 
m ~ it .. am f'fO 1:<: - ~ if; 

f.r;rr ~ i- ~ if; ~ 'fOfl:qc:"'Wr 'f>T 
i ~r 'fi1: ~it ~it l r~ i w 

liorr::;rr ~  fit; f'fO<f"fr i r~ 'fOr !!r.ft <i'li' 
~lit l ii ~~~ if; ~ ;r~ ~r 

~ r  .. 

~ ~  i rl r~ r crift crr 
~ iRlTqlf I ~ crr ~ ~ ~ ~ t 

~  

-ft • JAft'Ir lin : ti'ir ~ it 
~ ~r ~~  ~ ~i i  ~ I 

~~ - l ~ or~~  

~~~ I f.rifr;ftfur i ; i r ~ 

~ <flfl<: i ~ m~l  ? 

Rise in Debt Service Payments 

°424. SHRI RAM PRAKASH: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether India's debt service 
payments have risen twice as fast as 
export earnings; 

(b) if so, the reasons therefor; and 

(c) the remedial measures pro-
posed? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) While India's debt service pay-
ments on her external debt have been 
rising, it is not correct to say that 
they have risen twice as fast as ex-
port earnings. 

(b) The reasor;s for the mounting 
debt service burden are that bulk 
of India's external assistance had 
been contracted on hard terms 
during the earlier part of the deve-
lopmental effort and also the groce 
periods on the earlier loans are now 
expiring. 

(c) We are emphasising the 
measures to attain self-reliance 
which would reduce our dependance 
on external aid through both export 
promotion and import substitution. 

o..i\' '@f Sf1I1ru: 'flIT ~ li  'fO'rt 
'IlGll -a-or ~r ~ f::;rl]'« i!llm ~  ~l  

lfTll.r li" i-~r~ i!T ::;rTlf ? 

o i ~mr ~ ~ 

~ i ~~  

SHRI G. VISWANATHAN: What 
is the amount of our debt service re-
payments per annum compared' to 
our eXpOrts? 
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SHRI YESHWANTRAO CHAVAN: 
From 1961-62 onwards I have sOme 
figures and I have just mentioned 
about it as to what percentage of ex-
port earnings are there. Debt ser-
vicing of 1961-62 was of the order of 
21 per cent. It is export earning. In 
1967-68 it was 26.6 per cent and in 
1971-72 it was 29.8 per cent. In 
1972-73 it is 27.1 per cent. 

Fresh Trade Agreement Between 
India and U.S.A. 

·425. KUMARI KAMLA KUMARI: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether U.S.A. and 
nave shown new interest in 
trade agreement between 
.and India; and 

Canada 
fresh 
U.S.A. 

(b) if so, the broad outlines of 
,their proposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C. GEORGE): (a) and (b). No, 
·Sir. However, a Canadian team is 
expected to visit India sometime in 
November 1973 t'o review inter alia 
bilateral trade and economic re1a-
tior;s between the two countries. 

KUMARI KAMLA KUMARI: No 
·supplementary. 

MR. SPEAKER: You are very kind 
to the Minister. 

05i\' ~ ~m ~i  : ~ ~  

"fi'ilm if; m>f ;;it ~ 'fr[ ~ 

~ rt ~ ~  ll'!rr.I' 'l'oiT ott ;;it l!TeIT 
~ ~ 'I"im ott ~  ~i ; iIR ~ 

itmm~~~~  ~~~

'I"im if; ll;'fr qfuso '!'"r"r ~ ~ ~ 
QI!: ~ I it ;;rr;r;rr ~ R' f'fr ~ if; 
m>f m ~  ;rt: ClITqrfu; ~ lll t ~ 

mit ~ 'fi"i'fm if; m>f ~  ~  ~ ? 

acq ~ ~ ~~  

05i\' ~~~ ~  ~ hi" it 
~  ~~ t I 

SHRI A. C. GEORGE: Sir, at pre. 
sent there are no trade agreements 
existing between the United States 
and India and Canada and India. 

Regarding the second part of the 
hon. Member's question:, as a result 
of the visit of our Prime Minister to 
Canada, it was suggested that we 
must strengthen the 'bonds of trade 
and commerce between these two 
countries. And a Trade Mission is 
expected from Canada in November, 
1973-within two months. It is 
always Our intention to increase 
trade with United States and Canada 
because, even as it stands at present, 
America is our second biggest trading 
partners in the world. As regards 
Canada also, they' are supplying us 
strategic materials. And our trade is 
growing every month. 

MR. SPEAKER: The Canadian 
Minister is welcome here. 

PROF. MADHU DANDAVATE: 
There was a news some time ago that 
our Government is to export ground-
nuts to Soviet Russia. As a result of 
that, the port and dock workers' 
federation had declared a boycott on 
putting the groundnuts in the ship. 
As a reaction to that .. 

MR. SPEAKER: You have started 
from a wrong point. 

PROF. MADHU DANDAVATE: 
From the wrong point I can come to 
the right point. 

MR. SPEAKER: Come to the right 
point and finish it at the right time. 

PROF. MADHU DANDAVATE: As 
a result of the reaction, whether 
Soviet Russia would be willing to 
enter into some sort of an agreement 
with India in which ...• 
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MR. SPEAKER: I am sorry this is 
not relevant to the question. I am 
not allowing it. This is nOt a relevant 
Question. Q. No. 426, Mr. Shashi 
Bhsushan. 

Action taken AgaiDst Persons Arrested 
in Delhi for SmuggJing 

'426. SHRI SHASHI BHuSHAN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the total value of smuggled goods 
confiscated by Government during 
the last three years in: Delhi anll the 
number of persons arrested in this 
connection; 

(b) the number of persons who 
were not prosecuted but the decision 
was taken against them by the Offi-
cers of the Department; and 

(c) the number of cases where a 
person was arrested on :nany 
occasions on the charge of smuggling, 
but he was never prosecuted and the 
decision was taken about him depart-
mentally? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) The total value 
of smuggled goods confiscated by the 
Customs in Delhi during 1970, 1971 
and 1972 is Rs. 55 lakhs. 53 persons 
were arrested in this connection. 

(b) Out of the arrested persons reo 
ferred to at (a) abave prosecution 
was not considered necessary in the 
case of 2 persons who were proceed-
ed against departmentallY only. 

($:) Nil. Both the persons referred 
to above were arrested for the first 
time only. 

<sft ~m l!,lfUf : fwn if; il'mU it 
W'i ~ ~ o;rm.'T ~i m 'liT 

~ 'liT ~ ~~ ~  i ~  

~i  fu'lrtC', qT;;r 'liT ~ 

;:p:f[ ~  ~  'l'ffilfT q;:: lIT ~; i 

'l': l£U ~ ~ I ~ i ;  ~ r  

l£f <f\";r m<'I' it fu1i 'f"I'm "IPf m 'liT" 

m1fr.f ~ ~ ~ 55 !!!roft ~ 
i i ; ~ith  if; m it ~ tim' 
i ;~~ m ~~~ l;; t~ m  

~ ~m ~  if GfTG it ;:.qfi l~ m 
~ 'liT <m:m: <Ai ~ ~ I it 
;;n;r.rr ~ ~ fit; ~ ~ fm 
~~  <'!1i m'Ii "ffmr iii mr ij;q 
~~;;rm~~~ i u ~ 

i i~ i  ~ ~ m~ im;r m qffi 
"IT mf#or ~~ ~ ~ ~  

~ ~ I it ;;rR'iIT ~ R f'fi ~~ ~ 
it ~ ~ iii fl!;cf.r ~ inr ~ ~ fi;r;r 

'Ii1 q11fr ~ i  for1fr<r iii <'IT mfinmf ir 
«mmf1it it ~r ~ ~ ~  f.I;a;fi it ~ 

il ~i;  'liT ~~mr~ I ~ m 

~i i i~~  ~ ~ ~ iii 
ft:m: ~ 'fiA ~o i i~ W'i '3oT ~~  

SHRI K. R. GANESH: Sir, I think 
the hon. Member's observations 
could be classified into three parts. 
Firstly, he has indicated that there 
·is smuggling in Delhi bazars and 
. things are being sdld. It is a fact. 
We have never denied that. Smug. 
gling. is titere; ADd it is a serious 
menace.. We haVe to take steps to 
see that it is stopped. Various steps 
:have been taken. From time to time 
I have on ~rmed the Parliament about 
it. The Intelligence Wing has been 
strel!lgtheneci'. Only recently the Par-
liament passed the Customs, Gold 
(Control) and Central Excises and 
Salt (Amendment) Bill. Various 
other steps have also been indicated. 
He has asked a specific question 
about the number of cases through-
out the country. He has also asked 
for information regarding the number 
of persons that were arrested and 
the prosecutions that have been 
launched. I would require notice of 
this question. I can supply the in-
formation to the hon. Member. 

~~ t~ :m:afi ir ~ 

~ it~i ~ ~ I ~r ~ mfq'fi;;fT;.r;r 
~ ~~ ~ it m ~ 
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~~ ~~i ;~ 

~~ l ~lii t~~ ?'lm: 

~ l ~lm nwll ~ ~  ~ 
foI; ~ ~  't<rTt'lrfl <n ~ 
~~  " 
Bloody action against smugglers. 

MR. SPEAKER: May I kn:ow what 
he means by 'bloody action'? 

11ft ~~ ~  ~ ~ rn 
if; ~ (I7ffi ~ lIT "f{f ~ ? 'lm: Wt ~ 
~ >tftr !;fr?-!iW ~ ~ t crr. 'lilft ~ 
ol tr ~ ~ ~r itm I 

MR. SPEAKER: Let him not be 
sentimental. Let him ask a practical 
question. 

11ft ~ ~ ~~ : mi<'f ~ ~ o r ~ 

rn if; ftw: ~~ ~ ? 

MR. SPEAKER: Bloody action 
means 'by cutting the throat'. 

11ft "',.. ~ l{tf: ;;rT_ CR<Ii'U rn 
<mr ;;fI;r ~ ~ 'lR ~ ~ ~ m ilJt 
if;ftm lii't ~ ~ if;ftm lfrfi«f rn 
ir hn~mr~~~ ? 

~~ ~ ~m 

~w~  

11ft IIInI' ~u ~  ~ 

~~ I ; it~r~~ 

;;fT ~ ~ fif; ;rr ~ ~ if;ftm lii't 
'im': fW:rr ;;jN I 

'lofT \'fm'lI'i ~ : 'f1IT mq #'r ~ 
9~ if; f<'fi1. ~ n  ~ 'I\T'f'f it mfif; ~ 

'""R':1 ... ~ o ri ;  

SHRI K. R. GANESH: Only 
recently, that is, about a week back, 
on the basis of the Law Commission's 

recommendations, the Customs Act, 
the Central Excises· and Salt Act and 
the Gold Control Act were strength-
ened, as far as the question ot 
punishment and the question of ad_ 
missibility of documents and evidenCe! 
were concerned. As regards thia 
question of making the offence non-
bailable, I am not sure whether th .. 
Law Commission has recomm€nded 
this. I shall have to look into it and 
find out. 

11ft ~ ~~ 'Iti : W ~ ~ ~ 
~ fif; fcre" ~ it <I¥ ~ ~ <liT 
~~~~~m i ;~ 

lii't fR;r ;;rr ~ ~ ~ lIT miT 
m 'fllif ~ 'PTIf fulff ;;rro; mfif; ~ 
~ ~ ~ ~ ;; t ~ ~~  
. ~ ~ ~ moT ~  ~ q;: ~ W 
;;fT. ~ ? ~ ~ itft ~ Wl1: ~ 
~ n~ o r ur ~~~ 

~~~mi lii~~ ? 

SHRI K. R. GANESH: The hon. 
Member is referring to the acquisi-
.iion of very fast-moving craft for the 
purpose of meeting the smugglers' 
menace, particularly from Dubai and 
Kuwait. Very recently, certain deci-
sions have been taken, and I think 
that within one week, orders will be 
placed. 

SHRI R. S. PANDEY; Since he 
says that decision has been taken 
what is the decision? 

SHRI K. R. GANESH: The deci-
sion cannot be indicated, beca'Jse it 
would be absolutely dangerous to do 
so. I ~ee  your protection, Sir. 11 
would be very dangerous to indicate 
the kind of decisions taken. I do not 
know why the hon. Member 15 asking 
for this. 

SHRt G. VISWANATHAN: Ig it 
not a fact in many of these ahti-
.muggling raids, the smugglers get 
p1levious intimation from the depart-· 
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ment with the result that even honest 
officers are unable to take any action'! 
What action is the Ministry or the 
department taking against those 
officials? 

SHRI K. R. GANESH: I will not 
agree with this general 
Raids are conducted 
Otherwise, the quantity 
that is there would not 

observation. 
effectively. 
of seizures 
have been 

there and the persons arrested there-
on would not have been arrested. 
The continuing number of :'aids that 
are going 'would not also have been 
possible. May be there are certain 
-cases here and there of the type 
. mentioned. But whenever it comes 
to the notice of the department, 
action will be taken and action should 

'be taken. 

'lfti\'o t~o ~ : ~~  

~~~ it;~~m ~ 

~ m<: ~ ~ "W ~ m ~ ~ ~ 
t: fit; w.t ~ ¥t iii ~ '1ft ~~ 
~;;rr ~ I ~m it; ~~  "1f'k 
~t ~~ i  I it~;;n;r-rr 

~ ~ fit; ~ it ;;iT ;fir ;fir ~ 
ft;rii ~  ";gif <m ;ro ~ gm ~
~~ l i t~l ~~m ~ 
Cf& IlIi't ~ ~  <it ~ ;ro ~ 
~~~ m~~l ;; t i I 

, 'Itt ito ~o ~m ";gif ~ ;;iT 

~  e~~ I 

~;  ~ : wrtr.r ~ <m 
~ ~ fit; l!;;f ;tT ~ <mf rr@' f, ~ 
.Cf& ~ ~ .'"ITfW!. I 

'1ft llio l tl~o ~ : ~ iii f1;r1!: ;;iT 
~ 'lirtmr ;tT 'lIT ~ ~ flf> ~ .. 
~r~ r t t t I 

SHRI M. RAM GOPAL REDDY: 
Several goods are illegally smuggled 
into the country and thereby we are 
losing taxes on these goods. We are 
confiscating some goods also. Do so 
the cost of the confiscated goods equal 
the amount of tax we are losing? 

MR. SPEAKER: 
it himself? 

He can calculate 

SHRI K. R. GANESH: The only 
answer I can give is that according to 
the Kaul Committee's report, about 
·Rs. 120 crores of foreign exchange i~ 

required for financing smuggling .... 

SHRI G. VISWANATHAN: Fin-
ancing smuggling? 

SHRI K. R. GANESH: That is the 
quantification. 

MR. SPEAKER: The smugglers 
finance it. 

SHRI G. VISWANATHAN: It IS 
still worse. 

SHRI ATAL BIHARI VAJPAYEE: 
Finance Ministry is financing smug-
gling? 

MR. SPEAKER: Order. 

SHRI K. R. GANESH: My point is 
that the amount of foreign exchangE' 
that is required for financing smug-
gling has been quantified. 

MR. SPEAKER: Foreign exchange 
is required for smuggling-as if it 
goes frgJU the government treasury': 
(Interruptions) . 

SHRI K. R. GANESH: There is a 
wide gap between the seizures aud 
the outgo of foreign exchange. 

SHRI INDRAJIT GUPTA: 
should like to pursue the point which 
was mentioned caSually by Mr 
Shashi Bhushan. It is a fact that not 
only in Delhi but in other major 
cities also, such as Calcutta or 
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Bombay, we find that in many shops 
and even on pavements as well, there 
has been a display of a large number 
of goods which have obviously been 
smuggled, whether they are radios, 
transistors, perfumes, hytons or razor 
blades. In view of the fact that this 
type of commodity is supposed to be 
distributed after seizure by the cus-
tosms authorities by . sale through 
co-operative societies this type 01 
practice to which I am referring must 
be completely illegal and unauthorised. 
If that it SO why is it being permitted 
to go on and why is it not possible 
to trace back from the people who 
are openly selling these goods tile 
original parties, the smugglers who 
are involved in selling these things 
in the open market. How can on 
open market flourish at all in this 
"trade? 

SHRr K. R. GANESH: Apart fr"m 
individual actions that have bEen 
taken recently mass raids have 
been made in Bombay and al u~ta  

'The hon. Member is right that wllcn 
these goods are sold in the open 
market and when they are known to 
be imported goods the source from 
which these goods are supplied 
should be located. That is why re-
cently it had been decided to con-
nuet mass raids in various places 
where these goods are to be found. 

",12:10 ~~ <'fT<'( : fu;;;ft if>'T ~~ 
if rrnr lIT<'r fi" ~ if f.r<t;m ~ m.: 
~ ~  m.: ':3'f '1ft qft;;Irt 
':3'f ;ft;;ff lfil ~ ~ I 'm ~~ 'liT 
~ <mr 'lIT qm ~ fi!; f<mIT lIT<'r ~- l  

~ q;:: fir<:reT ~ m.: ~ ~ writ 
,1!fU<I;rU ~ 'liT ~m ~ ; WR ~  

m~~~mi am~ ~~w 

~am ~ ~~ ? 

'.i\; il'o ~ .nOi : ~ ~  

il tr~rtt ~  ':3'f '<ftJiT 'liT ~ ~  ~  

~;r ~~~ l ~ i ; rr~  

"1\'I'IiAN!: it; q'nI' if; ~~ ef ~ 
~ in'U iii;;( 

t458 ~ F ~ -t r : 
~ f'i" ~ ~  : 

~  am r ni ~  ~ ~ 

'Iif':Rr m;U ~ ~ <tt ~ ~~ ;ft;r 
i it~~; iIR 

(liJ) l t~  (I't ~ ~ 'fl1T m:umr 
~ .m: ~ q;:: ~~ 'lIT fifim: 
am~m ~ ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. 
R. GANESH): (a) and (b). En-
quiries into smugghng case in respect 
of Balygoeshwar have been completed 
by the Customs authorities. On the 
basis of the enquiries made, show-
cause notices were served on Shri 
Prem Pal Singh alias Balygoeshwar 
and two other persons on 30th Decem-
ber 1972 asking them to show cause 
why jewellery, watches and foreign 
currency valued approximately 
Rs. 2.57 lakhs, seized at Palam Air-
port on 7th November, 1972 should 
not be confiscated. The parties 
concerned had replied to the Show 
Cause Notices. The defence counsels 
of the persons concerned had request-
ed for time ti11 4th August, 1973 for 
filing written arguments. However, 
the counsel for Shri Prem Pal Singh 
Rawat alias Balygoeshwar requested 
on 30th July, 1973 that he should be 
JIIrnlitted to cross examine Shri 
Behari Singh one of the persons 
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'charged in this case, before filing the 
written arguments. Shri Behari Singh 
is a person concerned in this case and 
objected to his being cross-examined 
as he cannot be compelled to. be a 
witness against himself. The request 
for his cross examination has, there-
fore, been turned down. After the 
written arguments are filed, the case 
will be adj udicated. 

"'" ~ .. ~  ~ : ~ ~  
7 ~~ 1972 ~ ~ tfC'IT ~ ~  
'l;!llf ~ m;;r <l"t ~ if; 0fR '!'IT '3"m 

rorr ~ f.I; f.I;ID Cf'fu:f ~ m<l" mt{i'iC: 
;rn ~ f.I;ln-

The counsel Df the accused per on~ 

have not submitted their written 
arguments. TherefDre YDur depart-
ment is giving adjournment after 

adjournment. 

; -U wm li" ;;@ ~; fifi" 2 ~ 
~ ~  m of.T <IT qfSlrt tff, ~ 
~ ~ ...m: mAT flfm 1!iIT m 
m ~ ~ of.T ¥it...m: l!: m ~ 

;;il~~~~mll it~  

~li ~ ~  ~~~ ; 

~  .... m'l if'{ ~ if>T '3"m 

~ , ;mq '!'IT '3"m ~ ~ ~ ? ~;m  

<'IT ~ tl;  ~ um li  if; <'IT li" <IT 
~~ it~~rorr~  ;m ~ 
w if>T ~ rorr ~ 30-12-72"'" , 
~ ij; <fR "ref mo ~r t 't;;r<: ~  1 

<IT W ;;«I1Oi if; m-'!'IT ~ ? ;rrm~ 
~ i ~~t ; 7 2~ ~i ; 

lffif if>T m '!iT>f ;flfur rorr ;mq ~ , 
m 'finf ;flfur ~ if; m-'!'IT pIT ? ~ 
it ~ .,-;IT ~ 1:Im ~ <rF f.I; ~  

~ ...m: ~  'fi'{Il '3"f ...w if; N(ffii 
;; ~  1 ~ ~ <IT1:I'r't ~ 
it ~t ; 1 f;;fif.\' ~ '3"f if; l!'fiTif OR' ~ l; 1 

~ ~ ~ .. (O!!'I'tlFf) .. ~ li" 
~ ~  <:ill ~ f.I; '3"f -.rWt "',. m., 
~~ ~ 'liT $r ~ l rorr iTlIT ? 

Why the opportunity was given? 

SHRI k. R. GANESH: The adju-
dicatiDn proceedings are quasi-judicial 
processes. This process has to. be 
gDne through. The party is trying to. 
stall the proceedings; there is no. 
doubt about it. I am not happy with 
this. It is fDr the apprDpriate authD-
rity which is a quasi-judicial authD-
rity, to take a prDper view Df these 
matters . 

!!it 't.;vq ~  : ;;rr<l";rf ~ 

~ f.I; f.I;cf.f ~ of.T li ~  f.I;;f.f ~ 

, if; ~ m  f.I;;f.f ~~ of.T ~ 11U 
~ ~ ~ of.T q-r qR ~ ~ tr 

~r ~ ~ ~ ~ i itir~ 

~~ ? 

SHRI K. R. GANESH: We have 
given this information several times 

lilT t ~ ~ -: if'{ ~ if>T ~ 
<IT m<!T';;@ 1 

~~ ~ il ~~~ ;t i  

~li ~i a ~~  

o iti ~~~  ~~ ~  

~ <rnr ~ 1 ~;rnnt f.I; ~ ;;rqr;:£d, 
<fT ~ ~ l il~ ~ lIT ;;@ 'if'rl:: 

~ ~ '*" ~ ; ? 

~ ~~ f.I;cr.rt ~r me: ~ ? 
>.fr ~ 0 ~o trit~ : if'{ 'ffif 'I'l!: 

m~  If'iIaf ~ ~ I ... ~  
These facts we have given several 
times. I can give them a a in t~ 

Jewellery valued at Rs. 43,000 appro-
ximately; 24 wrist watches valued 
at Rs, 18,000; foreign currency includ-
ing US dollars, pound sterling Swiss 
francs totalling an amount equiva-
lent to Rs, 1,96 lakhs; traveller's 
cheques in US dollars in the name 
of Behari Singh Rs. 20,300 and in the 
name of Prem Pal Singh Rawat 
totalling an amount equivalent to. 
Rs. 25,700. 
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. ~ ~ i ~i~ ~ 
:,t, tti ~ ~  i; i dt ~ 
~ i ~~ii;~~m l  

~ ~ ~;m ~ ~ ri-~ii; <mr ~ 
{tm F i ~ .. ( ;;it 'litmro <mr-
~ . iFff ~ iflIT lU ,m,;i)Gf ~ ~ 
~ 'flit i!{f fiI;lrr iflIT? ~ ~ ~ 
mN<: ~ f<mr ~ iftl; ~ fi; ~ l!WI: 
""" ,t ~ ~ h  ~ ~ ~r m if; 'IT11.:itt 
~ ii; ;;ffi\' ~  ll;;n;ro ~r ~ f", 
w.fiT r..+itcmJ ~  ;t; ~ if'\"{ ror.r 
iifif =r ~ <iT ofT '!illf ~ r fW ? 

SHRI K. R. GANESH: Balyogesh-
war was allowed to go abroad by 
the Enforcement Directorate on the 
advice of the Law Ministry. Accord-
ing to them, no case was made out 
against him under the Foreign Ex-
change Regulation Act. So, he was 
allowed to go On a personal bond of 
Rs. llakh. 

~  rmr~  'Iii : '-Wri!, 'l6 'fit 
fu .. ORT '!it 'fR ~ fit; 'Dqi:T:;rr if wR m'1 
'lit ·if'fqr.,-fum<: fif;<:rr w ~ i'f o;fh; 
~-mr if <1'4T ~ l  ~i  ~ 

~ ~ ~ I ..;;ft i l r~it ifl'T 'lit 

~~ ~ ~~ ~ 
;;mIT ~ ~ l  if; ~~ if m<: ~ rn ~ 

~m ~ ;mr~~ i ;~ m: 
~~t n o ~ omt, ~~~ I 
~ 'lit .. <IT <fro ~ qh; ~r ~~ <6f 
t: f'I> ;;ft 'IftT'iWf, .m tI' $f;r«'R' ;;ft ~ it 
~ tfqT, ~ t; ~;  if <'IT ~ 
it <i;i=r ~ fiI;lrr fit; <{it ~ ~ i~ 

mlf ? 

'How ,did the Law Ministry advise 

that he should be permitted to go 
. out of the country? 

MR. SPEAKER: Order, orOPJ.. 
Please sit down. 

~F ~ l i;it ;~  fiRr.i. r .. ~ 
'l"I ~  it i ~ ~rl  I ~~ ~ ~ 

t ~ i  t i;~ I i ~~ I 

~ R.. S. PAJ'lPJ;Y: Un4er what 
~ e  the Law Ministry have 
permitted Rawat, the so-called B!o;Ig-
wan, to leave the country since a 
case of smuggling was pending 
against him? 

MR. SPEAKER: He is an indi-
vidual. 

~ '<iT rr~ if 'flfT ~  ~ I 

'l'f1l"!'R' 'li'r 'f1lT 'mf ~ 7 ~ ~r;; 
<n: ~ar  'f.('i]' ~ ffi ~r ~ ~  

~ r ~ i'?:T "'PaT ~ I 

SHRI K. R. GANESH: I have 
already replied that he was permitted 
to go by the Enforcement Directo-
rete, under the advice of the Law 
Ministry, on a personal bond of Rs. 1 
lakh. His passport could not be held 
back under the passport Rules unless 
he is prosecuted in a court of law. 

SHRI R. S. PANDEY: Sir, we 
want a full debate' on this question. 

MR. SPEAKER: May I request 
him not to interrupt and create noise 
in the House? 

SllRI JYOTIRMOY BOSU: The 
han. Minist.er has just now" said that 
he was allowed to go out of thiil 
country by a personal bond worth 
Rs. 1 lakh. But he must be aware 
that in America this person was in-
sulted ud humiliated by a pie being 
thrown at his face. May I know in 
how many cases such bonds have 
been taken? Will you kindly give 
the names of such persons for the 

last one year? 

SHRI K. R. GANESH: For this I 
require separate notice . 

SHRI G. VISW ANATHAN: There 
is no such case .. (Interruptions). 
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SHRI INDRAJIT GUPTA: When 
a case is pending against a citizen, he 
is not pennitted to go abroad .. This 
is the law of the land. 

SHRI G. VISWANATHAN: Per-
haps everyone, including the lawyers 
connected with this, have been paid 
in American dollars. 

MR. SPEAKER: Next question. 

Forecasting India's Exports on a Quar-
terly basis by Trade Development 

AuthOrity 

*429. SHRI BANAMALI PATNAIK: 
Will thf;1 Minister of COMMERCE be 
ple¥ed to state: 

(a) whether the Trade Develop-
ment Authority has been asked by 
Government to undertake the task of 
forecasting India's exports on a 
quarterly basis; and 

(b) how far it is expected to help in 
reversing the falling trends in ex-
ports? 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF ,cOMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) With the forecast of India's 
likely exports in the ensuing quart," r 
available, accompanied by the high-
lighting of problems faced by the 
exporters, the Government would be 
in a position to consider in good time 
all possible measures for averting a 
decline in export if the forecast 
points to such a decline. 

SHRI BANAMALI PATNAIK: 
This was intended to help the ex-
ports of small-scale and medium-scale 
Industries. The Board is constituted 
with persons who are connected with 
heavy and big industries. How does 
it make recommendations to help 
small-scale and medium-scale indus-
tries? 

SHRI A. C. GEORGE: One of the 
main activities of the Trade Develop-

ment Authority is to identify non-
traditional products specially in the 

small-scale sector so that exPertise 
miglit be furnished to them to in-
crease their exports. 

SHRI BANAMALI PATNAIK: 
What are their past recommendations 
and what steps have been taken? 

MR. SPEAKER: The question 
Hour is over. 

SHORT NOTICE QUESTION 

Strike by Electrical Engineers in U.P. 

2. SHRI NAWAL KISHORE 
SHARMA: 

SHRI JYOTIRMOY BOSU: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the Electrical Engi-
neers in Uttar Pradesh have gone on 
strike; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by Gov-
ernment to normalise the supply of 
electricity in the State for domestic 
and industrial use? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Some Engineers of the U.P. State 
Electricity Board have gone on stay-
in strike; 

(b) The stay-in strike is stated to' 
be in support of their demands (i) for 
parity to functional and technological 
services with administrative services 
and (li) stopping harassment and 
victimisation of Shri Harbans Singh. 
President of the All India Power En-
gineers Federation. 

(c) The stay-in strike has not 
affected the power generation and the-
power supply is reported to be, 

normal. 

'1'r ;mI' ~ ~ ~ : ~ ~~ 
if ~  <'I1mT ~ ...... . 
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;m ~ if; fu'-rftR' it ~ <mf;;ft 
~m rr gm, ;m <it ~ if rn <t\' 
~~ t ~ ? 

MR. SPEAKER: Question please. 

SHRI NAWAL KISHORE 
SHARMA: I am coming to that. 

MR. SPEAKER: If you are coming 
to the question now, the previous 
part was redundant. 

SHRI 
SHARMA: 
tion, Sir. 

NAWAL KISHORE 
I am putting the ques-

it~;r err l;~ l il; 

~~it~ i ~~  

~ <it f1F€r ~ ~ ~rt-r  f.l;qr ~ . 

~ I m;; t ~ ; ~ ~r ~ ~ ~ 

m1: :t.ror;; 'l'<: "1'1' ~ ~ ~  

;m if; om ii'-m:<Iin:"I'1' ~ '3'or W ~ 

~ t~ it~~ ? 

DR. K. L. RAO: We had talked-
myself and the Deputy Minis'er to 
some of the representatives of th@ 
Northern Power Engineers' Federa-
tion for two days. I told them very 
firmly that, sO far as the question of 
linking up .the Harbans Singh case 
was concerned, we would not accept 
anything because it was entirely the 
problem of the Punjab Government, 
and also he has been suspended oB 
grounds of corruption. So, we told 
them that they should not link up 
that problem here. 

Regarding the other point about 
paJ.:ity of scales, we told them that it 
was not a question of parity, the 
point was that they pay would depend 
on the duty one performed and an 
equitable amount of pay should be 
fixed for that. I said that they could 
study it in depth and submit a pro-
per memorandum and that that would 
be very sympathetically and carefully 
c!)nsidered by the Government. 

About the other points, the main 
demand of U.P. engineers was in res-
pect of the Chairman being a tech-
nical person. That was done and the 
Chairman, U.P. Elec1ricity Board, is 
now an engineer. 

I am very happy with the hon. 
Member's statement that we do not 
support strike in any shape whatso-
ever. The country is more important. 
Also I am very glad to state that, 
according to the information given to 
me by the Chairman of the State 
Electricity Board, out of 1,500 officers, . 
only 55 are on-stay-in-st'rike. 

SHRI JYOTIROMY BOSU: I am 
afraid hon. Dr. Rao, with his rich 
knowledge, has not given the correct 
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picture. The difIlculties are of two 
eategories; functional and matters 'of 
principle. They are demllncJUU the 
,same type of services as lAS Officers. 
,Out of 1,500 engineers, only verY few 
are permanent; most of them are tem-
,porary; and they are receiving humi-
liation and harassmenl from the 
hands of lAS category officers. 

The other basic thing is this. 
,have before me a clipping that the 
West Bengal State Electricity Board 
engineers are also going on strike be-
cause of bad treatment meted out to 
Harbans Singh. Mr. Harbans Singh 
in a statement has clearly pointed 
out yesterday that he has done noth-
ing wrong. Two Distols were recover-
ed from his house; one is covered by 
licence and the other belongs to his 
son who is a Major in the Army. 
Under the circumstances, when he is 
alleging that the Chief Minister of 
Punjab had been taking money from 
him, is it not fair that you institute 
on impartial inquiry into the matter 
and solvl' the problem and satisfy the 
engineers of the House? Will you 
take steps towards that or not? 

DR. K. L. RAO: I am afraid, the 
information given by the hon. Mem-
ber is not correct at all. At least we 
do not have any information of that 
type. Here, Mr. Harbans Singh, Pre-
sident of the Federation. 

MR. SPEAKER: Mr. Jyotirmoy 
Bosu, do not make such on allegation 
without giving any notice. It is too 
wild an allegation. Do not make 
-such an allegation. !. 

DR. K. L. RAO: .... has been 
. charged with some caseS. 'But that 
is not relevant to us. The Govern-
ment of Punjab has suspended him 
under the Prevention of Corruption 
Act. When the Punjab Government, 
whose employee he is, has done that, 
it is for the' officer to represent and 
get clearance if the charges are not 
correct. That should not be the prob-

lem of other people. In this particu-
lar' eSse-t would appeal to the e i ~ 

gineers that·tbja is not the wat In 
which the agitation should be canied 
on. An agitation should be for 
better and impersonal purposes, but 
liere they want to agitate 0lI behalf 
of a person who has been charged 
with certain charges which may be 
correct or may not be and I do not 
want to say anything about that, and, 
it is for the P\!njab Government 
essentially to deal with that case. It 
is not for the whole of India, more so 
for the UP Engineers to start an 
agitation on that account. Sir, UP, 
I sub",it, is now in a state of very 
great difficulty. In the whole of 
India, it is only UP which has got a 
shortage of power and that too, a very 
heavy amount Of shortage and it 
should be the effort of all people con-
cerned, especially, the engineers, to 
try to prodUce as much as they can. 
A lot of machinery is lying for want 
of  repairs. All that should be attend-
ed' to. Instead of that, to egg on an 
agitatio!l over some case connected 
with some per.oOlwlity somewhere-
else is not correct, in my opinion. I 
would appeal to the engineers-it may 
be a few engineers or may be large, 
but that is not the point-I have ap-
pealed to them earlier and once again 
I would appeal to them that in the 
best national interest, it is very im-
portant especially in UP where 
power is heavily short and where it 
has an effect on industry and em-
ployment and almost every activity of 
life, it is there, I would say, that it is 
their national duty first to try to do 
whatever is possible for restoring and 
for maximising energy production and 
not to pick up a caSe of somebody 
somewhere-else of some other State 
and 'go on a strike . 

SHRI VASANT SATHE: As a 
technical expert himself will the hon. 
Minister be able to say whether the 
engineers and other technical person-
nel and the officers in the Electrici ty 
Boards are administratively less effi-
cient than their lAS counterpart. 
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and is it not because of this that it has 
not been possible for the Govern-
ments and authorities uptill now to 
agree to their demand for parity with 
the lAS cadre people and is it not 
one of the reasons or the basic reason 
for the ill will that is prevailing 
among this cadre and what steps are 
going to be taken in this reSpect? 

Secondly, is not a fact that actual-
ly, the case of Harbans Singh is a 
case of victimisation because he 
happened to be the Chairman of that 
Federation? If he was not the Chair-
man of that Federation, would the 
same action that has now been taken, 
be taken or would have been taken 
against him? These are my two 
questions. 

DR. K. L. RAO: Straightaway, so 
far as we are aware, it is not a case 
of victimisation and we have no evi-
dence for that. The Government of 
Punjab has suspended him and has 
registered a case under the Preven-
tion of Corruption Act and, therefore, 
there is no question of any victimisa-
tion and I do not have any information 
to say anything in' support of that 

contention. 

Then, with regard to the other 
question of parity for the Engineering 
Services, I would like to state that 
the Power Enr:ineers of this country 
are highly well-qualified, that are 
very intelligent people and they have 
been doing very good work and there 
is no question that they should r~
ceive salary consistent with thell' 
work and duties they perform and the 
great eflIciency with which they are 

conducting. 

Also in the Fifth Plan we are going 
to have a very massive development 
of power and we are going to double 
the power' that we produce now .... 

SmtI A~~ ~A i  I h!ive 
~ e  whether admiI)istrl!tively they 
are less efficient. 

1675 LS-2. 

DR. K. L. RAO: I know that and 
i am trying to deal with that. 
What I was saying was that we are 
having a masSIve development of 
power. Therefore, we want the 
wholehearted co-operation of the 
power enginens. That is what I SIn 
saying. 

About their administrative capacity 
and aU that, it is absolutely the same 
and I assure the hon. Members that the 
engineer/! are not less efficient or less 
capable and there is no question 
about it. But I want to submit to 
the House that there is no question 
of parity and there is nO necessity for 
any parity. The duties of engineers 
are different from those of adminis-
trl!pve omcers like lAS. The engi-
neers, the Executive Engineers and 
the Supedintending Engineers and 
operators and so on are entirely weIl-
versed in their subjects and only when 
the engineer comes to occupy a posi-
tion where the position can be occu-
pied by an lAS officer, he should 
get the same salary and there should 
not be any differentiation. or exam-
ple, if an engineer is made Secretary 
of an organiZation, as We have done 
in the case of Chairman of the Cen-
tral Water and Power Commission 
who is given the status of Secretary, 
he should 'get the same status and 
pay. He gets the same salary and 
same status as any other lAS officer. 
I have told that they are capable 
people and they should be given all 
encouragement and a bou'; salaries 
they should make out a case, t'hey 
should study the case and make out 
a 'case after going into this in depth. 

SHRI ATAL BIHARI VAJPAYEE: 
Is it not a fact that power engineers 
have deliberately exempted the 
generation and control station and 
generation engineers from participat-
ing in the present protest and that is 
the reason why there is no total dis-
rup~~  of power supply in UP and 
o~r states? Does the Minister want 
all . ~ i~ to jDin the strU<e? 
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Secondly, Mr. Harbans Singh has 
offered to face a CBI enquiry into 
charges' of corruption. He has also 
offered to resign. Will the hon. 
Minister advise the Punjab Govern-
ment ·to hand over the enUre case to 
the CBI as the very bona fides of the 
Punjab Government in this case is in 
doubt? 

DR. K. L. RAO: It is true that 
the generation staff did not join the 
stay-in strike and it is good so far 
as that is concerned. I appeal on ~ 

again to all sections of engineers not 
to strike; it causes disturbance in this· 
way. For example in UP, lot of 
attention had to be given to the 
machines and wholeherted attention 
could not be given due to distraction. 
In those old days of excitement a few 
engineers would join together and talk 
about the strike and so on in DESU 
instead of attending to Lhe control 
board. That is why I say, I would 
appeal to them once again not to 
strike. As far as the question <of 
Harbans Singh is concerned it is 
entirely a State matter. If it wants 
Central help it can be considereci. If 
we interfere, the hon. Member knows. 
all sorts of political aspects about 
Centre-State relation will come in 
and we cannot just do that. If a 
request comes from them we can 
consider that. 

I5Il ~  finm:l ~  : <l't'! 
~ mr mi' ~~m  1j'" i;; ;;r[1i ITT crT 
tt ~ 'FT lfTlf;;T iii ~ m ? 

SHRI KARTIK ORAON:. I: is 
recognised by all even Panditji has 
said that engineers can become ad-
ministrators but administrators can-
not and will not become engineers. 
It is known to eveybody. Let, it is 
an insult to anyone, it is an insult 
to humlltn intelligence, it is an insult 
~ ~ m n dignity. that in every de-
nartment which is highly technical in 
nature, ·we find that such departments 

and divisions are manned not by 
technical personnel, but by adminis-
trative personnei. What is standing 
in the way of appointing a technical 
person.. as Chairman of the UP State 
Electricity Board? This is the root 
cause of all the troubles. In what 
way is an lAS officer more fitted to 
occupy such posts than an Engineer? 
I would like to know as to what 5tftpS 
the Government has taken for re-
moving this anomaly. 

DR. K. L. RAO: It is a matter 
worth consideration that heads of 
technical departments especially Elec-
tricity Boards must be manned by 
engineers. So far as UP is concerned 
the Chainnan is an engineer. 

SHRI VIKRAM MAHAJAN: Sir 
apart from the feelings both inside 
and outside the House, there are ways 
of hanling this problem. One way is 
to meet them and have a sort of a 
compromise in regard to ·their de-
mands-a sort of give and take; 
Sfjeond is to set the machinery in 
order; third is to go on appealing to 
to them. 

MR. SPEAKER: And fourth is your 
supplementary. 

SHRI VIKRAM MAHAJAN: My 
question is this. Should we not make 
an appeal to them? I would like to 
know from him what steps is he 
going to take to settle this problem 
of asking the striking engineers to 
come for duty as otherwise it is 
spreading out, and so, I want to know 
what concrete steps he is taking to 
arrive at a compromise so that the 
production is not ha~per  in this 
country? 

MR. SPEAKER: May I request 
you alI to stop talking as I am not 
able to listen to what the hon. Mem-
ber is saying? Mr: Mishra, I am 
listening to what you are talking but 
not the other hon. Member, as your 
voice is preventing his question to be 
heard. What is your last question, 
Mr. Mahajan? 
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SHRI VIKRAM MAHAJAN: My 
question is: are you taking concreto 
.steps to arrive at a compromise as a 
.sort of give and take so that the pro-
duction which is suffering already in 
this country does not suffer any 
more? Or will you take the other 
alternative of taking some coercive 
measures? 

DR. K. L. RAO: As I said earlier, 
I met the delegation of the Nort.hern 
India Power Engintlers' Federation. 
And we have had a lengthy discus-
sion for two days. As a re'slllt of 
that various suggestions have been 
made. I do not know what has hap-
pened further after this. I do not 
want to take any action in the matter. 
We are still feeling that the engineers 
who have gone on a sit-in strike will 
eome back to their normal duties. 

SHR! S. M. BANERJEE: With re-
gard to Shri Harbans Singh there are 
charges and counter-charges made 
against him. So, the correct solution 
would have been a central probe into 
this matter. The demand of the 
power engineers is this. They have 
highlighted their demand of parity 
.with the LA.S. officers in the matter 
of scale of pay. The reason fOf this 
is this. In the case of suspension of 
the Chairman of the Board, he has 
no other office where he can remain. 
In the case of' I.A.S. officers, if one 
is suspended, he is sent to the next 
district in the same. post. This is 

their main demand. 

MR. SPEAKER: It is a good gui-
dance for them. 

SHRI S. M. BANERJEE: So, 
would request the han. Minister to 
let Us know whether the question of 
parity with the I.A.S: offic(trs has 
been gone into, You know in the 
whole country, the doctors ~ t 

parity; the scientists want panty. 
And after submission of the Pay CO.m-
mission's Report they all want panty. 

1 support their demand. So, I want to 
know whether this aspect of the 

matter, leaving aside the other thing, 
is being considered by the Govern-
ment. This is a legitimate demand . 
If so, may I know whether any solu-
tion would be foUnd out after talking 
" to the engineers and whether a long-
term or short-term agreement with 
them would be arrived at. 

DR. K. L. RAO: I have already 
answered this question. I think the 
technical personnel--engineers-
should be given proper consideration 
in the matter of scale of pay. In 
regard to their emoluments ther(l are 
no two opinions. But, we have to 
study thls problem in depth. The 
service conditions are di t~ent for the 
engineers in different States. They 
have to make a study in depth. I 

have a~ ed these people to make a 
deep study and, if necessary, the.y 
may have a small committee of thell" 
own in this...regard and bring out 9 
case. I am sure that will carry con-

viction. 

SHRI S. M. BANERJEE: In the 
case of Electricity Board, however, in 
U.P. and in Punjab, if he does not 
remain as Chairman on b(1ing sus-
pended, he is reverted immediately. 
What are the orders. if any, that he 
will not remain as Chairman-in the 
same post? It is this which is lurk-

ing in their minds. 

MR. ~ A  Let the hon. i~
ter reply. He has not completed hIS 

reply. 

DR. K. L. RAO: I have replied to It 
already. 
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~ t ~ lI'ift it it 'iT ~ «rlf 'lilt 
~ mr fiRr ~ ~~ 'tiT ~ ~ ~ 
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DR. K. L. RAO: If the demands are 
other than those connected with Mr. 
Harbans Singh, it will be possible to 
arrive at some settlement. But if the 
question is linked up with Mr. Har-
bans Singh, of course, it will not be 
possible for US to do anything in ihe 
matter. 

SHRI BISHWANATH ROY: In view 
of the situation created by the strike, 
may I know whether any alternative 
arrangement is not possible at pres-
ent so that the situati<>n can be eased? 

DR. K. L. RAO: Of course, it will be 
possible always to make alternative 
arrangements. We have aJready 
thought of it, and it is not a very 
diftlcu1t thing. Only there may be 
some transitional difficulty when peoPle 
would have to use some candle.li gilts 
fOr a few days, But I do not think 
that that situation wil! arise, and it is 
not if a certain set of persons is In-
dlspensable; the country is much too 
big for that 

WRITl'EN ANSWERS TO 
QUESTIONS 

Over-aged Bushes In North Bengal 
~ 

- ~ u  t\:g 

Mi "RANEN SEN: Will the 
nister of COMMEttCI!; Ue plc ... od 

to state: 

(a) whether 50 per cent <If the 
bushes in the North' Bengal tea gar-
dens are elver-aged; and 

(b) if so, what are the steps taken 
by the Tea Board to facilitate early 
replantation in such tea gardens? 

THE DEPUTY MINISTER IN T«E 
MINISTRY OF COMME:RCE (SHRI 
A. C. 'GEORGE): (a) About 48 per 
cent of the bushes in North Bengal 
Tea, Gardens are estimated to be over 
fifty years old. 

(b) Financial assistance in the form 
of loan and subsidy is given to the 
tea plantation industry through the 
Tea, Bollrd's schemes viz. Plantatio::J 
Finance Scheme and Replanting Sub-
sidy Scheme respectively for replan-
tation of old uneconomic tea areas. 
The quantum of loan has been increas-
ed from Rs. 7400 per hectare to Rs. 
11250 in plains and from Rs. 9900 pcr 
heetare to Rs. 13750 in hills and the 
quantum of subsidy has been increas' 
ed from Rs. 3500 per hectare to Rs. 
4000 in plains and from Rs. 4500 per 
hectare to Rs. 5000 in hills with eff<!Ct 
from 1-1-72 to make the scheme mure 
attractive. In consideration of loss in 
crop sustained in uprooting and re-
planting, replacement planting in 
general has been brought within the 
purview of the Replanting SubsidY 
Scheme. Further, uneconomic teo 
areas have been made eJigible for the 
subsidy irrespective of the age of the 
bushes, 

ElI'orts made by S. T. C. for thelm-· 
IIOrt of Nylon Yam 

'427. SHRI VIKRAM MAHAJAK: 
Will the Minister of COMMERCE be 
pleased to state: 

(a), whether the attention of GOv-
ernment has heen invited to the news-
item which appeared in the 'Eco-
nomic Times' dated the 19th July, 
1973 to the effect that efforts made by 
the State Trading :Corporation to 
arrSl-DBc: flit! Import ot :i.UOO tunnes of 

nylon yam have not met with desired 
result; and 

(b) If so, the reaction of GoverIJ-
ment thereto and the stt!PS taken to-
meet the situatton? 
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THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADIffAYA): 
(a) and (b). Yes Sir. There is a glo-
bal shortage of nylon yarn and its raw 
material caprolactum; however, STC 
is making every efiort to locate and 
purchase as much as possible of nylon 
yarn to meet the current shortage. A 
purchase team of STC has already 
been sent for making on-the-spot P'Jr-
ehases of caprolactum and nylon yarn. 

Bead-on CollUSion, between I. A. 
Boeing 737 and L A. F. Canberra 
1nIiTIJWb .vRtt!tI i h~ ttir 

!ltMee Gil 26th ~  '1973 

*'4'30. SImI D. K. 'PANDA: ,Will the 
MinISter of TOURiSM AND CIVIL 
AVIATION be pleased to state: 

(a) whether head-on collusion bet-
ween an' Indian Airlines Boeing 737 
a~d I.A.F. Canllerra was narrowly 
averted in the Khajuraho air space 
On 26th July, 1973 and the Captain of 
the IA. Boeing had lodged the air-
miss report with the AT.C. Khajurallo 
and Flight Informati"n Centre; Delhi: 

(b) whether there have been sever-
al such cases of air-miss in the past 
one year; 

(c) whether in one such case both 
the aircrafts involved belonged to the 
Indian Airlines and if so, what are 
the causeS of such incidents; and 

(d) what steps have been taken to 
avert such incidents in future? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) Although the Captain 
()f the' Indian Airlines BOeing lodged 
an 'air-miss' report, the subsequent 
investigation slYo""ed that there _5 
-adequme separation between the ~o 
'aircraft and there was no risk of any 
-celltsio'f\; 

(b) 22 air-miss reports have been 
lodged with the Civil Aviation Depart-
ment since 1st August. 1972. 

(c)' Yes,'Slr. The ma,tier is under 
in e ~lriltion  

'(d) Air-misses m~  tle due to a 
variety of reasons including failure to 
observe laid down procedures and 
regulations. Care is being taken that 
such infringements do not recur. It 
is also proposed to further strengthen 
collnnunication and air traffic contrOl 
systems. 

impoSition of IDgber Landin, limits 
at NeW' 'Delhi ana Caletttta Airports 
by Inte1'll3tional FederatiOn or Air-

line Pilots AssoCiation 

"431. SHRl VAYALAR MVI: 
·SHRJ RAMAVATAR SHAfl-
'EBI: 

Will the Minister of 
AND CIVIL AWATION 
to state: 

TOURISM 
be pleased 

(a) whether 'Government have 
noticed 'the repotts appe&rinlr In 'the 
"Times of India" dated the 1st Aug-
ust, 1973 regarding tbe imposition of 
higher landing limits at New Delhi 
and Calcutta Airports by the In-
ternational Federa,tion of Airline 
Pilots Association. because of com-
plaints from tile Airlines' Captains 
about safety at these airports; and 

(b) if so, what are (he basic 
reasons for the development of such 
feeling among international pilots 
about Our airports and the measures 
taken by Government in the matter? 

THB MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SNGH): (a). Yes, Sir, No reference 
has, however, been received from the 
International 'Federation of Airline 
Pilots Associations in this regard. 

(b) An erroneous impression seems 
to have been created that the, instru-
ment landing system at Delhi 'lir-
port was defective. It has recently 
been subjected to thorough check by 
an expert consaltant of the manufac-
turers, who found it functioning nCr-
mally within permissible tolerances. 
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Export of Bicycles to other countries 

.432. SHRI M. M. JOSEPH: 
SHRI P. M. MEHTA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) the names of the countries to 
which bycycles are being exported; 

(b) the names of the makes of 
cycles which are being exported; and 

(c) the number of bicy'Cles exported 
during the last three years and the 
foreign exchange earned during the 
period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE 
(SHRI A. c. GEORGE»: 
(a) Some of the major countries 
importing Indian bicycles are:-

Bangladesh 
Indonesia 
Iran 
Malawi 
N"lgerla 
Bulgaria 
U.S.A. 
Malaysia 
Singapore 
Sri!anka 
Tbailand 
Iraq 
Kenya 
Tanzania 
Uganda 
Zambia 
Yugoslavia 
Italy 
U.K.ctc. 

(b) Prominent makes of bicycles being 
exported are:-

Hero 
Awn 
Atlas 
Raleigh 
Herculea 
Greyhound 

PhllIipI 
B.S.A. 
RM! 
Matchless 
Super 
Marahall 

(c) Number of cycles exported and their 
value during the last three yean are 88· 
ollows :-

Year Qq;mtity Value 
(Ra. Crores) 

(Numbers) 

1970 71 200,906 2'32 
1971 72 142,620 I' 84 
1972 73 2II,s76 2'58 

(Source EEPC, Calcutta) 

. CheatiDg of Athaprh Branch of State 
Bank of india tn Orissa. 

·433. SHRI SAT PAL KAPUR: 
\ SHRI VARKEY 'GEORGE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been invited to the news 
item which appeared in the 'Evening 
News' dated the 27th July, 1973 to 
the effect that a former agent of the 
Athagarh Branch of the State Bank 
of India in Orissa and a private firm 
have allegedly cheafed the Bank of 
Rs. 60 lakhs under the demand draft 
purchase scheme in 1969-70; and 

(b) the facts of the case and the 
action taken by Government against 
the persons responsible? 

THE MINISTER OF 
(SHRI YESHWANTRAO 

FINANCE 
CHAVAN): 

(a.) Government haVe seen the 'lews-
item referred to. 

(b) The Central Bureau of Investi-
gation had conducted an investigation 
into an allegation that the Agent of 
the Athagarh Branch of the State 
Bank of India in Orissa. during the 
period February 1969 to August 
1970, had entered into a erlminal con-
spiraCy with a few other persons and 
obWned pecuniary advantages for 
these persons and for himself. On the 
basis Of the Findings on the investiga-
tion made by it, the Central Bureau of 
Investigation has filed 4 charge-
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sheets under Section 120-B read with 
Section 420 !PC and Section 5(2) reael 
with Section 5(1) (b) and (d) of the 
Prevention ot Corruption Act, J947, 
in the court of Special Judge, Purl 
on 24th August, 1972 fOr the trial of 
the Agent and seven others. The 
trials in all the four cases have not 
yet concluded. 

Proposed Agitation by Higher Grade 
Std aDd Aasistants of L. L C. 

.434. SHRI JHARKHANDE RAI 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Uovernment's atten-
tion has been drawn to the news item 
''LIC Higher Grade Stat! to agitate" 
appearing in the "Statesman" dated 
the 21st July, 1973 and the news itPDl 
"LlC Assistants to Protest" appearing 
in the 'Hindustan Times' dated the 
22nd July, 1973; and 

(b) if so, the reactiOn of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISRY OF FINANCE (SHRIMA'rI 
SUSHILA ROHATGI): (a) Yes, Sir. 

(b) Both these news items deal with 
the alleged "discriminatory attitude" 
of LIe in not inviting the Higher 
Grade Assistant's Association for dill-
cussing the charter of demands sub-

mitted by the Employees A ao~iation  

representing Class III & Class IV em-
plOyees. The Corporation has not 
invited any category-wise or Section-
wise association for discussions. It 
is the Government's view that the 
matter as to which Association is to 
be invited for discussions is to be de-
cided by the Life Insurance Corpora-
tion. 

.loint Vent1Hes Abroad 

·435. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of COM-
MERCE be pleased to state: 

(a) which are the countries where 
Government have sanctioned jOint 
ventures during the last six months 
and what are the products to be 
manufactured, country-wise; 

(b) how many joint ventures have 
been sanctioned to-date and how 
many have gone into prOduction' 

and 

ic) what are the causes that pr6-
duction has not started in other joint 
ventures? 

THE DEPUTY MINISTER IN 'l'HE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Details of Indust-
rial joint ventures sanctioned by the 
Government during period January--
June, 1973 are given below:-

Statement 

SL 
No. 
·1 

J. 

3. 

3· 

~  Details ofInd?strial joint ventures sanctioned by1he Government during period]annary 
1973 are gIVen below : 

Country Field of collaboration Indian collaborator Dateof 
l8J1Ctioq: 

2 3 4 S 

Indoneoia Water meters Mahindra & Mahindra Ltd., 3-J-73 
Bombay. 

Do Storage beIImes &: Tala &ports Ltd., Bombay 37-4-73 
compoDen1ll 

Do TmiloMill Century Spg. & Mfg. Co. Ltd. 
Bombay. 

J0-5-73 

4-Keu,a . PIIarmazutk:al Sanbbai 'M' Chemkals (P) Ltd., J4-6-73 
pzoducIL Ahmedabad. 
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--_ .. -_._-----------
2 3 4 
--------------------------
s. Mauritius 
6. Malaysia 

7· Db. 

s. Do. 

cement Plant 

Textile Mill 

Metnilic 'f1exible 
tubes & hoses. 

Heating elementli & 
immersion rods 
p ~  unit. 

The K.C.P. Ltd., Madras 

Lakshmi TestUe Exporters (P) 
Ltd., Coimbatore. 

3-1-73 

11-1-13 

Zavtrdlimd, Gae1cwadcP) Ltd., 18-1-13 
Baroda. 

Harsha Electric Appliances Co. I rr-6--73 
(P) Ltd., New Delhi. 

'<). Singapore Shipping Company Shri G. It !;lnghanIa (;./" J.l{. 7.2'73 
Ora·, BombiY. 

~ o. Sri Lanka s-Star ot~l Obero! Hotels (Ihda) (it) tta., n-S-7'3 
Delhi. 

H. U.S.A. (Chicago) Restaurant GIIiri LaiiitJa CatciinB Con· fi-r-73 

~  So "far Government hils san-
ctioned 163proPoliaIS to set up itldust-
rial joint ventures abroad. Out of 
these, 37 have gOne into pro-ductidll, 
4 have been abandoned after be!Dlr in 
production for a short time, 55 Are 
in various stages of active implemen-
tation and 67 have not been imple-
mented owing to various reaSOns. 

(c) Out of 55 projects under im-
Plementation, 46 were sllnctioned 
durltig or after 191(1 anil are being 
actively Implemented. Usually, it 
1akes two to three years for a prO. 
ject to be conitillitely impleinented. 

Financial Assistance from LD.A. for 
Telecommunications Project 

·436. SHRI P. GANGADE:B: Will 
the Minister of FINANCE be pleaSed 
to reler to the reply given to Unstar-
red Question No. 979 on ,the 27th 
July, 1973 and state: 

(a.) What will be the total lending 
by the International Developmpnt 
Association to India for Telecommuni-
cations Project; 

(b) :What wOuld be the cost bf the 
project; and 

sultants (P) Ltd., N. Delhi. 

(c) the total number of direct ell-
change, lines that would be added to 
the system? 

THE MINISTER OF FINANCE 
(SHRI YESHW ANTRAO CHAV AN): 
(a) As had been stated in reply to 
Unstarred Question No. 979, an Agree-
ment has, been signed :with the Inter-
~atiol al~ elopment . Association for 
tlie Fifth Credit of $80 million to 
India for Teiecommunications. We had 
~u~e  " earli~r four credits from the 
International Development Association 
amounting to $llii1.5 million and a 
l~an from the World Bank for an 
amount of $27.5 million to help fin-
ance the foreign exchange cost of the 
Te)ecommunication Programme upto 
the Fourth FiVe Year Plan. 

(b) The total cost of the project 
financed by the Fifth Credit is esti-
mated at Rs. 389 crores (US $34 
'million) with a foreign exchange 
component of Rs. 86 crores (US $11S 
million). This covers the first two 
years of lhe Fifth Five Year Plan 
de elopmen~ programme fOr telecom-
mtinlcations. 

(c) It is expected that 258.000 direct 
exchan&-e lines would be connected in 
addition to expansion of long distance 
facilitieil, trunk exchange caplleiHes, 
additional "pttblic call oftices, new tele-
ilfapliiciifHces and telex services. 
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Efforbi for Evolving aD agftemeJlt on Comprehensive Monetary Reforms for 
lK1nglnc stability III kebange Bates 
'437. SHRI BAJD}::O SINGH: 

SHlU S~  RAO 
SAVANT: 

Will the Minister of FINANCE be 
pleased to stlde; 

for gold, for industrial purpo ~  Be-sides, there has been a speculatlVe up-
surge in the demand for gold due to 
the continued weakness of the dollar, 
the expectations of upward revision in 
the official prices of gold, the lack of 
confidence in the prevailing interna-
tional monetary system, and the un-
settled conditions prevailing in the ex-
change markets. 

(a) ~hether most Of the countries 
are striving to oust goid from the Cen-
tre of the international monetary sys-, 
tern; 

(b) it so, the reaction of the Indian '-Government thereto; . 
(c) whether consequently the major 

gold miiI"kets are eXl>erlencing a mad-'dening boom and gold prices have ;shot up more than double during the 'past six months; and 

(d) -ivh'ether the tZ4-mem'ber hiter-
i national Monetary Fund (IMF) is mak-
ing desperate efforts to evolve an . agreement on comprehensive monetary 
rMorms fo end the iristability in the . exchange markets? 

THE MINISTER OF FINANCE 
(SHRI YESWANTRAO CHAVAN): 
. (a) and (b). Under the post-war inter-
national monetary system, established 
at the Bretton Woods Conference, gold 
formed the numeraire, in which coun-
tries expressed the par values of their 
currencies, and also constituted a prin-
. cipal asset in which countries main-
tained their reserves. With the virtual coll:lpSe of the Bretton Woods system 
there is now general agreement, with 
the exception of a few countries, that in a reformed international monetary 
system tHe role of gold should be . phased out. India and other developing 
countries favour this approach. 

t d), . ~ thDr()1.Ighrekrm of the exist-ing international monetary system is 
currently under discussionS in the 
Committee of 20, consisting of the 
Finance Ministers of various coUri-
tries, set up by the International Mone-
tary Fund in September 1972. Arran-gements for a better functioning of the 
exchange rate mechanism would be 
one of the main features of the reform. 
Esta"lishment of . a Cotton 1\1i1I at Rar-uiada In ltoraput District 
·438. SHR1 GIRIDHAR GO-

MANGO: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Government of Orissa 
propose to start a cotton mill at Raya-qadi! in the Koraput District; 

(b) if so, the amount allocated for the purpose; 

(c) whether the site selection has 
been completed to establish the Mill; and 

(b) when the work will be started? 

THE MINISTER OF COMMERCE (PnbF. D. P. CHATTOPADHYAYA): (a) Yes, Sir. 

(b) The total investment in land, 
building and Machinery is estimated at Rs. 242 lakhs . 

( c) During the ilast Six moriths, the 
price of gold in the major miltkets litis 
increased by 60 to -80 Per cent. A 
variety of factors has contributed to 
tlie riSe ihlptfce of gold. Gold pro-
ductil»! has remaiiied lItIIgmlrtt in the past few years, while there has been 

(c) The proposed mill is proposed to 
be located at Rayaqada in Koraput District. 

(d) The application for a new 
undertaking licence under the Indus-
try (:Dev. andltei:.) Ad, 1951 received 
in tliis cohiiection has been referred to the iiceiismi: committee ~r  tts approvaL 

,a rise' in the non-monetary deinb.c1. 
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Sale of Manipur Bandloom J'roducts 
in National and International Markets 

.439. SHRI N. TOMBI SINGH: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether arrangements are being 
made for selling the Manipuri Hand-
loom products on a larger scale both 
in the National as well as international 
markets; 

(b) If 10, the broad outUnel thereof; 

(c) if not, whether the Government 
are aware that the Manipuri Handloom 
prodiIcts, in spite of hteir great de-
mand all over the world, are not be-
ing marketed properly for want of 
adequate organisations; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MIIDSTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b). The Gov-
ernment of Manipur are primarily in 
charge of the marketing of Manipur 
handloom products. The position with 
regard to arrangements made by them 
for the purpose, is being ascertained 
from them. All India Handloom Fa-
brics Marketing Cooperative Society, 
Bombay, and the Handloom and 
Handicrafts Corporation, both of which 
opemte on an All-India basis, have 
also been assisting in the marketing 
of Manipur handloom products in 
India and abroad. 

(c) No, Sir. 

(d) Does not arise. But any further 
assistance necessary can be considered 
if the Government of Manipur indica-
tes gpecific proposals. 

TaI<iJMr over of wholesale Trade of 
_Ual commodities 

*440. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is proposed to take 
over wholesale trade of all essential 
commodItIes including foodgrains and 
ensure their distribution at controlled 
rates; and 

(b) if ntlt, the reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). The "Approach To The 
Fifth Plan, 1974-79" document envi-
sages substantial expansion of the role 
of the public sector in trade and dis-
tribution. Wholesale trade in wheat 
and levy sugar has already been taken-
over, and the distribution of controll-
ed varieties ot cotton cloth has been 
channelled almost entirely through 
public agencies. A Committee on 
Essential Commodities and Articles of 
Mass COnsumptiOR has been set up by 
the Planning COmmission to suggest 
long-term and short-term policies and 
measures for making available essen-
tial commodities and articles to the 
common man at reasonable prices. 
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Quantities of Gamma PicoUne. Beta-
PicoUne and Pyridlue to be Imported 
by STC and Private soarees dlll'iDg 

1973-74 

4125. SHRI MAHARAJ SINGH: 
Will the Minister of COMMERCE be 
pleased to state the quantities of 

Gamma, Picoline, Beta-Picoline, and 
Pyridine proposed to be imported, 
country-wise, by the State Trading 
Corporation and private sources, sepa-
rately, during 1973-74? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): Import of pyridine 
has been canalised through the STC' 
since 1971-72. Pyridine is a Chemical 
used by the various industries as sol-
vent and in the sythesis of organic 
chemicals. The STC have at present 
no plans to import this item as indi-
genous production is sufficient to meet 
the internal demand. 

Import of Gamma picoline and Beta 
picoline has been canaJised through 
the STC during 1973-74. In view of' 
strong indigenous angle, the STC have 
at present no plans to import Gamma 
picoline. The requirements for Beta 
picoline are being assessed by the 
canalising agency in consultation with 
the Ministry of Petroleum and Che-
micals and for the present import of 
165 tonnes of this item is benig arrang-
ed from USA/Japan after taking into 
account the indigenous production. 

Imports of Gamma PicoUne, Beta-Pico-
line and Pyridine through STC and 
Private Channels dlll'iDg 1972-'73 

4126. SHRI MAHARAJ SINGH: Will 
the Minister of COMMERCE be pleas.. 
ed to state: 

(a) the imports of Gamma PicoJine, 
Beta-picoline and Pyridine made dur-
ing April, 1972 to March, 1973 and 
April 1973 to June, 1973 and the coun-
tries from which ~ported; 

(b) how much of the above imports 
are through STC and how much 
through private channels; and 

(c) the present. import policy for 
these chemicals and on what basis im-
port licences are now being issued? 

THE DEPUTY MINISTER IN THE 
MINISTRy OF COMMERCE (SHRI 
A. C. GEORGE): (a) Imporbl far the 
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countrY as a whole are available in the 
''Monthly Statistics of the, Foreign 
Trade of India-Volume II-Imports" 
only upto Dec., 1972. The imports of 

, SI. Items/Country 
No. 

---- - -~---

.x. GamtiItJ Pie;'lin. (4-Mythyl P!'ridine) 

Japan . 

Total-I 

:. Pyridine 

Netlietlahds . 
U.K. 
U.S.A .. 

Tofa\'z 

3. Beta Pico!inC* 

gamma Picoline, Beta-picoline and 
Pyridine during April-December, 1972 
and the countries from which these 
were imported are given below:-

, April-Decem her. 1972 
Quantity (Tonne) 
Value (Rs. '00 0') 

10 54 

IO 54 

5 170 

3 29 
40 170 

~  369 

* 
----------------------r---------------
*Itnport ligures are not available as this item is not separately classified in the Re 

,lndlan Trade CIlIssificatlon on the basis of which foreign trade statistic. are compiled. 
( (. ~ 

(b) Break-tip of the above imports 

through STC and PriVate Channels is 

not available as Sector-wise import 

statistics are not' maintained. -

However, imports of gamma-Pico-
line, Beta Picoline & Pyridine effected 
by the STC during April. 1972-March, 
1973 and April, 73-June, 73 as reported 
by STC separately are given below:-

SI. Items 
No. 

I. Gamma-Picoline 

2. Beta Pico1ine 

3, Pyridine 

April' 7i-Marcb' 73 April' 73-}une' 73 

Qty. (Tonne) Value Qty. Tonne Value 
(R •. 'coo') CR., '000' 

100'00 1450 

339 

*100 tbnttes on high seas and balance 25 tonnes to be shipped later. 

(c) The urren~ import policy for G10mma Picoline, Beta_Picoline 
is indicated belOw: 

and Pyridin e 

Gamma PIcoline 

Beta Pico1ine 

~ 
Pyridine 

Import a\lowed on a restricted r Release Orders will be iss u e d 
basis through the STC. ' the extelll of 20' of the entitlt 

Import allowed on a restricted 
basis tbro&gh the S:T.C. 

Pyridine base and Pyridine tech-
niaIl dltl9led on .. -restricted 
bags"through the St'C. 

lJitent vide P.N. No. 5!!cITU (PN) 13 tho 16>-4-1973. 

Release Orders will be i"ufd to 
t ~  extent of 5 0;;. of the entitle-
nient. 

--'----' --~ - ;;; - --

/ 
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Revised rates of Fares fOr ~ l  ~ 

Individual TraYel by Air IIuUa 

4127. SHRI R. N. BARMAN: Will 
the Minister of TOURISM AND CIVIL 
A A ~ be pleased to state: 

(a) whether Air India has rec!!lltly 
revised the rates of fares for Group 
travel or Individual travel; 

(b) if S(t, the broad outlines of the 
revision made and on which routes; 

and 

(c) whe'l it will come into force? 

THE MINISTER OF TOURISM AND 
CIVIL A VIATION (DR. KARAN 
SINGH): (a) to (c). The following 
cheap fal,es for group/individual 
travel have been established by Air-
India sinc(! July this year; 

UK/India 

Following an agreement between 
Air India and BOAC, and with the 
approval of the Governments of India 
and Britain, round-trip individual 
excursion fares UK to India, Group 
one-way excursion fares UK to India 
and Group one-way excursion fares 
from India to UK have been introduc-
ed with etfect from July 9, 1973. 

So far as travel from India to UK 
is concerned, one-way economy class 
gro].lp fare for 10 or more passengers 
are as follows: 

Bombay/Delhi to London Rs. 1613 

Madras to London 

Calcutta to London 

Rs. 1787 

Rs. 1816 

The above fares are available for-
m persons whose normal place of 

residence is the UK; 

(ii) immigrants andlor their family I 
dependents holding inunigrant visas or 
entry permits; and 

(iii) students below the age of 30, 
who are enr!llled for a full-time 
educational course. ' 

Sw~t erland~dia 

Following discussions between 
Swissair and Air-India and with the 
approval of the Governments of India 
and Switzerland, special youth fares 
~tw n the tWQ countries have been 
introduced with effect from 17th 
August 1973. One-way economy class 
fares for passengers originating in 
India are as under: 

Bombay/Delhi to Basle/Geneva/ 
Zurich Rs. 3106 

MadraS to Basle/Geneva/Zurich 
Rs. 3664 

Calcutta to Basle/Geneva/Zurich 
Rs. 3902 

The fares will apply to persons who 
have reached their 12th but not the 
30th birthday. 

Awkward position of Jute Producers 

4128. SHRI R. N. BARMAN: 
SHRI B. K. DASCHOW-

DRURY: 

Will the Minister of COMMERCE be· 
pleased to state: 

(a) whether Jute Corporation of 
India is purchasing Jute from Co-
operatives and Associations rather than 
from Marketing Centres in rural and 
senii-urban areas thus putting the 
producers of Jute in serious trouble; 

(b) if so, how the Jute Corporation 
of India will fulfil its pledges to pur-
chase the entire Jute production and 
not to purchase any Jute through 
intermediaries; and 

(c) the steps taken to improve the 
working C!f Jute Corporation of India? 

THE DEPUTY MINISTER IN 1'HE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a). The Jute Cor-
poration of India has ~et up 30 De-
partmental Purchase Centres for 
purchase of Jute. Besides, it will also 
purchase through growers co-opera-
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tives in about 90 Market Centres. 
The operations are entirely in the 
interest of growers. 

(b) and (c). The' JCl's purchase 
operations will account for around 
30 per cent of the total produce. There 
are no intermediaries involved. The 
J.C.!. will utilise growers coopera-
tives as for as posoible and with 
the gaining of experience there will 
be progressive expansion of the 
JCI's activities. 

Recruitment of persons belonging to 
Scheduled Castes and Scheduled 
Tribes in Public Sector Undertakings 

4129. SHRI S. M. SIDDAYYA: Will 
th~ Minister of FINANCE be pleased 
to state: 

(a) whether at the fourth meeting 
of the High Power Committee to re-
view the performance in recruitment 
·of Scheduled Castes and Scheduled 
Tribes in services/posts under the 
control of the Central Government, 
held in December, 1972, a decision was 
taken to amend the articles of associa-
tion of public sector undertakings, 
wherever necessary, to provide for 
reservation of Scheduled Castes and 
Scheduled Tribes and also to make a 
study of a few undertakings regard-
ing the implementation of the direc-
tive issued in this regard; and 

(b) if so, the names of the under-
takings whose articles of association 
have already been amended and in 
respect of whom the aforesaid study 
has been made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (sInn it 
R. GAta:SH): (a) Yes, Sir. 

(b) 'the question of amending the 
Articles of Association of public enter-
prises, wherever necessary, to enable 
the Central Government to issue di-
rectives for the reservation of posts 
for Scheduled Castes and Scheduled 
Tribes was taken by the Bureau with 
the administrative Ministries even be-
fore IJecember, 1972. As a result, 
necessary directives have been issued 

to the 83 enterprises given in the 
statement laid on the Table of the 
House. [Placed in Library. See No. 
LT.5481!73]. The other undertakings 
have also agreed to abide by the 

orders. 

The Bureau review the progress of 
implementation of the orders regard-
ing reservation of vacancies for Sche-
duled Castes/Scheduled Tribes. In 
this context, it has been decided to 
keep a special watch over 15 of the 
largest enterprises, in terms of emp-.. 
loyment, to ensure that Scheduled 
Castes/Scheduled Tribes candidates 
get adequate representation at the 
higher levels also. The names of these 
15 enterprises are given in the an-
nexure. 

Prescription of Lower Standards of 
Qualifications and Qualifying Stand-
ards in the case .of S.C. & S.T. by 

Nationalised Banks 

4130. SHRI S. M. SIDDAYYA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the nationalised banks 
have prescribed lower standards of 
qualifications and qualifying standards 
in the case of Scheduled Castes and 
Scheduled Tribes and if so, the evi-
dence thereof; 

(b) whether these banks have also 
l ~ d th~ Dir"ctive issued in this 

.1'IIUd to ... pubUe seef01' undatali-
ings; and 

(c) if not, the reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) The relaxations in educational 
qualifications and qualifying standards 
given to Scheduled Castes/Scheduled 
Tribes candidates for recruitment to 
various categories of staff, as reported 
by the banks, are shown in the state-
ment laid on the Table of the House. 
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[PlacedJ in LibraTII. See No. LT. 

.5482173]. 

(b) ~nd (c). All the 14 nationalised 

banks have adopted instructions of 
the Government regarding reservation 

of posts for Scheduled Castes/Schedu-
led Tribes in regard to posts filled by 
direct recruitment. The banks, how-
ever have not been able to adopt 
o ~rnment instructions regarding 
-the reservations in promotion posts 
because of agreements/understanding 
with the unions of employees and 
paucity of persons with the minimum 

qualifying service. 

]tecovery "lI1 Income-Ux from l l ~ 
«()rgaDisation oJ: pJuwnaceutieal 
Producers of india), BomlJay 

4131. SHRI MOHANIMAD ISMAIL: 
Will the Minister of FINANCE be 
pleased to r",fer to reply given to Un-
starred Question No. 10006 dated the 
11th May, 1973 re: recovery of Income_ 
tax etc. from Organisation of Pharma-
ceutical Producers of India, Bombay 

and state: 

(a) whether the infonnation in 
question has since been collected; 

(b) if so, whether he would now lay 
it on the Table; and 

(c) if not, the reasons therefor and 
how much more -time he would take 

to do the needful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c). The infor;ma.. 
-tion regarding the central excise duty 
has since been collected. Central ex-
-eise duty is leviable on the goods and 
is payable by its producers or manu-
facturers only. The Organisation Of 
Phannaceutical Producers of India, 
Bombay being an organisation of such 
producers Is not required to pay the 
-central. excise duty. 

The information regarding the in-
·come-tax is being collected and will he 
laid on the Table of the Sabha as 
:800n as it is possible. 

unitonn l'frocedklre for lIIsubl... Pay 
Slips to A-Hoc Prllmntes in Grade IV 
of the Indian Statistill3l Service) 

4132. SHRI S. C. SAMANTA: Will 
the Minister Of FINANCE be p'easen 
to refer to the reply given to Unstarred 
Question No. 9060 on the 4th May, 
1973 and state: 

(a) whether I.he approval of the 
U.P.S.C. for the appointment of all the 
ad hoc promotees of Grade IV of the 
Indian Statistical So'rvl"" upto 30th 
June, 1973 'has 3ince been communi-
cated to the A.G.C.R. ~  th ... Depart-
ment of Personnel an::! Administrative 
Reforms; 

()J) if so, the reasons for not adopt-
ing uniform procedure for issuing Pay 
Slips to all the ad hoc promotees 
under his audit control; and 

(c) the steps being taken to issue 
regular pay slips' from now onwards 
to some of the ad hoc oromotees who 
were issued provisional pay Slips for 
a restricted period uoto 30th June, 
1973. 

THE MINISTER OF STATE IN 'lHE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) A.G.CR. has not 
received any communlcatio:I frun1 tile 
Department of Personnel ane. Adminis_ 
trative Reforms conveying the appro-
val of the U.P.S.C. to the apPOintment 
of all ad-hoc promotees of Grade IV 
of the Indian Statistical Service apto 
30th June, 1973, The latter have 
intimated the U.P.8.C.'s approval to 
the Departments where the offtcers are 
working, and these Departments in 
turn communicate 1 he Same to the con-
cerned Accountant General. 

(b) Wherever Government orders 
Indicate the ad hoc appointments as 
"until further orders", if the ad hoc 
appointments are against permanent 
posts, pay slips are issued without 
specifying any time Fmit and, where 
ad hoc appointments are against tern. 
por ary posts, pay slips are restricted 
upto the date of expiry of the sanction 
for these posts. Where Government 
orders indicate that ad hoc appoint. 
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ments are for specific periods, the pay 
slips are restricted to the periorls so 
specified. 

(c) Regular pay slips upto the end 
of October, 1973 have been issued to 
the two officers who are still in service 
and in respect of whom pay slips were 
earlier issued upto 30th June, 1973. 
Department of Personnel and Adminis-
trative Reforms have. bowever, recent. 
ly advised tbe various Departments 
to notify the ad hoc appointments of 
officers of Grade IV of the Indian 
Statistical Service as "until further 
orders". 

~~ r ~ t it ~ -rnf'A ~ '"""' 
~li  it Rq ~~ 

4133- >Sit 't"o ~o 'fa': 'flIT 
~ l ;r 0m ;;  9 it;~ 

'Sf"'f ij'l§IIT' 5440 it; ~ it; ~ it ll1[ 

<rnT.t '1ft ~  ~it fit; : 

( '1i ) 'flIT «-m<: it ifTl!To flrr.rnfi 
'f.T ~  rn 'IT.rT ~ ... ii il; ~ 
~ ~ ~ o;fu: m~ ~t  oT ~ 'ITI1 
if1l1 ~ ; ~  

~  f:;r.r ilfRm 'l<: ~ ;it 'ffiTi< 
iji! ~ ~  m<:tm 'flIT ~ ? 

~~i ~ (>Sit ~o 

~o ~  : ('1i) eri 1972-73i1 ~~ 
m<mf ~ M'flPif it;~;  'fi'f 'l'lff 
;;rtq-<tt <IT ~  ~ l;jff'q f<:'iTt 'SI'TCO 

l r~ it; 'l11"IT<f m:<fiT<: f'f Jflf ":Wf f'fi' 
'fTI r ~  lWfi1T ;r 1J:Rm i.f<'lT<rr <IT 
m'l'I ~ r t~  I 'l'lff <f'fi' ~  l!'Ii''.lTf 'It\! 

'<('iT <rr'11!IT ~ I 

lIlBpediOll o ad~ iI¥ Chief Viii-
lence OlBcer in Gtn-ernment AccoaRts 
Section etc. or state Bank of BOwier 

and :Jatpor 

4134. SHRI Y. ESWARA REDDY, 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether' the Chief Vigilence 
OfIi.cer of the State Bank 01 Bikaner 
and Jaipur conducted flpecial inspec-
tion of Government accounts section 
and New ~lhi branches of State Bank 
of Bikaner and Jaipur in respect of 
misappropriation, pti~n and 
bribery during the months of June and 
July, 1973; 

(b) if so, what are the findings: and 

(c) tbe action take.. thereon? 

THE MINISTER OF FINANCE 
(SHRI YESH\fANTIL'l.O CHAVAN): 
(a) to (c). The State Bank of Bika-

ner and Jaipur has reparted that its 
Chief Vigilence i~er is enquiring 
into allegations concernin2 certain 
irregularities in the purchase of 
stationery in its Government ACl'ounts 
Section and its New Ddhi Branch and 
also in respect of certain advances to 
small scale industrial units at its New 
Rohtak Road, New Delhi Branch. 
According to the bank, as the enquiry 
i~ still continuing, hi; findir;rs are yet 
to be submitted. 

Inspection RePOrt on stale Bank of 
BikaDer and .Jaipor 

4135. SHRI Y. ESWARA REDDY: 
Will the Minister o ~ FINANCE be 
pleased to refer to reply g1Ven to Un-
starred Question No. 810 on the 27th 
July. 1973 and state: 

(a) wheth!,r the inspection report on 
the State Ban\< of B'.)taner anp Ja.\pur 
lias been received; 

(b) if not, the reasolls for delav in 
finalising the report; and 

(c) the steps being taken to expedite 
the finalisation and the date by which. 
tbis will be done? 
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THE MINISTER . OF FINANCE 
(SHRI YESHW ANTRAO CHA VAN): 
(a) to (c). The Reserve BD:1k of. India 
has reported that the insoedion re-
port on the State Bank of Bikaner and 
Jaipur has not been rerei ~ by it SO 
far. According to the Reserve Bank, 
taking into consideratiGn tbe normal 
time taken for flnalisation of inspec-
tion reports by Inspecting Officers for 
banks of the size of tbe State Bank 
of Bikaner and JaiPlJr. the time taken 
in this particular case cannot be con 
sidered as unduly l.>'lg. Though the 
Reserve Bank has l'een ad"ising its 
Inspecting Officer to eXJ)edite drafting 
of the inspection report it is of the 
view that it will take two or three 
months hefore the report is received 
and finalised by it. 

Slmplifteation of procedure for grant-
ing Import Repleaishmeni Lleenees 

4136. SHRI R. V. SWAMINATHAN: 
SHRI Y. P. MANDAL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have de-
cided to simplify the procedure for 
granting import replenishment licences; 

(b) if so, the broad outlines there-
of; and 

(c) the results ach1.eved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). Working 
groups have recently been set UP to 
review the existin.e; policies and pro-
cedure and to recommemi tJrther 
changes in order to help exports. 
Their reports are awalted. 

"''''' ft'ff.f'1' ~  ~ ~-tp t 
t;r i i~ t\' ~ ~ • 

4137. lit ~ ~ : ifl:IT • 
tQ It;fi 19 If"{. 1973 it; ~ Ii 
1675 LS--3. 

l ~~6 it; m it;~it~ 

~ 'liT i1'lT rn flt; : 

('Ii) ~  if 1'rmi" ~ fi:qf'f1T 
~ ;ffl"cpr f1:r<:« ~  ~ 'f1l<: 

~ ~ 'liT 41,OOOqqif 'liT ~ 
"Ufir ~ rn it; f<'I1:!: 'flIT i li ~r 'liT 
~ 

(li") ~~~ li ~ r 

~ <r f.I;it ;;if.f it; 'flIT '!>roIT ~; ~ 

(If) ~ ~ it m'Iil<: 't1T fir;m: 

l i li ~m i ~ ? 

(1m ~ If mq "'" (Ilit ~o 
lIn"(o qq): ('Ii) ~ (If). ~ 
~ ~ ~ 'ftfcpr ~ rno ~ 
'f1l<: 'liT ~ 41,000 qo ~ ~ 

~ <N 1961-62 ~ ~ l r ~ I 

~ i r~ m~it;~~ 

~ ~ it r r ;~~  ~ if 
~~ ~ 'liT ~i r t cr'Ii 1!i1r 

lir~ i t ~ I ~~~ 

'l<: ~  !!flIT cr'Ii ~ ;r@ ~ 
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, 
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'liT '1m:a.""Il· ~ it ~ 'flIT ~ ~ ~ 
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~ it f'f;O"it oq-ilmlll if; ~ if!lT 

1f;T1f ~  'f;T ~ ~ ? 

~~~~~;rm (-t'r ~o 
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~~ 

~ i ;~;i 

~l  if; q;R!" 
mq- ~ lit 

II'"f li'C<'f ~  

~~ 

WlT l i ~ 
; ~ , 
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<mm: <:<: <n:) 
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16,66,400 

76,600 

11,100 

30,000 

75,000 

800 

600 

45,000 

19,05,700 

Meeting or Depu.tation from Gujarat 
Chamber or Commeree and Ahmedabad 
Min Owners Association with Minister 
. of FInance Be: Clearance of CbeqnflS 

in Ahmed"Uad 

4139. SHru PRABHUDAS PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether a deoutation of the 
Gujarat Chamber of .Commerce and 

Industry and the A!lmcdabad Mill 
Owners Association met nim on 24th 
July, 1973 and urged him to ensllre 
proper clearance of cheques In Ahmed-
abad; 

(b) if so, what wer:'! their m&in 
complaints; and 

(c) what action has been taken by 
Government to redress their grie-
vances? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) to (c). A deputd~ l of Gujarat 
Chamber of Commerce and Industry 
met the Finance Min'ster on 24th 
July to explain the d;fficulties bemg 
experienced by the mercantile com-
munity on account of the sllspens;on 
of clearing house at Aluneda):>ad 
following inter-union rIvalry ;n the 
Bank of Baroda. Wilh a view to re-
lieve the hardship to the mercantile 
community and to enable the clearing 
house to function smoothl" the BBnk 
of Baroda has, with effect from 30th 
July, 1973, volunhril:, witharawn 
from the clearing houie in Ahmedabad 
for a temporary period. ' 

Good performance or Gujarat Export 
Corporation 

4140. SHRI PRABHUDAS PA1EL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the G"jarat Export 
Corporation, which undertakes exports 
on behalf of mainly small and meuium 
scale manufacturers in the State have 
performed well; and 

(b) if so, whether G'wernment will 
encourage such steps in obler States 

also? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes, 

Sir. 
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Selection of Baroda Diruid in Gujarat 
for undertaking Cotton Development 
Projects on experimental basis by 

mRD 

4141. SHRI PRABHUDAS PATEL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Internat;onal Bank 
fOr Reconstruction and Development 
has selected Baroda District in Guja-
rat for undertaking cottO!) develop-
ment projects on an experimental 
basis from this year; 

(b) if so, the broad outlines of the 
projects; 

(c) whether other project. in 
different states will also be undertaken 
by the Bank; and 

(d) what will be the total expendi-
ture involved in the Baroda project 
and when the work wil.; be started? 

THE DEPUTY MIN!STEH IN THE 
MINISTRY OF C0"-111U,-RCE (SHRI 
A. C. GEORGE): (a) to (d). The In-
formation is bein!! ooll.cted and will 
be laid on the table of the House. 

Lending by Natioaalised Banks for 
Agricultural purposes during 1!171 

4142. SJiRI D. D. DESAI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government have seen 
a report circulated by (he United News 
of India dated 20th May, 1973 that the 
lending by nationalised hanks for agri-
cultural purposes for the year 1971 
was disappointing; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Yes, Sir. 

(b) It may not be qUIte correct to 
say that the lending by nationalised 
banks for agricultural P!lrPQses in the 
year 1971 was li appoin in~ As 

against 5.5 per cent of Public Sector 
Banks' advances to agrlCulture in 
. June, 1969, (iml]"l..edia!ely before banks 
nationalisation), the percentage rose 
to 8.09 as in December, 1971 and to 
9.55 per cent in December, 1972. 

To further accelerate the perform-
ance in the field of agricultr:il lending, 
the banks are taking st .. ps to open a 
larger number of branches in the rural 
areas, strengthening their organi-
sational machinery by recrutiflJl more 
technical staff, simplifying their lend-
ing procedures and application forms. 
The banks are now adopting the "area 
approach" and evolving programmes 
for specific areas for intensive ftnan-
cing. They are also financing primary 
cooperative societies in 3 States for 
extending credit facilitie3 to the 
farmers. 

~ ~ rm titi Ilft't ~~ 
f1m;if ~ Ri\' 'fir ~ 
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Pensioners by Controler of Defence 
Pensioaers by CClDtrollu of Deleace 

Accounts, Allahabad 

4145. PROF. NARAJN CHAND 
PARASHAR: Will the Minister at 
FINANCE be pleased to state: 
(a) whether the Controller of De-

fence Accounts. Allahahad decided to 
t~e over the work of p~yment of pen-
SlOns to the Indian Military pensioners 
in some of the offices in PunjaL Postal 
Circle· covering Punjab, Himachal 
Pradesh and Haryana. in June, 1973; 

(b) whether payment Of llE'.nsion in 
the jurisdiction of flead Post Office 
Una (Himachal. PradMh) was placed u: 
the charlie at Pensilln Pav Master 
Hoshiarpur althoUl/I> Una H'p.O. and 
its entire jurisdicti')D is in Himachal 
~de h and Hoshiarnur is in Punjab 
State; 

(c) whether this step on the part ot 
the Controller of Defence Accounts, 
Allahabad required transfer at all 
relevant records to the Pension Pay 
Master, Hoshillrpur irom the Hamir-
pur Postal Division anl caused a Rreat 
deal of frustration. resentment as wen 
as inconvenl.mce to the ex-Servicemen 
at Himachal Pradesh: lind 

(d) if so. the preventiD& steps taken 
to avoid .lnconvenience h the ex-
Servicemen receiving pension in 
future? 

THE DEPUTY MINISTER lN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHIA ROHATGI): (a) It was de-
cided by Government in August, 1972 
to open new offices of Pension Pay 
Masters under the Controller of De-
fence .Accounts (Pensions), Allahabad 
at Rohtak, Hissar and Hoshiarnur for 
monthly disbursement of pensions to 
Indian Military pensionen. 

(b) No, Sir. 

(c) Records have not been trans-
ferred to Pension Pay Master, RoshiLT-
pur trom Una and Hamirpur Fr.st 
Offices. Due to some misunderstand-
ing, delay, however, took place in 
payment of pensions to ex-Servicemen 
of Himachal Pradesh. 

(d) Steps to avoid inconvenience to 
ex-8ervicemen have been taken. The 
pension to Military Pensionef' In Una 
and Hamirpur Districts ot Himachal 
Pradesh will continue to be paid by 
Post OtIices as hithcrtofore. Postal 
authorities have also igsued necessary 
instructions to the Post Masters con-
cerned In this regard. 

:.Prefits and. ~ of Public Sector 
UnderiakInP In 0rIIa 

4146. SHR! D. K. PANDk: WUl 
the MinIster of FINANCE be pleas-

ed to state: 

(a) the profit or loss of the Public 
Sector Undertakings in Orissa, unit-
wise, during 1971-72 and 1972-73; 

(b) in cases of loss, the steps taken 
and proposed to be taken to over-
come the loss and to make them pro-
fitable ventureS; and 

(c) whether as a measure to over-
come losses, workers participation in 
the management is considered as a 
nf'CeSSBrY remedy? 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) The operating units located in Orissa of the Central 
Government enterprises and their working results for 1971-72 and for 
1972-73 (provisional) were as follows -

Units of Public Enterprises 

I. Hindustan Steel Limited. 

Rourkela Steel Plant 
Rourkela Fertilizer Plant 

2. National Coal Development Co-poTation 

Talcher 
Deulbera . 
South Balanda Collieries 

3. HindlfStan Ae"onautics Limited. 

MIG Division, Koraput 

or in~ 

results 
1971-72 

Provisional 
working results 
9 ~-  

. (-)68'87 1·60 

. (-) '7'0'/ (-,1'9g 

C-) 45' 85 
e-) 39'71 (-) 20'69 

14' 89 

59'4° 

l-) 51'65 

The w\,)rking results 
of Koraput Division 
is not avwble sep-
rately. The HAL 
is expected to earn 
an overall net profi t 
of Rs. 3' 23 crores. 

-----_. __ ., -----------
(b) Based on the recommendations 
of the Action Committee on i>u'blic 
Enterprises, steps are being taken in 
Rourkela to establish additional faci-
lities for mining ore, lime- t~ne  

crushing coke, additional coke-oven 
battery and bedding and blending 
facilities for a more uniform feed 01 
raw materials to the blast furnace; 
repairlllg and increasing facilities for 
production of aluminium sulphate; 
certain measures to improve the or-
ganisational structure, industrial re-
lations and communication system at 
all 'levels including steps to improve 
incentive/reward scheme, mainten-
ance, quality and availability of in-
digenous materials, etc. 

In the case of National Coal Deve-
lopment Corporation, the Talcher 
mines are being developed to im-
'prove utiJlgation of machinery and 
reduce cost Of production:. The col-
lieries ~ alao being re-organised 

under the newly formed Coal Mining 
Authority. 

ec) Government have accepted the 
view that participation by workers 
in the management of public enter-
prises could go to improve all-round 
performance. A scheme for appoint-
ment of a workers' represen:tative on 
the Boards of Management of a few 
enterprises has been adopted. In the 
first instance, a worker-Director has 
been appointed in the Hindu,tan 
Antibiotics Limited, Pimpri. 

Complaints made by Foreign Passen-
gers against the Delhi Airport 
Braneh  of state Bank of Indta 

4147. SHRI SUKHDEO PRI',SAD 
VERMA: Will the Minister of 
FINANCE be pleased. to state: 

(a) whether attention of Govern-
ment has been drawn to the news 
item which appeared in "The Indian 
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Express" on thl! 24th July, 1973 re-
garding complaints made by fOreign 
passengers against tbe Delbi Airporl 
Branch of the State Bank of India in 
regard to tbe exchange of foreign 
currency; and 

(b) if SO, the neqessary action taken 
in regard thereto? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). In regard to transactions 
Involving conversion of currency 
notes the Reserve Bank of India lays 
down rates for sterling and dollar 
only. The current Rates specifit'd by 
the Reserve Bank are as under; 

Bank's BaI\k's 
buying selling 
rate rate 

Rs. Rs. 

Pound Sterling 18' 50 '9' 10 

U.S. Dollar 7'30 7'70 

FOr other currencies authorised deal· 
ers and money changers are expected 
to adopt rates depending On market 
conditions. In addition, the rules pro-
vide for a commission on sale. For 
these reasons, it is quite likely that 
there may be a difference between the 
rate adopted by a bank and the offi-
cial I.exchange rate. However, the 
Reserve Bank has advised the bankJ 
that where possible they should quote 
better rates to the public. 

Trade AlTeements with ~ t-A ri an 

countries 

4148. SHRI Y. ESWARA REDDY: 
SHRI MUHAMMED 
SHERIFF; 

. Will the Minister 0; COMMERCE 
be pleased to state: 

(a) whether the trade pro p~ t  

between India and East Africa are 
very bright; 

(b) whether 'Government have made 
any trade agreement with the East 
African countries; and 

(c) if so, the salient features of the 
agreements? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SuRl 
A. C. GEORGE); (a) Yes, Sir. TherE' 
are good prospects for increasing trade 
between India and East Africa. 

(b) and (c). Uganda is the only 
country in East Africa witb which 
India' has a trade agreement signed 
in 1965. This is a general purpose 
trade agreement and does not impose 
any obligations on either side. 

Quantity of cotton lmJlOrted from 
SUdan, Egypt and other Conntries 

4149. SHRI VASANT SATHE: will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) what has been the import of 
cotton from Sudan, Egypt and otber 
countries in terms Of quantity arid 
import bill over the past three years, 
year-wise and source-wise; 

(b) what has been the rate of im-
port duty on cotton and ~he amount 
realised on this account; year-wise 
over past three years; 

(C) whether the Millo';wners are 
pressurising Government fOt" reduc-
tion in the import duty; IlLd 

(d) if so, whether Government 
have taken any decision in this regard 
and if so, the broad outlines thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
A, C, GEORGE): 

(a) Year 

SUDAN 

1970-71 . 
1971-72 . 
1972-73 . 

Quantity in Approximate 
bales vah'. in 

Rs.crores 

2 

2,09,000 
3,23,200 
2,01,100 

26'96 
42'7S 
~9 9 
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ARE (EGYP7') 

1970-71 
1971-72 
1972-73 

USA 

1970-71 
1971·72 
1972-73 

Others 

1970-71 
1971-72 
1972-73 

2 

1,78,625 
1,45,700 
57P75 

2,46,900 
96,100 
Nil 

3 

31" 93 
3'64 
Nil 

~ 2  

13'98 
Nil 

USSR (under the Cotton Converstion 
Deal) 

1970-71 
1971-72 
1972-73 

tb) Year 

1971-72 

1972-73 . 

Nil 
37,450 
72,550 

Rate of 
Import 
duty 

10 paise 
per Kg. 

10 paise 
per Kg. 
- 212 
advalorem 

40% 
adva/orem 

Nil 
3'70 
7'28 

Amount 
realised 
in Rs. 
crores 

1"45 

(s) and (d). Mills represented to 
the Government through the Indian 
Cotton Mills' Federation: for reduction 
in import duty of 40 per cent IIdvaIc-
rem introduced from 1-3-1973. The 
Government in the Ministry of Fin-
ance, however, did not agree to the 
reduction. 

OeeIslOD in recard to allowing of In-
terest II1lbsioty bl FinaDcing of Power-
looms bl the Co-operstlve Sector 

4150. SHRI M.  M. JOSEPH: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have 
taken any decision on the question 
of allowing interest subsidy in the 
financing of powerlooms in the co-
operative sector so as to enable the 
societies to get assistance at the con-
cessional rate of interest of 4-1/2 per 
cent; 

(b) if so, a gist thereof; and 

(c) if not, the time by which it is 
likely to be decided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). Atten-
tion is invited to the reply given to 
an identical question (UDstarred 
Question No. 3531) On the 17th 
August, 1973. 

Steps for Hau1in3" up Narcotics 
Traders bl IniIia 

4151. SHRI A. K. M. ISHAQUE: 
Will the Minister of FINANCE be 
pleased to state what steps Govern-
ment are taking for hauling up tra-
ders dealing in opium, hashish and 
narcotics, in India? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): The enforce-
ment agencies of the State and the 
Central Governments, such as State 
Excise, Police, Drug Control Admin-
Istration, Customs and Central E.'!:-
cise, Central Bureau of Investiga-
tion, Narcotics Department, Border 
Security Force, Railway Protection 
Force etc. are always on the alert to 
,intercept persons engaged in: illicit 
traffic in narcotics drugs. The watch 
extends to places in the interior as 
well as on the border. Meetings He 
periodically arranged amongst senior 
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q.mcers of these organisations with a-
view to co-ordinate and strengthen 
the anti-smuggling measures.-

Complete control over Raw lute 
Trade 

4152. SHRI PRABODH CHANDRA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there is a proposal to 
completely control the raw jute trade 
in the country; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a') It is envisaged 
that, over a period of years, the Jute 
Corporation of India will be in a 
position to take over the entire trade 
in raw jute. 

(b) This will curb speculation, as-
sure a remunerative price to the far-
mers for their produce and also un-
interrupted supplies of the fibre to 
the industry. 

Propolllal from Gujarat Government 
for Development 01 RataDmaJ. IIIlls 

as a mu StatlClll for -TourIsIB 

4153. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government have re-
ceived a proposal from the State Gov-
ernment of Gujarat to develop Ra-
tanmal Hills in Limkheda Taluka of 
Panchmahals District as a hill sta-
tion for tourists; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) No, Sir. 

(b) Does not arise. 

Return Targets for PUDa Sector 
Undertaldnp 

4154. SHRI RAM PRAKASH: 
SHRI PRABODH CHANDRA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
fixed any rjlturn target for the public 
sector undertakings; and 

(b) if so, what? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) and (b). 
No, Sir. However, some guidelines 
have been laid-down to ensure a 
sound policy of appropriation of pro-
fits. The question of laying down tin-
ancial and other targets for the pub-
lic enterprises is being examln:ed. 

Agreement with CaDada for import of 
Newsprint 

4155. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether an agreement has re-
cently 'been signed with the Canadian 
Government for the supply Of news-
print; and 

(b) if so, the broad outlines of the 
agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) The agreement provides for 
import of 64,000 tonnes of newsprint 
from Canada in 1973-74. 

<Jonfetence of Chief Exeeutive of 
Public Sector UDdertaIdDg 

4157. SHRI K. LAKKAPPA: 
SHRI P. GANGADEB: 

Will the Minister of FINANCE be 
pleased to state: 
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(a) whether a Conference of Chief 
Executives of selected public sector 
undertaking was held in New Delhi 
on the 19th June, 1973; 

(b) if so, whether measures to 
check corruption and lack of integrity 
in public ventures were di~ u ed; 

and 

(c) if so, the conclusions arrived 
at? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) Yes, Sir. 
A Conference of Chief Executives 
was convened by the Central Vigil-
ance Commission in: New Delhi on 
.1 tine 19-20, 1973. 

(b) Yes, Sir. 

(c) It was decided that the Public 
Enterprises should set up fully func-
tioning vigilance units manned by 
trained personnel wherever such units 
do not exist. The Conference <.'ecid-
ed that officers of the Public Enter-
prises drawing a basic pay of more 
than Rs. 1000 p.m. should be brought 
within the jurisdiction of the Com-
missioner for Departmental Inquiries. 
The Conference also decided to work 
out the major common elements of a 
Model Set of Conduct and Discipline 
Rules for the public undertakings to 
plug loop-holes in such matters 8S 
acceptance of gifts and hospitality, 
punishable offences, possession Of as-
sets di'proportionate to income, prO-
curement of insurance and other busi-
n8sS 'agencies, private investment, 
lending and borrowing, submission of 
returns on movable and immovable 
property etc. 

Supply of yarn to Weavers in Mysore 
State becanse of their sacrUlee to 
fight drought conditions in North 

Kamatik-Gulbarga 

4158. SHRI DHARAMRAO 
AFZALPURKAR: 

SHRI C. K. JAFFER 
SHARIEF: 

Will the ini~ter of COMMERCE 
be pleased to state: 

(a) whether Government are aV!are 
that Mysore has fought the unpre e~ 

dented drought conditions lIt the 
North Karnatik-Gulbarga, last year 
on a massive scale; and 

(b) if so, whether Government have 
decided to help 3.5 lakh weavers in 
that area by supplying the yarn they 
needed most and if so, the Q.road out-
lines thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) In order to help the weavers 
in the drought affected areas in the 
State, a special allotment of 54,450 
kilograms of cotton yarn of counts 
20s (Hanks) was made to the State 
in February, 1973. 

The allotment to the State .mder 
the Voluntary Scheme of Distribu-
tion was also increased by 50,000 kilo-
grams in December, 1972 over that of 
November, 1972, and allotments dur-
ing December 1972-February 1973 
were further increa,ed by 50,000 kilo-
grams. Subsequently the require-
ments of the State Government have 
been kept in view while making al-
locations under the statutory scheme. 

Export Of bicycles alad spare parts 

4159. SHRI RAJDEO SINGH: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) . whether the Indian bicycles 
and spare parts worth Rs. 10.3 crores 
were exported to nearly a dozen 
countries during 1972-73; 

(b) whether this export 'figure in 
the form of money is more or less 
than the preceding year; 

(c) whether the bicycles 
figures has a const'ant rising 
and 

export 
trend; 

(d) which country is the biggest 
buyers of our bicycles? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Dur-
ing the year 1972-73, bicycles and 
parts valued at Rs. 10.55 crores wele 
exported to nearly 80 countries, as 
3o;ainst Rs. 8.04 crores durir,g the last 
year (1971-'12). 

(c) Yes. Sir. 

(d) Nigeria was the largest impor-
ter of bicycles and parts from India. 

CollaboratiOn for setting up an 
Industrial Estate in ZanzIbar 

4161. SHRI M.  M. JOSEPH: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether Government propose 
to set up an industrial estate in Zan-
z:br with Indian collaboration: and 

(b) if so, the broad outlines there-
of and J"T{)gress achieved in this re-
gard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes, 
Sir; Government of India have agreed 
to assist the Zanzibar authorities in 
the setting up of an industrial estate 
on a turn-key basis and to send a 
team of Indian experts for this pur-
poae. The composition of the team 
will be finalised shortly. 

~~ ~ m) • ~~ i  !!iT 
~ l a ~~ ~~r 

4162. '" *" 'I((1If ~rm l : ffi 
<lTfVt;nr #t ~ craf.r '1ft ~ ~ i  fit;: 

('f;) ffi i<it it; (1'Si}lfMtIf it; ~ 
'ill WI" lIloft dt< ~ 'lIi:"f 1 it; Wlr<1 
it; ~ ~~  (1!O!f Slt~  it; ¥t.< 

m~~~~l ~~ 

rn qf.r ~ WFft WFft ~ ~l rrll  

'f;f TJ ~ ~ 'f;"( <tit; ~ dt< <r tT 
~ 'f;f ~ ~r lJ:t ~ ; dt< 

~  l ~  ,iT lJ{q;n: 'f;f ~ m  

if 'f!!T ~ ifOf.t 'f;f f'f;m: ~ ? 

~~ii;a ~ (lSfftro 
","0 iI'Ri): ('f;) ~  (lQ): ~ 

~ ott OfT ~ ~ dt< ~l ll  lJ*lT '1C<i 

'R "(lQ <fT ~ , 
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~  ~ ii ria ~ IIrf ~ 

4163. .-yo ~ r m  : 
ffi l ~~ llfl'l; ~ rrt nl l~~ mit ~ 
craf.r '1ft ~ m fit;: 

('f;) ffi ~~ ~ ftl<'6 
imT ~~ ."l$" it; IW!i if 
Slf"filfafq 'f;[ lfTlf ft ~~; dt< 

(lQ) lfR i1t, <it ~ <rr"t if lJ<:'m: 
'1ft ffi srfaf.;t;lrr ~  

qtf!1t llf)'I; ;tTlT'l; ~ "#r ('" 
~ ~  : ('f;) ;;r[ <r@ I ~ I1rd'\1r 

or~ Ni'6 'f ~r r ~ ~ fit; 

~tm  it; l l ~it; 'f;lf« 'f;lf 

~  u~ t~  ~ ",lffihlli iT« fol'fffl 
fit;ll"r ;;n;rr l ~ I 

( lQ ) f.mT<I;l 'f;[ r~ ifOf.t if 
~ imT l l ~ l ~ 00 ~ !;l!'R 
if "(lQT "INr ~ I 

Cash subsidy for exports received by 
Export Houses 

4164. SHRI JYOTIRMOY BOSU: 
Will the Minister of ·COMMERCE be 
pleased to state: 

(a) the names and particulars of 
Export Houses who have received 
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cash subsidy for exports during the 
last two financial yell1'll; 

(b) the amount of subsidy receiv-
ed by each; 

(c) how far the cash subsidy 
scheme has helped boosting the coun-
trys exports; and 

('d) whether any irregularities have 
been detected in respect of distribu-
tion of cash subsidy and if so, the 
broad outlines thereof? 

• 
THE DEPUTY MINISTER IN THE 

MINISTRY· OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). infor-
mation: is being collected, and will be 
laid on the Table of the House when 
received. 

(c) The rising trend in exports par-
ticularly of non-traditional goods 
over the years is a clear indicatIon 
of the utility of existing level of 
compensatory support. 

(d) No irregularities in respect of 
distribution of compensatory support 
have co.me to our notice. However, 

information is being collected and 
will be laid on the Table of the House 
when received. 

Submission Of a Memorandum by All 
India National and GriBdlaYI Bauk 
Employee. FederatiOn Be: Shlftluc of 

Bank's 0f8ce in CalGuUa 

4165. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether on the 18th July. 1973, 
All India National and Grindlays 
Bank Employees' Federation had sub-
mitted a memorandum to him on the 
reported move to shift the Bank's 
principal Office in India from Cal-
cutta; 

(b) if so, the content of the said 
memorandum; and 

(c) what action, if any, has been 
taken on' it? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) to (c). A statement showing the 
points raised in the memorandum of 
18th July, 1973 and the action taken 
thereon is enclosed, 

Statement ~ 

The important points raised in the memorandum dated the 18th July, 1973 from the All 
India National &: Grindlays Bank Employees Federation and the action 1I8ken thereon are as 
follows : 

I. Shifting of the General Manager, 
National &: Grindlays Bank Limited 
with ~ of hi. R<sistants from Calcutta to 
Bombay while retaining the General 
Manager's Office in Calcutta. 

2. A~ment with the First National 
City Bank for teclmical fees to that 
bank. 

It has been indicated to the batik that 1he pr0.-
posed shifting would be inadvisable without 
prior concurrence of State Government. 

The paymmt of technical fees is governed by a 
technical service agreement between the 
National &: Grindlays Bank Limited and First 
National City Bank valid to 31St March, 1974. 
In November, 1972 the Reserve Bank decided 
to re~e the appointments of any person/fum/ 
banking institution/banking company incor-
porated outside India as adviser to banking 
companies in India for giving any technical or 
management advice. The prior approval of 
the Reserve Bank of India would be necessary 
for any such arrangement. National &: Grindlays 
Bank Limited have noted to refer the matter 
to the Reserve Bank before they make arrange-
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ments for renewal of the arrangement in March 
I974· 

3. Misappropriation of the monies lymg The Natio"al & Grindlays Bank Limited has 
in the pension fund in UK due to the reported to the Reserve Bank that it has not 
Indian employees. held at any time any pension fund in the 

United Kingdom in respect of Indian Staff. 

4- Revision of rules resulting in increase 
of the minimum balance in Savings 
Bank Accounts and Fixed Deposits 
and hardsbip caused thereby to small 
depositors. 

Excepting for the rate of interest on deposits 
there are no other conditions imposed by the 
Reserve Bank on the operation of deposit 
accounts with commercial baJ1ks including 
foreign banks. It is open to the saving de-
positors who are not in a position to comply 
with the conditions prescribed by the =-:e ~; ~ther banks particularly 

s. Transfer of buildings acquired/con-
structed aDd ewned by the bank in 
India to the books of the London 
office and consequent payment of 
rent by Indian branches to Head Office 
in London. 

This is being looked into by the Reserve Bank of 
India, 

Bequests by West Beup1 and Assam 
Governments for powers to take over 
closed and sick Tea Gan1eas 

4166. DR. RANEN SEN: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) whether the Centre has turn-
ed down the request of West Bengal 
and Assam Governments for giving 
them powers to take over the closed 
and sick tea gardens in the States; 

(b) if so, the reasons for turning 
down the request; and 

('C) what are Centre's proposals for 
the rehabilitation of closed and sick 
tea gardens in these States? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). Certain 
proposals received from the Govern-
ments of West Bengal and Assam in 
this regard cont'ained inter alia the 
request for powers to take over the 
closed/sick tea gardens in these 
States. These have since been ronsi-
dered by the Task Force on Tea. Gov-
ernment are examining further ac-
tion to be taken having regard to the 

Task Force's recommendations for 
the rehabilitation of closed and sick 
tea gardens. 

Unrest among the Emplo7_ of Life 
IDsanmce Corporation 

4167. DR. RANEN SEN: 
SHRI JHARKHANDE RAY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the news 
item· under the caption 'LIC Staff 
Sore' in the ''Economic Times" dated 
the 22nd June, 1973; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SBRI-
MATI SUSHILA ROHATGI): (a) Yes, 
Sir. 

(b) The news-item relates mainly 
to the revision of D.A. in respect of 
Class III employees and Class I offi-
cers, in November, 1972 an'd March 
1973. In so far as Class ill employees 
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are concerned, their D.A. was revised 
as and when it fel! due. As regards 
the Class I Officers, it has since been 
decided to revise their Adjustment 
Allowance of officers getting pay upto 
Rs. 800 p.m. In respect of officers 
getting pay of more than Rs. 800 the 
matter is under consideration. Prior 
approval of Government in the mat-
ter is necessary under the provisions 
of L.I.C. Act and its Staff Regula-
tions. 

The Annual Reports submitted by 
the LIC are being regularly laid be-
fore both the Houses of Parliament. 

Reaction of Government te the News 
Item Captioned ''Hope for LIC 

Oftlcers" 

4168. SHRI SARJOO A ~  

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the news-
item under the caption "Hope for 
L.I.C. Officers" appearing in me "Na-
tional Herald" dated the 30th May, 
1973; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Yes, Sir. The news item iii question 
relates to the payment of Adjust-
ment Allowance at increased rates to 
thJ' ClaSs I Officers, non-implementa-
tion of the proposal for employees 
participation in the management, de-
mand of the federation for ,greater 
autonomy in the day to day func-
tioning Of the Corporation as recom-
mended by A.R.C. and opening of 
more offices for better service to po-
licy holders. 

(b) (i) It has recently been decid-
ed to increase the adjustment allow-
ance for officers getting pay upto 
Rs. 800 p m. In the case of officers 

getting more than Rs. 800 p.m., the 
matter is under consideration. 

(ii) It has not 'been possible to im-
plement so far the Government's de-
cision on the participation of the em-
ployees in management as the mecha-
nism for giving representation to the 
employees has not yet been finalised. 

(iii) Administrative Reforms Com-
mission has recommended greater de-
volution of powers to the Divisional 
and branch offices. This is a conti-
nuing process and steps haVe been 
taken by suitable delegation to en-
'able the branches to render essential 
policy holder's servicing functions. 

Press Report Entitled ~  goes all 
Qut tQ helll Monopolies" 

4169. SHRI SARJOO PANDEY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been draWn to the re-
port appearing in the 'New Wave' 
dated 17th June, 1973 under the cap-
tion "L.I.C. goes all out to help mo-
nopolies; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Yes, Sir. The news item relates to 
the representation of the employees 
of the Corporation on its Board, al~ 

leged liberal investment in monopoly 
houses, demand for payment of in-
creased adjustment allowance to 
Class I officers, the promotion and 
tranSfer policy of the Corporation and 
formation of a committee to consider 
amendments to the Staff Regulations. 

('h) (i) It has not been possible to 
implement so far the Government's 
decision regarding the representation 
of the employees on the Board of Di-
rectors as the mechanism for giving 
representation to the employees has 
not yet been finalised. 
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(ii) The main principle governing 
investments by the LIC is that they 
should ensure good return on ~tent 

with safety of capital. To the~ tent 

that the monopoly Houses are given 
industrial licences, the LIC cannot 
deny funds to the worth-while pro-
posals emanating from theSe Houses. 

(iii) It has been recently decided 
to allow increases in adjustment al-
lowance to the officers drawing pay 
upto RI. 800 p.m. The case of offi-
cers getting more than Rs. 800 p.m. ~ 
under consideration. 

(iv) The promotions in the Corpo-
ration are made on the basis of e~ 

niority, suitability and merit. Trans-
fers are also made in the light of the 
needs of the Corporation. 

(v) The employees' Associations in 
their fresh charter of demands have, 
inter alia, demanded amendment/mo-
dification/deletion of some of the 
provisions contained in the 'Staff Re-
gulations 1960'. These demands will 
be discussed by the UC at the time 
negotiations are held with the asso-
ciations. ' 

lalloratol"y AtteIuIaIltil and Labora-
tory Clerks ~ in the Centl'Bl 

Ezeise aud Customs 

4170. SHRI SARJOO PANDEY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether any decision has been 
taken 'by the Central Board of Excise 
and Custom5 on the question 01 
changing the designation of Labora-
tory Attendants and Laboratory 
Clerks in their Laboratories to Junior 
and Senior Laboratory Assistants res-
pectively; and 

(b) if not the reasons for the de-
lay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. It. GANESH): (a) and (b). 
The question of changing the desig-

nations 'of Laboratory Attendants and 
Laboratory Clerks is closely linked 
with the question of prescription of 
revised scales 9f pay for these posts 
in the light of the recommendations 
made by the Third Pay Commission. 
'fhe matter is still under considera-

tion. 

Adoption 01 Tener System by Natio-
nalised Baub in Capital 

4171. SHRI SHASHI BHUSIUN: 
Will' the Minister of FINANCE be 
pleased to state: 

(a) the number of Nationalised 
Banks in the Capital, which have 
adopted the teller system and the 
names thereof; 

(b) whether due to this system not 
being adopted by the other Banks, 
the customers haVe to wait for long 
to take or depnsit cash; and 

(c) whether Government propose 
to issue directions to, all the N atio-
nallsed Banks in the Capital to adopt 
Teller System and if not, the reasons 
therefor? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) The State Bank of India, Punjab 
National Bank, Central Bank of India 
and Union Bank of India have intro. 
duced teller system in some of their 
branches in Delhi/New Delhi. 

(b) The banks which have not in-
troduced the teller system are of the 
view that the present system follow-
ed by them is such that it generally 
ensures quick service to the \:usto-
mers. 

(c) Certain other nationalised banks 
have either introduced the teller Sys-
tem in some of their branches out-
side the Capital or are cnnsidering its 
introduction. The recommendation 
of the Banking Commission in this 
regard for introduction of, 'Teller 
System'in all banks at all important 
'branches is under Government's ac-
tiVe consideration. 
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Crisis in Mica Industry 

4172. SHRI SRASHI BHUSHAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been invited to the news 
item under the caption 'Mica Units 
face crisis' which appeared in the 
''Economic Times" dated the 28th 
July, 1973 to the effect that the Mica 
industry is facing a crisis; and 

(b) the reaction of Government 
thereto and the steps taken to help 
the industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) The M.M.T.C. is reserving 30 
per cent of the orders for mica re-
ceived from foreign buyers for ser-
vicing them through the weaker sec-
tion: of the trade since 1st January, 
1972. There was some set-back in 
the exports of mica in the first hall 
of the year but the MMTC has since 
finalised sufficient contracts which 
would arrest any further decline in 
exports of mica. 

Cotton Textiles Export FaI1ing 

4173. SHRI SHASHI BHUSHAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been inVited to the re-
port appearing in the 'Financial Ex-

, press' dated the 13th July,1973 ,mder 
the heading "Cotton Textiles Export 
Falling"; and 

(b) . if so, the reaction of Govern-
ment thereto and the steps taken to 
improve the situation1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) Exports of cotton textiles dur-
ing the first 6 months of 1973 are 
higher than export during the same 

period of 1972. There was a fall. in 
June, 1973, but exports in July were 
at Rs. 15.98 crores. The industry has 
already accepted-voluntarily an ex-
port obligation to export 15 per cent 
of its production during January-Dec-
ember, 1973, Governmen:t is watch-
ing the export performance and will 
consider if any steps are necessary. 

Offer of AssistaDAle by Jndiaa Air 
Foree in the Supervision and Servic-
ing' of I.L.S. at Palam Airport 

4174. SHRI VIKRAM MAHAJAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether the Indian Air Force 
has offered assistanCe in the supervi-
sion and servicing of the Instrument 
lending System at the Palam Airport; 

(b) when such an offer was made 
and the decision taken by his Minis-
try on the offer; and 

-(c) the reasons for delay in taking 
a decision in the matter? 

THE MINISTEIl. OF TOURISM 
AND CIVIL AVIATION (DR KA-
RAN SINGH): (a) No, Sir. 

(b) and (c). Do lIot arise. 

~ ~  ~ norli ~ ~ 
~m~~ 
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Allutment of additional foreign ex· 
ebange for the import of woollen rags 

4178. SHRI D. K. PANDA: 
SHRI C. K JAFFER 
SHARIEF: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government have late. 
ly allotted additional foreil:n exchange 
for the import of woollen rags and 
propose to allot some more exehange 
for the purpose; and 

(b) if so, the amount thereof and 
the total quantity of woollen rags pro-
posed to be imported this year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. uEORGE): (a) No, Sir. 

(b) The Total actual user allocation 
of fgreign exchange for import of rag. 
is Rs. L80 crores for the wool year 
1972"73; in view of the frequent varia-
tions in prices abroad, it would be 
difficult to assess the quantity whicb 
would be imported. 

News-Item Captioned 'Delhi I.L.S. 
again Oilt of Order' 

4179. SHRI VAYALAR RAVI: 
SHRI G. P. YADAV: 

Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to state: 

(a) whether Government have notic· 
ed the repOrt appearing In the 'Times 
or· Iridia' dated the 2nd AUl:ust, 1973 
ublIerc ·tlte caJ;tion "Delhi ILS-again 
m1f. or' or l ~ ·Bhd 

(b) if so, the reaction of Government 
thereto and the steps taken m the 
matter? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). Yes; Sir. The 
n~w per report is incorrect. The 
Instrument Landing System bad been 
temporarily removed from service for 
some time on the 31st July, 1973. to 
enable the E;l<pert Consultant Of the 
manufacturers who had been specially 
invited for the purpose to thoroughly 
check the facility. The examination 
revealed that the Instrument Landing 
System was functioning normally with-
in the prescribed tolerances. 

Constraetion of Low Priced Hotels 
III tile Coantry 

4181. SHRI SAT PAL KAPUR: 
$:iRI P. G. MAVALANKAR: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government prollose to 
encourage the construction of more 
low-priced hotels in the country; 

(b) if so. the places where such new 
hotels are likely to be located; and 

(c) the number of such hotels cons· 
tructed during 1972-73 with location 
thereof? 

THE MINISTER OF TOURISM AND 
CIVIL A VIA nON (DR. KARAN 
SINGH): (a) to (c). It is ti1'e Ilolicy of 
Government to encourage the cons-
truction of hotels of adequatl! stan· 
dards to suit various income groups, 
and incentives such as tax and fiscal 
reliefs financial assistance etc. are 
available to hotels of all categories 
ranging from I-Star to 5-Star. which 
have been approved from the point of 
view Of their suitability for foreign 
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tourists. Although a number of hotel 
projects have heen approved at various 
touri,t en~  all over the ~  

it is not possible to indicate the Joca,. 
tions of those which will cater to the 
low income group, as the tariffs char. 
ges at these hotels will be determined 
only on their completion, relevant to 
the facilities they offer. 

Government have not set up any 
<uch low-priced hotels during 1972-73. 
However, the Department oi Tourism 
and the India Tourism Development 
Corporation (a public sector under-
taking) have plans to cater for the ac-
commodation requirements of the low 
and medium income groups through 
the provision of supplementary aCCom. 
modation in the form of motels. tra-
vellers lodges, forest lodges. youth 
hostels and camping sites. 

Demand made by Federation of LlC 
Class I Officers Association for revision 
of anti-labour staff Regulations 

4182. SHRI JHARKHANDE RAI' 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Federation of Life 
Insurance Corporation Class I Officers' 
Association bas demanded the revision 
of the "Anti-Labour" staff Regulations; 
and 

(b) if so. what steps Life Insurance 
Corporation has taken to have them 
reviewed? 

THE DEPUTY MINISTER IN TP" 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
The Association in their Charter 01 
Demands has amon2st other things de-
manded amendment/modification! de-
letion of some of the Regulations con-
tained in the Staff Re2ulation, 1960. 
These demands will be discussed by 
the L.I.C. at the time negotiations are 
held with the Association. 

INon-lJDplementation of Agreement en-
tered into between L.I.C. and Federa. 
tion of LIe Class I Officers' 

Association 

4183. SHRI JHARKHANDE RAI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the agreement dated the 
29th March, 1973 entered into between 
the Life Insurance Corporation of India 
and the Federation of Life Insurance 
Corporation Class I Officers' Associa-
tion has not been honoured by the 
Life Insurance Corporation; and 

(b) if so, what steps Government 
are taking to implement the provisions 
of the said agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) During dis-
cussions with the Class I Officers, the 
Chairman expressed the hope that the 
decision regarding increase in the Ad-
justment Allowance might be 2iven by 
the 15th April. This expectation could 
not be fulfilled as Government had t(} 
examine the matter very carefully 
which took some more time. 

(b) It has since been decided to in-
crease the Adjustment Allowance of 
Officers drawing pay upto Rs. 800 p.m. 
The case of officers drawing pay above 
Rs. 800 is still under consideration of 
Government. 

Aid gi ven by International Develop-
ment Association for Projects in India 

4184. SHRI RAGHUNANDAN LAL 
BHATIA: 

SHRI VlRBHADRA SINGH: 

Will the Minister of FINANCE be 
pleased to state the names of the pro-
jects for which aid has been 2iven by 
the International Development Asso-
ciation during the last three years? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
A statement is laid on the Table of the 
House. 
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STATEMEUT 

Names of the Project for which aid has been given by International Development Asso-
ciation sinoe 1-4-1970. 
---- -- - ---_. 

"SI. Name of the Project Date of Amount 
No. Agreement S Million 
------ - - .. - ----------------- --_._-----
I. Sixth Industrial Impons Project 24-4-70 75'00 

2. Gujarat Agricultural Credit Project 3-6-70 35'00 

3· Punjab Agricultural Credit Project . 24-6-70 27' 50 

4· Andhra Pradesh Agricultural Credit Project 8-1-71 24'40 

5· Agricultural Aviation Project . 28 1'71 6'00 

6. Founh Telecommunications Project 35-71 87'00 

7· Second Power Transmission Project 3-S-7I 7S'00 

8. Haryana Agricultural Credit Project II-6-7I 2S'00 

9· Tamil Nadu Agricultural Credit Project II-6-7I 35"00 

m. Cochin Stage II Feniliser Project 30-7-71 20'00 

1:1. Wheat Storage Project . 23-8-71 S'OO 

12. Pochampad Irrigation Project 23-8-71 39'00 

13· Mysore Agricultural Credit Project 7-1-72 4°'00 

14· Gorakhpur Feniliser Project 7-1-72 10'00 

IS· Eleventh Railways Project 24-1 -72 75'00 

16. Maharashtra Agricultural Credit Project 29-3-72 3o'00 

17· Bihar Agricultural Markets Projec's 29-3-72 14'00 

18. Population Project (Msyore & UP) 14-6-72 21' 20 

19· Seventh Industrial Impons Project 26-9-72 75'00 

20. Shipping Project 26-9-72 83'00 

21. Agricultural Education Project . . 
(Agricultural Universities of Assam ;& Bihar) 

IO-II-72 12' 00 

22. Industrial Development Bank of India Project . 9-2-73 25'00 

23· Nangal Feniliser Expansion Project 9-2-73 58'00 

24· Third Power Transmission Project 9-5-73 85"00 

2S· Mysore Agricultural Wholesale Markets Project 9-S-73 8'00 

26. Bombay Water Supply and Sewarage Project 8-6-73 55'00 

27· Madhya Pradesh Agricultural Credit Project 8-6-73 33'00 

28. Uttar Pradesh Agricultural Credit Project 8-6-73 38 '00 

29· Eighth Industrial Imports Project 2S-6-73 100' co 

3°· Fifth Telecommunications Project 25-6-73 80'00 
---------------- .. --. ----------0 
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Raising of Ineome-tax Exemption 
'Umit 

4185. SHRI P.GANGADEB:,Will 
the Minister of 'FINANCE be pleased 
to state: 

(a) 'whether there is any proposal to 
increase the present exemption limit 
of Rs. 5,000 for the purpose of Income-
tax; and 

(b) if so, the new exemption limit 
proposed to be fixed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) No, Sir. 

(b) The question does not arise. 

MeeUng of 'Advisory Council of Cus-
toms and Central Excise, held in June, 

1973 

4186. SHRI·P. GANGADEB: 
SHRI K. LAKKAPPA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether a meeting of the Cus· 
toms and Central Excise Advisory 
Council was held in New Delhi on the 
15th June, 1973; 

(b) if so, the subjects discussed in 
the meeting; 

(c) whether the collection of Central 
Excise. duties through banks was also 
considered; and 

(d) if so, the decision taken? 

THE MINISTER OF STATE IN THE 
MINISTRY or FINANCE (SHRI K. 
R. GANESH): .(a) Yes, Sir. 

(b) 'The Council discussed general 
problems of procedures relating, to the 

'Clearance of goods and passengers in 
, so . far as . .they conCern the Cu&toms & 
Central Excise Laws, rules and pto-
cedure. 

(c) and (d). The question regarding 
acceptance of centriU excise duty hy 
the nationalised banks was discussed 
in an earlier .(17th) meeting of ' the 
Council--held at Sanaglore in June, 
1972, when a decision w~S taken to 
'open 50 pilot centres, where' the na-
tionalised banks could be entrusted 
with the task of collection of Union 
duties. While mentioning the progress 
achieved in the matter, . the Council, 
during the 18th meeting held on 15th 
June, 1973, was Informed that a list 
of 52 pilot centres, where the nation-
alised banks could transact Govern· 
ment business,.had. been drawn up in 
consultation with the trade and the 
Collectors of Central Excise and' for-
warded to the Reserve Bank of India. 
Further action in regard to authorisa-
tion of the nationalised banks in these 
pilot centres, is in progress. 

Profits earned by STC durinl: the last 
three years 

4187. SHRI P. GANGADEB: Will the 
Minister of COMMERCE be pleased to 
state what are the I>rofltsearned, by 
the State Trading Corporation during 
the last three years? 

THE DEPUTY MINISTER IN, THE 
MINISTRY OF COMMERCE (SHRI 
A. c. GEORGE): The profits earned 
by the S.T.C. in the last three years 
were as follows: 

---- ----_ .. -

Profit before tax 

Profit after-tllX 

Crores of Rupees 

1970-71 1971-72 1972-73 

6.4 14.2 II. 7 

1.7 5·2 5·1 
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Share of UC in privale IiCCtor u.uder. 
taJdDgs 

4188. SHRI P. GANGADEB: 
SHEI K. LAKKAPPA: 

Will the Minister of FINANCE b€ 
pleased tomte: 

(a) whether the Life iosuranee Cor· 
poration is a major shareholder in a 

large nurbaer of private sector under· 
takings; and 

(b) if so, the .i!:uidelines issued re-
garding the manner in wbkh Life 
Insurance Corporation should parti· 
cipate in the manaj:(ement and control 
of these undertakings? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI), (.a) T.he statu-
tory framework for the LIC's invest· 
ments is contained in section 27 A of 
the InsUI'ance .Act (as applied to it). 
The follOwing table shows the number 
of public limited cempanies in the 
private sector wherei., LIC's equity 
holding is 20 per cent. and over to the 
total subscril>ed -equity capi.tal of the 
companies: 

No. of Ratio of LIC's holding to  to 
companies subscribed equity capital lat 

II 

I9 

43 

30 % and. over 

25% to less than 30% 

Over 20~  '-to ~le  than 25 % 

(The above date of holdinlt is com· 
piled as on 31st March, 1972 and per 
lains to Life Department). 

(b) '!'he "GuidelitN!s" isslmdby the 

Govenimentenvfsage 'Inter ·alia 'the 
appointment of "nominHes 'Of cthe bOard 
of ~ompanie  ·whe..e substantial finan· 
cial assistance in the 'farm ,cif under· 
writing and/or subscriptions to share 
capital -or.JlUll1t of term 'loans has 
been provided by 'the public lInancia) 
insUttlti'tWls. e~ enoe  LIe 
has:'litliifted dPtHBtillg4n·. B1ktive 

underwriting/subscriptions and term 
loan arrangements a coodition reserv· 
ing the ri,l(ht to appeint a nominee on 
the Board. The LIC has al!oead:v ap-
poimed its nominees on Ule Boards 01 
20 .c<nnpar>ies 110 far. 

PartidpatiOD et IDGlan ~t __ 
iD TOkyo meft Idmed at LiberaiilliDt: 

W.Jd Trade 

4189. SHRI RA.JDEO SINGH: Will 
the Minister of COMMERCE be pleas· 
ed to state: 

(aJ whether the Indian representa· 
tive participated in a meet in Tokyo 
in whidl neariy 70 countries e.ame tet 
an agreement on ·the 26th July. 1973 
on a 1l0litioal declaration thereby 
clearing the way for talks aimed at 
Ii beraLisiog wor'ld t.rade due to <)pen 
in lo~o in oominl:: September; 

(010) if -so, wbBther M!kJ; were a suc-
cess from the point of view of our 

national interest; and 

(c) whether the said declaration 
agreed to pay special attention to th" 
problems of the 'least develoJled na-
tions and to ireat topiesl products 
would be as a special and ''J)I'iortty 

sector? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SImI 

A.C. GEOGEJ: ~a  'lIhe meetiIIR will 
take 'place in TOkyo on &ptember 12. 

1973. 

(b) and (c). Do not arise. 

PrDmotioDal campaip for black tea iD 
I.pan 'by 'Tea Board 

4190. SHRI RAJDEO Bl'NGH: Will 
the Minister of COMMERCE be pleas· 

ed to state: 

(a) ':whether .the 'Tea "Board'1)l.ans ·0 
Intenaify its .promotional eanl la~ 'in 
Japan which _has now emerj;!ed iIS a 
u lh~ l er of blaCk -tea; 
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(b) it so, which oun -~are  t~ 
second and third hiahest CoDSl!inerS .ot 
our black tea; and .  . 

(c) whetber export "Of our black lea 
has appreciably increased to these 
countries in recent years? 

'MIEI·· DEPtJ'l'lt ·MINISTER IN :THE . 
l ~F  C!OMMEBeE (SHRI, 
A. C. ~ a  .Yes, Sir. 

(b) Jl!.\lan is, however, not the lar-
gesi ,mporter of black Indian teas. 
U.K. U.S.S.R., and Sudan in that 
order were the first three b:v con-
sumers of Indian black tea during the 
year 1972 

(c) Ekport-of 'black teas to U,K.de-
elined in 1972 ill comparison' to lJl71 
and 1970, Exports to' USSR and Sudan 
on the '()ther band increased :n. 1972 
compared' to 1971 and 1970. Japan im-
ported 0.8 ·million kg.. of .blacktea 
from India during 1972 as compared 
to 1.0 m. '·kgs. il'l 1971 and 0.8 m. kgs. 
in 197Q.· 

Increase in Export of Cashew Kemal 

4191. SHRI aAJDEO SINGH: Will 
the Mlnillterof. COMMERCE be pleas-
ed to state: 

(a) whether during 1972-73 the 
ca8bew !ternal export was of the 
higllest value; 

(b) also whether this is the result 
of steedy elTorts to raise the export 
from year to vear; and 

(c) if so, whether the tempo of ris-
ing export will be maintained in com-
ing years? 

THE DEPUT:¥ :l\iIINiliTER.,IN TH£ 
MINISTRY OF ~  (SHRI 
A. C. GEOR(;J;;): (a) and (b). ],es, Sir 

(c) Increase in ih~ export of' cashew 
kernels in coming years will deoenrl on ~ 

the availability .of rawnuts especially 
from ·o",erseas ~o r t he  I/OVel of 
im~t  frwu the e~o;; i e i w-  
ever, likely' to rlirplnLsb .. Ef'fiH+S' 'iri'* 
being made to ln rea~e; fM' i'ndlgenou!'" 

prodJcnori"ani:l also \ii' ftndb'ther soUr 
cas of supply from" l1\;Wad to obtain a 
higher level of exports. 

Financial AssIStance to' Orissa 

4192. SHRI GIRIDHAR aOM..A.NGo: 
Will the Minister of FINANCE ~ 

plaaSed to state: 

(a) the amount released by the 
Centre to meet the drought Itnd flood 
conditions in Orissa state in the years 
1911-72 .and 1972-73; and 

(b) whether all the monev has beer. 
sperit by the Government of Orissa to 
give relief to the people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF:FINANCE ,SHRI K 
R.CANrulH) :'.<a) .md (b). Dul"ing 
9 ~ 2  against State Government's 
reported expenditure of Rs. 18.86 crore, 
on flded al'ld 'cyclone relief, Central 
assistance released to the State Gov-
ernment was of the order of Rs. 15.11 
crores, Durinr 1972-73 altainst the 
State Government's reoorted e p~nd;

ture' of Rs. 15.39 orores on account of 
floods, cyclone and drouhgt .elief the 
Central assistance released to the Stat .. 
Government was Rs. 9.52 crOreR. 

Arranl'emenis by Manipur o~emment 
for supply of yarn at cheapest rates to 

Manipur wea er~ 

4193. S ~  TOMBI SINGH' Will 
the Minister of COMMERCE be oleao-
e:l to state: 

.(a) whether Gbvernll'lent I:>f Manipur 
have ~ade special . arrangementg "0 
supply adequate quantity ot v!lM at 
the.:cheapes! pOssible ratesa,d of th~ 
corractcQunts to the wea er~ of Man!-
pur .who ·:are reported to be. suffering 
due to inability to J!et·correct counts 
at reasonable price,.; 

(p) if, so,. thebr9:id outlines thereof 
an<;! if nQt,.th,e. reaSOns th~e or  
- ""; ." '.'.. , 

(f}' th ~ man,- of.pr,Ilj:ure-
merit':;Ind litlltrlbuUon.of ·the y~ l nd 
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(d) whether Government are think-
Ing hf blvitine some eltpert ~ t,,· s1 udy 
thep.ob)em and to suggest ways and 
means lor astilutien and if so when 
slieh a stmfy is likely to be made? 

THE DEPUTY MINISTER IN 'r -lE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) Government have 
no information. 

(b) Does not arise. 

te) Under the statutory Omtrol l~ 

production, pricin>! and distribution of 
cotton yarn, bulk allotments of yarn 
about counts 408 are made bv tile 
Textile Commissioner In he Gov;;rn-
ment of Manipur and the actual dis-
tribution to the weavers is made by 
the Government of Manipur through 
their nominees out of the bulk allot-
ments made to them by prodUCing tbe 
yarn from' the mills in whose favour 
allotments are made. Yarn of ~t  

upto 40s is now availale 1n the wea-
vers throul!h traditional ct".ennek. 

(d) No such proposal is under c(lIl-
sideration of Government. 

Retlaest frOIII U .P. GevenmlleDt fIR 
special AiI!IIsta.Ilee f« Be!vemam-t of 

Tourism in the State 

4194. S ~ TOMBI SINGH: Will 
the Minister Of TOURISM AND CIVIL 
AVIATION be· pleased to .'ale: 

(.a). whether the Government of 
Uttar Prade.sh have reque$ted the 
Government of India for ,.nedal assis-
tance 1n the matter of rle e~ pment of 
tourismip the State with p .. riicular 
refereJlce to the re-orna l ;atl9~ of t}le 
entite St!lte into three cOTnplexes na-
mely,. Iitama, Krishna and Budha for 
tourist purposes: 

of ;,mmediate at~ntion of the Central 
Tourist p<!partment ; ~ view '01 ;the' 
diffie:ult C(lnditionll prev9;tn:l: there on 
the one hand and the maSSive tour;,ts 
attraction on the other; and 

'(a) jfnllq:. the ; ~ !,.,keDar.being 
taken in this behalf? 

THE MINISTER OF 'IOURISM AND 
CIVIL AVIA nON (DR. KARAN 
SINGH): (a) to (d). No prorosals 1-or 
Central assistance have been rece:ved 
from the Government )f el'ttar Pra-
deshfor the developmenFof such fa-
cilities. The State 30verement has, 
however,made a or n;~dn for the 
development of reli~ioeultural T::laces 
in its Fifth Plan on Tourism. In the 
Central Sector it is -pweosel to deve-
lop selected Buddhist centres in U,P. 
during the Fifth Plan. 

COJllllrehensive '109Xi" Scheme for 
Tourist Attractions in Manipnr 

4195. SHRI N. TOM.BI S:NGH; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be t>leased to slgte; 

'(a) w~e uer the Govern,,}ent 0: 
Manipur art! preparing a comprensive 
toudst scheme· to provlde mon tourist 
attractions in Manou!': 

(b) if so, the broad out\in"3 .tbereof 
and the existing arranllementS for 
tourism there; 

(e) the number of teurist bu,ngalows 
incomplete or rendered u e ~  for 
want Of tourist attractions in th~ '\'iC'i-
nity of the bungalows; anl 

Cd) the stees bein!! taken to deve-
lop the urroundin~  of the newly 
constructed tourist buildings at 
Waithou-Kaina and other p]a"es? 

(b) if so, the nature ~  the assistance THE MINISTER OF TOURISM AND 
~h~ ap he;re~~~io - o.r the G0V- ,CIVIL AVIATION Wf{ KARAN 

ernrilent of n~i~;rere~ ;  . ., SIN:GH): (a) and (b). D,cta)ed pro-
posals for: *,velopment of ~o ii m in 

(0) whether ".t\l" . G.ove"'l1leut of Manipur are aw~itel from tlue State 
ndi~  are aw r t ilttli~  Kriihna com- Govel'nment. an d~ ~re liJullY tp I.e dis-
pl~ onrp; l~in  severaf'i>il!trim places cussed :wlth the P1alkrrtng Commission 
in the District of Ma(hur'ii."\s Ii> n!!ed-- during the current month. 
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(0) -and (d)_ The Ct'ntril Govern-
ment bave:not taker> 'UP 'CIlnstrllction 
of any, tourist bungalows in -Manipur, 

Delay in tbe construction of Terminal 
'BnJItUD&, 2t '1I1tPhal -i\inIort 

4196_ -SHRI N. TOtomI'SINGH: Will 
the Minister of TOTlfUSM AND CIVIL 
AVIATION be ole ~  to - tat~  

(a) whether the ,,11e11110'1 o~ C;oveID 

ment has been dr"wr! to the inordi-
lIate delay in the oro'Oose1 con.truc-
tion of the terminal buildiI\g at Im-
phal Airport; 

(b) if so, the achon Govemmellt 
propose to take to Quicken the CO" s-
truction; 

(C) whether the orevailidg :ocal 
market rates in lVl u'3ipur were not 
tnken into account ott the time of C'llll-
ing the' lirst tenders a3 a result of 
which there was no response from 
any contractor; and 

(d) if roo Govemment reaction 
thereto? 

THE MINISTER -OF'"TOinmlM AND 
CIVIL AVIATION (DR KARAN 
SINGH): (a) and (b). Government <lre 
aware -that there bas beensorr.e' delay 
in constT\.Idil>Ji: anew terminal bwld· 
ing at Imphal. The possibility of ad-
opting alternative specifications for 
the terminal -build in!! to redue.. its 
cost -is under exam-inati(}n. 

(c) The prevailingmar,ketrates ,,',"e 
taken into account while preparing the 
estimate of expenditure. 

(d) The,estimate of expenditure wiin 
alternative specifir.3tio:J5 for the ter-
minal ·building, is under ·formulation. 

Rise in domestic 'Prices as a result ~  

increased cost of Imports 

4197. StiRI BHOGEItDRA JiiA:,wm 
the M'ml!lfer o ~l t t - e ~a ed 

to state: 

Written Anme7's li6 

(a) whether tlie 2.untry is likelv to 
face additi<>nallDftali"nary .PPtWsur., 
during the' coming months and over 
the I\extyear with ,the ,inCl'E!86ed, cast 
of imports giving a Dush to Jomeshc 
prices; IIl1d 

(b) if so, what me~ ure  ~re being 
taken to ensure that imports do ne~ 

lead to a rise in the domestic prices? 

THE MINISTER OF FINANCE 
(SHRI YESHW AN'!'RAO en". v AN) 
(a) It'is no doubt true fttatan inerease 
in the prices of importerl rav' n rat~rhd  

like crude Petroleu.". metals and r ... r-
tilizers is likely to raise domestic costs 
and prices. 

(b) ,Thr<mgh such me u~e  -as -effi-
dent -procutem"",t of imIJortect r-aw 
materials, control cover pnces and 
di~tri ution of sel"eted essential <:om-
modities asd increase in domestic pro-
duct:ien of iml:)orted materials, every 

effort is !::eml1 m,lcie to reduce th" 
impact of hillher :mlla:! costs on the 
domestic price level. 

Deposits and capital assets of and 
crtdlts ,,-..towDced by na&ienailsed, 
,,,.mae '1IEl ·foreip ~ 

4198. SHRI BHOGENDRA JHA: 
Will ,the Minister of FINANCE be 
pleased ·to ~tatethe total deposit and 
capital assets of and -the credits, 8d-
vanced by each of the nationalised 
and private -banks including 'foreign 
banks on the basis of lanist figures 
available? 

THE 'MINISTER OF FINANOE 
(SHRI YESHWANTRAO CHAVAN): 
Availab:e information is 'set out in 'the 
statements I and II laid on the Talile 
of the House. rPlaced in Library. -'See 
No. LT-5484/73 1 

NationaIisation of private and fwelI'D 
Banks In india 

4199. SHRI BHOGENDRA JID\: 
Will the Ministep of -.FINANCE be 

pleaa<!d to state: 
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(a). whether it is proposed to nationa_ 
lise the remaining llrivarebanks, in-
cluding foreign banks, to brin" uni-
formity and homogeniety in ·the bank-
ing sysn,m of the country; and 

(b) if not, the reasons therefor? 

THE MINISTElt OF 7iNANCE 
(SHRI YESHWAN'rRAO CHA VAN): 
(a) and' (b). The reasons for ,not 
nationalising the ,emamm.£ private 
banks including' the foreign banks have 
been indicated to Parliament on more 
than one occasiqn. There is no change 
in the Government's Stand in this re-
gard. 

Additional AsstStanu to Textile Indus-
try to meet, its 'Export 'eOmlllltments 

4200. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have de-
cided to provide additional assistance 
to the textile ind ustry to meet its 
export commitments for the period 
October, 1973 to 31st March, 1974; and 

(b) if so, the broad oullmes 'there-

of? 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The Cash Assist-
ance Scheme which is bein.e: operated 
by the Indian Cotton Mills' Federa-
tion, on a voluntary basis, has 'not yet 
been announced by it for the period 
1-10-73 to 31-3-74. 

(b) Does not arise. 

ColJll)lain.t· regar4iq' - l~  of 
IDeenti ves -bY', lDit'iu ,Cotton -'liiDs' 

F~eraiion 

4201. SHRI C. JANARnHANAN: 
Will the' Minister of COMMERCE' be 
pleased to. state: 

(a) whether·'the textile nTrpoi1ers 
have complai'ned that the' 'fndian Cot-
ton' i lS ~Federation is'hiitdtng"hem 

to ransom'W n6t 'tiearing -tile . in_ 
tives due to. them $ince J.anlld.l'Y this 
year; 

(bl whether Government have looked 
into the complaints;. and 

(C) if so, what action bas been 
taken in the matter? 

THE . DEPUTYMINISTBR IN THE 
MINISTRY OF COMMERCE (SHRI 
A. c. GEORGE): (a) The Indian Cot-
ton Mills' Federation has been operat-
ing on a voluntary basis, a scheme of 
assistance for exports of cotton tex-

tiles. There have been reJ?resentations 
that 'amoUnts d'ue under ·the "Stheme 
have not been paid. 

(b) Yes, 'Sir. 

(c) The' Indian Cotton Mills' Fede-

ration are expected to clear the arreas 
from funds which will be available to 
them from M.D.F. and their voluntary 
collections. 

ExteJlSion of daie for filing inCQllle 
tax and wealth tax reUlnas due to nDll-

availability or revised forms 

4202.SHRI G. Y: KRISHNAN: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the non-availability of 
the revised forms for filing returns of 
income and net wealth tax has compel-
led Government to extend the· time 
for tiling o( returns for the current 
assessment" year upto I Mh August, 

1973; and 

(b) if so, the facts of the matter? 

THE "·MINISTER -OF 'STlfi'E IN 
THE MINISTRY 'OF "'FINANCE (SHRI 
K. R. GANESH): (a) Yes, Sir. 

(b) Printing of return of incOme 
and net wealth forms was not comp-
lete in time due to scarcity of paper. 
Moreover' 'there was delay in lifting of 
pa ~ S y 'tho! r~l way  due. to. priority 
given' to>movemenf cif foodgrains. 
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Reconstillution of Jute Boards 

4204. SHRI DHAN SHAll PRA-
DHAN: WIll the Minister of COM-
MERCE be pleased to state: 

(a) whether representation has been 
submitted to Government for the re-
constitution of Jute Boards with 50 
per cent representation from the 
labour cia,,; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF r ~  (SHRI 
A C. GEORGE): (a) No, Sir. 

(b) Does not arise. 

Guidelines issued to commercial banks 
for dira wing up tbree year plans for 

Branch Expansion 

4206. SHRI ARJUN SETHI: Will 
the Minister of FIN AN CE be pleased 
to state: 

(a) whether the Commercial ballks 
have been asked to draw up thr~e

year plan for Branch Expansion 

cover ina the period 1973-75; and 

(b) if so, the guide-lines issued to 
the banks in this regard? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) Yes, Sir. 

(b) The Three Year Plan of branch 
expansion coverini the period 1973-
1975 is the first of the rolling plans 
that the commercial banks have been 
asked to draw up hereafter. The Plan 
for the first year is to be more detailed, 
while those for the subsequent two 
years are to be in aggrgative terms. 
Informulating these plans. the banks 
have been advised to keep in view the 
reqUirements of their lead district 
and the need for giving priority to 
the relatively under-developed/ 
underbanked States in the matters of 
branch expansion. The Lead Banks 
have been specifically asked to devote 
greater attention to opeing of branch-
es in such lead districts as had popu-
latitlll per bank office exceeding 
1.00,000' as at the end of June, 1972. 

Opening of Branch of Nationalised 
Banks at Tihidi (Orissa) 

4207. SHRI ARJUN SETliI: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Un-
starred Question No. 9190 on the 4th 
May, 1973 and state: 

(a) whether the proposed branch of 
the nationalised bank has since heen 
opened at Tihidi (Orissa) as per 
schedule; and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMA TI 
SUSHILA ROHATGI): (a) and (b). 
The United Commercial Bank could 
not open its proposed branch at 
Tihidi (Orissa) as per schedule for 
want of suitable permises. The bank 
has reported that the necessary ar-
rangements have since been made to 
open the 'branch before the end of 
September. 1973. 
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Loan advanced! to unelDJJloyed 
Graduates by Nationalised Banks in 

Orissa 

4208. SHRI ARJUN SETHI: Will 
the Minister of FINANCE be pleased 

to state: 

(a) the number of unemployed 
Graduates who received loans from 
the nationalised banks for running 
business in Orissa during the last three 

year ~ and 

(b) the amount of loan advanced to 
them in the different Districts of 

Orissa sO far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
The mformation to the extent feasible 

is being collected and will be placed 
on the Table of the House. 

Loan granted by the Bhadrak Branch 
of State Bank of India 

4209. SHRI ARJUN SETHI: Will the 
Minister Of FINANCE be pleased to 
refer to the reply given (0 Unstarred 
Question No. 5561 on the 22nd Decem-

ber. 1972. and state: 

(a) whether the requisite infor-

matian has since been collected; and 

(b) if sO. the broad outlines there-

of? 

THE MINISTER OF FINANCE 
(SHRI - YESHW ANTRAO B. 
CHAVAN): (a) and (b). The infor-

maion received from State Bank of 

India is set out below: 

Statement showing outstanding ad-
vances in respect of Agriculture. 
Small business and Small Scale Indus-
try granted by Bhadrak Branch of the 

state Bank of India. 

Year 

'970 
'97' 
1972 

Amount 
outstanding 
(Rs.lakhs) 

40'92 
43' 0, 
43 '42 

Increaa in &lie earnings of re i l ~l

chanl'e by ~o ernment-run Hotels 
dining 1972-73 

4210. SHRl, V ~  GEORGE: 
SHRI R. N. BARMAN: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether there has been an in-
crease in the earnings of foreign ex-
change during 1972-73 by Government-
run hotels in the country; and 

(b) if so, to what extent? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). Yes, Sir. The 

foreign exchange earnings of the 
hotels run by India Tourism Develop-
ment Corporation recorded an in-
crease of RS. 67.89 lakhs or 27.7 per 
cent in 1972-73 compared to those in 
1971-72. 

Fixing or priCes of essential commodi-
ties under D.I.R, 

4211. SHRI VARKEY GEORGE: Will 
the Minister of FINANCE be pleased 

to state: 

(a) whether at some places in the 
country the prices of essential ~ h -
modities have been fixed by an order 
under D.I.R. during the last month; 

and 

(b) if so. the names of the places 
and commodities and the prices fixed 
by Government and the steps taken by 
Government to fix their prices in the 
whole of the country? 

THE MINISTER OF FINANCE 
(SHRI YESHW ANTRAO CHA VAN): 
(a) and (b). The State Governments 
are competent. under the Defence of 
India Rules, to fix fair prices of essen-
tial commodities other than food 
stuffs. As regards the latter. no pro-
posal was received by the Centre from 
the State Governments till July, 1973. 
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~~ ~ wit,lt. KUIlPPiaa AIdiMsc· IIIr 
-opec:l!!u.. of. ~ l .... 

4212. SHRI VARKEY GEORGE: Will 
the Minister of TOURISM AND CIVIL 
AVIATION. be pleased to' state: 

(a) whether· recently any agreement 
was signed by. India and Ethiopian 
Airlines for the operation of their 
.scheduled fit,ghts; and 

(b) if so, the broad outlines thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and {bl. Inter-govern-
mental consultations, in te~  01 the 
air services agreement of 3rd August 
1967, were held in Addis Abaha from 
24th to 27th October. 1972. The 
agreed arrangements. provide that 
Ethiopian Airlines. may operate air 
services to China via India with traffic 
rights at om~ay  Reciprocally, Air 
India IS entitled to operate services 
through Addis Ababa to points in the 
Affican continent, Wints in the islands 
of the lnd,ian Ocean and back to points 
to India. The services can pe operat-
-ed in a clock-wise or anti-elockwise 
direction. 

i~ e of service mar:ins of STC, 
l\JMTC and distributors OD overall re-
lease prices of IIDpoded Raw 

A213. SHRI SHYAM SUNDER 
MOHAPATRA; Will the Minister of 
COMMERCE be pleased to state what 
is the incidence of service marzj.ns of 
Government canalising agencies, STC 
and MMTC and the distributors on the 
overall release prices of imported raw 
materials item-wise and distributors-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE); Thlo margin of pro/ll 
of the STC and MMTC for distribu-
tion of voll'ious raw materials is deter-
mined by an Inter-Ministerial P..rice 

Review Committee. The margins 
generally are as· fblIows:-

REP Release Order Holders-1 per 
cent; of cif" value. 

AU(P) Release Order Holders-2 
per cent. of ci!. value. 

AU. Release Order Holders-5 
per cent. of cif. value. 

The STC distributes some of the im-
ported chemicals throUih established 
distributors. The distributors charge a 
margin approved by the STC, so as to 
cover their actual expenses on in-
terest on blocked capital. god own 
rent, insurance, overheads and re-
muneration. 

Check OD Private Organisations for 
Distribution on I!nported Raw 

Materials 

4214. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Government canalising 
agencies have any effective check on 
the distribution of imported raw mat· 
erials beinl1: done by private organis-
ations to whom distributorship of can-
alised or non-canalised items has been 
given; and 

(b) whether any irrel1:ularity was 
found in distribution since distribu-
tionship had been given to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE .cSHRI 
A. C. GEORGE): (a) Yes. Sir; import· 
ed raw materials are distributed 
through duly appointed distributors of 
STC as per the quantity and the sell-
ing prices specified in the Delivery 
Orders/Release Orders issued by the 
STC. Godowns. stock registers and 
books of account. etc .. are always open 
to inspection for the STC and are 
subject both to surprise and periodical 
checks. 

(b) No irregularities in distribution 
have come to notice. 
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Giving of Sole Distributor5hip of dertakings have been issued by the 
IBlpaMed·Raw MlI.teriaJs to· PriYate u~uo  PubUcEnterprises; u so, 

OItrauisaUoas whether 'a coPithereof will be .aid 

4215. SHRI SHYAM SUNDBR 
MOHAPATRA: Will the Minister of 
COMI'iiERCE be pleased to state: 

(a). wlw1her Govemment canalising 
a en~ie  ha~e iliven. sole. distributor-
ship of, imported. raw materials to 
.some private or&anisallons; and 

(b) if so, their names, formation and 
branch otHces in India and abroad and 
the list of the items being handled by 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No. Sir. 

(h) DOes not arise. 

Enqui):¥ iIdo umtriblUioo. Of l~ a.nd 
Betel-Nuts Imported by S.T.C. 

4216. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 

COMMERCE be pleased to state: 

(a) whether on the basis. of the mal-
practices adopted by private organis-
ations in the distribution of cloves and 
betel-nuts imported by State Trading 
Corporation, any ~n uiry was conduct-

€d during the past five years; and 

(b) if so, the result of enquiry and 
action taken against the firms res-
ponsible for distribution? 

THE DEPUTY MINISTER IN. THE 
MINISTRY OF COMMERCE (S:H.RI 
A C. GEORGE): (a) No. Sir. 

(b) Does not arise. 

Illsue of Orders by Bureau of Public 
Enterprises for Absorption of Depn-

tationist in Public Sector 

l n~  

4217. SHBI SIfYAM S ~lil  

lItOHAPA!}lR.A: Will the Minister. of 
F.INANCE be pleased to state: 

(a.) whether any oroer-s containing 
broad terms and cODditions for ab-
SOIIption' of. Ceutral Government de-
putationists in the Publio Sector Un-

on tbe Table; 

(b) whether these orders are also 
applicable to the State Government 
dE:Plltationists for their absorption in 
anY Public Sectox. Undertakings; 

(-c) if not, whet decisions have 
been taRen by the Bureau in this 
connedion; and 

(d) if the matter is still under exa-
mination how much more time the 
Bureau will take in arriving at a 
decision? 

THE MINI&'l'ER OF STATE IN 
THE MINl6'I'R¥ OF FINANCE (SHRI 
K. R. GANESH): (a) Pursuant to 
Government's decision on the Admin-
istrative Reforms. Commission's re-
commendation made in their Report 
on Public Sector Undertakings, or-
ders.have been issued requiring de-
putat.ioziists fram Central Govern-
ment services to Central Government 
enterprises. either to 'be permanently 
absorbed in the enter~i e  where 
they are serving or to revert to their 
parent cadres within st.ipulated pe-
riods. In order to pratect the inter-
ests of those Govt. servants, who de-
cide to get absorbed in the enter-
IIrises, and to provide some incen-
tives, Government have accorded to 
such persons certain. terIrul and condi-
tions concerning prO-Tata pl'!nsions, 
&ratuity, earned leave, transfer of 
provident fund, etc. as given in the 
statement laid on the Table of the 
House. [Placed in Library. See No. 
Lt-5485/73.J 

(h.) No, Sir. mpl ~  of the State 
Governments will be governed ty 
the State Government rules. 

(c) The Government of India have 
communicated to the State Govern-
ments its policy decisions regar.ding 
deputationists from the Centr.al Gov-
ernment ser.vices to Central o ~ rn

ment enterprises suggesting that the 
State Governments may also ~onSi

der taking similar action. 
(d) Does not arise. 
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l'roposetlS*,iJut,lly" ~  (ijIl!lCftl ~ 
. l ay~ . 

4218, SHRI ISHW AR CllAUDHR'Y: 
Will the ,Minister oLFINANCE be 
ple~ to state:, 

(a )wlleth!'!! Govermnen1fsatten-
tion' had been draWn to the news-
item in the "TUnes of India" New 
Delhi, ~ated the 3()th July, 1973 
under the Caption "LIC Officers may 
strike on pay issue"; and 

(b) if so, the reactiGn of Govern-
ment thereto? 

THE DEPUTY MINISTER 11'; 'THE 
MINlSTlWOF ~A  S~

MATISUSHILA ROHA TOl/: {a) 

Yes, Sir. 

Cb)The News-item relates to the 
'demand for Increases' In the Adjust-
ment Allowance. of 'officers . in Nov-
ember 1972 and February,1973. Ac-
'cording to' theagreemerrt between 'the 
'LIC and the Federation of Class I 
Officers there is no automatic link-
ing of D.A. to the cost ot liVing m-
dex, However, if there is a riSe or 
fall by 6 per cent in the D,A. rate ap-
plicable to Class III employees, the 
Corporatior. is to hold'discusSions with 
the Foderation for a. review of the 
Adjustment Allowance, Government 
have recently agreed to increases in 
the Adjustment Allowance in res-
pect of officers getting pay upto Rs. 
800 p,m, The case of officers getting 
pay of more than Rs. Bbo p,m, is still 
under consideration, 

Objection raised by Lie Class I 
Officers' Association in regard to sale 
of II1I:ghes Road I'lot at Bllmbay 

4219, SlIRI ISHWAR CHAUOHRY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) w h!'!ther the Federation'uI LIC 
'Class I Officers' Assodations' has' o ~ 

jected to' the propose'!' of the Lie for 
the sale of the Hughes 'Road' plot at 
Bombay; and ' 

(b) if s,o the reactiCilD .ofLlCthere-
to? 

Written. Amwet8 

: t i ~ ii l lS S ,m;,iaE 
S ~ iil -  (SlIRI-

MATI SUSHILA ROHATGI): (a) 
Yes; Sir. 

(b) The Federation had requested 
LIC to construct staff quarters on the 
plot in question, However, in' view 
of the high price of this land, and 
since with the same investment it 
was pos9ible to build a larger num-
ber of quarters on another ,less cost-
ly plot, the LIC decided to lease out 
the );>lotto the highest bidder on the 
best terms available, 

TnuristsSjloi5 iriTamil NaduseIected 
for' DevelC)pment during Fifth. Plan 

4220, SHRI G. VrSWANATHAN: 
Will the Minister of TOURISM AND 
• ,CIVIL . A VIA'rION 'be . ,pleased. to 
state: 

(,a) the nameJ! of the tourist spots 
m Tamil Nadu which have been se-
lected for development during the 
Fifth Plan; and 

(b) the broad outlines of the deve-
lopment programme in this regard? 

THE . MINISTER OF TOURISM 
AND CrVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b), The draft 
Fifth Plan on Tourism in the Cer;-
tral Sector gives. priority to the cons-
truction and expansion of accommo-
dation at Madras, MahabaJipuram and 
'Madurai. In addition. Mahaballpuram 
Jias·' been selected fot deveIGf)rInmt 
under the cultural tonrismprogram-
me, The finalisation of the r;ature 
and scope of the schemes to be taken 
.\Ii,>. At Ma!)aJ;taJipuram,ay!aits, the, .1:Jt" 
PPi:t, ,of, thl;,.UJ:m!;', e~  ~9 tS l~

yey team. 

Proposal m~a~  ~~  ~a~ ration uf LIe 
'CJaII;I .()fficerg'l\SIJOciatillb Re.: U.)Ien-
'ing Of Mitre Oftiees',in Nl9tths:a ;~l le 

4221. sHRI ISRWA'R CHAUDHRY: 
Will the Minister·'Of FINANCE be 
pleased to· 4tate: 
(a) 'W<\>e\ber' lhe Federation Qt. lwIe 
Class I ..omcers', AssoeiatiollS has sulr 
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mitted proposals for opening more 
Offices in the Northerr. Zone, parti-
cularly Divisional Offices at Jaipur, 
Rohtak and Amritsar; and 

(b) what steps the LIC has taken 
to implement these suggestions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 

Yes, Sir, 

(b) The Corporation has received 
several propo.sals (including the one 
from the Federation) for opening new 
Divisional and Branch Offices in the 
different zones and all these are 
under consideration, 

4223, no \'Ii}'lfl i ~m 

wr ~ l'fiir ,,'?: i~ ~t ,[11' 

rnf'T 

('f;) 'f'T1 "11''1 ,,"-F it: fi'fQ'''f''TT-
'lR ~  q;rq. *"" IF ~F r (",,,,,,,,1) 

it: 'lTc"l'l1 ~  ~S ir ~ ~ l it: f'1'<TCf 
'fir n:'!; '1'1'<:' f'PTr IT''.{T ii 

('1) WI 5:'1 tfR i:i' '1<r.:;<T '>'r ~ S 

<:qii it~  ~ ~ ciT ".'<1T'l"fr ~  >;[)7 

( '1 ) '1f1; V '1) 5:'1 <rT1i1 i:i' '1<'11' 
;p:n ~ ? 

~ ~ if ::;qo-#;it (P..lI 
.. ~ 0 m 0 orni) : ('fi) 11r,,;ff31'i'fT '1'1T 
'O'Tn''; f'f'llf ~ 11m 'i.1 f'1'<I'1 ro 
~ r" n: 500 <l'A'1 if;-f".,Tor \l'4T 

""'']'(if ~ ~ *'1'1'1 ~  '" 0 it: '1f'1 n:'" 
~  'fir t I 

(lEi) 5:'1 B1l'1' ~ ~ 'fir "");+"" 

<'f'TT'fT "'''1'' ~ ~ 'Fiif'fi i:fflmi 'fir "l'falf 
~  "''r'l' ~l r ~  it. 'lR ~r "''fI1;1fT I 
,675 LS-5 

('1) ; ~ ir ~it ~ 

'fP'JT ~ ~ <Nr W<r ~~ llT'1 ;.,. 
<tr+Pf1 if Off.&'. >,;n:r 'ifTl'['1 <N'T 'lfTST I 

s:.m, ~ ~;;r  ~ ~ 

~ <'fmt <it m ~ 'A'T'l'i s:.m !!itt 
m;iili 'A'T'l'i ttrn rnr Wn I'1'!IT 

lII[Vf 

4223, l ~ '1H'TlflJr 1fl'tP: 
9'1'r ~ liorr ~ ~ >ir 'lm 'f,-{.r f", : 

('fi) 1969-70 {{ 1971-72 >it 
~ l if R-c 07", m'Ii 5:,<;k ... r. ~e 
if'!,' m'Ii ~ l  []7T ~i  ~ >;fR 

"H'Rf if (f';jf"fT <:7l"'fTI1) ,,!<ii "'I 6,ir 
~ 'I[1JT ~ l'fif fOj''l'if; <IT;' if'l1'Tl1'T<1<l'1 

i ~ l  ~~ ~ F r ml1l' 

lA ~ t; .j\, 

m=r ~ if ::;qo-#;rl ( P..l1'lf<t't 
~ n ~ t  ('f) ... 1, ( .. ) ~r 

'J>''''' ~  n:'!,fOf0 ir ,"'f -<ir g >;[)7 
""1T 'E"f '1' ~ 1;T OJ'T'l'lT I 

Applications for COmPellSlLUon for 
Evacuee Properties left in Former 

East Pakistan 

4224, SHRI SAMAR GUHA: W.:n 
the Minister of COMMERCE be 
pleased to state: 

Ca) whether, as the evacuees from 
West Pakistan and Sind after Parti-
tion have been given compensation 
for evacuee properties, the properties 
affected by the Enemy Properties Act 
of Pakistan, which was enforced after 
1965 Indo-Pak War, affects mainly 
the evacuees from the former "East 
Pakistan"; 
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(b) whether for effective dealings 
with applications for compensation, 
for the evacuee properties taken over 
by Government of former 'East Pak-
istan', the concerned offices for eva-
cuees properties compensation: relat-
ing to Pak Enemy Properties Act will 
be shifted to Calcutta and such OftIces 
will be strengthened by :iru:luding 
persons in them who are sufficiently 
acquainted with the problem.s "f eva-
cuees from former 'East Pakistsn'; 

(c) if so, the steps taken ')r pro-
posed to be taken in the matter; and 

(d) if nat, the reasons therefor' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SImI 
A. C. GEORGE): (a) to (d). In order 
to give some interim relief, the Gov-
ernment have decided to give ex-
gratia grant from the Consolidated 
Funds of India to Indian nationals 
and companies whose assets were 
seized during and after September 
1965 Conflict. Claims are verified 
against document by the office of the 
Custodian of Enemy Property for 
India whose office has been etreng-
thened to expedite verification of 
claims' and payment of ex-gratia 
grant. 

Steps to remove Shortcomings Hin-
dering Development of Tourism in 

West Bengal 

4225. SHRI SAMAR GUllA: Will 
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to stllte: 

(a) whether toudsm, particularly 
for the international tourists, is ,not 
developing in West Bengal due to (i) 
continued restriction imposed on in-
tending foreilln visitors to Darjeeling 
and other Hilly Areas of Darjeeling 
District (ii) suspension of flights by 
international airlines at Dum Dum 
Airport ii~  lack of standard and 
more spacious hotel and rest house 
attached to Dum  Dum Airport and 
in the city of Calcutta (iv) absence 
of transport and propel:' hotel faciU-

'ties for visitors to nigha Sea-Beach 
iv) taek of publicity for the historic' 
'!lites of Bankura, MaIda and Murshi-
dabad areas and (vi) lack of co-ordi-
nated effort by the Central and State 
Tourist Departments; and 

(b) if so, the steps taken: or propos-
ed to be taken by Government to re-
move such hort omin ~ derin  de-
velopment of tourism in West Ben-
gal? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) It is true that the flow 
of international tourists to West Ben-
gal has not been increasing as rapid-
ly as to some other parts of the coun-
try. Over the last five years (1967-
72), the entry of foreign visitors 
through Calcutta airport has been 
growing at ~ out 5 per cent a year, 
compared to 7.5 per cent for Madras, 
16.5 per cent for Delhi and 18.5 per 
cent for Bombay. The growth of 
tourist traffic to West Bengal was 
affected by the deterioration in the 
state of law and order, which also 
led to several international airlines 
cea!ling operations through Calcutta. 
The development of international 
tourism to the Eastern Region gene-
rally is somewhat inhibited by the 
need to maintain certain restrictions 
on the free entry of foreigners to 
many areas which are of considerable 
tourist interest. Lack of hotel rOQms 
and road transport of the requisite 
standards is not considered to have 
been a major factor inhibiting for-
eign tourist traffic, though there is 
need to develop accommodation and 
transport facilities in the area more 
rapidly than in the past. So far as 
Digha is concerned, the beach resort 
developed there is for domestiC ra-
ther than foreign tourists. It Is also 
unlikely that foreim tourism cari be 
developed to Bankura, MaIda or 
Murshidabad in the near future, even 
if greater publicity is given to these 
areas. 

(b) The development of tourism 
facilities in e~ Bengal is being 
undertaken by the state aDd CentraL 
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Governments in' a coordinated man-
ner. More investments will be made 
in the Fifth Plan period, aubject to 
the availability of resources. The 
difficulties in the way of developing 
tourbm in the Eastern Region were 
examined by the ouri~m Con.ven-
tion jointly sponsored by the Central 
Government and. the Government of 
West Bengal in March 1972 in Cal-
cutta. Efforts are being made to 
persuade international airlines, which 
had withdrawn, to restnne services to 
through Calcutta. ~ hotel ~ bfoing 
constructed near Dum  Dum airport 
by the ITDC. ITDC is examining cer-
tain projects for building r.lotels in 
West Bengal. Support l-y way of 
institutional finance is available to 
private investors wanting to build 
hotels SUitable fO!r foreign tourists. 
Three such hotels have been cons-
tructed recently in Calcutta with 
loans from the Hotel Development 
Loan Fund, increasing the availabi-
lity of approved hotel rooms by near-
1)' 400. ITDC is operating .. trans-
port fleet for tourists in Ca:cutta. 
Finance is also readi!y available to 
tourist car operators from the ·natio-
nalised banks to augment their fleets. 
Government is examinin'g the possi-
bility of making the a ~  of foreign 
visitors to areas of tourist interest 
easier by relaxation of some of the 
restrictions in the Eastern Region, 
subject to the requirements of natio-
nal security. 

Ilfrorts imide to persuade IDternaUo-
Bal Airllners to include Dum Dum 
Airport in the chart of their Jntema-

tional FHrhts 

4226. SHRI SAMAR GUHA: Will 
the Minister of TOURISM AND CI-
VIL AVIATION be plea.qed to state: 

(a) whether fO!reign airliners are 
still avoiding Dum Dum Airport; 

(b.) if so, the reasons therefor; 

(c) whether special efforts have 
been made by Govemment to perau-
ade intemational airliners to include 

Dum Dum Airport in thl! chart of 
their internatipnal tlights; and' 

(d) if so, the 'outc<>rne of such 
e1forts? 

THE MINISTE!R OF TOUBISM 
AND CIVIL A VIA TIOM (DR. KA-
RAN SINGH): (a) ail,d (b). At pre-
sent seven foreign airlines (i.e. Aero-
fiot, Bangladesh Biman. British Over-
seas Airways Corporation, Royal Ne-
pal Airlines Corporation, Scendina-
vian Airlines System, Thai Airways 
and Bm'ma Airways) operate 87 
flights per week to/through Calcutta. 

(c) and (d), The Government of 
India will welcome operation of sche-
duled air services by foreign carriers 
to/through Calcutta in accordance 
with their entitlements. However, it 
is for the air lines concerned to teke 
initiative in' this regard. 

Findings of the Committee set up to 
fiIIIl 0IIi the ~ of losseII iDcurred 
by various Govenunent owned Hotels 

in the ColIDtr;r 

. 422'1'. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether Government owned 
hotels in the country like Akbar 
Hotel, Ranjit Hotel in' Delhi, Aehoka 
Hotel in Bangalore and Aurangabad 
Hotel in Aurangabad etc. are running 
in heavy loss and putting a pressure 
on the Exchequer "f India; 

(b) if so, whether Government 
have set up a Committee to tlLd out 
the causes of the losses; and 

(c) if so, the findings of the Com-
mittee? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Ashoka and Jan-
path Hotels in New Delhi have been 
making profits consistently for the 
last several years. Akbar Hotel in 
New Delhi and' Hotel Asholta in Ban-
galore which commenced operations 
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on 21th January, 1972 and 1st Kay, 
1971 respectively are expec:tecI to 
make proftts during 1972-'13. Banjit 
and Lodhi Hotels in New DelhI and 
Laxmi Vilas Palace Hotel in Udai-
pur have, however, been operating at 
a lOIS. The Aurangabad Hotel was 
taken over by the India Tourism De-
velopment Corporation on' 1st Octo-
ber, 1972 from the Rallways and Is 
likely to su1fer a marginal lOllS dur-
ing 1972-73. 

Subject to audit, hotels under the 
India Tourism Development Cor-
poration are likely to make an 
overall proftt of over Be. 65.00 
lakhs during 1972-'l3. 

(b) No, Sir. 

(c) Does not arise. 

~ ~ ~o ~o ~ro  i6 <'in' ~ 
r irti~~~ 

4226. -n~~~ ~; 
'FIT. mr ~  ~ <rcrR if;[ ,.,.-r ~ A;; 

(if;) 'FIT ~~ ar'fOT'Ift <m 
;flt; lfr-;;;n-~ 'l;f.r.t foi<fT if 1 0 lfr.r if;T 
qfujf if lfiTIf ~~ % ~ l  mr % 
~~~~~; 

~  ~~ ;;;~ i .r,6;flt; 'l;f<rnr 
l!'lTti'6 i ; ~  ;flt; if;T 1Rf O'f;; lfI!if # 
A;O'''fr ~ mr ~ ~ 'ffi If mvr 
~~ ~ lr if;r l; ~ t  ~r rn if 
q'!fl<cr ~ ; 

~  ~ ~  O'T ~ ~ if 
~~;p rr~ ~~ ~; 'l;fj, 
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i ~ r  ~r  ~~ ~ ~  
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~m  $ ~~ ;it ~ ~ 

"Ii:'Iif 'fiT ~ ~  ~ ~ :--

31.12.71 31.12.72 30.6.73 

i i li i i t ~ 

~ 39 1599  1838 

m~iit 21 39 72 

,,:, {Itr<:: q'h: 

~ n  16 19 

HamperiDg of progress In Baekward 
Areas of Baj.stblUl as a result of in-
crease in InteNSt Bates of I.D.BJ. 

4229. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of FlN-
ANCE be pleased to state: 

(a) whether the Industrial Deve-
lopment Bank of India ha, declared 
enhancement in the rate of interest; 

(b) whether the Bank has also 
raised the rate of interest in the 
backward areas; and 

(c) if so, the extent to wbich such 
an increase in the rate of interest will 
hamper the progress in the backward 
areas of Rajasthan and particularly 
J aipur Diatrict? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) Yes, Sir. '!'he Industrial Deve-
lopment Bank of India has raised its 
interest rates by l ~ per cent to 1 per 
cent per annum effective June 16, 
1973. 

(b) Yea, Sir. )tle Development 
Bank rai8ed both the direct and refin'-

ance rates applicable to eligible in-
dustrial concerns located in specified 
industrially less developed districts/ 
areas by 1/2 per cent p.a., i.e. from 
7 to 7-1/2 per cent p.a. in the case 
of direct assistance and from 3-1/2 
per cent to 4 per cent in case of refin-
ance assistance. 

(c) Even though the rate of inter-
est applicable for specified industrial-
ly less developed districts/areas has 
gone up by 1/2 per cent, the differ-
ential between the Development 
Bank's normal lending rate and the 
concessional rate has remalned at 
1-1/2 per cent. Hence the aame 
differential incentive is avallable for 
projects located in such dlstrictsl 
areas. Viewed in the light (>f cur-
,rent market trends, the increase in 
rate of interest is not likely to ham. 
per the progress either in the speci-
fied industrially less developed areas 
or other areas in the different States 
including the State of Rajasthan. It 
may also be mentioned' that Jaipur 
district of Raj asthan is not a speci-
fied industrially less developed dis-
trict. 

Objections against Kathak aDd Classi-
eal Danee items presented by Gev-
et'DDleat run A&IIoka Botel in the 

Capital. 

4230. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether the Government-r .... n 
Ashoka Hotel in the Capital has a 
Super Club at which Kath!lk and 
Classical dance items are pre en~d 

as light entertainment; 

(b) whether Government have re-
ceived strong and persistent objec-
tions from several iJidividuals and in-
stitutions against what they deem to 
be a perversion of t~ cltlssical dance 
form and style; and 

(c) if 80, the reaction of Govern-
ment thereto? 
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) The Supper Club, 
one of the restaurants of the Ashoka 
Hotel in New Delhi occasionally pre-
sents popullar Indian light classical 
and Kathak Court dances. 

(b) Some objections have been re-
ceived, 

(c) Government feel that items ot 
entertainment at restaurants in ~u
lie . sector hotels should not only be 
attractive and interesting, but also 
refiect· Indian traditions. HOWElver, 
the whole policy is under careful .re-
view. 

C.B.I. Enquiry apiDst Ineome-tax 
OflIeers 

4231. SHRI P. G. MAVAL.·\NKAR: 
Will the Minister of F ~A  1e 
pleased to atate: 

-: (a) the number of Income-Tax 
Officers from various States of India 
against whom the C.B.I. enquiry is at 
present being conducted; 

(b) whetheP the laid Income-Tal< 
Officers are denied the right to def-
"9 themselves through their Coun-
~  and if so, why; 

(c) whether the findings of C.BJ. 
Enquiry are communicate<1 to the 
officers concerned; and 

(d) whether Income Tax Officers 
ha'\le to appear before the Central 
Vigilance Commiasion at the end of 
the C.B.I. Enquiry against them and 
if so, whether the Officers eo charg-
ed are given an opportunity to repre-
sent their case through their defence 
counsels and if not, why not? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K; R. GANESH): (a) 19 (nineteen) 

(b) No. Sir. Whatever· assistance 
they can have. for their defence 
under the rules or the law ... clln al-
ways be availed of by them. 

(c) Though eopy of the report of 
enquiry by Central Bureau of Investi-
gatiOn is not supplied to the officer 
concerned, being a confidential docu-
ment, he is always given the state-
ment of imputations against him, and 
copies of the oral and documentary 
evidence in support of the imputatiolll3 
is also made available to him in ac-
cordance willi· rules. . 

(d) Departmental enquiries against 
gazetted officers of Central Govern-
ment departments are held by the 
Commissioners for Departmental En-
quiries who act as Inquiry Officers. 
It is for the Disciplinary Authority to 
decide whether assistance of a legal 
practitioner during oral enquiry is to 
be allowed to the party charged. 

DelaYed Bombay-Delhi Flight 
No. 185 on 23rd July, 1973 

~2S2  SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM .AlIID 
CIVIL AVIATION be pleased to 
state: 

(a) whether Flight No. i85 which 
should have left Bombay for Delhi on 
23rd July, 1973 at 11.55 a.m. (the ap-
pointed time) was delayed by twer.ty 
minutes to enable the Congreq Pre-
sident, Shri S_ D. Sharma, to em-
plane the said aircraft; 

(b) if so, whether other passen-
gers were inconvenienced on this ac-
count lind whether any complaint 
WIIS lodged by one or more of them; 
ana 

(c) whether the Indian Airlines 
have made any regulations ~ nd re-
servations for ''V.I.P.'' "9assengers 
and if so, a gist thereof including the 
definition of ''V.I.P.'' categories? 

THF; MINISTER OF TOUlUSM 
AND CIVIL AVIATION (DR" KA-
RAN SINGH): (a) and (b). The 
flight in ue ti~ was .. de1Ay .. ed by 20 
minutes as additional fuel had to bl< 
uplifted due to· weather . co;'ditions. 
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'The Contp:QIIlI, Pretddent bait checked 
in with other passengers prlpr to aM 
announcement of the flight. 

(cl Flights are not delayed for 
ViPs. Normal courtisies are, h('w-
ever, extended to them. 

Sale of ImPOrted Articles in a shop 
in Vasant VIhar, New Delhi 

4233, SHRI CHANDRIKA PRA-
SAD: Will the Minister of FINANCE 
'be pleased to refer to the !'eply giver; 
to Un starred Question No. 9256 on 
the 4th May, 1973 and state: 

(-a) whether the imported geods 
are still being sold in Modern Bazar; 

(b) if so, what further action Gov-
ernment propose to take in the mat-
ter; and 

(c) what action has been taken hy 
Government about the seizure (If 
goods worth about Rs. 2400 under the 
Customs Act, 1962? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) and (b). 
There is at present no report that 
imported goods are being sold in 
<Modern Bazar' in Vasant Vihar, 
New Delhi. 

(c) The goods valued about Rs. 
2,400 seized in April, 1973 have since 
been confiscated and a personal pe-
nalty of Rs. 400 imposed on the per-
'.'Ion concerned. 

J!rDposal to es&ahIish more Sautaaries 
for preseqatioa of aDim&Is in 

Madhya Pl'adesh 

4234, SHRI RANABAHADUR 
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state: 

-(a-) the number of National Parks 
~ .game Samctuaries in the state of 
-¥adhya Pradesh where animals are 
being preserved on scientifle buls; 

(b) the amount of money annually 
spent by the State as well as by the 
Central Government for the preser-
vation of the animals; and 

(cl whether Government propose 
to establish some more Sanctuaries 
in Madhya Pradesh and if so, the 
broad outlines thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR 
KARAN SINGH): (a) to (e). There 
are three National Parks and nine 
Wild Life Sanctuaries in Madhya 
Pradesh. Forests being a State sub-
ject, setting up of sanctuaries is with-
in the purview of the State. Govern-
ment and the State Wild Life Board 
has suggested the setting up of sOme 
more Sanctuaries inc:uding one each 
for the protection of the Wild Buffa-
low and the Great Indian Busatrd. 
Although the Department Of Tourism 
ordinarily takes up only projects for 
the development of facilities for tour-
ists within the Sanctuaries, an 
amount of Rs. 52,500 was placed at 
the disposal of the Government ot 
Madhya Pradesh in 1969 .. 70 for the 
Barasingha Breeding Project. Sche-
ines to be taken up in the Fifth Five 
Year Plan for the development of 
wild life tourism are still to be fina-
lised. 

m~ -m~~ mr
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IDd1a IosiDg Irish Tea Market 

4237. SHRI R. K. SINHA: Will the 
Minister of COMMERCE be please<l 
to state: 

(a) whether the attention of Gov-
ernment has been invited to the news 
item appearing in Ole 'Economic 
Times' dated the 14th JlIly, 1978 
under the heading "India losing Irish. 
tea market"; and 

(b) if so, the reaction of Govern-
ment thereto and the rteps taken to, 
improve the situation? 

THE DEPUTY MINISTER IN 'I'HE-
MINISTRY OF COMMERCE (SHRJ; 
A. C. GEORGE): (a) Yes, Sir. 

(b) There is no threat as made out 
in the report referred to in part (a}. 

COJllmitLe I!oostitated ... e ...... 
prompt implemeDtation of re om~ 

meudatiau by ooarts and com-
mittee. of iDquiry 011 Air CnsIIes 

4238. SHRI R. K SINHA: 
SHRI MUHAMMED 

SHERIFF: 

Will the Mintster of TOURISM 
AND CIVIL AVIATION be pleued 
to refer to the reply given to tTn-
starred Question No. 2876 on the 
10th August, 1973 regarding the ap" 
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pointment of Committee to eD8Ure 
promPt implementation of the recom-
mendations made by CourtS and 
Committees of inquiry QII air crashee 
and state how many meetln'gs ot the 
Committee have Since been held and 
the particulars of decisions taken? 

THE MINISTER OF ":'OURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): Three meetings of 
the Group heve been held. The re-
commendations made in the reports 
of the Courts of Inquiry in respect of 
the following air craahes were COD-
llidered: 

(I) Accident to Indian AIrlines 
F-27 aircraft VT-DME near 
Delhi Airport on 11-11-1972; 

(ll) Accident to Indian Airlines 
HS-748 aircraft VT-EAU at 
SecUDdera'bad on 15-3-1973; 
and 

(iii) Accident to Indian Airlines 
F-27 aireraft VT-DWT In 
Silchar on 2~- - 9 0  

Blow dillbursemeDt of I.F.e. LoaDs in 
U.P. 

4239. SHRI R. K. SINHA: Will the 
Minister Of FINANCE be pleased to 
state: 

(a) whether the attention of Gov-

Net Sanctions 

Disbursements 

Profirs (before taxation) 

ernment has been dnwn to the i!8Ws 
item appearing in the "Times of 

India" dated the 29th July, 1973· 

under the heading "Slow disburse· 

ment of I.F.C. loans in Uttar Pra-

desh"; md 

(b) if so, the reaction of Govern-
ment thereto and the action taken 
to improve the utuatlon? 

THE MINISTER OF FINANCE' 

(SBRI YlSHWANTRAO CHAVAN); 

(a) and (b). Yell, Sir. The Gov-

ernment has seen the news item re-

ferred to by the Hon'ble Member. 

Though the heading of the news 

item is "Slow disbursements of I.F.C. 

loans in U.P.", its subject matter' 

actually refers to the working of the' 
Uttar Pradesh Financial Corporation' 

(not the U.P. Industrial Finance Cor-

poration as mentioned in the body if 

the news item). 

2. The net-sanctions llDd disburse-
ments of the U.p. Financial C01lJOl'8-
tion and its profits (before taxation) 
during the last three years were as 
follows: 

'970-7' '97'-72 '972-73 

(Rs. in 1akhs) 

2200' 06 3329' 04 4399' 05 

28'48 42'25 
(Not in crores as men-
tiOlled in the pre. s-
report). 



147 Written. Answers AUGUST 24, 1973 Written An3wers 148 

3. The time-Jag ~tween the sanc-
tions and disbursements of loans 
has been reported by the Corpora-
tion as due to: 

'(a) quick ~ of'SIInctions; 

(b) time required by the entre-
preneurs to offer a clear end 
marketable title of the pro-
perties proposed to be mort-
gaged to the Corporation and 
complete legal arid other 
formalities belore diaQurse-
ment can be, ~;  

(c) difficulties on account of 
shortage of electric power as 
a result of wbiqb a number 
of new en';,'epreneurs have 
postponed the implementa-
tion of their projects; 

{d) ban by the State Govern-
ment for the time being, on 
the transfer <d urban proper-
ties as a resu:t of which a 
number of entrepreneurs who 
were proposing to put up 
their units in such areas, are 
not in a position: to avail of 
the loans and 

(e) difficulties in securing build-
ing material in time requir-
ed for the projects, 

4. The U.P. Financial Corporation 
is alive to the nC"d to reduce the 
delay in utilisation of sanctioned 
lo.ans and has already taken steps such 
as (i) strengthening technical cell and 
appointing suitable personnel like law 
of'll.cer and disbursement officer, 
(ii) standardisation of legal documents 
and procedures, (Ui) a ~ eptan e of 
equitable mortgage, i ~tead of legal 
"Dortgage, where p.:.ssible (iv) scru-
tiny of legal documents simultaneous-
ly with the processing of appllc!ltions 
for assistance and (v) decentralisa-
tion of documenta1ion work at 
branches. "The Corporatio'l also 
keeps th t matter under const8r,t re-
view to . quicken: the pa ~ Of tttili ~ 

tion. 

~ ea ilil  qf, ~ed 
i ~ 

4240. SHRI "'iL:>o MODY: Will 
the Minister of FINANCE be »leaaed 
to state what are the consideratiOns 
for the exchangeability of muteat-
ed/defective currency noLe? 

THE MI,NIST-ER OF STA'l'E IN 
THE MlNIS.TRy OF FI}>fANC!: 
(SHin, K.' R. GA,.'lffiSH): Currenll¥ 
I1Qtes which are di:>figureq, boY oil or 
o~  substances but which can be 
identified as lIentll"e and notes wijh 
only slight mutilation which dOes 
not interfere with their identification 
or suggest fraud a~ e han ea l~ at 
T!!eaSuries, u - a- ~ l ie  'and bran-
ches of the Stal;e Bank of India and 
its subsidiades having currency 
chests in terms of paragraph 81(2) 
and Note 1 under Paragraph 83 of 
Part XlV (Executive Instructions) 01 
the compilatior, of C.mtral Govern-
ment Treasury Rules, Volume 1. Rail-
ways, and Posts ~ Telegraphs De-
partment have al~o similar In.,truc .. 
tions to accept in payment of dues, 
such slightly mutihted, or soiled nt:tf'S 
which are othe i ~ cleaI'ly identi-
fiable as enuin ~ n'Jies. Notes of Re. 
1/-which are tor!1 through tile mid-
dle or the two balf portionF of which 
have fallen apart due to normal wear 
and tear l1lilY be paid by the agen-
cies provided they are satisfied that 
the two halves hav ~ clearly fallen 
apart as a res:.!lt of such normbl 
wear and tear, that they form the 
portions of one and the same note 
and that the note is otherwi'e in 
order. Claims on all other mutilat-
ed/defective or d,"r.aged not.,s h ~ 

to be submitted to the Reserve 
Bank's Issue ~ e  f'lr examination 
and payment of value as a matter of 
grace subject h the limitations and 
conditions laId dO""l in the Reserve 
Bank of India (Note Refund) Rules, 
1935. If the no';es arp. ~nuin  and 
are identifiable tlle Bank's counter-
clerk himself is in a porltion to enter-
tain the claim and refund the ex-
change value straightaway. In case 
of doubts, the oun~er- ler  refers 
the claim-case t'l Assistant Currency 



149 Written Answers BHADRA 2, 18'5 (SAKA) Written AllIWeTB ISO 

Officer who is a dele a~ed officer to 
deal with claim a~e  II. caqe the 
Assistant C:lrrcll'!Y Officl'1' has 
doubts, he in tm~ the claimant then 
~d there and advlSI!3 him to submit 
proforma claim application to the 
C;:urrency Ofticf:r for adJudicatlori In 
accordance with the Reserve Bank at 
India (Note Refund) Rules, 1935. 

Creation of Shbilisation Funds 

42'1. SHRI: J\OIlNA$AHEH ' GIlT-
KHINDE: Will tlIe ;v1mister of FIN-
ANCE be pleased to state: 

(a) wbetber Governmellt have re-
ceived any proposal for creation of 
stabilisation fund with. a view to assist 
long tenn lending illsti tu tioos dUl'ing 
scarcity period; and 

(b) if so, the salient features of the 
proposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMATI 
SUSHILA ROHATGI): (a) Recently a 
Director of the Maharashtra state Co-
operative Land Development Bank 
Ltd. made suggestion for the constitu-
tion and augmentation of a StablIlsa-
tion Fund in the long-term credit 
structure. 

(b) The suggestion is that tbe in-
terest margin available to the Govern-
ment of India on the loans from In-
ternational Development Association, 
an affiliate of the World Bank, be used 
by the Government Of India. to estab-
lish a Stabilisation Fund to be used 
for giving relief to the agriculturists 
in drought-affected areas by staggering 
the period of repayment by one or two 
years. The State Government a1ld ·the 
Land Development Banks may also 
contribute, in a certain proportion, 
equally, towards this Fund. The sug-
gestion is being examined in ClOllSulta-
tion with the Reser-", Bank of India 
and the Minlsf rv . of A,mculture. 

T_ Ferce _ ~ to increase 
in ProdueUoa aDd ~ dlU'iaJ the 

Fifth Plan 

4242. SHRI DHARAMRAO AFZAL-

PURKAR 
SHEI M. S. PURTY: 

Will tbe Minister of COMMERCE 
be pleased to state: 

(a) whether the Task Force on 
handicrafts appointed by Government 
has recommended Rs. 40 crores for 
Central and State scheme during the 
Fifth Five Year Plan to increase pro-
duction and exports; and 

(b) if so, the detailed allocation of 
money between Centre alld Stales and 
the steps Government have proposed 
to solve the problem of rise in tbe 
domestic sales and export of bandi-
crafts, keeping in view the lack of 
wages and working conditions of the 
craftsmen ?, 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! 
.1\.. C. GEORGE): (a) Yes. Sir. 

(b) Detailed allocations have not 
yet been finalised. However, the Task 
Force has proposed an allocation of 
Rs. 17 crores for tbe Centre and Rs. 23 
crores for the States. 

Measures being evolved would aim 
at increased production aDd higher 
exports of handicrafts items, ensuring 
an increasingly remunerative return 
to the craftsmen. 

ExlIort of Befri&erators 

4243. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether India is exporting 
Refrigerators to foreign countries; and 

(b) If $0, tbe names of the countries 
and the amount· of foreil:n exchange 
earned during the last two years? 

THE DEPUTY MINISTER IN rim 
MINISTRY OF COJ.l4,.!\iERCE (SJIRI 
A. C. GEORGE,): .(a} 1':I!S,. Sir. 

(b) Exports . ot . refrlgentoi's .. and 
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parts during the last two years have 

been as tollows: 

1971-72-Rs. 11.74 lakhs 

1972-73-Rs. 27.41 lakhs (prov). 

Following are the major countries 
importing Indian refrigerators: 

Abu Dhabi 

Dubai 

Kuwait 

Sudal1 

Zambia 

Hongkong 

A.R.E. 

Poland 

Srilanka 

(Source: EEPC, Calcutta) 

DevelGpment of Flalatatioas in Kava 
Area of Jammu aDd UttarkhaDd 
Region of Garhwal District, U.P. 

4244. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of COM-
MERCE be pleased to state: 

(a> whether Government have 
studied the feasibility of developmg 
plantations in the Katra area of 
Jammu and the Uttarkhand region 
of Garhwal District in U.P., and 

(b) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. G!:ORGE): (a) and (b). In 1966, 
an Expert Team of Tea Board visited 
some kll areas of Katra in Jammu 
to assess the potentialities of growing 
tea there. Soil samples from live 
different areas have been analysed. 
Further, the State Government has 
also undertaken some long term trials. 
Tbe results obtained so far are under 
examinlttion. At the request of the 
Gogermuent of U.P., a team was sent 
to UttaIkhaDd IIetIlQn by the Tea 

Board in October, 1966 to study the 
possibilities of reha ilita~ existing 
tea areas and to eXplore the prospects 
of extention and development of more 
areas under tea. Heavy prUJIinJI: to 
rejuvenate the existin& busnes has 
given good results and Darjeeling 
variety of seeds has done extremely 
welL It is understood that the State 
Government is !formulating schemes 
for Development of tea areas Lnthis 
region. 

Occapuacy of GovenuneDt nul boWs 
by forelp tourists dariD&' tile ... two 

yean 

4245. PROF. MADHU DANDAVATE: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
what are the figures of tourists com· 
ing to India from toreign countries and 
staying in the tourist hotels run by 
'Government during the last two years? 

TEE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): The number of toreign tour· 
ists staying in six major hotels run by 
India Tourism Development CorPO-
ration during the last two years was 
as under:-

1971-72 1972-73 

Ashoka Hotel . 35,920 3",400 

Janpath Hote \ IO,l06 lo,8f6 

Ranjit Hotel 6,719 6,055 

6,802 
III 

Lodhi Hotel 5,709 

Hotel Ashob, Banga-
lore (Commissioned 
on 1-51971) 2,9Qf 1,554 

Akbar Hotel (Com 
miIIiooed oa 
27-1-1972) . 1,484 If,Jl9 

Total 63,937 79,703 
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Priorities aeeQnIed for UWilatioJl. of 
Funds dlU'iDg Fifth Plan by IDdian 

Airlines 

4246. PROF. MADHU DANDAVATE: 
Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to state: 

(a) whether Rs. 1l0-crores are like-
ly to be provided for the Indian Air-
lines durini the Fifth Plan; and 

(b) if so, what wiJI be the priorities 
accorded in utilising this amount? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). The Fifth Five-
Year Plan of Indian Airlines is still 
under the consideration of the Plan-
ning Commission. 

Recovery of B.s. 6G Iakhs in the &&ate 
Bank case involvinJr late NacarwaJa 

4247. SHRl MADHU LlMAYE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the entire amount of 
Rs. 60 lakhs was recovered from the 
late Nagarwala in the State Bank case; 

(b) whether the entire amount was 
produced before the Court as the sub-
ject matter of the offence alle.s:ed to 
have been committed by the said 
Nagarwala; 

(c) what was the order of disposal 
in respect of this amoWlt under Sec-
tion 517 of Cr. & PC or any other 
Provision thereof: and 

(d) in whose possession is it now? 

THE MINISTER OF FINANCE 
(SHRl YESHWANTRAO CHAVAN): 
(a) to (d). The Delhi Police had reo 
covered a sum of Rs. 59,94,300 from 
(the late) Shri Nagarwala on 24th 
May, 1971. Subsequently. another sum 
of Rs. 2,600 was also recovered on 

.25th May, 1971. The Court, on pro-
duction of these amounts before it, 
passed orders entrustini the amounts 
to the State Bank of India under 
'Superdari" bonds. On the deatll of 

Shri R. S. Nagarwala, the Additional 
Chief Judicial Magistrate, Delhi, 
ordered that the cash amountiIu! to 
Rs. 59,94,300 and Rs. 2,&00, eIltrusted 
to the State Bank of' India, be releas-
ed in favour of the State Bank of 
India. According to the state Bank 
of India, the above amount was uti-
lised for the bank's normal business. 

Bepa&ridoR of fands by foreipa 
COIDpaides exlJCII1iDc gooda from IDdia 

4248. SHRI MADHU LIMAYE: 
SHRI JYOTIRMOY BOSU: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether foreiill companies 
which are exporting goods from India 
are gIven permiSSion to repatriate 
funds in the form of prollts, expenses 
under various heads, value of goods 
imported, etc. upto a maximum of 80 
per cent of FOB value of exports; 

(b) if so, the names of companies 
who have taken advantaie of this 
special privilege in the last three 
years; 

(c) the export ligures in quantity 
and value and repatriation of foreign 
exchange under various beads for each 
of those companies during the years 
1970-73; and 

(d) whether Government have con-
sidered that these exports in terms 
of physical resources plus the funds 
repatriated to the tune of 80 per cent 
do not constitute a drain on the 
country? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). In the case of foreign 
companies who are exporting goods 
from India, repatriation of prollts, ex-
penses, imports etc. is not normally 
linked to the FOB value of exports . 
However, with a view to limit the 
repatriation of prollts etc., in the case 
of Coca-Cola, remittances on all counts 
(Prollts, expenses, imports) have been 
limitl1cl to 80 per cent of the export 
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earnings during January 1969--March 
1972. From April i972 onwards, such 
remittances are further limited to ex-
port earnin2s from the Corporation's 
own items of production. 

(c) A statement showing the exports 
,-,fected (in quantity and value) by 
the Indian oranch of Coca Cola Ex-
port Corporation during 1970-72 is 
laid on the Table of the Lok Sabha. 
During th~ same years, the Nlnittances 
made by it under various heads were 
as under:-

(i) 

(ii) 

(iii) 

(iv) 

---------.---

Import of raw materials 
and ingredients 

Profits 

Head' Office expenses 

Service Charges 

Amounts 
remitted 
during 
1970-72 

(Rs.lakhs) 

46'0 

104'6 

43'2 

2'6 

-----.-
I 2 3 

--
3· M.anio Pulp 

, 
4'34 73,974 

4. Casbewn<t . 92,988 11'07 

5. Tea 97,660 6'71 

6. Coffee 153,120 11'48 

7. Chidwa 3,04:1.4 0'27 

TOtal 53,79,913 521'77 

4249. SHRI MADHU LlMAYE: 
SHRI JYOTIRMOY BOSU: 

w~ the Minister of FINAN:CE be 
pleased to state: 

(a) whether Government have issu-
ed necessary instructions to the Re-
serve Bank for maintainill.'( company-
wise figures of remittanQes by foreign 

196' 04 companies or their offices under the 
following heads: ----.---------~-

(d) The question of drain of foreign 
exchange does not arise as this would 
result in a net foreign exchange in-
come of 20 per cent of export earnings 
after remittances on all counts 
(imports, profits, expenses). 

STATEMENT 

ExPOrts effected by the Indian branch 
of Coca Cola Export Corporation, U.S.A. 
during 1970-1972. 

Quantity 
(Kgs.) 

2 

Amount 
(Rs.lakhs) 

----.--------
L· Non-Alcholic Be-
verage Bases 
(O>ca-Cola COD-
centrate and 
citrus and fruit 
beverage bases) . 10,28,422 

2. Edible vegelllble 
gunt . . 39,30,725 103' 06 

Profits, Head Office Expenses, 
Area or Regional Office Expenses, 
AdIninistrative O1Ilce Expenses, 
Royalties, Technical facilities, Ad-
vertising and P.R. Expenses, Pay-
ment against imports of raw mate-· 
rials, capital goods, spares etc. 

(b) the actual repatriaaon under 
the above heads during the last three 
years; and 

(c) the manner in which these 
figures a:e at present scrutinised and 
will be scrutinised in future? 

TIlE MINISTER OF FINANCE 
!(SHRI YESHWANTRAO CHAVAN): 
(a) and (b) In terms of the instruc-
tions issued by the Government in 
1970 the Reserve Bank of India are 
maIntaining company-wise figures of 
remittances made by Indian branches 
of foreign incorporated companies and 
-Indian subsidiaries of foreign com-
panies under the important heads viz. 
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'lU'Pfits. dividends, technical know-how 
fees. royalties and head office ex-
penses. Two statements showing the 
remittances under the above heads 
made by (i) Indian branches of 
foreign companies and (ii) Indian 
sub5idiaries -of foreign companies, 
during 1969-70 to 1971-72, are laid on 
the Table of tbe Lok Sabha. [Placed 

in Library. See No. LT-5486/73.J In 
formation regarding remittances made 
abroad under other heads is not readi-
ly available_ 

(e) All remittances by branches and 
subsic,iaries of foreign firms are sub-
.ject to the prior approval of the Re-
serve Bank of India and are examin-
ed in the followin.g manner:-

(1) All applications for remittances 
of prOfits should be made to the Re-
serve Bank of India through the appli-
cant·s bank along with the following 
documents: 

(a) Audited balance sheet and 
profit and loss account state-
ment for the year to whiCh the 
profits relate: 

(b) An auditor's certificate show-
ing how the remittable 
amount Is urlved at. certi-
fying that the entire income 
of the company / firm includ-
ed in the account for the year 
had accrued in India; 

(c) An auditor's certificate re-
cording compliance with the 
provisions of Section 18A of 
the Foreign Exchange Regu-
lation Act, 1947; and 

(d) Income tax assessment order 
and documentary evidence 
shOWing pavment of income 
and other taxes tor the year 
for which profits are to be 
remitted. 

OR 

A certificate from the auditor 
of the applicant company that 
sufficient funds have been set 
aside to meet all Indian lia-
bilities. - . 

(2) Applications for remittance _ of 
profits by branches of foreign firms 
and companies, estilblished in Indiil 
ilfter 1st Milrch, 1969 with out the 
prior approval of the Reserve Bank 
are liable ,to be rejected. 

(3) :Remittance facilities in respect 
of dividends declared by 100 per cent 
foreign Owned companies, wholly or 
in part out of past accumulated pro-
fits, are subject to the ollowi~ condi-
tions being satisfied by Reserve Bank 
of India: 

(a) That the reserves have been 
drawn upon only for main-
taining the dividend Quantum 
at the average of the previOUS 
5 years or at 10 per cent of 
the paid UP capital, whiCh-
ever is more. 

(b) That the drawal on reserves 
does not exceed 10 per cent 
of the total of the paid up 
capi tal and free reserves of 
the companv at the com-
mencement of the year; and 

(c) That the balance of free re-
serves left after the drawal 
does not tall below 15 per 
cent of the total Of the paid 
up capital and reserves as in 
(b) above. 

(4) The Reserve Bank of India 
allows remittances on account of 
royalties and technical know-how fees, 
where such remittances arise on ac-
count of the payments to he made hy 
Indian parties to the forei.gn collabo-
rators in terms of the agreement spe-
cifically approved by Government. 
-Before allowing the payments the Bank 
ensure tha.t the payments are iB 
accordanCe with the terms approved 
by Government. 

(5) Under the existin.g regulations. 
remittances towards bead office ex--
penses are,allowed by the Reserve 
Bank of India on production of docu-
mentary evidence to show that the 
amounts proposed to he remitted have 
been or will be admitted by the Income 
Tax authorities as expenses legIti-
mately deductible from the profits of 
the Indian branch for the purpose ot: 
assessment of tax. From 1973 on-
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wards the Bank proposes to allow this 
expenditure on the production of the 
()riginal assessment order trom the 
Income Tax officer. 

Character ot Dema.uds reeeived by 
L.I.C. trom All India Life IDslUaIlCe 
Employees' Association and A.LLA. 

4250. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Life Insurance Corpo-
.ration has received a charter of de-
mands from the All India Life Insur-
ance mplo~  Association and 
A.I.I.A. on which the Life Insurance 
·Corporation Chairman had a&reed to 
hold negotiations; 

(b) whether the Finance Ministry 
sent written or oral instructions to 
this "autonomous body" to the effect 
that no negotiation involvinJii new 
financial commitments/liability be 
held without the prior consent of the 
Ministry; 

(c) if so, whether this consent has 
now been Jiiiven; and 

(d) if not, whether it is new policy 
of Government to discouraJ(e negotia-
t40ns anell collective bargaining e~ 

ween public sector employers and 
.employees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMATI 
SUSHILA ROHATGI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Chairman. I..I.C. who had 
informal discWlsions with the Gov-
·ernment was advised to hold negotIa-
tions wit., the Association. 

.(d) Does not arise. 

Curbs on bank borrowtna by 
Reserve Bank of IDdia 

·4252. SHRI YAMUNA PRASAD 
MANDAL: 

SHRI PRABODH CHANDRA: 

Will the Minister of FINANCE be 

pleased to state: 

(a) whether the Reserve BaDk of 
India has put curbs on baDk borrow-
ings; and 

(b) if so, the nature of the curbS 
and the reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b) Taking into account the 
rapid increase in the liquidity of 
banks and the tendency to relax the 
terms of lending, in recent months the 
Reserve Bank has taken a number of 
measures with a view to curbing ex-
cessive expansion of bank credit. the 
important ones beini: as follows: 

(i) The Reserve Bank has raised 
the ratio of minimum assets 
that constitute scheduled com-
mercial banks' liquidity re-
quirements under Section 24 
of the Banking Regulation 
Act, 1949 from 29 per cent to 
30 per cent of ai:grei:ate Ua-
bilities, effective November 

17, 1972. 

(ii) The ratio for the cash re-
serves to be maintained by 
every scheduled commercial 
bank under Section 42 (1) of 
the Reserve Bank of India 
Act was rai'led from 3 per 
cent to 5 per cent beginning 
from .Tune 20, 1973 and again 
from 5 per cent to 7 per cent. 
The latter increase is to be 
achieved in two stages, i.e. by 
an increase of one percentage 
point with effect from Sep-
tember 8, 1973, and bv an-
other percentage point from 
September 22. 1973. 

(iii) To restrain bank from seek-
ing refinance from it, the Re-
serve Bank of India has since 
October 1972 raised the net 
liquidity ratio on four occa-
sions. Currrently the net 
liquidity ratio is 39. With 
effect from September 8. 1973. 
it will be raised to 40. The 
raising of the net Uquidity 
ratio has the effect of mak-
Ing borrowing from Reserve 
Bank of India ~o er  for 
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every fall of one percentage 
point in the net liquidity 
ratio, the rate of interest on 
borrowmgs from Reserve Bank 
of India would lZO Ill> by one 
per cent, the maximum rate 
of interest On borrowing from 
Reserve Bank of India being 
12 per cent. Further the re-
finance entitlements at Bank 
Rate or below have been with-
drawn except in the case of 
ten per cent of average an-
nual export credit , refinanc-
ing of amount lent by banks 
to primary credit societies 
and farmers' service societies. 
Rediscounting of bills under 
t'1e new bill market scheme 
will continue to be at the 
bank rate. 

'(iv) To reflect the higher cost of 
credit and in keepinlZ with 
the raising of bank rate 
from 6 per cent to 7 per cent, 
with effect from May 31, 1973 
banks have been advised that 
except in the cas!, of a few 
exempted categories of bor-
rowers in the priority sectors, 
the rate of interest to be 
charged on loans and ad-
vances should not be less than 
10 per cent per annum. 

"(v) The selective credit control 
measures of the Reserve 
Bank of India have been 
tightened in re ~d to rate of 

.f. intere ~  "'argin and ceiling 
restrictions. The mmlmum 
rate l end~ in respect of 
credit aeainst' sensitive coro-
modities Is nrescl'ibed at 
twelve per ~t per annum. 

':Trl\de AJr_ut ,between .JDcUa aDd 

~ 

4253. SHRI C. 1<. JATFf,R SHARIFF: 
-wiiI tli~ ~n ti r 'of ~ be 

~~ ed to ~~  ,':" 

(8) whether' tioere bas 
'frllllli! 'agreement : between 
ap~ 'retent!y; aDa 
1675 L.S.-6 

been .• any 

India and, 

(b) if so, the broad outlines regard-
ing the financial and technical assist-
anCe sought by India in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) No Sir. A Trade 
Agreement between India and ,japan 
was signed in 1958. 

(b) The Agreement Is of general 
nature and does not provide for any 
financial or technical assistance. It 
does, however, provide for cooperation 
to further the inter-change and use of 
scientific and technical knowledge. 

Suggestiou to J.C.L to Increase &lie 
Support Price of Assam BoUam variet,. 

of Jute In Calcutta 

4254. SIlRI H. N. MUKERJEE: Will 
the Minister of COMMERcE be pleas-
ed to state: 

(a) whether Government have sug-
gested t:l the Jute Corporation of India 
for increasing the support price of 
the Assam bottom variety of. jute in 
Calcutta from Rs. H5to Rs. 157.1>'8 per 
quintal; and . 

(b) if so, whether the Corporation 
has accepted the suggestion? 

THE DEPUTY MINISTER IN THE 
MINISI"RY OF COMMERCE (SHRI A. 
C. GEORGE): (a) The Jute Corpora-
tion of India have been instructed to 
conduct its purchase operations as 
far as possible with a view to achieve 
Gn the average the price of Rs. 137.68 
per quintal for Assam bottom variety 
ot raw jute during the year. 

(b) Yes, Sir. 

OpeDia&, of Brauehes Of Bulks ia 
EaIAern lteliou 

4255. SHRI H. N. MUKHERJEE: WiD 
the 'MiDlster of FINANCE be' pleased 
to state: 

(a) ~r the 'l:8IIIiern States of 
OrillSa, West en ~ WldBihar have 
urged tlI,e centre to qpen more bank 
branches in the e8f!em regton; and 

(b) if so, wha.t steps are being tliken 
in this direction? 
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THE MINISTER OF 
(SHRI YESHW ANTRAO 
(a) Yes, Sir. 

FINANCE 
CHAVAN): 

(b) In the p~ t-nationali ation period, 
the banks have been devoting greater 
attention to all under-banked regions 
including the States of Orissa, west 
Bengal and Bihar and the UQion Terri-
tory of Andaman and Nicobar Islands, 
all situated in the eastern region. As 
will be seen frOm the statement which 
in laid on the Table of the House. 

[Placed in Library. See No. LT-54871 
73], the rate of increase in the num-
ber of bank offices opened in the post-
nationalisati On period in these States 
and the Union Territory was higher 
than that for the country as a whole. 
All commercial banks have been asked 
to draw up three-year branch expansion 
plans covering the period 1973-75. 
In formulating these plans, the banks 
have been advised to keep in view their 
lead responsibility and the need for 
giving priority to the relatively under-
develop/underbanked States in matters 
of branch expansion. The lead banks 
have been specifically asked to devote 
greater attention to the need for branch 
expansion in such of their Lead Dis-
tricts as had, at the end of June IP72, 
per bank ofllce populatiOn exceeding 
1,00.000. 

Development of Gokarna. as a Tourist 
Centre in Mysore state 

4256. SHRI B. V. NAIK: Will the 
Minister of TOURISM AND CIVIL 
- A VIA TJON be pleased to state: 

(a) whether Gokarna also known as 
Daksbina Kasbi is propOsed to be 
developed as a Tourist Centre in 
Mysore State; and 

(b) if so, the broad outlines of the 
proposal? 

THE MINISTER OF TOURISM .lIND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) There is no proposal for 
such development In the Central See-
tor. 

(b) Does not arise. 

Report of Raj Committee on TaxaUo .. 
of i\&"ricultural Income 

4257. SHRl B. V. NAIK: 
SHRl S. A. MURUGANAN--

THAM: 

Will the Minister of FINANCE: be 
pleased to state: 

(a) whether the findings of the Raj 
Committee on agricultural income tax. 
have been processed; and 

(b) if so, what are the de i ion~ 

arrived at? 

THE MINISTER OF STATE IN THE" 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) and (b). The Raj: 
Committee's recommendation regarc.--
ing partial integratiOn of agricultural 
income with non-agicultural income 
for determination of the rate of tax 
applicable to non-agricultural income 
has already been accepted by the· 
'Government and implemented thr0\lgh 
the FinanCe Act 1973. The decision 
in regard to the recommendation of 
the Committee relating to the imposi-
tionof Agricultural HOldings Tax, 
rests with the State Governments, who 
haVe been requested to take necessary 
action. 

Growth rate at Nationalised and" 
Non-Nationalised Banks 

4258. SHRI B. V. NAIK: Will the-
Minister of FINANCE be pleased to 
state: • 

(a) whether the growth rate of "on-
nationalised banks in this country has. 
been compared with that of the nation-
alised banks; and 

(b) if so, what are the findings? 

THE MINISTER OF FINANCE' 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b), A statement showing the-
growth rates of public sector banks-
and privatee sector scheduled r.om-
mercial banks in regard to branch ex-
pansion, deposits and advances, is Jalet 
on the Table of the House. (PIaeecI" 
in Library. See No. LT-5488173.] 
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Proposal to carry IDdia.n Export Good'! 
only in Indian Ships 

4259. SHRI B. V. NAIK: Will the 
,Minister of COMMERCE be pleased to 
state: 

(a) whether there is any proposal to 
carry Indian export goods only in the 
Indian.. ships; 

(b) if so. the broad outlines of the 
propesal; and 

(C) the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMM!JRCE (SHRI A. 
C. 'GEORGE): (a) to (c). There is no 
propOsal to carry Indian export goods 
only in Indian ships. The aim is to 
carry 50 per cent of our foreign trade 
in Indian ships. 

Investment made by I.D.B.L. I.C.I.C,L, 
I.F.C.I. in ditrerent Recions of 

the Country 

4260. SHRI B. K. DASCHOWDHURY: 
Will the Minister of FINANCE be 
pleased to state the investment so far 
made in different regions in the 
country by the I.D.B.I., I.C.I.C.I.. 
I.F.C.I. and programme and projects of 
these Organisations in different regions 
Of the country? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
State/Territory-wise distributiOn of 
financial assistance sanctioned and 
disbursed to the industrial concerns 
by' the Industrial Development Banle 
of India, the Industrial Finance Cor-
poration of India and the Industrial 
Credit and Investment COrporation of 
India Limited, is given in the State-
ment laid on the Table of the House. 
[Placed in LibTary. See No. LT-5489! 
73). 

The three all-India term financial 
institutions endeavour to ensure that 
no ,worthwhile project suifers because 
Of lack of institutional finance. Within 

this general objective they take parti-
cular care to be of assisance to pro-
jects being sponsored in backward 
regions. In fact all of them have 
devised schemes of concessional 'issist-
anCe for development of industries in 
industrially backward districts speci-
fied by Government. The distribution 
of assistance, however, depends on the 
locatiOn of industrial concerns asslsted 
by it, such location is indicated in the 
industrial licence where required, 
While in other cases it is decided by 
the entrepreneurs. Though the institu' 
tions examine the suitability of loca-
tion in all cases and sanction ssistance 
on being satisfied with the technn-
economic viability Of the project the 
institutions ab-initio have no control 
Over the State-wiSe distribt¥ion of 
theiF assistance. The institutions 
whose main aim is to acceleate indust-
rial de elopmen~ of the country can· 
not obviously fix quotas or shares of 
assistance for each State. as any step, 
in this direction. will only' lead to 
immolulisation of Institutional funds in 
some States where the entrepreneurs 
are not in a position to sponsor suffi· 
cient viable projects. The institutions. 
however, have conducted industrially 
potential surveys practically in all the 
industrially backward States of the 
country. 

Credit Control Policy Regulated by 
IReserve Bank of India 

4261. SHRI B. K. DASCHOWDHURY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) in view of the continuing im-
balance in the economy between Credit 
Supply and Credit Demand and tbl! 
abnormal expansion in CommerCial 
Banks Credit in Forward Tradin" 
hoarding and stock piling of raw mate-
rials for variOUs industies, what is the 
specific Credit Control Policy of Gov-
ernment as regulated by the Reserve 
Bank of India; and 

(b) the result obtained by pursuin& 
the policy! 
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THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) In view of the continuing im-
balance between aggregate demand and 
aggregate supply in the economy, the 
monetary and credit policy follower! 
by the Reserve Bank of India aims at 
redUCing pressure of excess demand in 
the economy by restricting the cxpan-
sien of credit by (i) raising the cost 
of bank credit and (ii) reducing the 
availability of resources with commer-
cial banks for the expansion Of credit: 
and (iii) restricting through selective 
credit controls lending against certain 
sensitive commodities with a view to 
prevent the uSe of bank funds for 
speculative purposes. 

In pursuance of this Policy the 
Reserve Bank raised the bank rate 
trom 6 to 7 per cent on May 30, 1973 
It also stipulated minimum lenrling 
rates of not less than 10 per cent 
e..<cept in respect of lendings to cer-
tain specified sectors. The cost of 
commercial banks' borrowing from 
Reserve BanI!: hl!S also hl)en raised 
thr~ h increase in the minimum net 
liquidity ratio, which determines the 
rate at which individual banks may 
borrow from the Reserve Bank. The 
NLR was raised by 2 percentage 
points to 39 per cent effective from 
June 29, 1973 and is proposed to be 
further raised to 40 per cent as from 
September 8, 1973. The other mea-
sures taken by the Reserve Bank in' 
clude withdrawal of various conces-
~onar  reftnance entit emen~ avail-
able to banks at the Bank Rate or be-
low except in respect of a limited 
amount of export credit and lendings 
to Pfjmary credit cooperative' o ieti~  
and fanners' service societies. '.£'be 
Rflserve :Sank Of India had incre!!S8d 
~ll~ statutory reserv\! requirelD!inp; 
fr,om 3 t.o 5 pq ~t from .1@e 29, 
1973. It 11as IlPw n l9 ~ ~~ AAcic 
sion to incxea,o;e. tlJe tawt ryreSe ~ 

re tuir emen~ to I) ~  ~en~ ~ trom 
September 8 and ~er ,to 7 per e~ 

as from September 22, 1973. The 
Reserve Bank's Selective Credit cOn-
trol Polley ainui' at' restnetbag . the ex-
pandon of bank credit in o~er . to 

prevent a speculative build-up of in-
ventories of certain essential commodi-
ties. 

(b) Since the recent decision of the 
Reserve Bank to raise the statutory 
reserve requirements from 5 per cnt 
to 7 per cent will become fully effec-
tive only on 27th September. 1973, the 
full impact of various credit polley 
measures adOpted in recent months 
cannot be assessed at this stage. How-
ever, as a result of various restrictive 
measures adopted since 30th May. 
1973. the growth of bank credit has 
considerably slowed clown. BetweelJ 
May 25. 1973 (Le. priJr to increase if' 
Bank Rate) to August 3, 1973, wherea. 
aggregate bank deposits increased by 
Rs. 475 crores, bank credit expanded 
only by Rs. 16 crores. As a result, the 
credit-deposit ratio on August 3, 1973 
fell to 67.4 per cent as against 70.9 
pe cent on May 25. 1973. However. 
the rise in prices is basically a result 
of shortfalls in the prOduction of cer-
tain essential commodities such as 
foodgrains and vegetable oils. As 
s!Jch, credit policy measures can play 
only a supporting role in curbing the 
price rise. 

Bate of deposit expansion aDd erWJt 
detNSit rate of CenUal BalIk of 1ad1a, 
PuDjab National Ba.Dk and Ba.k of 

Iad1a 

4262. SHRI D.  D. DESAI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether the rate of deposit ex-
pansion Of the Central Bank of India, 
the ~ a  National Bank and the 
B;wk 9t bldia loas slowed down cr'Ull-
derahly in tpe year 1972; and 

(b) what llaS been the ratio of depo-
sit expansion ana credit-<ieposit ratkl 
of these three J:>.lqllts duringtlJe ,.ear 
1970, 1971 .and 1972? 

THE MINISTER OF FINANCE 
~  S ~  ClJAV,t.N): 

(a) and {b i . The rat!'!s of l l ~ 0' 
deposit,S ancj, Cll'cj,it d~n rlltias for 
the (:entral Bal)k Qf 1ridie, ~ of 
India and the Punjab Nation'a! Bank 
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fot the years 1970, 1971 and 1972 are set but belbw: 

Central Bank of India 

~o india 

Punjab National-Bank 

% Rate of Growth of 
Deposits 

1970 1971 

II' 5 23' 3 

16' 0 14' 8 

16'9 20'3 

16'6 

16'9 

16, 1 

Crtdit-Dtposit Ratios' 

1970 1971 

76'S 75' 5 63' 8 

73'8 75'9 67"4 

68'7 67' 1 54'9 

- --_. --------------._---.. _------

Rules. iOveriliDa" the bringing of 
Foreign Currencies mto India by 

ForeigD. Mlsaions, etc. 

4263. SHRI B. K. DASCHOWDHURY: 
WilI the Minister of FINANCE be 

pJeased to state: 

(a) whether all foreign i i~n  

organisations. relief associations etc 
working in the country are allowed to 
bring foreign cun-endes at im!,ort 
foreign currencies Of any amount with-
out permission of Government or 
without ally restrictions what SO ever; 

(b) if not. on what basis organisa-
tions run by the foreign nationaJs are 
aJlowed to bring foreign exchimge in 
the country and what are the rules 
and regulations laid down in thi, re-
gard; and 

(c) whether 'uovernment keep a 
watch on such foreign or ani~ution  

as to how such organisati!lns spend 
money in the country and whether such 
organisations are liable to render ac-
cou'nts to Government and if not, the 
reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI YEsHWANTRAO CHAVAN): 
(a) to (c). Under foreign exchange 
regulations there are rio restrictions on 
inward remittances as long as foreigti 
exchange is received through normal 
banking channels. ~ l:ankS will ere-

·A. C)J1 tlle m F ~  of the year, 

·*Data is E'covisiona1. 

dit rupee proceeds to the account of 
the recepients. At present there i3 no 
law or machinery to check the inflow 
of foreign money in India. Legisla-
tiye proposals are being finalised for 
the purpose Of imposing suitable res-
trictions on the receipt· of foreign funds 
frOm foreign associatioQ.s, agencies or 
individuals otherwise than in tile 
course of ordinary and bona fide trans-
actions. 

l'l'Oposal to Sfart Direct Flight frGDl 
Kibput to Bombay and Calcutta 

4264. SHRI S. M. BANERJEE: Will 
the Minister of TOURISM Am> 
CIVIL AVIATION be pleased to 
state: 

(a) whether there is any proposal 
to start direct flight from Kahpur. to 
Bombay and Calcutta; and 

(b) whether' any request has also 
been received in this regard and if 
so, the reaction· of Government there-
to? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) No, Sir. 

(b) Indian Airlines have received 
occaSional requests ,for !inch d;rect 
flights from lI:ahpur to Bombay and 
Calcutta but the volume of traffic 
expected does not justify the intro-
d uction of such services. 

------_. 
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Items to be cllJLalise4 through S'ITC 
In 1973 

4265. SHRI S. M. BANERJEE: Will 
the Minister of COMMERCE be 
pleased to state: 

(8) whether more items are likely 
to 'be canalised through STC in 
1973; 

(b) if so, what are those items; 
and 

(c) when a final decision is likely 
to be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) At present there 
is no such proposal under consider-
ation, for 1973. 

(b) and (c). Do not arise. _ 

Inclusion of Employee's Representa-
tiVe in VariOUli Committees Appointed 

to go into the Working of Indian 
Airlines 

4266. SHRI S. M. BANERJEE: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) v.ibether no employee's repre-
sentative has been included in the 
various Committees appointed to go 
into the working of the Indian Air-
lines; 

(b) if so, the reasons therefor; ar;d 
(c) whether a decision is likely to 

be taken in this regard, and if so, 
when? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (c). During the 
last two years no committee has been 
appointed to go into the working of 
Indian Airlines. 

Representation • from EmPloyees of 
Tourism Department reardiDg Jrre.. 
gu1arlties in the MainteDaJl.Ce of 48-
Point Comm.unal Roster In Respect 

01 Upper Division Clerks 

4267. SHRI S. M. BANERJEE: Will 
the Minister of TOURISM AND 

CIVIL AVIATION be pleased to 
state: 

(a) whether the' employees of the 
Department of Tourism have made a 
number of representations to the 
authorities rearding the irregulari-
ties committed in the maintenance 
of 4O-Point Communal Roster in res-
pect of Upper Division Clerks as pres-
cribed in the Rules; 

(b) whether certain vacancies in 
the grade of U.D.C. in the Depart-
ment of Tourism which according tCil 
Roster should have gone to Scheduled 
Castes/Scheduled Tribe have been 
given to non-Scheduled Castel 
Scheduled Tribe persons and vacan-
cies that ought to hav been given to 
Scheduled Caste/Scheduled I'ribe 
persons have been given to Scheduled 
Caste and Scheduled Tribe persons; 
and 

(c) if so, the reasons for the viola-
tion of the instructions of Govern-
ment in this behalf? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) Representa-
tions in this matter were received 
from one of the employees and from 
the Central Government Clerks' 
Union. The representations were 
carefully considered iIi consultation 
with the Department of Personnel, 
who confirmed that the action taken 
by the Department of Tourism was 
in order. 

(b) and (c). There was one 
vacancy in the grade of Upper Divi-
sion Clerk which was reserved for 
Scheduied Tribes in accordance with 
the 40-Point CommttIial Roster but 
which was filled up by the appoint-
ment of non-scheduled tribe candi-
date. This had to be done because 
no candidate belonging to a Scheduled 
Tribe was available in the list of 
successful candidates drawn up on 
the results of the departmental com-
petitive examination'. The case for 
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dereservation of the vacancy has 
'been referred to the Department of 
Personnel under intimation to the 
-Commissioner for Scheduled Castes 
.and Scheduled Tribes. 

;Subsidising of CO'DS1IDler Articles to 
Reduce Hardships of Class m and 

. IV Employees 

4268. PROF. NARAIN CHAND 
:PARASHAR: Will the Minister of 
<FINANCE be pleased to state: 

(a) whether Government has 
made any study of the effect of price 
rise on the monthly budget of a Class 
lV employee havjng a 5-member 
family, drawing a salary of Rs. 200 
;per mensem and a ClaSg III em-
ployee having a-salary of Rs. 400 
;Per mensem; 

(b) if not, whether such a study is 
proposed to be made at an early date; 
.and 

(c) whether steps are proposed 
to be taken to reduce the hardships 
by taking necessary steps in the 
'form of subsidisin'g the consumer 
.articles? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF FINANCE 
~S  K. R. GANESH): (a) No, Sir. 

(b) and (c). Various high powered 
independent Bodies have -from time 
10 time gone into the question of 
.affordinn' relief to Central Govern-
ment employees at different salary 
levels (on sequent on price increases 
c1lnd mllde recommendations for the 
·grant ot dearness allowance. Re-
cently the Third Pay Commission 
have made certain recommendations 
in this matter and these are under 
the comideration of Government. 

.Averal'e Area Served per BalIk 0IIIee 
and Opening of New Branches in 
HUly and Backward Regions of the 

Country 

4269. PROF. NARAIN CHAND 
:PARASHAR: Will the Minister of 
FINANCE be pleaSed to state: 

(a) the average area served per 
Bank Office in the country as On 19th 
July, 1973; 

(b) the average area served per 
bank, State-wise; and 

(c) whether area-cum-population 
served per bank criterion would be 
preferred to the population served 
per bank in opening New Branches 
in the Hilly and Backward regions 
of the country? 

THE MINISTER OF .FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) The average area served per 
bank office as on 30th June, 1973 was 
about 214 square kilometres. 

(b) The requisite information is 
set out in the statement enclosed. 

(c) Population is one of the Deve-
ral, though important, criteria adopt-
ed by the banks and the Reserve 
Bank of India in determining the 
scope for opening new bank offices 
at a specified place. Besides ,popula-
tion', other factors such as the exist-
ing banking facilities in. the area, 
area of operation of the proposed 
office, the infrastructure facilities 
available, special development 
schemes being implemented in the 
area and its future potential, are also 
given due weight by the commercial 
banks and the Reserve Bank of India 
while con'sidering opening of new 
bank offices. 

Statement 

The Average Area served per Commercial 
Bank Office State-wise. 

Slllte 

Andhra Pradesh 
Asssm . 
Bihar 
Gujarat . 
Haryana . 
Himachal Pradesh 
Jammu & Kashmir 
Kerala. . 
Madhya Pradesh 
Maharashtra . 

Area 
(Sq.Km.) 
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2 

Manipur 2484 

Megbalaya 1323 

Mysore . 130 

Nagaland 2755 

Orissa 692 

Punjab 6S 
Rajasthan SIS 
Tamil Nadu 79 
TripUIa. 748 
Uttar Prade.h . 197 
West Benga! 100 

Unioni!"erritories I 148 

All-India 214 

Bank 01IIees in the Districts ~ 
Mimachal Pradesh 

4270. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the District-wise break-up of 
the Bank Offices for all the 12 dis-
tricts Of Himachal Pradesh as on 19th 
July, 1973; 

(b) whether any licences are pend--
ing for allotment on the said date' 
and if so, the names of the places-
with Districts for which the licences 
are pending; and 

(c) the likely dates by which these 
branches would be opened? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI):(a) 
and (b). The available information 
is set out in the statement enclosed. 

(c) The validity of the licences 
issued by the Reserve Bank of India 
to the commercial banks for opening 
bank offices is normally for a period 
of six months. However, where the 
banks experience difficulties in 
opening such offices within the time 
prescribed because of constraints of 
man power resources, lack of suit-
able premises etc. suitable exten-
sions are allowed. The validity 
ing with the bal\ks for opening offices 
period of the licences currently pend-
in Himachal Pradesh extends to 
various dates upto end-February, 
1974. 

STATEMENT 

District-wise distribution of bank offices in H;,nachal Prdesh as onJune 3D, 19'73 and cenIYes' 
in respBCt 0/ which licenses/allotments for opening bank obices are pending 

Name of District 

Bilaspur 
'Chamba 
Hamirpur 
-Kangra 

Kinnaur 
Lahul and Spiti 
Mandi 

Simla 

Sirmur 

Solan 

No. of 
offices 

6 
10 
4 
15 

10 

Centres fo, which licences/allot-
ments are pending 

Jhukhla 
Udepur, Pangi 

Barsar, RBinital, Bankhandi, Ghar 
Jarot, Una, Gajjal, Kulu, 
Manali. 

Kalpa, Pooh. 
Kesa, Keylong. 
Vaggi, Rawalsar, Chanutra, 
Pahari, Ner--chowk, Mandi. 

Shogi, Simla, Sanjoli, Saproon 

Poanta-Saheb,. 

15 Solan, BaToti-Wala, Garhkhal,. 
Oachgarh, Syri. 

_.....:.._.....:.._-:. __ 6~ __ ~ar et  ____ _ 

136 

~de  bank offices in Kulu district. 
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A.l1e&'e4 YictimlsatioD of Third and 
Pearth Grade Employees in the Oftlce 
at ontro ~r of Defence Aooounts, 

PIRDa 

4271. SHRI RAMAVATAR 
SHASTRI: 

SHRI K. M. MADHUKAR: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether complaints about 
large scale victimisation of third and 
fourth grade employees in the form 
of transfers, initiation of disciplin-
ary proceedings etc. being resorted 
to in the office of C.D.A., Patoa have 
ibeen received; and 

(b) if so, what action Government 
propose to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 

and (b). The information is being 
collected and will be laid on the 
Table of the HOUSe as early as 
possible. 

Recruitments made in the OtIice, of 
C.D.A., Patna 

4272. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE 
be pleased to .tate: 

('a) whether recently recruitments 
,were made in the office of the Con-
troller of Defence Accounts, Patna; 

(b) if so, the numbers of Upper 
and Lower DivisiOn Clerks recruit-
ed, ~ arately and their numbers, 
State-wise; 

(c) what were the methods of re-
cruitment; 

(d) wheVher some unemployed 
wards and relatives of the staff 
working in the ol'fice of Patna C.D.A. 
had also applied; and 

(e) if so, how many of them have 
been recruited? 

>tHE DEPtrrY JdlNIsTER IN TH!! 
MINISTRY OF 'FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to 
(e). The information is being col-
lected and will be laid on the Table 
of the House as early as possible. 

'flip Around the World by Chief 
Engineer of 1ndia 'I'Outism DevelOp.., 

ment Corporation 

4273. SHRI RAMAVATAR 
SHASTRI: 

SHRI K. M. MADHUKAR: 

WiIl the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether the Chief Engineer of 
the Ir.dia Tourism Development Cor-
pora tion went on an official tour along 
with his family round the world; 

(b) if so, who were the members 
of his family; and 

(c) how did the Engineer get 
foreign exchange for all of his 
family members and what is the cri-
terion laid by the Government in this 
regard? 

THE MINISTER OF TOURISM, 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) and (b). The 
Chief Engineer of the India Tour-
ism Development Corporation visit-
ed Germany, Switzerland, the 
United Kingdom, Holland and Aus-
tria on the Corporation's work. His 
wtfe accompanied him and spent a 
few days with her daughter and son-
law in Germany. 

('c) Foreign' exchange for the 
travel of the Chief Engineer .vas 
released by Government on the re-
commendatiOn of the India Tourism 
Development Corporation. The 
Chief Engineer's wife travelled 
after complying with the normal 
rules and regulations and obtained 
a release of $100 from the Reserve 
Bank under the rules. The expenc\-
ture on her air ticket was met by 
the Chief Engineer in rupees while 
her other expenses were met by her 
daughter ani! son-in-law. 
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:Incidence of Ctsltral Excise Duty and 
Sales Tax 

4274, SHRI RAMAVATAR 
SHASTRI: 

SHRI K, M, MADHUKAR: 

Will the Minister Of FINANCE be 
pleased to state what" is the incidence 
of Central e~ i e duty and' sales tax, 
separately on one kilo of sugar, one 
kilo of rice, one kilo of wheat, one 
kilo of Dal, one metre of cloth 
(standard), one match box, one litre 
of Kerosen'e oil, and one litre of 
petrol? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
,(SHRI K. R. GANESH): A statement 
showing the incidence of Central 
Excise duties On sugar, cotton fabrics, 
matches, kerosene and petrol is an-

nexed, No Central Excise duty is 
levil\Ple on rice, wheat and dal, 

The Central Sales ~  is comple-
mentary to the levy of local sales tax 
and its imposition: on any goods de-
pends upon whether such goods are 
subjected to local sales tax or not, 
Further, this tax is ad valorem and 
its incidence would depend upon 
price of the goods obtaining in the 
state from where the sale  originates, 
Further, the administration of Sales 
tax, including power to grant ex-
emption from such tax, has been 
entrusted by law to states who collect 
and retain the proceeds thereof, For 
these reasons, it would not be 
possi.ble to indicate in a general way 
the incidence of Central or local 
Sales tax on the goods referred to in 
the Question, 

Statement 

Incitknoe of CentraJ Excise Duty (in Paisle) 

Incidence of duty 

Descirption Unit Remarks 

Basic Additional Total 

2 4 6 

@r. Sugar (Crystal) 

(i) Free sale sugar, per K!g. 64'80 16'2,0 81'00 

(ii) Levy sugar 28'69 8,60 37'29 The incidence of duty 
(min)  (min) (min,) per Kg, on I..", 
to  to to s)Jgar varies accord-

39'03 II'71 50'74 ing to different ISIS 
(max,)  (max,) (max,) grades and the r.e-

gions in whlch the 
factories are situated. 
Minimum and 
maximum inci-
dences are, there-
fore, indicated. 

~  Matches: 

(i) i~ ~anu a tured per box 3' 194 3'194 
In power opera- of 50 
ted factory sticks, 

o(ii) i~ manufactured 
In non-power 

2'986 operated factory 2'986 

~-

@ In the case of sugar and cotton fabrics, additior;al excise duty is 

levied in lieu of sales lax. -f" 



181 Written Answe7'S BHADRA 2, 1895 (SAKAl Written Answers 182 

:2 3 4 5 6 

3. Kerosene 

(i) Superior per litre 26.500 6' S45* 
.t ISC 

33.345 *The incidence of 
additional excise 
duty is expected to 
be borne by the 
Oil Companies. 

(ii) Inferior 5"090 S·770· 13'S60 

,4o petrol (Motor spirit) 100'00 S' 155* lOS' 155 

@s. Cotton fabrics (manu-Per sqaure Fabric duty 
factured in a com- metre 
posite mill) 

Yarn duty Basic Additional Handloom lotal 

(i) Medium-B-G11IY 

(ii) Coarse-Grey • 

4'40 

2'20 

Reforms in Taxation System SORest-
ell by Minister of Heavy l~a try 

4275. SHRI MUHAMMED 
SHARIFF: 

SHRI SEZillYAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
considered the question of reform m 
the Tax System in the country as 
suggested by M'mister of Heavy In-
dustry on 23rd June, 1973 in Hydera-
bad; and 

(b) if so, the outcome thereof? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). In his speeches deliver-
ed at Hyderabad on the "23rd June 
1973, Shri T. A. Pai, Minister ot 
Heavy Industry did not make any 
suggestion for reforming the tax 
system as such. Accordingly the 
question of considering any proposal 
in this regard does not arise. 

6"00 1'90 12' 30 

1"90 1'70 

~ ",of ~ ~ liNT « ~ "l{f" ~ 
.t ~ i~ l i~l ~~ 

4276. lli ~ ~~  'flIT 

m.-tt?rr ~ Gfarf if;T ~ l  i ;~  fiI; : 

('I» 'flIT ~ ~ il if 1TQ 

~ qq'f if ~ rot ~  if qf;f 
<1m ~ 'filf ~ 00 '1>1" "[OT m-ij ; 

~  'flIT lft'ir <1m ~ ~ ~ 
crr.ff '1>1" "[OT m-'fIi ij ; iIh: 

(tT ) ~ ~ if; 'f1lf 'flIT ij 

f.r;@r ~ m-it iIh: ~ ~ ~ 
;f;t; if f<'T mt;rr "[OT m-r ~ ? 

m.- ~ if ?l-'i.,f\' ~ 

~~  ('I» ~  ('if): ~ 

@In the case of sugar and cotton fabrics, additional excise duty is levied in lieu of sal. tax 
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it ~~  IW: ~ '1ft .. uqQ!I'MI'!Il· 
;f,T ~ ~ 'R ~;; t  hH I 

(iT) WJi mr it ~ ;f,T 
~ ~ ~ it hi--m: m'fii Itf'lft 
~ ~~ I ~;r i972itilRl";r 
~ mr ;r 9~  ~ ~  

it 99~ it~ m 6~ 

;f ~ ~ ~ ;nr~~i  FQ- ~;  

; ~  'liT ~ ~ mnn l t~ 

if'li1<!T ~ I. 29 '!>its m ~ I 

4277. ''IT m l ~ ~  ~  

iffi l i ~ li"aft ~ ~ ~ 'f'lT rn 
f.f; 

('fi") m'r" '1ft mifll'l"r q;m;r;r 
fiRr;rr ~;r tf.t 'fiT \IT"IT ~ m<:: 
qewr 'fiT srfr ~ ~ ~ 

>m ~ it ; 

(6") >m ~ ~~  't 1ft, '1ft 
~ fif; ~ 'lIT l!.<'lf 'f.lf ~ 'f.lf 60 
m srfu 1f'1 f.mtf-.:a f'lm"fRT 
;n-fil' ; m<:: 

(iT) mw.<fT.,.-.r mil ~ 

<1ft llT ~~  

~~i ~ ~~o 

~o ~  : ('fi) ror ;ro il!fI1:In: <it 
<'flN11" 75 <'IN tTiii 'fiT ~ ~ '1ft 
~ I ~ <'f1"1ffi 56.811;0 ;ro 

7.jliom ~it i  ~ i ~ 

~ l ~ I 

(.) ~ ~ ~ rnr 
fm--w If'fI': it ~ ~ tro: ~ I 

(tr) ~ ~ ~ <f.T fuq;rfi:m 
it mm"{ 'R ~ "" ~  lIT1'fif it if1m' 
~ ~ ~i  '!"fell" i;~  'fif 
~ ~ r ~ 1251;0 smr 
~ ir l t~  ;rofq,157.68 

1; 0 smr ~ '1ft -.rRr<J *"tir<J <"l"A 
'1ft ~ ~ 'lTi1:<fnr m'r'f f.f7fJl" 'l>'t 
<m l1;<f ~ ql"fr'f ~~ 'fiT ~ 
RllT iT<IT ~ I 

Breach of Promotion Policy Agree-
ment entered into by L.I.C. With the 
FederatiOn of L.I.C. Cla9s I 0IIieers 

AssociatiOn in 1970 

4278. SHRI G. p. YADAV: Will 
the Minister of FINANCE he pleased 
to state: 

(a) ;whether the Lifp. Insurance 
Corporation has' committed a hreach 
of the promotion policy agreemp.nt 
entered into with the Federation of 
Life Insurance Corporation Class I 
Officers' Associations iIi 1970; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHlLA ROHATGI): (al 
No, Sir. 

(b) Does not arise. 

Rept'eeelltat.iollS lDade b'y ex-£lner-
(eney Commissioned OftIeers Em-
ployed In L.I.C. for B8nefit in FhaUOII 

Of S"eJIlOrity anel Pay 

4279. SHRI G. P. YADAV: Will 
the Minister of FINANCE !be plea~ed 
to state: 

(a) whether the attention of Gov-
ernment -has been drawn to the ~e
presentations of the ex-Emergency 
Commissioned Officers re-employed m 
the L.I.C. of India for giving benefit 
in the fixation of seniority and pay. 
as is being given to the Ex-E.C.Os. 
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re-employed in Central Government 
and State Governments; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Yes, Sir. 

(b) Since in terms of the Staff 
Regulations 1960 all directly recruit-
ed candidates are to be put on par, 
the L.I.C. has not found it polSibleto 
give ex-Emergency Commissioned 
Officers Special benefit in fixation of 
seniority and pay. They have al-
ready received concessions in the 
matter of reservation of Vacancies. 
relaxation of age and education qua-
lifications. 

~ ~ ; f.\'q1f (R.r ~ ; ~ 

~r ~ r~  IIi{lfT 

4280. l ~ y  

;m ~ li<fi ~ <rnR ,.". WIT 

m fit; ~ '!imf t ~ 'Ifroft<r 
omR ~ if <m!''f ~ lflrT ~ 

;;r1fI:f Wffir foro ~ ? 

r ~~ ~ ~~o 

It-.,> : ~ mr.r ~ if 
9 - ~t ~~~ 

i!illif t ~ 'Ifl1I' t I!i"I' it ~ ~~ 
0~ u;;mr m~ ~~~ 

~ t I ~~ mm-r ~~ 1f'm: 
iFI'R t ~ 5 ~ 10;;mJ' tTii ~ 

.,. flr;m: t I 

Increase in oceupancy charges 
Five star Hotels 

4281. SHRI N. K. SANGID: 
the Minister of TOURISM 
CIVIT" AVIATION be pleased 
state: 

of 

Will 
AND 
to 

(a) whether the occupancy charges 
of th" Five Star hotels in the coun-
try have gone up during the last 
three years; 

(b) if so, what were the single 
occupancy charges of such hotels in 
Delhi, Bombay and Calcutta as on 
1st January during the last three 
years; 

(c) what were the causes for the 
increase in the charges; and 

(d) what stePs are being taken by 

Government to keep the occupancy 

charges within reasonable limits to 

attract more tourists from abroad? 

THE MINISTER OF TOURISM 

AND CIVIL A VIA TlON (DR. 

KARAN SINGH): (a) and (b). Yes, 

Sir. A statement in respect of 

hotels SO £111 classified in the five 

star category, is attached. 

(c) Higher operating expenses due 

to the generai price rise, and ex-
penditure on the provWon· of a4di-

tional facilities and services involv-

ing large!, fina.nciaI outlays, are the 

main rea:;ons for the increase .. in 

hotei, wi/fJ. 

(d) The Department of TourilJm 

has prescribed certain I'egulatory 

conditiorll; for all hotels on its ap-

prQv.ed llst, according to which they 

are required to oIbtain the ~t

ment's approval for any r e~ in 

rates. 
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'Single occupancy Tariff 0/ 5-star Hotels at Delhi, Bombay a.zdCalcutta during the last three ylaTs_ 
Attached in reply to Part (b) of the Lok Sabha Unstarred Questim No. 4281 jar 24-8-1973 

DELHI 

(I) Ashoka Hotel . 

(Ii) Oberoi Intercontinental Hotel 

(iii) Claridge. Hotel 

(iv) Hotel Imperial 

(i) Taj Mahal Hotel 

(ii) Sun-n-San I Hotel 

(i) Oberoi Grand· 

BOMBAY 

CALCUTTA 

(it) Hotel Hin1ustan International 

Rates inclusive of break fast. 

Cars ,allotted to LT.D.C. out of the 
Total number of Cars imported by 

S.T.C. 

4282. SHRI N. K. SANGffi: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) what is the total number of 
cars imported by the State Trading 
Corporation of India every year 
during the last three years i 

(b) how many of thes.e have been 
allotted to the I.T.D.C. for transporta-
tion of tourists and how many issued 
to the private operators who are en-
gaged in the same job allover the 
country; 

1970-71 
1971-72 
~2  

ITDC 

.ND 
1 
8 

1st 1st 1st 
Jranuary January January 
1971 1972 1973 

Rs. Rs. Rs. 

80-90 85-90 12.0 

100-120 12.0-1 so 130-170 

65-70 85 S5 

7°· 70-90· 8S· 

75 90' IIO 90-IIO 

70-80 75 80-104 

85 75-95 95-135 

70-95 85 95 

(c) whether the private operators 
have been asked to return .their 
imported cars to the State Trading 
Corporation at a depreciated value 
and if so, the justification for the 

same; and 

(d) whether the private. operators 
have represented to Government 
against this order and if so, the re-
action: of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
A. C. GEORGE): (a) Nil. 

(b) The number of cars allotted to 
the I.T.D.C. and to private operatolll 
out of imported cars purchased by 

STC is as follows:-

77 
76 
So 

Total 

77 
77 
58 
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(e) Yes, Sir. The S.T.C. has the 
option to buy back these cars at 
depreciated price as a safeguard 
against undue profiteering by private 
operators. - . 

(d) Yes, Sir. The Government 
have not accepted their suggestion. 

Pnftt/LOSS to I.T.D.C. Transpori 
Fleet durin&" the last three years 

4283. SHRI N. K. SANGHI: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased· to 
state: 

(a) what is the total number ot 
cars that are now being used by the 
India Tourism Developmer,t Corpor-
ation; 

(b) how many of them are im-
ported and how many manuiactured 
in India; 

(c) how many big imported cars 
are being used ·hy the officers and 
the j ustlfication for not utilising 
them for tourism Plll1?oses; and 

(d) what is the profit or loss posi-
tion of the operatior;s of the I.T.D.C. 
transport fleet for the last three 
years? 

THE MINISTER OF TOURtSM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) The effective 
fleet of the Corporation comprises ot 
173 cars. 

(b) imported cars 107 

Cars made in India 
(Ambassadors) 66 

(e) No imported tourist cars are 
being used as staft cars. 

(d) The profit/loss position of the 
transport operations for the last 
three years is as under: 

Year 

1970-71 

1971-72 

1972-73 

·Subject to audit. 

Profit/loss 

Rs. in lakhs) 

Rs. 0.19(-) 

Rs. 0.36(+) 

Rs. 1.99(+)* 

~  ~~~l i m;r 

4285. .n iin ~ IRT: 'flIT ~ 

;joff ~ GRrf.t ;tT FIT l i~ fit; : 

(lfi) 'flIT ~ 'fiT E!JR qc;rr 

~~~~ ~ i  

29~  1973 if> ~ if ~ 
~ lr i  ~ ~ ~ 

;tT ~  mom tfZIT ~ ; m.:: 

~  lIR ~  <it ~ n: ~ 
;tT 'flIT ~ ~ ? 

mr ~ q ~ 1'I''Jf1 (.n. it;.,. 

.m: 0 """' )  : 

(lfi) ;; t ~ ~i ~~ 

lffr itt;r t;m~ I 

~  ~ ~ if ~
~ ~ it; fiIlIr.iT ~ ~  if 
~~ 'lIT ~ ~ tfZIT ~ I 

~ iTU $ffItnf f.f;q-'flf flroft Iffif 
m~i ~ 'lR'fiT m.: 
~ ~;;rnrr W ~ I ~ CI'IT 

~ mr ~~  f'!;!f ~ 

~ ~~ if ~ ia  ~ 

~ i ~ ~it;mi t

~ 6 ;m~  
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- ~err ~r ~ jfl<: ~ inrr 
.'Wff ft'fa m ~ l ~ar (f.rm:<!;) 
if; m~ a{;f if; o;rr;:r.ra ~ ~ I 
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if; f;:riJ m ~  mi.{!r ~ r~ 
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'Namber cof S~  .& 'S.T. .,.p!o:r_ 
working in tlie MlJlistry of Tourilim 

awl Civil Aviation 

4287. SHRI R. N. BARMAN: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the total number of Scheduled 
Caste and Scheduled TrIbe employees 
working at present in his Ministry; 

(b) how many vacancies, reserved 
for Scheduled Castes and Scheduled 
Tribes, ate ory~wi e  have not been 
filled up during 1972 and carried over 
to the next year; and 

(C) the reasons :fIor not .f!lI.ing up 
these vacancies durilll[ that year? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (c). A statement giv-
ing the requisite information in res-
pect of the MinistrY (proper), Depart-
ment of Tourism, India Meteorological 
Department and the Commission of 

Railway Safety is attached. The re-

quisite information in respect of the 

Civil Aviation Department is being 

collected and will be laid On the tal>le 

of the Lok Sabha. 

STATEMENT 

Total number of Scheduled Caste 
ing in the Ministrv Of Tourism and 
cies reserved for Scheduled a te~ 

not filled during 1972 but carried over 
not filling these vacancies during that 

(a) 

Ministry (proper) . 
Department of Tourism 
India Meteorological Department 
Commission of Railway Safety 

(b) 

Ministry (prop or) 

Class II 

Class III 

Department of Tt1IIrism 

Class III 

India MeeeoroWgica I lHpanment 

Cla.s I 

Class II 

Class III 

Commission of Rai/way Safety 

Can III 

and Scheduled Tribe employees work-
CiVil Aviation, the number of vacan-
and Scheduled TrIhes category-wiae 
to the year 1973 and the reasons for 
year. 

Number of Scheduled Castes and Scheduled 
Tribes working 

SchCdUied CasteS -S~ h -ed-;-uled --;-; nl~;  

53 4 
49 I2 
773 149 
9 

Number of vacancies not filled up during 
1972 and carried over to the next year. 
Scheduled Castes Scheduled -Tribes -

3 

3 

II 

II 

Co) R_"". for fIOt fiilblg these va can.us during tha t year. 

Non-aftllabiJity of suitable candidates. 

1675 LS-7. 
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S.C./S.T. EmplolMs working in 

Commerce MinistrJ 

4288. SHRI R. N. BARMAN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the total number of Scheduled 
Caste and Scheduled Tribe employees 
working at present in his Ministry; 

(b) how many vacancies reserved 
for Scheduled Castes and Scheduled 
Tribes, Category-wise, have not been 
filled during 1972 and carried out to 
the next year; and 

(c) the reasons for not filling these 
vacancies during that year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): .<a) to (c). A state-
ment laid on the Table of the House. 
[Placed in LibraTl/. See No. LT-54901 
73.] 

strengthening of Eeonomic Relations 
between India ancl U.S.A. 

4289. SHRI H. M. PATEL: Will the 
Minister of COMMERCE be pleaSed to 
state: 

(a) whether the United States BUSi-
ness Mission recently visited India and 
had talks with the Government of 
India for strengthening economic rela-
tions between the two countries; 

, (b) if so, the broad outlines of the 
discussions held with the mission; 

(c) whether any agreement emerged 
consequent upon these discussions; and 

(d) the extent to which economic 
and industrial relations between the 
two countries are likely to be streng-
thened consequently? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir. 

(b) to (d). Do not arise. 

ForeicB Excbanle Earnings daring 
1973-" 

4290. SHRI H. M. PATEL: Will the 
Minister of FINANCE be pleased to 
siate: 

(a) the total amount of foreign ex-
change earnings through exports dur-
ing the current year; and 

(b) whether foreign exchange earn-
ings have declined during the current 
year and if so, the reasons therefor 
and how the balance of payment posi-
tion has been affected consequently? 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). Balance of Payments data 
are not available after 1971-72. How-
ever, exports as per, customs data 
compiled by Department of Commer-
cial Intelligence and Statistics amount-
ed to Rs. 1961.5 crares in 1972-73 
against Rs. 1607 crores in 1971-72. It 
is also known, that there was a decline 
In reserves in 1972·73 as compared 
with the increase of nearly Rs. 42 
crores in the previous year. 

Request to LM.F. for additional credit 
facilities for fInanelng Fourth Five 

Year Plan 

4291. SHRI H. M. PATEL: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government have 
sounded the International Monetary 
Fund for additional credit facilities for 
financing the Fourth Five Year Plan; 

(b) if so, the amount of credit 
sought from the International Minis-
try Fund; and 

(c) the reaction of the International 
Monetary Fund thereto? 

THE MINISTER OF 
(SHRI YESHWANTRAO 
(a) No, Sir. 

FINANCE 
CHAVAN): 

(b) and (c). Do not arise. 
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CoDstrucUon EQ:uipmut JyiDc Idle for 
want Of spare parb 

4294. SHRI VASANT SATHE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
appearing in the 'Economic Times' 
dated 31st July, 1973 1pal!e 1) under 
the caption 'Construction equipment 
idling'; and 

(b) if so, what steps are being taken 
for import or indij(enous produetion of 
spare parts to normalise the aitua-
tion? 
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THE MINISTER OF 
(SHRI YESHWANTRAO 
(a) Yes, Sir. 

FINANCE 
CHAVAN): 

(b) Foreign Exchange allocations 
have been made to enable established 
imPOrters to maintain adequate stock 
of spares needed for construction 
equipment SO that such equipment is 
not allowed to remain idle for want of 
spares. Efforts are also being made 
to effect import substitution to the ex-
tent possible. 

Forward 'l'radJDgof Sagar in Bomba)', 
Poona aDd Kolhapur 

4295. SHRI VASANT SATHE: Wlll 
the Minister of COMMERCE be pleased 
to state: 

(a) whether the attention of Govern-
ment has been drawn to the reported 
news item appearing in 'Economic 
Times' dated 29th July, 1973 under the 
caption "Illegal heading"; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) The Forward Markets Commis-
sion is investigating tbe matter and 
will take suitable action as required. 

~ of IrOll'Ore 

4296. SHRI DEVINDER SINGH 
GMCHA: 

SHRI SUKHDEO PRASAD 
VERMA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether lack af development 
of proper transport system, port 
facilities and modem large scale 
·mining stands in the way of export 
of iron ore from the country and is 
a hurdle in competing with others in 
the fle1d; 

(b) whether to avoid pollution and 
high labour costs the importinl count-
ries have s'lown a tendency to buy 
only the proces.ed Iron ore to feed 
direct to their blast furnaces; and 

(c) if so, what immediate steps are 
being taken to see that India does not 
lose markets outside due to tough 
competition from rivals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes, 
Sir. 

(c) The Government have a number 
of projects in hand for development 
of deep draft ports, augmentation of 
rail transport capacities and large 
scale mechanisation of mines. Pro-
jects for pelletization and benefaction 
of ore are under consideration. A 
pelletization plant is under construc-
tion. 

Views of Chief Executives of Public 
Sedor Ullllertakbcs on Role of 

of Public EnterPrises 

4297. SHRI PRABODH CHANDRA: 
. Will the Minister of FINANCE be 
pleased to state: 

(a) whetber the Action Committee 
on Public Enterprises set up under the 
Chairmanship of Shri M. S. Pathak, 
Member, Plannil12 Commission, 
sought tbe views of Chief Executives 
of selected public sector enterprises 
on the role of Bureau of public En-

terprises; 

(b) if so, whether the Action Com-
mittee received replies from all the 
enterprises; 

(c) whether most of tbe Chief exe-
cutives of public enterprises in their 
reply have criticised the role played 
by Bureau of Public Enterprises and 
emphatically argued for the dis-conti-
nuance of the Bureau so as to enable 
them to function more efficiently witi\-
out interference; and 

(d) if so, Government's reaction 
thereto? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) Yes, Sir. 

(b) Some of the enterprises addres-
sed have replied. 

(C) No, Sir. Some suggestions 
have, however, been made for modifi-
cation and re-alignment of the 
Bureau's functions and its methods of. 
working. 

(a) whether a proposal is under 
the consideration of Government to 
produce documeniaries on the cultu-
ral heritage of the country and screen 
them at the selected tourist centres; 
and 

(b) 11 so, the broad outlines thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). The Depart-

(d) The Report of the Action Com- ment of Tourism has over the years 
puchased a number of documentaries 
on India's cultural heritage as well as 

mittee is still awaited. 

Proposal to Produee Documeo'-ries OIl 
the Cultural Heritage of the CoaDtry 
ani Screening them at Selected Tourist 

Centres 

4298. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state: 

scenic and touristic attractions from 
Films Division of the Ministry of In-
formation and Broadcastine and other 
sources. The films are kept in the 
fiIm libraries of the Indian and over-
seas tourist offices for screening. List 
of a few selected films relatinG: to 
India's cultural heritage stocked with 
our Indian and overseas tourist offt-
ces is eiven In the Statement laid on 
the Table of the House. 

STATEMENT 

LJST OF FILMS 
-- ----------- -- ------------

S. No. Name of the Film RWIIIiag Time 

I BANARAS 17 minutes 
2 BHARAT NATYAM 12i 
3 DANCING FERT '" 20 
4 DELHI-The Historic Capital City of India 20 
5 FEMININE FASHIONS Oewellery of India) 12 
6 FESTIVAL TIME ..•.• 10 
7 FOUR CENTURIES AGO-The story of Fathepur Sikri 

an~ Tai Mahal II 
8 INVITATION TO AN INDIAN'WEImING 20 

9 KHAJURAHO 161 

10 KONARAK 22 

II MUSIC OF I;\;DIA (Drums) 10 

12 MUSIC OF INDIA (Instrumental) 10 

13 RADHA AND KIRSHNA-Story of Radha and Krishna 
through miniature paintings 10 

14 TAJ MAHAL 12 

IS POOVANAM-South India Tour 

16 AKBAR 

17 IN THE FOOTSTEPS OF BUDDHA Produced in 
Tokyo in 1971 

20 
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BaIsiDg of DIrect LeIldiDc Rate by 
I.F.e. 

4299. SHRl P. M. MEHTA: Will the 
Minister of FINANCE be pleased to 
state: 

(a) wbether the Industrial Finance 
Corporation has also decided to raise 
its direct lending rate as the Industrial 
Development Bank of India has done 
following the bank rate hike; 

(b) if so, the reasons therefor, and 
by how much per cent; and 
-----------

Rupee loans 

(c) when the new rate would be-

come effective? 

THE MINISTER OF FINANCE 
(SHRI YESRW ANTRAO CHA VAN): 
(a) to (c). The Industrial fin-
ance Corporation of India has 
Increased the rates of interest 
charged. by it in respect of loans 
granted by it in rupees as well as in 
foreign currencies, by 1/2 per cent. 
with effect from the 12th July, 1973. 
The revised rates of interest as well 
as the rates obtaining prior to the 
aforesaid revision are as under:-

Interest rates (gross) Interest rates (gross) 
w.e.f. nth July. 1973 before the revision. 

(a) Normal rate 91% p .•. 9% p .•• 

(b) Rate for soft loans to Jute u ~ and 
export-oriented cotton textile mills. 81% p .•. 8% p .•• 

(e) Rate for -rupee loans for in~u t i l pro-
ject in notified backward d18tncts/.reas 8% p .•. 71/2% p.a.a. 

Sub-loan in for=cign='-'c"'utt=-enc1=·:.:es'-___ --":.:o'-'X"'o-'P= .•. 91% p._a ___ _ 

The above-mentioned rates of in-
terest are subject to a rebate of I / 2 
per cent p.a. for punctual repayment 
of instalments of principal and pay-

ment of Interest. 

The above-mentioned revision has 
been made, in line with other term-
lending institutions, having regard. 
inter alia. to the structure of interest 
rates in the market and the increase 
in the bank rate from 6 per cent to 
'1 per cent with e~t from the 31st 
May, 1973, and increased cost of 
borrowing of funds by the Corpor-

ation. 

Disposal of CoD1lseated Goods by sale 
in Shops at IIlternational Airports 

4800. SHRI p. M. MERTA: 
SHRI R. V. S A A ~  

Will the Minister of FINANCE be 

pleased to state: 

(a) whether Government are on~;  

dering a proposal under which smug-
gled goods would be sold in shops at 
International airports; 

(b) if so, the reasons therefor; 

(c) whether smuggled goods are at 
present sold in cooperatives and otber 
Government shops; and 

(d) if so. what useful purposes wil. 
be solved by the new deCision? 

THE MIlHSTER OF SrATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. 'GANESH): (a) Government have 
accepted the recommendation of the 
Committee on Disposal of Confiscated 
Goods and issued instructions that 
cOlfiscated watches which are likely 
to be of interest to the tourists may be 
sold against fo.·eign exchange in the 
duty free sho.\ls run by the Indian 
Tourism and Development Corporation 
in the transit lounges at the Interna-
tional airports. A proposal made very 
recently' regarding such sales of 
ot':1er confiscated goods is under con-
sideration. 

(b) By such sales the Government 
shall be able to earn some foreign 
exchange. 
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(c) Contlscated eonsumer goods are 
being sold by Cooperative Societies 
and Super Bazars who received their 
suplies of such goods from tbe Nation-
al Cooperative Consumer Federation 
or its constituent units. 

(d) As at (b) above. 

Impact 01 fall in value of o.1Iar on 
India's Exports 

4301. SHRI P. M. MEHTA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether fall in the value of 
dollar has e1!ected Indian exports; 

(b) if so, to what extent; 

(c) whether Indian exporters of jute 
goods are getting princed out of the 
U.S. market; and 

(d) if so, what steps have been 
taken by Government in tbe matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
A. C. GEORGE): (a) to (d). In the 
absence of trade data of India's exports 
to tbe U.S. durinll the current period 
of 1973 and the international monetary 
situation still remaining ftuid, it is not 
possible to say precisely about the 
.. ffect of dollar devaluation of our 
exports to U.S.A. However, in view 
of the appreciation of the Indian rupee 
in relation to the U.S. dollar (which 'is 
likely to make Indian products in the 
U.S. market a little more expensive 
than before), some slowing-down in 
the tempo of our exports to the U.S.A. 
is possible. 

With a view to improve the compe-
titive position of Indian Jute goods 
in t"'e U.S. and other markets, the ex-
port duty on primary carpet backing 
has been reduced from Rs. 300 per 
tonne to Rs. 200 per tonne and that on 
secondary carpet backing from Rs. 
700 to Rs. 300 per tonne w.o.f. 12th 
June, 9 ~  

e a~ I1I&ttts dae to FaIle Alana 
about Planting of a Bomb in aa Air-
craft at Palam Airpori on 30th 1u1y, 

19'73 

4302.SHRl R. V. SWAMINATHAN: 
SHRI P. A. SAMlNATHAN: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether false alarm about the 
planting of a bomb in an aircraft de-
layed ftights at Palam Airport on 
30th July, 1973; 

(b) whether in view of this. Go-
vernment are conSidering tightening 
of the security measures at all tbe 
international airports; 

(c) if so, what kind of sec>lrity 
arrangements have been made; and 

(d) whether any detectives are also 
being posted at these airports? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) Yes, -Sir. The Interna-
tional Airports Authority of India 
received an anonymous bomb-threat 
on the telephone on 30th July. 19'73. 
However, no Indian Airlines ftight out 
of Delhi were delayed on this account. 

(b) and (c). Steps have already been 
taken to streamline the security arr-
angements at the four international 
airports. It has also been decided to 
induct the Central Industrial Security 
Force at the international airports to 
replace the Chowkidharl system. This 
Force is already in position at Delhi 
with effeet from lOth August, 1973. 

(d,) This is not considered neces-
sary. 

IDnstmeDt made by IDstltatl.aJ, 
Finaneia1 Institutions In DevelosJmeni 

of IDdustries In Mysore 

4303. SImI T. V. CHANDRASEKHA-
RAPPA VEERABASAPPA: WIn the 
Minister of FINANCE be pleased to 
state: 

(a) The investment made by insti-
tutional financial Institutions llke 
U'.c., I.C.I.C.C., I DB; In d\!ftlopm(!nt 
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of, iDdustoies in~l e Staie as com" . 
pared in Maharashtra, Gujarat and 
Andhra Pradesh; and 

(b) the extent of finance released to 
meet the scarcity conditions from 
1971-72 to 1973"74 in Mysore as com" 
pared to Maharashtra, Gujarat a!ld 
Andhra Pradesh? 

THE MINISTER OF FINANCE 
(SHRI iYESHWANTRAO CHAVAN): 
(a) and (b) The ail"India term lnan~ 

iug institutions like the Industrial 
Finance Corporation of India, the 
Industrial Credit and Investment Cor-
poration Of India Limited and the 
Industrial Development Bank of India 
give financial assistance to the in-

dustrial concerns and industrial coop. 
eratives located in different States 
for setting up of new industrial con-
cerns and ~r expansion/modernisa-
tion of existing industrial concerns 
including industrial cooperatives. 
They do not render assistance to the 
States to meet the scarcity conditions. 

The total financial assistance sanc-
tioned and disbursed by the Industrial 
Finance Corporation of India (IFC), 
the Industrial Credit and Investment 
Corporation of India Limited (ICICI) 
and the Industrial Development Bank 
of India (lOBI) to the industrial con-
cerns located in the States of Mysore, 
Maharashtra, lGujarat and Andhra 
Pradesh is as under:-

(Rupees in lal::hs) 

Pha-icial a i ta~6 by 

-----'----------.-------

IFC (as on 30-6-73) IC WI as on(31-3-73) TEBI (as on 30-6-73) 
_._------

Name of the SanctimelilDiSburs- Sanctioned Disburs- Sanctioned/Disburs-
State ed ed ed 

-----
Myaore 2949.96 2265.54 2231.00 1516.00 4769.00 2800.00 

MiIhJlraahlDl 9937.42 8052.96 14177. oo! 10612.00 19808.001 16671.00 

Ga.jarst 3133.74 2SM.81 6~ 00 3508.00 7929.00 5819.00 

Anahra Pro 'esh 2889.68 2547.80 1485.00 1043.00 3196.00 2987.00 

Fliglds of Air India to Moscow 

4304 SHBI HAEtI KISHORE SINGH: 
Will the Minister of TOURISM Al~  

CIVU. AVIATION be pleased to 

state: 

(a) whether Air India has abandon-
ed its plans to increase its 1llghts to 
Moscow to three times a week; and 

(b) if so, the rellSOJUl therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (OR-KARAN 
SINGH): (a) and ~  Air India has 
no p:ans to increase its flights to 
Moscow as it is felt that the 1 raffic 
capacity Offered is sufficient to meet 
the pre!"! nt requirement. 

Meet of sevaIaatloD. of GermaD Car-
rene,)' on Indo-German Trade 

4305. SHRI HARI KISHORE SINGH' 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the recent revaluation 
of West Germany currency by 5.5. per 
cent has adversely affected the Indo-
German trade; and 

(b) if so, the steps taken by Gov-
ernment to meet the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a). No, Sir. 

(b) Does not ·lIrise. 
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FaeilUy of Free Passace '" Former 
m ~ ..,. IJldlaD .AJrIlu. 

4306. SHRI HARI KISHORE SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 

state: 

(a) whether the Indian Airlines has 
given facilities of free passage-to its 
former employees; 

(b) if so, the reasons therefor; 

(c) the estimated loss of revenue to 
Indian Airlines on this account during 
the last three years; and 

(d) the reaction of 'Government 
thereto? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). The Indian 
Airlines service Regulations were 
amended from 1st April, 1972 to pro-
vide that an employee, who has 
retired from service of the Corpora-
tion after completing a minimum of 
20 years continuous service may be 
allowed one free passage every calen-
dar year or two free passages every 
alternative calendar yea·r and not 
more than two 75 per cent rebated 
passages every calendar year. These 
provisions were actually brought iI.to 
force from 1st January, 1973 and 
retired employees are being anowed 
free or concessional passages as part 
Of staff welfare measures. 

(c) and (d). Since the passages are 
granted subject to load basis. the Cor-
poration do not Incur any loss of 
revenue as such. 

Es:..,n 01 Cutlery'" U.S.A. 

4307. SHRI HARI KISHORE SINGH: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the extent to which 'quota 
system' deets the export of Cut1el'Y 
from India. to U.S.A.; and 

(b) the steps taken by Government 
to remove the impediments? 

THE DEPUTY MINISTER IN rHE 
MINISTRY OF COMMERCE (SHRI 
A.C. GEORGE): (a) The Government 
of U.S.A. have fixed a quota of 194.4 
million pieces per annum, for the im-
port 0; stainless steel tableware/fiat-
ware of certain types into the USA. 
The bulk of the quota has been allo-
cated to countries which have been 
the principal exporters of these items 
to the USA. The small residuary' 
quantity is available for utilisation by 
other countries, including India. Im-
ports into the USA within the quota 
levels are charged import duty <It a 
lower rate while imports beyond the 
quota limits face a higher rate of im-
port duty. The growth of exports of 
such tableware from India is thus 
affected. 

(b) Efforts were made to get a sepa-
rate quota allocated fOr India but these 
"'ave not so far been successful 

Pro'l'idiag 01 Fiaaacial AssIstaace by 

Be8erve BBDIt '" CoopeiI'aMve 
Agricultural aDd lDdustrial 

Sectors 

4308. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FIN-
ANCE; be pleased to state the financial 
assistance to be prOVided by the 
Reserve Bank in the current year to 
the C<H>perative, AgrIcultural and In-
dustrial sectors in the State of Kerala. 
separately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMArI 
SUSHILA ROHATGI): TIle Reserve 
Bank of India does not provide any 
direct finance to any of the sectors but 
only extends refinance facilities to 
banks. The Reserve Bank of India 
sanctioned Rs. 18.50 crores for seasonal 
agricultural operations. Rs. 38 lakhs for 
medium-term agricultural purposes and 
Rs. 64.82 lakhs for financing weavers 
societies, to the Kerala State Co-epe-
rative Bank for the various Central 
CCHlperative banks in Kerala. A total 
of Rs. 60 lakhs by way of credit limitr 
to Kerala Handloom Weaverss' Co-
operative Society has also been sanc-
tioned by the Reserve Ba.nk of India. 
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Besides, the Industrial Development 
Bank of India (a Reserve Bank of 
India subsidiary) since its inception 
upto 30th June, 1973, has sanctioned 
Rs. 17.06 crOres to various industrial 
units in Kerala State. 

Loan Advanced by Branches of Nation-
aHsed Banks in Districts of Kerala 

4309. SHRIMATI BHARGAVI THA-
NKAPPAN: Will the Minister of 
FINANCE be !lleas<>d to state: 

(a) the loan advanced by the bran-
ches of the nationalised banks in the 
Districts of Kerala; 

(b) how many applications were 
made, District-wise during June, 1972 
to June 1973; 

(c) whether tribal and scheduled 
Castes applications are not given any 
loan; and 

(d) it so, the reaSOns therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF "NANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The avail-
able information in rel(ard to the dis-
trictwise outstanding advances of 
scheduled commercial banks, including 
the nationalised banks in the State 
of Kerala as on the last Friday of 
June, 1972 are given below:-

Name ot the District 

Trivsn<1rum 

Quilon 

Allerrey 

Kott.yam 

Ernakulam 
Trichur 
Palghat 
Idikki 
KOI:hikorte 

Malappuram 

Cannanon 

• A<lsncess 
(in lakhs of Rs.) 

1632 

2101 

1019 

933 

5022 
IIS1 

473 
77 

1215 

200 

910 

----~~-- ------~ 

TOTAL 

(b) Periodical returns submitted by 
the commercial banks to the Reserve 
Bank of India do not provide for in-
formation relating to numbeT of appli-
cations received by bank offices. 

(c) and (d). All applications includ-
ing those by members of Scheduled 
Tribes are considered on merit and no 
discrimination is made against those 
belonging to the Scheduled Castes and 
Scheduled Tribes. 

CoDStntction of a Civil Aerodrome at 
Cochln bJ, Kerata 

4310. SHRIMATI BHARGAVI THA-
NKAPPAN: 
SHRI C. H. MOHAMED KOYA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether any progress has been 
made by now for the construction of a 
Civil Aerodrome at Cochin In the 
State of Kerala; and 

(b) if so, the extent thereof and if 
not, the reasons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
aINGH): (a) and (b). The survey 
reports on possible sites are under 
~ aluation  

Conskuetion of an AerocbGme u 
Karipur Near Calicu.t in KeraIa 

4311. SHRIMATI BHARGAVI THA-
NKAPPAN: 
SHRI C. H. MOHAMED KOYA: 

Will the Minister of TOURISM AND 
CIVIL A VIA '!'ION be pleased to state: 

(a) whether any progress has been 
made by now for the construction of an 
"aerodrome at Karipur. near Callcut, 
in the State of ICerala; and 

(b) if so, when the work will be 
started and om~ted  
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THE MINIS'l'ER OF TOURISM AND 
CIVIL A VIA TION (DR. KARAN 
SINGH): (a) and (b). Plans and 
estimates have been prepared, and it 
is progosed to take UP the work dur-
ing the Fifth Plan period. 

steps to Check Smargling of watches 
into IDIUa 

4312. SHRI -BOMNATII CHATTER-
JEE: Will the Minister of FINANCE 
be pleased to state: 

(a) whether there is a laree scale 
smuggling of foreign watches; and 

(b) if so, what steps Government are 
proposing to take to stop such smug-
gling? 

THE MINISTER OF STATE IN THE 
MPHSTRY OF FINANCE (SHRI K. 
R. GANESH): (a) In view of the large 
seizures made by the Customs authori-
ties from time to time of foreign 
watches attempted to be smuggled 
into the country it can be said that 
foreign watches are being smuggled 
into India on a large scale. 

(b) The steps taken by the Govern-
ment to prevent smuggling and the 
steps proposed to be taken in this 
regard are as follows:-

Systematic collection and follow up 
of information, ~pin  a watchful 
eye on the sUspected smugglers, rum-
maging of suspected vessels or air-
craft, and checking of vulnerable sec-
tors along the coast and the land fro-
ntiers. AdcUtional launches and vehic-
les are being provided from time to 
time for effective interception, preven-
tion, etc. Some senior officers of the 
rank of Collectors of Customs Addi-
tional Collectors of Customs" and 
Assistant Collectors of Customs have 
been posted In vulnerable areas to 
look after anti-smuggllng work exclu-
sively. Cu"tom. Act. 1962 ha, been 
amended making additional provisions 
to take special measures for the pur-
pose of checking illegal Import of cer-
tain commodities and facilitating their 

d",tection. A Bill to further amend 
the Customs Act, 1962 to provide more 
severe punlshments for smuggling 
offences and to plug loopholes has 
been pased by the Parliament. 
steps have been taken to acquire fast 
sea crafts. 

The question of augmenting anti-
smuggling staff is under active con-
sideration. The position is kept un-
der constant review. 

I. & B. Ministry's Proposal for taldng 
over Metro Cinemas at Bomhay and 

Calcutta 

4313. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be 
pleased to refer to the reply given 
to unstarred ue tio~ No. 8509 on 
the 27th April, 1973 regarding Infor-
m,aiion and roa~ a tin  Ministry',s 
proposal for taking over Metro Cine-
mas at Bombay and Calcutta and 
state: 

(a) whether Government have now 
accepted the legal validity of the trans-
fer of shares of the Metro Theatres at 
Calcutta and Bombay to MIs. Tram-

arSa S.A. of Geneva; 

(b) if so, whether any inquiries are 
still being held into the allegedly ir-
regular purchase of these cinemas by 
certain Indian private parties acting 
on hehalf of MIs. Tramarsa;' and 

(c) if the inquiries have been called 
ofl. t:1e reasons therefore? -

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU K. 
R.GANESH): (a) the transaction was 
between two non-residents in respect 
of the shares of a non-resident com-
pany. Since the seller and the pUr-
chaser are both non-residents they 
do not come within the purview of the 
Foreign Exchange RegulatiOn Act 
1947. 

(b) Yes. Sir. 

(c) In view of (b \. qUl!StioQ does 
Qot arise. 
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Total availability /requiremen_ of 
Aircraft by J.ndia.n Airlines and Air 

lDd:Ia 

4314. SHRI B. R. SUKHLA: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the number of air r~t  with 
the Air India and the Indian Airlines 
and its break-up; 

(b) the number of aircrafts whose 
life is considerei:l to be over and are 
still in operation; 

(c) the total availability/require-
ments of aircraft by these two services, 
separately; and 

(d) what steps are being t~ to 
fill the gap of availability and require-
ments and towards the modernisation 
of the. services? 

THE MINISTER OF TOURISM AND 
CIVIL A VIA TION (DR. KARAN 
StNGH): (a) The nnmbe"! of aircraft 
and their break-up is lliven below:-

-----------.-----

Type of aircraft 

Boeing 707 

Boeing 747 

Air-bulla 

Number 

9 

4 

I 
~dian Airlines 

Type of aircrafs Number 

Boeing 737 6 

Caravelle 7 

-----.-F27 9 

TerrAL 13 

---_._----
(b) No speciftclife span has been 

laid down, and all aircraft in opera-
tion in Indian Airlines and Air-India 
are covered by certificates of airwor-
thiness. Indian Airlines, however, 
propose, during the Fifth Plan period, 
to phase out some of their older air-
craft. 

·(c) and (d). Air-India have given 
a letter of intent to the Boeing Com-
pany for the purchase Of a Boeing 
747 aircraft for delivery in December, 
1974. They further propose to purch-
ase . two wide-bodied sub-sonic jet 
aircraft during the 5th Pla!l period. 
Government have approved the pro-
posals of Indian Airlines to obtain on 
lease three Caravelle Aircraft. for a 
period of 18 months and to give a 
leUer of intent to the Boeine- Com-

HS-748 15 

Viscount 6 

DC-3 7 in u~in  

one 
Freighter) 

TOTAL So 

------._-_. ----
PIIDY for the purchase of one Boelq-
'137 in repli ~ment of the aircraft lost 
on ~l t May, 1973_ This ir~ra t is 
due to be delivered during October / 
Novemb"r, 1974. As a ruu:t of the 
programme for augmenting their fleet 
capacity, Indian Airlin!!. have Jlubmit-
ted certain proposals to tbe Govern" 
ment, which are under consideration. 

Setting up of a medium size Jute 
Factor" ill TriPlua 

4315. SHRI DASARATHA DEB: Will 
the Minister of COMMERCE. be oleas-
ed to state: 

(a) whether any final scheme has 
been drawn up by Uovernment for 
setting up medium size jute factory 
in Tripura; an\! . 
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(b) if not, when such scheme i, 
likely to be drawn up and when wc,rk 
will be started in Tripura as per de-

claration? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. 'GEORGE): (a) 'and (b). A 
letter of Intent has been issued in 
favour of the Government of Tripura 
for setting up a jute mill with a capa-
city of 200 looms for the production 
of 13,872 tonnes of sacking and hessian, 
The Letter of Intent is valid upto 29th 
July, 1974. 

Shortage of Yam for lIaDdloom Cottalre 
Industry in Tripura 

4316. SHRI DASARATHA DEB: Will 
the Minister of COMMEJRCE be pleas-
ed to state: 

(a) whether Government are aware 
that Handloom Cottage industries, 
particularly those started by 'Tribal 
Manipuri wOmen in Tripura, have b""n 
suffering a lot from non-availability 
of yarns at reasonable prices in 1'ri-
pura; and 

(b) if so, what assistance Govern-
ment of India propose to provide to 
them through the State 'Government 
to protect the Cottage Industries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
A. c. 'GEORGE): (a) There has been 
a shortfall in yarn production in the 
country, following power-cuts. In this 
on~t  Government had received 
sol1'le reports about shortage of yarn 
in Tripura State. 

(b) h~ Textile Commissioner is 
making allocations of yarn according 
to the pattern of requirements of the 
State Government out of the quantities 
available fOr allocation, Production 
of yarn Is also likely to improve, fol-
lOwing removal of power-cuts, 

Exports to aDd Imports from Banl:la-
desh 

4317, SHRI SHRIKISHAN MODI: 
Will the Minister of COMMERCE be 
.pleased to state what has been the 
value of' India's>.exports to Bangiam.sh 
and imports from. that country BO far? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 

A. C. GEORGEJ): According to the 

1Igutea maintained by the Directorate 

General of Commercial Intelligence 

and Statistics. India's ExpOrts to 

Bangladesh during April-December, 

1972, were of the order of Rs. 59.80 

crores as against imports valued at 

Rs, 1.64 crores for the same period. 

Figures of -our' trade with; Bangladesh 

beyond December, 1972, are not avail-

able. 

SeeIdnc of permiIJIloD by PaDJab 
Government to Feed Pure Opium to 

Addicts 

4318. SHRl SHRIKISHAN MODI: 

Will the Minister of FINANCE be 

pleased to state: 

(a) whether the Punjab Govern-

ment have sought permiss,ion p-om 

the Centre "to feed" pure opium to 

the addicts in the State; 

(b) if so, the main features of the 

proposal; and 

(c) the reaction of Government 

thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRl K. R. GANESH): (a) Opium 
free from all adulterants, is supplied 
to the State Governments including 
PUnjab, for issue on medical grounds 
to registered opium addicts, on the 
basis of requisition made by the 
State Governments. 16.5 kilogram of 
opium were supplied to the Govern-
ment of Punjab in 1972-73. No re-
quisition for the year 1973-74 or any 
other proposal in this regard has so 
far been received from the ~ ern  

ment of Punjab. 

(b) and (c). In· view of {a} aeove. 
the question ·daes'Dot; uue; 
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Purpose and development of Kandla 
Free Trade Zone 

4319. SHRI P. G. MAVALANKAR: 
SHRI P. M. MEHTA: 

Will the Minister of COMMERCE 
be please dto state: 

(a) the date of founding and the 
purposes of the Kandla Free Trade 
Zone in Kutch .(Gujarat); 

(b) whether it was established by 
a proper Legislative enactment; 

(c) if not, 
created and 

how was the Zone 
which Government 

authorities are responsible for deve-
loping it; and 

(d) the present State of progress; 
or otherwise, of the said Zone? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C. GEORGE): (a) The KFT Zone 
came into existence on 7th March 
1965 with the following objectives:-

(i) to promote Indian exports 
and earn more foreign ex-
change; 

(ii) to bring about fuller utiliza-
tion of the facilities already 
developed at Kandla Port; 
and 

(iii) to increase employment 
potential of Kandla-Ghndhi-
dham area. 

(b)Not by any separate legislative 
enactm!!nt. 

(c) The scheme for the establish-
ment of the KFT Zone was approv-
ed by the Union Cabinet on the pro-
posals submitted by the Ministry of 
Shipping and Transport. The subject 
was thereafter transferred to the 
Ministr:vDl Commerce. 

(d) The progress of the Zone, mea-
sured in terms of exports, is given 
below:-

Year EJl'port in Rupees 

1966-67 7,48,832 

1967-68 8,94,789 

1968-69 51,80,642 

1969-'70 60,18,344 

1970-71 34,44,245 

1971-72 79;78,066 

1972-73 1,51,17,167 

1973-74 
(up to 6-8-73) 

54,59,i439 

Apeemen& tJetween IDdla and BancIA-
desh in Jute Prices 

4320. SHRI M. S. SANJEEVI RAO: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Indo-Bangladesh pact 
on Jute prices is likely to be signea; 
and 

(b) if so, when? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). A 
Joint Indo-Bangladesh Study Group 
has been set up to evolve a common 
jute policy. The Study Group has 
not yet finalised its report. 

Measures to Detect Income of Non-
Salaried Class and Small Business-

men etc. 

4321. DR. H. P. SHARMA: Will 
the Minister of FINANCE be pleased 
to state what measures have been 
evolved to detect the income of non-
salaried class, including smaIl busi-
--. lIIIUIll-4ndustriaUats. crafts-
men and other wage-earners? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHR K R. GANESH): Administra-
tive and legislative measures taken 
from time to time regarding tax 
evasion, apply equally to bie and 
small cases. In particular, recent' 
measures such as spot assessment 
scheme, summary assessment scheme, 
mass communication programme and 
increased accent on survey are all 
intended to bring to tax such income. 

Purcase of Inadequate quantity of 
Jute by Jute Corporation of India 

4322. DR. H. P. SHARMA: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether while the support of 
price of Jute has been fixed et~een 

RB. 40 and 50, its cost of production 
per maund comes to around Rs. 72; 

(b) whether out of 78 lakh maunds 
of Jute necessary to feed the Jute 
industry, the Jute Corporation of 
India purchases only around 4 lakh 
maunds of jute while the rest is pur-
chased by private traders at very 
low rates around Rs. 40 per maund 
and this jute enters the mills at 
around Rs. 70 per maund; 

(c) if so, the reaso!lS for the low 
procurment by th~ Jute Corporation 
of India aDd the vast scope of black-
marketing allowed to the middlemen; 
and 

(d) the present investment in the 
Jute Corporation of India and the 
steps proposed to be taken to make 
it broad based and to augment its 
field of activities, with a view to in-
creasing its procurement and preven-
ting exploitation of the growers by 
middlemen? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Support price 
of jute is generally fixed on the reo 

commendations of the Agriculture 
Prices Commission. The cost of pro-
duction of jute has been variously 
estimated and the Directorate of Jute 
Development had given a figure rang-
ing between Rs. 20 and 26 per maund. 

(b) The Jute Corporation of India 
plans to purchase during the cur-
rent year 10 to 12 lakh bales as com-
mercial purchases and also conduct 
price support operations in all pri-
mary and secondary markets, the 
total of which would be around 30 
per cent of the total produce. This 
will also discourage purchases by 
private traders at very low rates. 

(c) The Jute Corporation has al-
ready expanded its scale operations 
and propose to further expand on the 
basis of experience gained. This will 
result in reducing the scope for 
blackmarketing. 

(d) The present share capital of 
Jute Corporation has already drawn 
Jute Corporation has already drawn 
up plans for substantial expansion of 
its activities and will progressively 
take over the purchase operations of 
raw jute. 

Retail shops for Sale of Controlled 
Cloth 

4323. SHRI G. VISWANATHAN: 
Will the Minister of COM;MERCE be 
pleased to state: 

(a) the number of retail shops 
opened by cloth mills in the country 
for the sale of controlled cloth, state-
wise; and 

(b) the percentage of production 
of controlled cloth to the total cloth 
production by the mills durine the 
past three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). A 
statement is atac:hed. 
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Statement 

(a) Name of the State No_ of mills own retain shors 
----------

Gujarat 

Rajasthan 

Maharashtta 

,"",dhra Pradesh 

West Bengal 

Orissa 

Tamil Nadu 

Mysore 

Kerala 

V_P_ 

Delhi 

Punjab 

Pondicherry 

Mac\hya Pradesh 

(b) Period 

19 

13 

33 

2 

34 

39 

32 

21S 

IS 

715 
-------- ---

Qty_ in million 
Sq_ metres. 

--------------------

May/July, 1970 73- 6 

August/OctOber, 19?O 40-7 

November 1970/January, 1971 .25-2 

- February! April, 1971 9'1 

May, 1971 2-S 

JuneiAugust, 1971 101'2 

Septe: nber/November, 1971 103- 3 

December/February, 1972 98-7 

MtIttbfMay, 1972 97"9 

June/December, 1972 16S·0 

JIIDUD1tMarch. JII'n 6.4- S . . . , 

Percentage in relation 
to packed production 

7- 61 

4-47 

2-61 

1-00 

0-S7 

II" 12 

11- 36 

10· 31 

10·19 

7"34 

6-87% 
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Bombay (CA) 

12 hI'S. 

-CALLING A'rl'ENTION TO MATn:R 
.oF URGENT .PUBLIC IMPORTANCE 

REPORTED FRAUD IN TIlE BANK OF 

BARODA, BoMUY 

",) 1'1',\ f"'"I'I'lf ~ ; i ~

~~ ; ;i ~t~ ij; ~~ fiJllfl< 
'1>") ~ fom il'"rr orr ;fOr ~  ~ 

~ ~h  srf'fifT 'f'<:aT ~ ~ ~ ~i  m li 
~ <rRf01l" ~ ; 

"if'!r ~i i O!$f,:T, omrt it 70 <'TJ1i 
~ rit <ir -:rf11[;fO) ~ lii r ij; i ~  I 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
Mr. Speaker. Sir, the Bank of Baroda 
has reported that no fraud in any 
single account in their Bombay bran-
ches of the magnHulie of Rs. 70 lakhs 
has come to their notice. However, 
during the years 1970 and 1971, a 
large number of agricultural acfvances 
were sanctioned in their Murum 
branch, Maharashtra, some of which 
were later .found to be irregular. The 
'1'otal amOlJlrt of such advances dis-
bursed by the then Agent of the 
branch was reported to be around 
.Rs, 71 lakhs. When certain com-
plaint's were received by the bank 
.about the irregularities in the dis-
bursement of theSe amounts, the Ma-
nageinent of the Bank of Baroda con-
ducted an inspection Of all the agri-
cultural advances sanctioned in that' 
branch. 

According to the bank, out of the 
;;otal agricultural advances disbursed 
by the then Agent, in 18 borrowal ac-
c<>'unts involving an. amount of 
1!:S: 98,400; a shortfall in security to 
1be extent ot Rs.-17,858 '*8'5 a~  

Turther, an amoW\t of &. W;_c4is-
bused to 56 borrowers was also tilimd 
-to ha\ie' been cHveilli!d, tot· ptli'iitises 
-other those tor which tIleY, were 
granted. 

m ~ 

The bank has reported that, on the 
basis of the facts revealed from the 
insPecti&nand the admissions made 
by the then Agent of the branch, it 
had taken departmental action against 
the then Agent of the branch which 
e.JentuallY led to his dismissal from 
the service of the bank. The bank 
has further reported that, wherever 
necessary it has filed civil suits in a 
nuinber of cases against the clients 
for recovering the loans. 

~ I'I''! f<'(", ; ~ l i i ~  ~  

~i <w,iir if "U'f 'fir if!:fj{ ~ ~d  ~ I 

/fIG ~r  i'f i'n:1 fif"l<f1 c,<: ~i i  ~ t ; ~ 

~  ~ crT ~~ ~ ';j)J ;o~i  'ltf 
~ m 'i<flf'f> tiorr i ~ ;fOT 'iff ~m 
orl'f'f>Ttr ;r~r ~  I tiOf1 ~~ i'f fWiir 
W<'lT1'[ li 111 >..TAm: ~ l  it m .if ~ 
or ~~~ r  ~ l ll ~ l -  

"One advantage of the natlonalis-
o! banks is that they frauds are 
much more quickly exposed to the 
public, because the matters can be 
discussed on the floor of Parliament. 
Naturally, the Reserve Bank and the 
nationalised banks and everybody 
will have 1'0 be on their toes for 
that matter .... 

'fl1 ~ ~ t ~ f'I;;n f'l; fm 
;f'f.' iI'h: ~~ i  ij''f.' m ~r .. ~i  I 

iirflI;;r ~ ~  ; t ~  Q:'f1 ~ 

~ flt; ~ ~~ m ij; ifTG 'lit 
~ 'ltf \iJ1KiT ~ f.I; ; ~ ~ l1T "irit'l'T 
:ofif (ill; f'l; ~r  ~ ~  ~  'ltf 
;fO?iT I 

~ m it ~ it 2 ~ r  ~ 

i ~ ;it ~ ~  .. 1 I ~ 'fiT 
~ ~li ~ 'f><: ¥AT ~i  ~ ; 

"I hav.e been writing to you about 
the deterioration in the workin,g of 
the nationalised Banks. Before the 
opening of this session, I was told 
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['-fr l ~ u~  

by well-informed sources that a big 
fraud involving Rs. 70 lakhs has 
been committed on the Bank of 
Baroda, Bombay. I do not know 
whether you have received detail-
ed information about this. I believe 
that an investigation ought to be 
carried out in this scandal. The 
findings should be placed on the 
Table of the House." 

~~ ;p orTG it ~ ; ~ fc:ltT 9;1''': 
~ l if ";3"ft-~ rtn  ; 'r1fr I orf",;; ~ 

i;pa ~~ ~~ ~li ;p ;nr  ~r  

~ ~ ~  "'·f'!'!> 1<:) flf"i't, ; ~ ;  ~l lll  on: 

iti ~ ~~~~ i ; ~~ li ~ 

~ ;p fuQ; ¥OqT WI C,ilit I ~ ;p 
ilTG it if ;fur) lfiZR1f 'li"T ~ ~il  qq 

fum,;;ft ~ nr<: ~ 

"With reference to the calling 
attention notiCe which was admitted 
by the Speaker, I had a talk with 
my informant in Bombay again this 
morning. He maintains that the in-
formation he gave to me about the 
fraud committed in the Bank of 
Baroda is true. I agreed to a post-
ponement as your Private Secretary 
emphatically told me that" you had 
a talk with the Chairman, Bank of 
Baroda, and there was no truth in 
the report received by me. In view 
of the fact that my informant in-
sists on the veracity of the report, 

, will you be sO good as to make dis-
creat inquiries on your own?" 

";3"lj ;p ilTG lftft ~ ~ ~ 

~ ~ ~it ~ I ~ 1Fr 'fiWfT ~ fiI; 

"No fraUd in any single accounf 
in their Bombay branches was de-
tected." 

~ l ; li ~m l~~ t~~

~ it~~~ it~ t~~ 

\'!N ~--  <it !flIT ~  ~l tl m 

If,lf lit ~r t ~  

Bombay (CA) 

~i  if; arr't li ~ ~rl ~d  ~ 

~~iru -~ ~ ~ I 
~ ifil('fl{QI'I ~ arr't 1f;;r<il. ~ 

~ ~~~~ i iti  ~ 
'1ft ci-,,1'f ;hr;wr ~ li  'li"j. ~ m1ST 

i ;or ~~~i ;~  ~ 

o.f\lfflt ~ ~ if ~ ~ f.!; ~ 
~ t~~~ ; ~ rr I ~ 

om: if i ~ ~~ ;itt l l ~ 

~mmi ;om i  ~ t~ 

~ I ~o if;o ~ t i l i ~  ~ ~ 

""" ~ I it lji! ~ ~ iTit" ~ 1t1;l1it 1fT err" 
;;@' 7 3 ~~ mm if ;;t'rcnf ~  ~  

<nod'or ~ iTit" ~ I it 'm'f '1ft ~ ~ 
~~i i ~i ; nron m  I 

~ if; 'fiT<iIr <m ormit ~ ~  ~ 

2 if; ~m-  ~ ~ : ";m l ;~  q;n:" 

!!IT< ~ 4 ~~  "l1;'f6'lin ~ I" 
~~ ~~ I ~o; ~ 

if ;;r;r ;f'li" l ~ ~ ;;naT ~  cit ";3"lj ifiT 
~ ~ ~l li or l ;;na ~  ~ WfUlT 

~~ if mar~  ~ ~ ~t ~ iij; 

om i ~~;; ~rm~ I ~

~A  i!tT ~ I itaT i!tT ~ t I, 
~ ifiT fuifi1mr ifiVft i ~ I ~ 

'lit. ~ fm:r ~ ~  ~ 'Wf'IT <torr ~  

~~~i r ~ i i i  

i i~ ~  ~~  

<Rm ~ m '1ft ~ '1ft ~ ~
~  w~~~i t ~ 
~ I ~ q i!tT ifireT ~ I 

&.,-~ if ~ m fu<mfur 
't>1" ~ I  W ~ '1ft ;tf.!;;r ~  

~~~~ n ~~ li lt i  

3f 1ft ~ ~ f1r.rT ~ I (' •• !fA), 
~ ~  ~ ~i i r l ~ 

~  
-The Speaker not having subse quently accorded the necessBl"Y per-

mission, the paper was not treated as laid on the Table. 
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MR. SPEAKER: May be many rami-
fications may be there and they 
may have a wider scope, but the ques-
tion is very limited in scope--about 
a specific item. 

JJft ~  ~~ : ~~  

W iFf ~ r ll ~  ~ ~ I m<r 
W ~ e ll ~ '!iT ~ r ;r t I 

MR. SPEAKER: This is a fraud 
committed. The Minister has replied 
and you can confine yourself to that. 

~~ : ~~~~ f.!; 

1t 9iTG 'flff ~ ~ I 

MR. SPEAKF.R: If you want, we 
can have a discussion on it. But you 
cannot thrust everything into the 
scope of this calling attention motion. 

'1ft-~  ~~  ~ l ~  

it if;;r<'l' ~~~ ifflT ~ ~ I it ~ 
~  ~ if(fT ~ ~  wn: m<r 
vnrr-'q'!<f;fllf ;fifur ~ m if ~  >rf';mr 

i ~ ~ ;~l i ~ 

~  aT ll;i!f ~ '!if ~ I .rfif;;; 
~~a n ~ l ~~ 

qh: ;;r;r it~;r i ;m~~ a  

'q'T'f 'lit;r;;rf.f m ~ I 

'" ~  i ~ : ; S m ~  
irln l ~~~ ~m~ 

; tit ;; t~~~ ~~ 

~ i  i ? 

ViIRf ~  ~ tfi ~ 
i ~  ~  

'"II'I! ~  ;;r;r; i i ~
~F a ~~e t i ~~ 

~ ~ 'f!FlC!f fGit ~ ~ ~ 

"Our economy is once again pois-
ed for fresh growth and .develop-
ment Government believe that pub-
lic ownership of major banks will 
help in the most effective mobilisa-
tion and develoyment of national 
resources so that our objective can 
be realised with a greater degree 
of assurance. Public ownership 
will also help to curb the use ·of 
bank credit for speculative and un-
productive purposes .... " 

''If money which is deposited and 
is in the possession of the banks is 
ill the nature of a sacred trust .... " 

1t rn ~ ~ ~;n  or<mI7 II 
~ 9  iIffi 1lI'tcr f ~ lfllI' of W ;r ~ I i~ 

~~m~ ;m i~ <f;r ~rl lll l  
~ ? ~i  m if it w ~  m ~ r ~ 'Ii<: 

~~  ;~m~ li  if 

e t ~ i ~~;r ~r~ I 

~ i r~~ ;~l i ~ i ~ 

~  

wi ~~~ t;~~~ 

~ i ~mm~ 

~~ I ~i ~~i i m i l  

~ I ~ <'I7'Ii m m ~ qR n."I'offl 
rn ml ~ ~ '!iT ~ 
~ m if ;;rj"if ~ ~ iRfI'iIT ~ 
~ W lfflf;f ~ 'J;f<;Tiff ~ ~ omr 
~ fu.tmrn ~r ~  qR lfIfT mo ;fio 

~o i ~ i i i l ~~ I 

;;r;;r~ ~it~ ~  

a ru~;  ~ m ~ itm-

i ~~~~ ~  ~ 
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~i i ;; i ~ ~  

~ ~~  m nit tn"f i ~ ~ 

~ ~  ~it ~ I'IiW I!IITit ~- l r 

~ ~ I 

en "'! ftorIfl : If it W ~ f.l; 
~ 0 if; 0 qtr if 'fiI'if'fZii if; 73 il<i; 'IT:O<< 

~~ I it~~  it; l ~ 

ii ~ '1>1 lir rri ~~ 

~ if; r.nr 61m: i. ~ l ~i  

~~i ;~~ i~ 1 

~~~~~~ 
f<f; •.•..•.•.•••..•.....••. 

l ~ ~~ : m<r ~ ~ 'liT 

~ ~ ~ iRrnit I 

II() "It f<'Ai: ~ ~ ~ ~ 
~ I 

'lft "i ft:A ~  ~i ;;rt  ~ f.l; 

~ lfifQ ~ 'IiT.rr rn-r i, ;re it 
im~ l ~ ijo i~ rn i!iT qr 
l ~ ld  ~ I l ~~i i m r  

"1h: m<r i!iT mo, srtlR ~ 'liT ~ 
~ i!iT fil;: ronm ~ R I ~ 
~ t i 1I'mI4" if; ~~ I 
'li1<mr ~ i  >;fT ~ i ;~ ~ I ~ 

~l~~ tom  ~ i ~l i li 

~ ~ ~m i~~it 

~~ ~ ~;r ~ ~ 

~~mr ~~ 

t I (1IMIJ1If) ~ ~~~ 
~ ................... . 

MR. SPEAKER: The call at$ention 
was on the l'eported a~ in the Bank 
of lIaI'Oda .... (InteTruptiom) . 

l t m~~  ~~ ~ 
iii: fuit ;q";;{1f f<f1llf ~  <it If ~ <mIT 

~ I 

IlfiolM ~~~  m<r;r Jm" ilK: 

f"I'fT ~ I ~ m<r ;q"<I" ~ "I'flf, eft 
If <f1iJ WUf'li(iT ~ ? 

11ft "'! ~t  it ~ ;mi iii: m 
if!" m<ft ~ I If, ill lIi<: ~ ~l ~ 
~ I (UI'«fif) 

MR. SPEAKER: I have to ask the 
hon. Metnber to be relevant. He has 
spoken much beyond the scope Qf the 
call attention. I am concerned only 
with the scope. We ha ~ fixed the 
time fOr the first Member. Otbers 
will not take more than five minutes. 

II() "i m~  ~ ;:iFr;re' ijo ~ 
~ ~ lIi<: ~ tfC) ~ ~ ~ I 
~ if 'f ;;mi, 'rO 1[flr if .'f omf, l'f-
~ rr <tT;mr 'f ~  <f.rt ~ 'f ~  

<it of'li ~A ~ <mrm l. ....... . 
~  .................. . 
~  ~~;; t ;;r i, m r~ 

<it ifil:l 'Ii': i~ I 

MR. SPEAKER. You have said more 
than enough. Now you ~  "I have 
nothing to say." 

'lft "'" ft'I'II' ~  m<r 1:t'Ii ~ 
~ ~ .rr ~ ~ f.f; ~ 

ri~ if·lfliT ~ mil" Ilfffl ~ ~  

.mr ifln ."T l lor -~  rn itt 
~ ~ f<f1llf <'111[ f.!;lrr ~ ~ I 

MR. SPEAJO:R: After the time-
limit was 1Ilted in the Dleetfnt. it is 
strictly being fol101nld. 
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~~ ~~  ~ 

~  VN ~ a;<n: ~ ~ ~ <'I1TTlIT 

~~ t ~~ rr~~~ 

~~~~  ~ li w 
~ t,·sn;r lIT ~ ~ ~ 

~~m~ t l rm ~ 

~~~ ; ~ ~~~  ~ 

~ i ~~ o t; l ~ rr~ 

~ tr i ~ i  'fq ~~  ~ ~ ~ 

~ I ~ 'q'1't [rt ij'mT 'fiT "11 itf>"a-
~~ I ~~ i ~ m~-~ 

qU'fiT f.!;' ~ ~~ q'I'f 'R: <'l1TT 

~ 'q'q"ff mlf'lT <l'G' ~ it;;r I ~ ~ 

'f>'t 'q'l'1 'liT U'li"!T ~ I 

MR. SPEAKER: The scope of this 
caIling attention is limited. It is per-
missible to make a reference here 
and there to outside matters, but 
when he goes completely outside the 
scope, it, is the duty of the Chair to 
point it out. 

11ft "''! ;r ~  if '1m' ~ >.:fT 
fit; 4'if <liT ~;mr;r o"t<!; I'T ~ 'l'!IT ~ 
~ ~  ~  if if ~m  ~ ~ >.:fT 

fit;;jfil;lr q'R ~~ ~ am: it ~ ~ 
~;mr l l t l ; i ; ~~ ~ 

m ~~  fuR ; ~ ~ '" ~ 'q'I(fT 

~  ~~ l l ~ ~ 
mm::. ~~ i li m ri  

~ i l  it l ~  .rm CIf l ~i F~ i  

~~ ~i  it l~  <tR if ~  ~ 

~ >.:fT it;~ ~  "I'tcT;f;;@ q'R 

~ ;; t~~~ ~~ 

l ~ ~~ ~~ ~ 
l ~ 'I>'l' ~ -w~  'q''l1: 

w~ttit~~~ ~~~ ;

ck ~ ~ '3ffiIT ~ ? 

WIInt ~ :' ~ ~ m<f 

i ~~-~~~~~~ 

Bombatl (CA) 

'fiT ;r ~ .rr t? .., ~ ~ ~ 
qRi _ ~~ R aT ~ m '!iT ¥IT 

q;pro t ? 

stIR! YESHWANTRAO CHAVAN: 
The intention of the hon, Member is 
to find out some of the irregularities. 
ftauds lind malfunctioning of the 
banks and it ~ necessary fo ask such 
questions. I really welcome it. When 
I received-the original notice from 
Your oftice; it was rather vague in-
fonnation. I really wanted to kno .... 
more specific things. Because of this 
vague information, I asked them to 
find out from the head office and they 
were told in Bombay city there was 
nothing like that. 

-tl' ~ ft:prt : ~ tt if ~ fit; 
mq-if; ~ q'R m.r ~ <iT r ~;~ 

~ ~i  I 

SHRI YMHW AN'I'RAO' CRA VAN. 
I am not trying to score a point. I 
am only: saying how It happened. 
Then r thought possibly it may not 
have ocroITed in the head office- as 
such and it might have ~ urred in 
certain branches in Bombay city. I 
asked them to find out from the Bom-
bay branches as well. When I was 
pur.!uing this mlttter, it was found-
it is true' that regional o!ftces keep 
changing; poS'Sibly at that time when 
this thing happened, the regional' offi-
ce was in Bombay. This particular 
matter' Wlis' brought to my notice that 
there were more than 1.000 accounts 
--small aecounts but their number 
was more than 1,0000and there are 
some In'egularities in it. Not that all 
th~ amount is lost. A part of it has 
become bad debt: The person involv-
ed in' it himself has adlnitted his 
sh .. re in It, as a result' of which he was 
dismisi!ed.· So, the bank acted very 
quickly' on it: When it came to their 
notice they immediately sent inspec-
tON;' to· audit file accounts and it was 
On the bank's initiative that it we.-
done. Not that the banks wen! not. 
alert. 
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[Shri Yeshwantrao Chavan], 

The hon. member asked whether 
there is any other CBl inquiry going 
on about any other thing. I made 
enquires and tlie report I have got 
is, in this matter there was corrres-
pondence with the CBI. We have 
taken dltllartmental action. We are 
taking civil action to recover the 
amounts concerned. Certainly it in-
volves a criminal offence. Therefore, 
the Bank was in correspondence with 
the CBI about its taking over the case 
but it advised that it is much better 
that the matt,er should be taken-with 
the local police for the investigation 
of the offence involved. 

The other question is about the gene-
Tal working of the bank that a large 
number of frauds are corning out and 
exposed and what are we going to do 
about it. This quesfion was raised in 
the Consultative Committee also. It 
is a general question which is natural-
ly the concern of the entire Parlia-
ment and also of me. In banking of 
this size I cannot say that eberything 
is fool-proof. Certainly, we will h/lve 
to take steps and we have to ask banks, 
particularly the Reserve Bank, to make 
some study about the systems snd 
procedures Of the working of banks, 
particularly in the case of advances 
and loans. They are ma\U-ng some 
studies. But we are not keeping quiet 
until we receive the result of that 
study. We have given instructions to 
the banks to see that the normal rules 
are strictly followed. We have seen 
that normally the frauds take place 
because some at the elementary rules 
of banking are not observed, either by 
collusion or by negligence. For ins-
tance, no entry must be allowed to 
be checked only by one person, unless 
it is checked by the other person. and 
no movable property of the bank 
should be allowed to be dealt with by 
only one person. These are some of 
the basic precautions that have to be 
taken in the transaction of business 
by banks and wherever they are not 
foJ],>,-"pd it i. found that the banks 
come to grief. Naturally, we will 
have to take note of this. 

He said something about cheques. 
I do not know the facts of the case. 
I am prepared to take the information 
from him an:! find out the position. 

He raised no I}Jecific suggE!stion whe-
ther we are prepared to make some 
actions offences as such. This requires 
examination. I cannot say off hand 
either ''yes" or ''no''. This is cerfain-
ly a suggestion which can be con-
sidered. 

About the- general question for-
organisation, if he has any suggestion 
he can certainly communicate with 
the Prime Minister or write to me. 
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12 •. 50 hrs. 

PAPERS LAID ON THE TABLE 
NflTIFICATION ETC. UNDER DELIMITATION 

ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
.cOMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): I beg to 
lay on tne Table-

(1) A COPy of Notification No. 
S.O. 215 (E) (Hindi and En-
glish versions), published in 
Gazette of India dated the 
12th April, 1973 containing 
Order No. 1 of the Delimita-
tion Commission in respect of 
the state of Nagaland, under 
sub-section (3) of section 10 
of the DeIimita1:ion Act, 1972. 

·(2) A statement (Hindi and En-
glish versions) showing rea-
sons for lelay in laying the 
above Notification. [Placed 
in Library. See No. LT-5472/ 
731. 

NOTIFICATIONS UNDER CUSTOMS ACT, 

CENTRAL EXCISES AND SALT ACT, 

CENTRAL El5cCISE RULES, ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
ll. GANESH,; I beg to lay on the 
~a le-

(1) A copy of Notification No. 
G.S.R. 387 (E) (Hindi and En-
glish versions) published ill 
Gazette Of India dated the 8th 
Augusf, 1973. under. section 
159 of the Customs Act, 1962, 
together with an explanatory 
memorandum. [Placed in Lib-
·rary. Se.e No. LT-5473!731 

(2) A copy of the Central Excise 
(Seventh Amendment Rules, 
1973 (Hindi and English ver-
sions) published in· Notifica-
tion No. G.S.R. 374(E), in 
Gazette of India dated the 1st 
August, 1973, under section 
38 of the Central Excises and 
Salt Act, 1944. [Placed in 
Library. See No. LT-5474/73.] 

(3) A copy each of the follow-
ing Notifications (Hindi and 
English versions) issued under 
the Central Excise Rules, 
1944:-

(i) G.S.R. 375(E) published in 
Gazette of India dated the 
1 st August, 1973 together 
with an explanatory mem~ 
randum. 

(ii) G.S.R. 386(E) published in 
Gazette of India dated the 
8th August, 1973 together 
with an explanatory memO-
randum. [Placed in Lib-
rary. See No. LT-5475/ 
73.] 

(4) (i) A copy of the Andhra 
Pradesh Excise (Compounding 
of Offences) Rules, 1973 
(Hindi and English versiop.") 
published in Notification No. 
G.O.Ms. 94 in Andhra Pra-
desh Gazette dated the ~th 
April, 1973 under sub-section 
(4) of section 72 of the An-
dhra Pradesh Excise Act, 1968, 
read with claUse (c) (iii) of 
the Proclamation dated the 
18th January, 1973 issued by 
the President in relation to 
the State of Andhra Pradesh. 

(ii) A statement showing reasons 
for delay in laying the above 
Notifications [Placed in Lib- • 
rary. See No. LT-5476/731. 

(5) A coPy each of the following 
President's Acts (Hindi and 
English versions) under ·sub-
section (3) of Section 3 of the 
OriSsa State Legislafure (De-
legation of Powers) Act, 
1973:-
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'(i) The Orissa SsJes Tax (Am-
endment) Aot. -l!i'l;J. (Presi_ 
dept's Act No.6 of 1973) pub-
lished in Gazette' of India 
dated the 28th July, 1973. 

(ti) The Orissa Entertainments 
Tax (Amendment) Act, 
1973 (President's Act No. 7 
of 1973) published in Gaze-
tte of India dated the 28th 
July, 1973, 

(iii) Tbe Orissa Motor Vehicles 
Taxation Laws (Amend-
ment) Act, 1973 (Presi:l.ent's 
Act No. 8 of 1973) publish-
ed in Gazette of India dated 
the 28th July, 1973. [Placed 

In Library. See No. LT-
5477/73.] 

(6) A COpy of the Manipur Taxa-
tion Laws (Amendment) Act, 
1973 (Hindi and English ver-
sions) (Presi,d,ent's Act No. 9 
of 1973) pl,lblished in Gazette 
of India dated the 9th August, 
1973., ~der .,ub-section (3) 
of section 3 of the Manipur 
State Legislature (Delegation 
of Powers) Act, 1973. [Placed 
in LibTa1'Y. See No. LT-54781 
73]. 

RBvlEw Am) <\NNUAL REPoRT ON THE 
WORKING OF ExPORT CREDIT AND GUAR-

ANTEE CoRPORATIOll, LTD., BoMBAY FOR 

1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): I beg to lay on the 
Table a copy each of the following 
papers (Hindi snd Engljsh versions) 
under u ~ e tion (1) of section 619A 
of the Companies Act, 1956:-

• 
(1) Review by the Government 
all the working of the Export 
Credit and Guarantee Cor-
poration LiInited, Bombay, for 
the year 1971. 

(2) Annual Report of the Export 
Credit and Guarantee Cotpo-
ration Linlited, BO!;nbay, for 
the year 1971 alonfwith the 
Audited Account$ and the 
eomments of the Comptroller 

and Auditor General thereon. 
[Placed In Library. See No. 
LT-5479 [73]. 

12.51 hrs. 'j 

MESSAGEs FROM RAJYA SABHA 

SECRETARY: Sir, I have to ~po t 

the following messages received from 
the Secretary of Rajya Sabha:-

(i,) ''In accordance with the pro_ 
visions of rule 127 of the Rules 
of Procedure and Conduct of 
BUsiness in the FWjYa Sabba, 
I am directed to inform the 
V>l< Sabha that the Rajya 
Sabhs, at its sitting held OIl 
the 22nd August, 1973, agreed 
without any amendment to 
the .!\,gricultural Refinance 
Corporation (Amendment) 
Bi4, 1973, which was pa~ ed 

by the Lok Sabha at its sitt-
ing held on the 13th August, 
1973." 

(il) "In accordance with the pro--
visions of rule III of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to en-
clOSe a copy of the Coking-
and Non-Coking Coal Mines 
(Nationalisation) Amendment 
Bill, 1973, which has been 
passed by the Rajya Sabha at 
its sittill.l( held on the 20th 
August, 1973." 

(iii) "In a ~ordall e with th,e J;lro-
ivisoDs at sub-rule (,6), Of rule 
186 of the Rules ot Procedure 
snd ConqUl:1; of ~e  ill 
the Rajya Sabha, I am dj.rect-
ed to return herewith the Ap-
propriation (No.3) Bill, 1,117.3, 
which was passed by the Lok 
Sabha at it,S sitting held on 
the 1.7th August, 1973, and 
tra,nsmitted to the Rajya 
Sabha for its recommenda-
t!cnls and to state that this 
lJouse ' has. no' recOJIlmenda--
tions to make to t'pe Lok 
Sabb8 in 'regard to the said 

BiiI." 
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COKING AND NON-COKING COAL 
MIm:s 

(NATIONALISATION) AMEND-
MENT BILL 

As PASSED BY B.AJVA SABRA 

SECRETARY: Sir, I lay on the 
Table of the House the Coking and 
Non-Coking Coal Mines (Nationalisa-
non) Amendment Bill, 1973, as passed 
by Rajya Ssbha. 

ASSENT TO BILL 

SECRETARY: Sir, I lay On the 
Table the Uttar Pradesh State Legis-
lature (Delegation of Powers) Bill, 
!I973 passed by the House of Parlia-
ment during the urr~nt session and 
assented to sinc" a report was last 
made to the House on the 3rd August, 
1973. 

12.52 hrs. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITl'INGS 

OF THE HOUSE 

ELEVENTH REPoaT 

SHRl S. C. SAMANTA (Tamluk): 
1 beg to present the Eleventh Report 
<If the Committee on Absence of Mem-
bers from the Sittings of the House. 

I2.52-1/2 Jus 

BUSINESS OF THE BOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K.. RAGHU 
RAMAIAH): 

With your permission, Sir. I rise to 
announce that 'Government' Business 
in this House during the week com-
D)eIlcing Monday, the 27th August, 
1973, will consist of: 

(1) Consideration of any item of 
Government Business c8rrled 
over from today's Order 
Paper. 

(2) Discussion and voting of: 

(i) SUpplementary Demands. 
for. Grants (Orissa) for 
1873-74. 

(ii) Supplementary Demands 
for Grants (Manipur) 
for 1973-74. 

(3) Consideration and passing of 
the Direct Taxes (Amend-
ment) Bill, 1973. 

(4) Further consideration and 
passing of the Code of Cri-
minal Procedure Biil, 1972, as 
passed by Rajya Sabha. 

('5) Further consideration and 
passing of the Indian Rail-
ways (Amendment) Bill, 
1973. 

(6) o~ideration and passing of 
the following Bills, as passed 
by Rajya Sabha:-

(i) The Payment of Bonus 
(Amendment) Bill, 1973. 

(li) The Coking and Non-cok-
ing Coal Mines (Na-
tionalisation) Amend-
ment Bill, 1973. 

(7) i u ~ on the Motion re-
garding . Approach to the 
Fifth Five-Year Plan on Fri-
day, the 31st August, 1973. 

SHRI P. G. MAV ALANKAR 
(Ahmedabad): Sir, firstly, I waat 
to know from the Minister of Parlia-
mentary Affairs whether Government 
have any intentioll to t~ up the 
on ti~tion (Thirty-Second) Amend-
ment Bill, 1973 which was introduced 
on the 16th M;ly, tlus year. As ear-
ly. as July 12, 1973, in the Bulletin of 
the Lok Sabha Secretariat, No. 1254 
which listed the Government Busi-
ness, this particular Bill was. men-
tioned. We are now fast approaching 
the end of the current monsoon ses-
sion. But n.o intimation has been 
given by the Government whether 
this impQr.tant and controversial Bill 
is going to ~ taken up Or not. It is 
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[Shri P. G. Mavalankar] 
Dopularly known as Anti-Defections 
Bill. I want the Minister to tell the 
House categorically whether the Go-
vernment intend to take up the Bill 
before the end of the current session. 

Secondly, I would request the Mm-
ister of External Affairs to give the 
"House ali opportunity to know as to 
what exactly is the stand of the Go-
Jernment with regard to the Summit 

Conference of Non-Aligned countries 
that is taking place in Algiers early 
next month. The press - reports, In 
the beginning, were that the Prime 
Minister will not attend it. But later 
reports in Patriot and Statesman say 
that she is going to attend it. The 
House is in session and we are not 
given any information. We have to 
depend only on press information. 
Surely, it is an important subject. 
India is one of the pioneers of non-
aligned countries-she is the leader. I 
request the Government to make a 
statement. 

Lastly, the U.G.C. Report for 
1970-71 which was going to be dis-
cussed in the autwnn session of last 
year has not been discussed in spit!! 
of the fact that you have admitted a 
Motion. The Minister also assured 
us last week. Meanwhile, yesterday, 
we got the Report for 1971-72. Let 
us now discuss the two Reports to-
gether before we get next year's 
Repo;t! 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I would request the Minister of 
Parliamentary Affairs, through 'you, 
that two statements should be made 
next week. Firstly, the Government 
should make a statement on the doc-
tors' strike. There is a doctors' strike 
in Delhi in sympathy with the strik-
ing doctors of Bombay. 'The strike 
has been escalated to Delhi. I am 
afraid, if the Centre does not inter-
vene in the matter, the situation will 
worsen. In Bombay, about 1000 doc-
tors have been thrown' out of em-
ployment. They were mercilessly 
thrown out of their houses at the 

dead of night. Their belongings have 
been thrown out and they have been 
thrown out of employment. I do not 
think this is done by any civilised 
Government. We want a statement 
from the Minister of Health in this 
regard. 

Then, yesterday, there was a mer-
ciless lathi-charge and tear-gas on the 
students of Shradhanand College. The 
Home Minister should make a state-
ment. The boys were beaten by the 

• D.T.C. bus conductors. 50 boys have 
been injured. I want a statement 
from the Government. 

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): I have given a Calling 
Attention Notice on this. 

MR. SPEAKER: I think, I can .ask 
the leaders of ODPosit;on to select on" 
Calling Attention Notice out of 50 
Calling Attention Notices that I re-
ceive every day. I do not want to 
take the responsibility. 

SHRI S. M. BANERJEE: I would 
ask the Government to administer 
the country properly so that there 
is no trouble. Every day, so many 
things are happening. 

This has 
today, about 
Report: 

come in Statesman of 
the Pay Commission's 

"Decision on Pay Body's Report. 
Another meeting with the Govern-
ment employees' representatives and 
the Committee of Ministers, which 
is examining the report, will be 
held on August 30 since the former 
have asked to be heard again be-
fore a decision is taken." 

Then it is said: 

"Shortly after the August 30 
meeting, the Cabinet will meet to 
take a decision which will be an-
nounced to Parliament before the 
Session adjourns." 

I would request the hon. Minister of 
Finance to assure the House that, 
once Government takes decisions 
ilfter meeting the employees' repre-
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sentatives, that report should be pro-
perly discussed in the House before 
implementation. Because my fear is 
this. The Law Ministry has said that 
any modification done by the Govern-
ment might not be accepted and it 
will attract the arbitration clause. 
The arbitration clause, in my opinion, 
should be amended if it comes in the 
way. We have amended the Con-
stitution of India so many times; 
ultimately there will be nothing left 
except the long title. Similarly we 
can amend the rules also. I would 
request the hon. Minister to assure 
this Hpuse that it will not be sub-
mitted to this House as jait accompli-
the decisions of the Government-
because the minimum wage and cer-
tain other recommendations are not 
acceptable to the employees. 

My last point is this. I have seen 
the Bonus Amendment Bill. It does 
not say anything about government 
employees. I would request the hon. 
Minister to arcept a discussion on 
this most burning issue before us. 
Mr. A. P. Sharma has given notice. 
But he is not here. 

SHRI SAMAR GUHA (Contai): 
want to draw the attention of the 
Minister of Food and Agriculturp 
through you-he is not here now-to 
add another item in the next week's 
business-about the food situation in 
West Bengal. I do not know what 
exactly is Government's policy of 
procurement. Recently the West 
Bengal Government allowed millen;: 
to have 50 per cent for free sale. 
That means, the Government is go-
ing to regulai"ise hoard and black-
marketing of rice b:v millers. For 
that reason, it is necessary for us to 
know what exactly is the policy of 
the Government in rel(aid to food 
procurement. We are crying hoarse 
that 'the food procurement policy has 
failed. Yet, they are allowin& the 
millers to have 50 per cent for free 
sale. "In this connection, I would 
like to say that I arew'your attention 
earlier also, but there was no reply, 
to the fact that thousands of people 
from Bihar, Orissa and Eastern U.P. 

are going to the Sealdah Station. to 
the Howrah Station; it is filled up. 
The streets of Calcutta are getting 
filled up. Such sItuation is very seri-
ous." The President of West Bengal 
Congress Committee has threatened 
that they will start Campaign to 
divert the land from jute produ~tion 
to paddy production. You know, Sir, 
after partition, 11 per cent of the 
land of West Bengal was diverted 
from paddy to jute production.. (In-
terruption). They have threatened 
that they will launch a propaganda 
So that the land under jute produc-
tion is diverted to paddy production-
because they are not getting the re-
quisite quota of rice from the Centre. 
I would request. the Minister to make 
a statement on the .food situation in 
West Bengal. 

SHRI K. S. CHA VDA (Patan) : 
The Lokpal and Lokayukta Bill was 
introduced in the House in 1971 and 
it is pending since then. I would like 
to know whether Government is go-
ing to bring forward this Bill in this 
Session. 

13.00 hrs 
Secondly, the Criminal Procedure 

Code Amendment Bill which was 
under discussion in the last session 
was postponed for discussion in thIs 
session. What is the position re-
garding that? ... 

SOME HON. MEMBERS: That is 
coming up. 

SHRI K. S. CHA VDA: The third 
point is wheth¢r the G<:<vernment is 
going to find time for a discussion on 
the India-Pakistan talks. 

MR. SPEAKER: I am just allow-
ing you on the points you have men-
tioned. It just started with Mr. 
Mavalankar and it has spread to 
others. So, please confine yourself 
to the points yO!! have written to me. 

SHRI K. S. CHAVDA: About the 
India-Pakistan talks .... 

MR. SPEAKER: Let them come to 
some settlement and then yOU can 
ask. 
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smu lNDRAJIT GUPTA (Ali-[Mr. Speaker] 

Mr. Jyotirmoy Boou. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I had written to 
you, inviting the Government to make 
a statement with regard to the Cora-
mandaI Fertilisers where workers 
numbering 2000 have struck work as 
a result of which one thousand 
tonnes of fertilisers a day are not be-
ing produced. At this time of grave 
crisis, can we afford that? May I 
request the Government to make a 
statement on that? The second thing 
is, the involvement of high officials of 
administration in sex scandals expose 
the State machinery to adverse pub-
licity. The national press has carried 
a news that in the diary of Mrs. 
Rajeswari wife of Mr. Nagmani. .. 

MR. SPEAKER: No. no. 

SHRI B. P. MAURYA (Hapur): On 
a point of order, Sir. It should not 
be allowed, Sir. Otherwise, I should 
be heard. This is highly objectionable. 

SH1tI JYOTIRMOY HOSU: ... a 
Cabinet Minister's name and a for-
mer Governor's name was mentioned 
(Interruptions) . 

MR. SPEAKER: Mr. :Sosu; there 
is a limit ... (Interruptions) Piease 
pass on to the next item. 

SHRI JYOTIltMOY BOSU: My 
third item is that the Maruti issue 
has-taken anew dimension. All the 
Qfposition Leaders' haVe written to 
you that Air Marshal O. P. Mehra is 
now ... (Interruptions). 

The Chief of Air Staff says that the 
land is. under the defencepfohlbitory 
order. Why is it not included in the 
list of business? ... (Inte1Tuptions). 

MR. SPEAKER: You also keep on 
adding to the dimension. 

SHRI JYOTIRMOY :SOSU: A let-
ter has go.ne to you signed by all thE! 
Opposition Leaders that the whole 
issue has assumed a new dimension .. 

pore): Not alI the Opposition 
Leaders. 

SHRI 'JvclTrRMoYBOSU: I am 
sorry. I stand corrected':""most of the 
opposition Leaders excepting Mr. 
Indrajit Gupta ... 

MR. SP'EAKER: When you go to 
them, they oblige you. That is all 

SHKI JYOl'IRMOY BOst!: They 
h-ave all written that on the Maruti 
issue the motion of mine should be 
admitted and this matter should be 
discussed ... 

MR. SPEAKER: Please sit down. 

SHRI JYOTIRMOY BOSU: No. Sir 
How cas it be? I have doeuments 
to prove that the 'Chief of Air Staff 
has said that the defeace prohibitory 
order is valid on the land Then, it 
means that whatever the Govenunent 
said in another circumstance was 

utterly wn>na. So, this matte!' should 
be di9cussed ... ~ruption  I 
want to make a submission to y(}U 
that this" soould be discussed on the 
floor Of' the HOuse. 

Sm\-! G. 
diwash): 

YISWANATHAN (Wan-
Mr. Speaker, Sir ... 

MIl SPEAKER: I did not re ei~ 

any intimation. I will go stricely. by 
the Slips I have received. 

l im~ ~ -~;;rr  

~ il;~rm ~~ r~ .... 

~~ ~ ~~  

~~ - ~~  "1<1 ~ ~ I 377 if nr~ 
~~~~~~  

MR. Sl'ltAKER: These are the 
only mtiinlotto1'lS. They have express-
ly mellt1l:Jned: .• 
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~ ATAL BIHAR! VA.lPAYEE: 
Then you allow me under Rule 377. 

1P1fW ~~  : "'1ft ~ ~~  'q"fI"t 
;;,p' I 

SHRI G. VISWANATHAN: 
would like to bring to your notice 
that an allegation was made in the 
Bihar legislature and the Chair ruled 
that the Central Ministers cannot be 
discussed in the Assembly. A serious 
aUegation has been made against a 
p..rticular Minister. It is for the 
Mirlli;ter to come out with a statement. 

MR. SPEAKER: He has announc-
ed the business fOr the next week 
and you are converting it into a de-
bate. I am just listening to you. 
There is no question of ruling of the 
Chair that has arisen. 

SHRI G. VISWANATHAN: 
wanted to bring to your notice the 
ruling of the Chair in Bihar. .  . 

MR. SPEAKER: You can suggest 
that such a statement or such a Bill 
is pending and it should be taken up. 

SHRI SEZHIYAN (Kumbakonam): 
It is in regard to the statement that 
he has mentioned. 

MR. SPEAKER: When you make 
certain statements about personS in 
position, there should be some prior 
.illtimation. Otherwise, it is difficult. 

SHRI K. RAGHU RAMAlAH: Re-
garding the Non-aligned Summit Con-
ference and the Finance Minister's 
secoad round of talks with Govern-
meDt employees,. my senior collea-
. gues have something to say. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI .SWARAN SINGH): 
May I itlform the House that the 
Prime Minister has ~ided that she 
will attend the Summit Coafereaoe of 
the Non-aligned couiihies. The 
House is no doubt aware that flUs 
COIIfetelice 1Itarts an the ~ 8f Be.P-

tember. OIl the .2nd. arci and ~tl  

there will be the meeting .at the 
Foreign Ministers' level and I shall 
have to leave early. I shan have to 
be there on the 1st of September. 
The summit level meeting starts on 
the ath. The meetings are to be held 
on 5th, 6th, 7th and 8th. The Prime 
Minister will have to reach there on 
the 4th, to be in time to participate 
in the meeting starting on the 5th. I 
need hardly add that even before the 
meeting there are several important 
informal consultations and it is very 
necessary, in view of the part that we 
have played in the non-aligned move-
ment, and in view of the large num-
ber of leaders fmm Asia, Africa and 
the Carribean areas who will partici-
pate, that she should attend. 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
When we met for the first time, the 
representatives of the staff expressed 
a desire that the Minister should 
meet them again and we ha:ve told 
them that a second meeting is not 
ruled out. We propose to meet the 
representatives on the 30th of this 
month. 

SHRI S. M. BANERJEE: I wel-
come the statement that the em-
ployees are meeting the Mirlli;ter on 
the 30th. After 30th there will be 
only a few· days of this session. It 
has been said that they will announce 
-the decision before the Lok Sabha 
adjourns. What I want to submit is 
this. Let not ·the Government deci-
sion be placed in the House and 
announced here as a fait accompli. 
We should be allowed an opportunity 
to discuss the report before' it is 
finally accepted. 

MR. SPEAKER: There are a few 
more days after that. 

SHRI K. RAGHU RAMAIAlI: Mr. 
Mavalankar mentioned about Univer-
sity Grants Commission. 'l'Iiat is 
exactly what I said earlier. "Ii has 
been admitted. It is a questioll of 
finding the time." That is still the 
position. 
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MR. SPEAKER: I propose that 
We should continue sitting at night 
also, so that you may know the value 
of time. 

SHRI K. RAGHU RAMAIAH: Re-
garding other matters mentioned by 
the hon. Members, in so far as' they 
relate to the Central Government, 
they will be duly conveyed. 

~ ~~ : 'lfT'l" mr <f;f i51f 
<rf ~ ~mt q;r.r <f;N I 'lfr'fi!if "U<r it 
~ is;'r l ~ I >;fT If'!; ftonrit I 

!SfT ~ ; ~  ('li<r.r)': It q"f'f-<m: 
'!f<f;i<'f o;rh: iflW it mit ~ ~  "S:ff 

tn ~ ~ ~ ~~ I m r~ 

~~ ~ ~  ~ t ~ ~ ~~  fflfl1" ;;irT 

flf<'f"IT ~ I 'fi ~o;ri t o;rfffiff'i fu<rr 

~  

~S  ~ :mT'fi"r <f;lfr r~r 

'I1T ~mr ~ ~ ';,ft ? m1: f<r..· ~  

~ lit<: o;rllr ~  ~ ;r{ I 

13.10 hrs. 

STATEMENT BY MEMBER RE. 
STEPS TO REDUCE TIlE PRICES 
OF COTTON FABRICS AND PRO-

FITS OF TEXTILE MILLS 

OJ#\' "'! ~ f ~ li  : "I'5lI"el" Ifirf-
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;;rcrr;;J Rm-'ir fifo ~ '!il f1:r<'Il it 
~ .. ~ it m it 'Ii'!{ ~~ ~ ~ ~ I 

~ ~r  ,,' ij;cr.r ~ ~ f1:r<'f m'Il 

fabrics etc. (St.) 

~  If,,'I'liJ1SrRT '" o;rh ~ ~  tf'l"r-
rro;; ~ ;r'Tf<r '" ~ f.rm 'fT ~ ~ ~ 
;;rr ;~ <f;, f.l;lrr gm ~  1fT I "I1'orT 
l i ~ '!iT ;;rf ~~ mtf.r lfi Rm-
~ ~ ;~ t ~ ~ : 0 

~ ~~ ~ flp ~~ ~ 

>;fT l ~ ftonrit if o;r.f.t 25 
'l["', I 973 it q(;f it f1:r.rf 
it tt;t,oqi <i ~ it 
0!l"T':rT, "liifT it 'lTij" 

~ ~~~it li r~ 

!Sff ~ ~ it o;rf<f;sT <f;f 
~ o;r), ~ ~i a  

it m it "11';'-""11" <iT ;~ 

~~m .. ·tf f1:r<'f ~  t 

~  it 'lTff "S: ~ q"fT 
it 'fi"tf ~ ~ ;;rt -

'f;TU ; ~  'lir I "S: iT ~~  

it ~ !SfT II""'{ f<m ij; 
l ~  <f;f ~ ;r  ij; f<'fq 

i r ~ it I ~~ i r 

~m ;;rr l i ~h  

~ ~  o;rrfu"-

~~ wIT '" font"< W'!f 
~ I" 

~ ~rm iI"f1 ~~  ~ t 'fllT 

~ '!iT ~~ l  .:if ~ f.i;;mr, tt;~ 
!q1ft it m it ~ l  'l"fi;rmif it ;;rf rn 

~~ m~~o;rh~ ~it 

;;rr !f;"\ ~ ~ 'Ii"'t ? "'fi"l"lRT" , 

~ t!;'fO ~~ ~ ~ 

~ I - ~ 'I»"If ... .jf it m it {{ ~ 
~ '81Th' ~ r 1I'.r.r 1973 ~ ~ 
27 ~ <f'fi" I1"T'I"T itt ~ ; ij; ~ ~ 

fT.f <f'fi" ~ ~ if ~ f1r.rT it ~ t 

if ~r ;;rr;;'!iT\T ~ r <f;T ~ I S:ff <mf'fi"T 
it~ ~mit;;r ~ i ~ 

'3"'iifiT m<rr ~~ t ~ l!i1i 'IT 
~~ ~ I -s:;r ~~~~ 
~mit ~~~~ i; 



253 Steps to reduce ~A A 2, 1895 (SAKA) prices of Cotton 254 

1 9 72-73 if fm:r l ~ i  if <r[(f ~ 

'''1'!iT ~ I l l ~ m~ fm:r l ~ 
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~ it f'fi" f11<'l" l ~ t 'fi"T l i li~  

;tT ~ l~  rn ~ if ;~ I 
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Shraddhanand College 

.sft "II f.f.l ~ ~ t  ~

'fn? ~-~ ~ ;r ~~ I 

-sfll'[i'?: r~ ~ (1") 1t ~ "23 mr it 
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't) ~ ~ : ff{r !If!1fR" ~ I 11;"" 
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't' "i f""" t  : ~  ~ ~ % 
q-P'!'>i ~  ~ ~ l~ ~ ri~  if 
fG"/lT I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): Mr. Speaker, Sir, 
Shri MadhtrLimaya's Question (Un-
starred No. 900) related to prices of 
cotton and cloth and to proms made 
by textile mills. Information that 
was available with Government was 
furnished in reply and there has"been 
.no attempt to mislead the House. 

Reference was made in the question 
to "fantastic profits made by the tex-
tile mills ranging between 50. to 
1500 per cent". From the letters of 
the Honourable Member dated 12th 
.June 1973 and 25th June 11l'73 it was 
clear that this was being stated on 
the basis of figures cited by him for 
11 mills. Reference has now been 
made by the Honourable Member in 
the statements, to the effect that figu-
res have been given in certain finan-
cial journals to this dect. It will be 
appreciated that whatever· figures 
might have been given in these ~
nals, these would have to be duly 
processed and checked by Govern-
ment before any statement could be 
made on the floor of the House, More-
over, figures given in respect of 11 
mills could not be taken as repre-
sentative of the industry as a whole. 
In this context the BnSWa-ei ~ £8ll-

not be said to be either incorrect or 
=iBleading. 

We have always tried to furnish 
true and correct information in regarci 
to all aspects of the textile industry, 
including questions of prices, of cot-
ton cloth etc. The contentions of the 
Honourable Member are \!nder these 
circustances untenable and unfair. 

"Government has received no 
. information" 

ro ~ ~  ~ r ;r ~ ? qH (1") ~ 

;fur<\' ~  "·Q.T ~ I 
MR. SPEAKER: There can be no 
debate on it now. 

SHRI G. VISWANATHAN (Wan-
diwash): He is not ready to be 
reprimanded. 

a;"q"a1 ~~ :' it %ffT 'fiT i ~  

~ r ~  I T" ~  ~ 

.sft "'!: ~~  ~~l ~ ~ 
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RE. INCIDENTS AT SHRADnllt.-
NAND COLLEGE, DELm 

-t ~~ ~  
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~ ; l  ~ ~ I ~ 'ifnr rnr fu;<;rr if 
q; ... ~r '1<r IR': ;;"Wf;T ir r ~ ~r ? 

~r if 'I>"It tr~r ~ ~ I <rnT it 
f'fmf'f'l1 ~ mq" ~ohilr r  ~ I 'f<:ffl 

~ tfCiff p I ir tr llr ~ 1:1."'1> ~  it 
1!'l1 ~ '1» 'fl'IT'IT lff<:r I ;; ~ ir rr ; 

","It l r r~~r ';0 'l>r 'Ii I t ~ it 
~r c:1 ~  'l11 trrq-rf<:C:!;;r iJ fll'1<f. ~ l 

f<f;lfr I ;f ~ i ~  i ~r mrz I f<rmNIIT 
if ~~ i i<'IT gm ~ I fmr"i if ~ 
!ill ~ l f.r<r? gO; ~ I ~ ~~ """ iJ 
ifTQ': ;;r[ "I"'I>(fT t I tr[l, If('fr ~ '1ft 

~ fif: !i'1 'fl; 'I";r '<1T., { I ~ r a 'I>Tfu 1f 
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MR. SPEAKER: shall ask the 
hon. Minister to make a statement on 
it. 

...n ~ f,'p;:,' ('fiN) : ~ ~r 
ifrfe <r (,,,>:IT :qr : 

...n If,! f;:rl\'i,' : l r~ ~ 1ft 
","[5T 'ifr:;f ~ ; r 'ilHii ~-  ..... . 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Have you seen the 
full-size photo which has come out in 
the papers? It is quite pathetic. 
Kindly admit a call-attention on this 
for Monday. 

13.20 hrs. 

TAXATION LAWS (AMENDMENT) 
BILL 

EXTENSION OF TIME FOR PRESENTAnoN 

OF REPORT OF SELECT COMMITTEE 

SHRI P. G. MAVALANKA,R (Ah-
medabad): I move: 

"That this House do extend upto 
the last day of the first week of 

1675 L. S.--9 

the next Budget Session (1974), the 
time for the presentation of the 
Report of the Select Committee on 
the Bill further to amend the In-
come-tax Act, 1961, the Wealth-
tax Act 1957, the Gift-tax Act. 
1958 and the Companies (Profits) 
Surtax Act 1964". 

MR. SPEAKER: I have received a 
note from them. It is already cir-
culated. I am very happy that they 
have done, this. After all, we have 
set up a precedent here giving the 
reasons, Are you going to all these 
places:-Calcutta, Nagpur, Bombay 
and Ahmedabad? 

SHRI P. G. MAVALANKAR: Yes, 
Sir. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am told it is aU 
cancelled . 

MR. SPEAKER: I do not mind their 
going. I am very happy that you 
have submitted an explanation. It is 
a very healthy practice. I hope 
other Committees will also follow 
this in future . 

The reasons given by them are 
quite strong. They have received 
many representations which they 
could not deal with within the time 
permitted. They are therefore a<k-
ing for extension of time. 

SHRI JYOTIRMOY BOSU: My sub-
mission is that they have dropped 
visiting these places That is what 
the Chairman told me yesterday. 
They will be doing all their business 
in Delhi. 

MR. SPEAKER: It is for him, not 
for you. 

SHRI JYOTIRMOY BOSU: I am 
a member of the Committee. 

MR. SPEAKER: He has moved it. 
You had better confine yourself to 
your Committee, 



6;'4 D.S.G. (Manipur), 
It'r.1-74 

AUGUST J4, 19'1S 

SHRI JYO'l'iRMOY BOSU: I wa~ 
told by the Chairman yesterday that 
they are not going out. So that rea-
.EOn does not remain valid. 

MR. SPEAKER: Is it correct? 

SHRI P. G. MAVALANKAR: ~ 

Demands for ~ant  in 
the Budget for the the 
Manipur for 1973-74. 

~ brs. 

·have no information on that. But 
apart from that, we have received 'Y FOREIGN 
o ~r 100 memoranda and we will 

EXCHANGE 
TION BILL 

REGU.LA-

take time to g J into a!1 of them. 
Whdher it is in Delhi or out of it 
we require some more. time. 

MR. SPEAKER: The que3tion 13: 

h~t this House do extend upta 
the last day of the first week of 
the next Budget Session (1974), the 
time for the presentation of the 
:Report of the Select Committee (Ll 
the Bill further to amend the Ip.-
come-tax Act, 1961, the Wealth-
tax Act 1957, the Gift-tax Act, 
1958 and the Companies (Profits) 

Surtax Act 1964". 

The motion was adopted. 

un lin. 

SUPPLEMENTARY DEMANDS ~  

GRANTS (ORISSA), 1973-74 

THE M;NISTER OF 
THE MINISTRY OF 

STATE IN 
FINANCE 

(SHRI K. R. GANESH): I pr;esent a 
statement showing Supplementary 
Demands for Grants in r.espect of 
the Budget for the the State of 
Orissa for 1973-74. 

SUPPLEMENTARY DEMANDS F ~ 

GRANTS (MANlPUR), 197.3-74 

THE MiNISTER OF 
THE MINISTRY OF 

STATE IN 
FINANCE 

(SHRI K. R GANESH): I Dresent a 
statemer t showing Supplementary 

THE MINISTER OF FINANCE 
(SaRI YESHWANTRAO CHAVANj: 
I move:" 

"That the Bill to consolidate and 
amend the law regulating cert"in 
payments, dealings in foreign ex-
change and securities, transactions 
indirectly affecting foreign ex-
change and the import and e ~ort 

of currency and bullion, for the 
conservation of the foreign e>:-
change resources of the country and 
the proper utilisation thereof in 
the interests of the economic deve-
lopment of the country, as report-
ed by the Joint ommitte~  be 
taken into consideration". 

As hon. members are aware the 
Foreign Exchange e ~ation [,et 

whiCh regulates the receipt and outgo 
of foreign exchange, securities &nd 
the iplport and export of currency 
and bullion was enacted in 1947. The 
measure was then adopted as it was 
felt expedient in the economi: and 
financial interest of India to provide 
for the regulation of these activities. 
Mainly the existing Act provides, i'u-
ter ali7, for restrictions On dealing in 
foreign exchange, on import aDd ex-
port of certain currency and bullion, 
regulation of payment for goods ex-
ported etc. The Act also povides for 
the various authorities who are to 
enforce its provisions and for pe;,aI-
ties both by way of adjudication and 
on prosecution before a court of law. 

--·Moved with the -recommendation of the President. 
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Experience iWled in ~e ~i 

of the A~ fpr.·i! uart~ qf II. ceIlt4fY 
1la,s shown t,Q/it vi.hile, by ~ Wle, 
it has er ~ Ute opjective for wj:lich 
it was enacted, there are certain in-
.adequacies and lacunae whicQ should 
be cure.. These may broa41y cIas-
.sifled in the following categofies: 

(a) Entry of foreign capital in 
the form of rall~e  and 
activities of resident foreign-
ers and concerns with subs-
tantial non-resident interest 

in them; 

:b) Due and prompt realisation 
of export proceeds and eli-
minating possibility of larger 
outgo of foreign ex·onange 
against imports than ~eouir

ed; and 

(C) Enforcement of the Act. 

On the basis of a recommendation 
:made by the Public Accounts Com-
m,ttee in its 56th Report of 1968 ~9  

a study team had been appointed by 
the Government to examine the ques-
tion of leakage of foreign exchange 
through invoice manipulation. 

'fhis team had made a comprehen-
'sive study of the problem and made 
severai recommendatiDns to the Gov-
ertunent. In its 47th Report on the 
Control & Punishment of Social and 
Economic OfleDCes the Law Commis-
sion . ~ maa,e various recommi!lldl;l-
1ions for the ~e ti e implementation 
.of the material prOvisions Of e~ain 
aactrn.ents. including this Act. 'l11e 
Law Cmmissl.on has eJq)ressed the 
'VIew that in' the case of social and 
<eeOnom\c ~ under this and er~ 

tain other major Act, a ~ial ap-
'Prollch is ~ for, parti ~rly 
-wfhen the country is in the grip of an 
economic crisis aI\d the fruits of 
hard-won ~eedom may be lost if the 
foundation is not laid for economic 
stability. The Commission ha:; also 
emphasised that the nature of these 
offences is peculiar in sO far as they 
are planned and executed in secrecy 

by shreWd' and dexteriou3 pelSOi\$ 
with i9 ~llted means. In the 
~ of tlmse offences. public welfare 
i~ &raV4UY I\fteded but detection is 
un\l!lJW.jly 4ifticu1t . 

With a view to. correcting the in-
adequacies IlIId l~ullae referred to 
above, IlIId incorporating those re-
comme4dfltions o.f tbe Study Team 
and the Law CommissiDn which had 
been aceepte4 by the GQvernment, I 
had introduced a ~l in this Hpus!: 
on the 29th of August last year. With 
the concurrence of the Rajya Sabha 
the Bill was referred to a Joint Com-
mittee of the Houses. At its ~tin  

"t Delhi, Calcutta and Bombay the 
Conunittee heard the evidence of per-
sons from various walks of life. In 
the light of the evidence tendered 
before it, and the subsequent riiscus-
sions, the Joint Committee made 
severai useful recommendations v.hich 
are also reflected in the Bill :IS pre-
sented by the Committee to this 
House. I do not propose to take up 
the time of this House QY discussing 
the various provisions of the B:ll at 
length I;>ut would only refer briefly 
to the more important clauses. 

The entry of foreign capital into 
India, where it takes the form of ac-
quisition of share. of companies, is 
already regulated by the present Act 
but foreign investment in the form 
of opeoing of branches in India by 
companies firms, individuais and as-
sociations of persons, resident abroad, 
has r~ 04tside the purview ot 
control. There' has a].s(l been an in-
re~ "'1II'are'!U=ls diirmg the last 
several yel!,l"$ of ~e wide gulf bet-
ween our sdective lIOlicy towards new 
foreign investJIllmt and the ease with 
which the !!X\s.ting or~ n enterprise$ 
pri~ril  en~a ed in non-manufac-
turing activities have been able to 
cam on in fields and on terms that 
might not be approved today. Section 
18A of the Foreign Exchange Regu-
lation Act was introduced with effect 
from 1st April 1965, and has already 
brought within the purview o.f c<"'-
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~l ,,; acceptance by foreim controlled 
.concerns, of appointment a l ent~ in 
trading and commerciliJ. fields or as 
technical or management advisers. 
Even in this limited sphere, the pro-
vision is· ineffective in dealing with 
apponitments which existed before 
1st April, 1965 as well as age:Jcy 
agreements which were made to ap-
pear like principal-ta-principal tran-
sactions. The resident foreigners had 
also remained outside the purview of 
that Section. Clause 28 of the Bill 
as presently drafted cures these 
lacunae. Clause 29 of the Bill pro-
vides that Reserve Bank's permission 
shOuld be obtained for the carrying 
on in India of any activity of a trad-
ing, commercial or inaustrial nature 
or the establishment of a branch 
office or. other place of u ine ~ for 
carrying on such activities or f(lr ~he 
acquisition of the whole or any part 
of any undertaking in India by a non-
resident. foreigner (even if he is resi-
dent in India),; non-resident company 
and a company in which the non-
resident interest is more than 40 per 
cent. Sub-clauses (2) and (4) of 
the clause ensure that in the case of 
categories of persons referred to in 
sub-clause (1) even the comillUa-
tion of existing trading commercial 
or industrial activities carried on or 
set up by them in India or existing 
share holdings in India in companies 
carrying on such activities in India 
would require the permission of the 

Iteserve Bank. 

DUring the deliberations of the 
Joint Committee, it was felt that 
while cases of foreign investment in 
India which are presently function-
ing without any prior permission or 
in non-priority sectors will have to 
be reviewed on a a e- y~ a e basis, 
it would not be necessary or desira·· 
l)le to review cases of recent appro-
,"als, especially in high priority sec· 
tors, involving highly sophisticated 
technology or export-oriented indus-
tries. An amendment was, therefore; 
accepted by the Joint Committee; 
empowering the Reserve Bank to 

exempt certain companies aild per-
sons from th provisions of this clause, 
based on the nature of the activities 
carired on by them and the fact that 
such activity was being caried on 
with prior permission of the Gov-
ernment. It has, however, been made 
clear that the Reserve Bank cannot 
exercise this power of ext!Illption 
where the activity is solely of a trad-
ing nature. 

As a matter of general policy it 
has been felt that we should 'lot allow 
foreign investment in lande". pro-
perty /buildings constructed by fore-
igners and foreign controlle<l. compa-
nies as such investments offer scope 
for considerable amount of capital 
appreciation and consequent];' will 
increase our contingent liability by 
way of capital repatriation. Whj'e 
we may still require foreign invest-
ment. in certain sophisticated bran-
ches of industry, there is no reason 
why we should allow foreigners and 
foreign companies to enter rea] estate 
business. Clause 31 of the Bill has 
been introduced with this purP')se in 
view. 

There was considerable discussion 
both in the Joint Committee and 
elsewhere about the policy in rela-
tion to the administration of clauses 
28 and 29 of the Bill. GO\'ernment 
is considering the details of adminis-
tartive guidelines to be issued. 1 
thought I should, however, briefly 
indicate to the House the broad policy 
consideration which would be taken 
into consideration while formulating 
the detailed guidelines. Needless to 
say the· policy presently followed by 
Government in regard to the admis-
sion of foreign investment i3 highly 
selective and such· new investment is 
not permitted in the fields of bank-
ing, commerce, finance; plantation 
and trading. As far as branches of 
foreign companies presently engaged 
in purely trading activities are con-
cerned, they would have to convert 
into Indian companies. In \.he cast> 
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01 companies eneaged In manufactur-
ing operations also, the pOlicy would 
be to ensure that foreign capital par-
ticipation except in case ot-these en-
eaged in priority sectors of export-
oriented induStries is reduced to 40 
per cent over a period of time and 
also by following in apropriate cases 
the formula of dilution of foreign 
equity when they come for expan-
sion. 

There have been repeated com-
plaints and allegations of malpra t e~ 

by importers/exporters with the aim 
of secreting foreign exchange abroad 
and building reserves in foreign curr-
ency. There has also been a general 
feeling that our importers/exporters 
-often evade foreign exchange regu-
lations. The major suspicion is that 
in the case of exports, the goods are 
under-invoiced and that in the case 
of imports, they are over-invoiced 
The problem arising out of invoice 
manipulations was, as already men-. 
tioned by me earlier, examined by a 
Study Team and based on their re-
-commendations, several new preVl-
sions have been introduced. Thus, 
for example, in a case wher~ a per-
-Son makes a remittance for import-
ing any goods into India but does not 
import the goods or does not import 
-goods of a value repre -~ntin  the 
-freign exchange remitted fer such 
goods within a reasonable time, or 
imports goods of a kind, quality or 
-quantity di1ferent from that specified 
by him he will be deemed, unless the 
-contrary is proved, to have used the 
foreign exchange released to him for 
"the purpose other than that for which 
it was released. 

As far as exports are concerned, 
1here are two main aspects: 

(1) realisation of 
proceeds; and 

tull export 

(2) prompt realisation of such 
exports. 

Section 12 of the Foreign Exchange 
Regulation Act which dealt with this 
aspect till now will be replaced by 

clause 18 Of the Bill with a view to 
achieving the twin objectives referred 
to above. This clause has been ex-
plained at considerable leC1t;th in the 
notes on Clauses appended to the 
Bill and I WOUld, therefore. refer 
only to certain salient features. 

This clause provides for powers 
enabling the Central Government to 
issue directives to the exporters not 
to sell goods exported on a consign-
ment basis without obtaining prior 
permission of the Reserve Bank at a 
price which is lower than the value 
declared in the prescribed form in 
respect of the commodities etc. noti-
fied in this behalf by the Central 
Government. In this clause. as "ri-
ginally drafted, there was a provision 
that where an e porte~ makes an 

application to the Reserv·, Bank for 
permission to sell the goode exported 
at a price which is lower than the 
value declared at the time of export, 
he can presume the e er ~ an ~ 

permission where the Bank -fails to 
communicate its refusal within " 
period of 60 days from the date of 
receipt of the application. It was 
felt by several members of the Joint 
Committee that the period of 60 days 
is too long and would adversely affect 
our -exPorts. It was, therefore, decid-
ed to reduce this period frem 60 days 
to 20 days. I would also like to take 
this opportunity to assure this House 
that the Reserve Bank will deal with 
all such applications with utmost ex-
pedition and that it would only be 
a rare case in which even the maxi-
mum period of 20 dayS allowed wm 
be availed of. I cannot however 
accept the suggestion made by certain 
Members of the Joint 'C.)mlnitttee 
that it would be enough to provide 
that there should be a provision that 
the Reserve Bank should accord 
sanction to such short realisation on 
being satisfied that suffic1ent grounds 
existed. Such a provjsion goes 
against the very grain of ~hi  cIa,'!sc 
and will render it totally !Deflective. 

·Further the clause confers powers 
on the ~er e Bank to issue direc-
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tives to exporters on matters such as 
those r€:ating to advanC(> registration 
of contracts, certification of the value 
of the goods to be exp"rted by a 
speeified authority or organisation, 
submission of the prescr\bec declara-
tion to the Reserve Bank for its prior 
approval, and for securing payments 
for exports by irrevocable Letters of 
Credit. These powers will be exe.cis-
ed by the Reserve Bank in appro-
pnate cases to ensure that the full 
export value of the goods or the value 
Which the exporter has declared is 
received without delay. It also em-
powers the Central o el nmen~ to 
prohibit the export on consignment 
basis, of any goods or class of goods; 
or by class of exporter 3; or to any 
particular destination, if the Gov-
ernment is of the opinion that thE' 
full export value will not be brought 
to India in the preseribM m-anner and 
within the prescribed period. There 
u. also a provision for drawing a re-
buttable preSUmption regarding" con-
travention of the pro iSion~ nf the 
Act in cases of delay in repatriation 
of sale proceeds. 

The Enforcement authorities had 
felt the need for more ~rin ent 

punishment to act as a sut'!icient 
deterrent against violations of foreign 
exchange regulations. The 'Law 
Commission, as already indit!'ated by 
me, had made variOus reeOiIhmen-
.dations fOr the effective iniJ?leinenta-
tion of the material proviSioris of 
certain enactments, including thls Act. 
Keeping in view the recommendations 
of the Law CommiSsion, as well as 
the suggestions Of the Enforcement 
Directorate, several measures have 
heen introduced in the BIU. 

(i) In Clause 50, which provided 
for ajudication for 6 ltr~ ention of 
the provisions of the Act, it has now 
been provided" that a penalty of Rs. 
5,000 or _an amount not exceeding five 
tim'es the value involved in the corr-
travention, which ever is more, can 
be levied instead of Rs. 5,000 or three 

-times the value of the eontravention 
as could be levied under the exiSting 
Act. 

(ii) In cases of prpsecution, the-
maximum sentence that can be a";ard-
ed under the present Act is impri-
sonment upto a period of two yeats 
or fine or both. Clause 56 of the 
Bill provides for enhancement Ii! 
punishment to a period of three years 
or fine or both. In addition, it pro-
vides that for certain more serIous 
offences where foreign exchange in-
volved is rupees orre lakh or more or 
in the case of seoond or subsequent 
conviction for an offence under the 
Act, imprisonment may 'be for a 
period which may extend to .even 
years. The clause also provides that 
the minimum sentence in such cases 
should be for a period of six months-
and provides further that a lesser 
sentenoe can be awarded by the Court 
only for special and adequate reasons 
to be tecorded in the judgment. In 
the case of second and subsequent 
conviction, the claUSe empowers the 
CGUrt convicting the per_ to direet 
that he shall not earr,y on fer a period 
not exceeding three years such 
business as is likely to facilitate the 
Commission of tfte offence. 

(iii) CIaust 59 -has been introdueed 
with a view to raise a presumption 
of mens rea on the Plirt of persOns 
proseeuted ":tor off/mees reqUiring a 
culpaMe mental state. The presump-
tion, -however, is rebuttable. The-
clause would shift the bUrden of 
PrO<lf as to mens rea but would at" 
the S8me time provide an opportunity 
to the accused to prove the absence 
Of such mens rea. 

(iv) Clause 64 of the Bill further 
makes even preparation to contravene 
the provisions of the law and abet-
ment of any such contravention an 
offence with a view to ensure proven-
tion well before the commission of 
the offence. 

(v) Clause 69 of the Bill empowers 
the Court to publish the name, place-
"of bUsiness, etc. of compaines canvict-
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ed for offences under the Act. The 
object of providing for such pubficity 
is' that the social stigma attached to 
it will act as a deterrent, 

'The need for definltion of the term 
"person resident in India" and "person 
resident outside India" was also felt 
as the applicability of several pro-
visions of the Bill depends upon the 
"resident" status of the person con-
cerned. This has assumed even 
greater importan ~ e~a S2 of several 
strin'gent provisions which are now 
being introduced. An attempt has, 
therefore, been made to define these 
expressions in sub-clauses (p) and 
(q) clause 2 of the BilL 

With a view to avoid vexatious 
~ear h  by ~er  Elf Enforcement, 
Clause 58 provides foe the punishment 
of officers re~ i le for such vexa-
lious searches, 

Although 'the eKisting Act regUltltes 
the acquisltion,holding and disposal. 
of foreign currency and securities by 
residents, there is no proViSion 'lor 
the regUlatiOn of such llcquiSition, 
ihllldingafid dispo9lil of immovable 
property held abroad by them. This 
lacuna has come to the notioe of the 
'Government especially in the case of 
certain fciJ:mer rulers. Clause 25 of 
the Bill has been intraduced with a 
view to cure this defect., The inten-
tion;at'Jll"esent. is only to get informa-
timi regarding'the immov.allle property 
held abroad with a view to ensuring 
rep2triat'0'1 d ('urrent income there-
from, 

With the ir ~ea in  trend of Indian 
C'o:npaP..les sctting uP enterprises 
abroad in c'Jllaboration with the 
Busine3s ou e~ in those countries, 
'the need for exercising a certain 
amount of cont:'oI over the formation 
and operation of sw;h ventures, 
especially wiip ~ v:f'W to obtaining 
fun information regarding their work-
ing and "nsur,ng repatriation of divi-
dends 0;' the Indian participants bas 
been felt for some time, 'Crause 26 
of the Bili seeks  to achieve this. 

'\plrt from these ffi;ljor han e ~ 

severa! other amendments of miscell-
aneous or clarificatory nature have 
al.o been introduced in the Bill taking 
ad ar ta ~ of the opportunity to amend 
and consolidate the Act. 

Sir, I move, 

MR. SPEAKER: M'otion moved: 

"That the Bill to consolidate and 
amend the law regulating certain 
flayments, dealings in foreign ex-
change and securities, transactions 
indirectly affecting foreign ex-
change and the import and export 
of currency and bullion, for the 
conservation of the foreign exchange 
resources of the country and the 
proper ,utilisation thereof in the in-
teresls of the economic development 
of the country, as reported by the 
jaint "Committee, be taken into con_ 
sideration. U 

The timeallot\ed is « hours. 

SHRI INLlRAJI'l' GuPTA, Ali~ 

jlQre),: How muah time for Gen4Iral 
Discussion? 

MR. SPEAKER: How much time 
do you propose? I think, 4 hours for 
General Discussion and then for 
clause-by-clause consideration and 
third rea~ne hour each, Of 
course, it is with marginal adjustment 
,here and there. 

Shri Jyotirmoy Bosu. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir. 
the foreign business interests in this 
country are like an "Octopus" and 
they .control the multi-National Cor-
porations. In the international business 
operations, unfortunately, my country 
is one of the worst victims. I feel, 
as long as this Government in power 
is with this class cbaracter, there is 
no remedy. It will continue to go on. 

In four sectors along-there are 
many sectors-the foreign investment 
is to the tune of Rs. 466 qores, So 
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serious a matter it has become that 
the United Nations has taken a deci-
sion-I quote: 

"The United Nations is launching 
a year-long inquiry on multi-
national companies with the aim of 
devising some international form of 
monitering system for their giant 
enterprises. " 

why is it? It is because the problem 
has assumed such seriousness. But as 
I said, we are one of the worst victims. 

Are we concerned about it? Have 
we taken any real steps to prevent 
it? I will show by instances that the 
answer is "No". It further says: 

"Business multi-national cor-
portion., unlike governments, are 
not directly responsible for their 
behaviour to any broadly based 
electorate." 

One suggestion is that "a code of con-
-duct might be drawn up", etc. etc. 
There is the United Nations panel to 
probe into giant firms. I want to ask 
Mr. Chavan: Have you sent a re-
presentative and, if so, who is he, is 
he an official member or a non-official 
member, and from which source? I 
want to have the details. It has been 
-done by the Economic and Social 
Council. Then, the Government is 
hand in glove with these miscreants. 
I am very sorry to say, but past per-
"lormance was this. Let us see 'how 
they are treating this man, Mr. 
Gupta, who is now taking over the 
Metro Cinema in Calcutta and the 
Matro Cinema in Bombay by paying 
black foreign exchange to the previous 
owners, Metro Goldwyn Mayers in 
·Switzerland. We have been writing 
letters, seeking the Ministers, but 
nothing has stopped them. It is taking 
its own course. 

1.3.44 hrs. 

~  DEPUTy-SPEAKER in the Chair.) 

If you ! o~ k at the latitude you have 
;given '0 tt.! foreign companies in the 

matter of arrears of income-tax-there 
was a question on the 17th August, 
1973, you will find that it runs into 
millions and billions of rupees; then, 
production for more than licensed 
capacity by foreign companies; then 
the report on the quantum of foreign 
equity participation in Indian com-
penies-I do not want to go into 
deteails because the time is limited-
all these show that this Government 
is least anxious to prevent this serious 
evil which, more or less, is eating into 
the vitals of the country. 

The Bill is nothing but an eye-wash. 
I have said that from the very beginn-
ing. Otherwise, why have the foreign 
banks which are the kingpins of all 
foreign transactions and malpratices 
been kept outside? Mr. Chavan, 
kindfy cover this in your reply. What 
is the reason? Why has Government 
kept the foreign banks outside the 
purview Of this Bills? I consider that 
they are the principal criminals, they 
are your Reserve Bank's came to 
authorised dealers. If you keep them 
outside, how 'do you expect us to 
believe that you are serious about 
checking malpractices here? 

Take, for example, the National 
and Grindlays Bank. 'l'hey had an 
imported capital of Rs. 1.72 crores, 
and their Indian deposits are Rs. 291.51 
crores. They are the bankers of 
Maruti. The Chairman has called on 
the high-ups here, including the Prime 
Minister. I have given a posititive 
charge to Mr. Chavan that these 
bankers evaded income-tax to the tune 
of Rs. 75 crores in the course of the 
last two years. This has been going 
on for the last one year. But, so far, 
nothing' has come out because the 
75 crores evader cannot be touched; 
they will be after a small man who 
has an income of 7,000 a year. 
You connot touch National and 
Grindlays because they are bankers 
to Maruti; they cannot be touched. 
To how many big chaps' sons they are 
providing jobs; Is it not a fact-you 
can find out. Mr. Chavan-that one 
of your Finance Secretaries' son is 
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provided there. They always go in 
.for the off-springs of those who are in 
;power SO that they can continue to 
jplunder the country unabated and un-
.checked. 

This Bill does not reflect the diffe-
:rent methods, the magnitude of the 
:malpractice and the Government's 
. anxiety. The Reserve Bank had 
'wide powers by the 1947 Act. I have 
got a copy of the same--about 12 
items. If they really wanted to apply 
they, they could have easily con-
trolled and checked these malpractices 
which are now almost tounching the 
lSky. They seldom used (hat, 'and, 
Government never wanted it. I will 
show you the increase in the number 
of malpractices. The number of 
searches conducted by the Enforce-
ment Directorate in the matter of 

violation of foreign exchange regula-
tions; 1970-1112; 1971-1235. The 
number of searches proved to be 
infructuous is increasing. How kind 
the Government is to the white 
Buckers. The number was 428 in 1970 
and it is 459 in 1971. In 1970 the 
·number of malpractices broul[b.t to 
their notice was 674 and it rose in 
1971 to 776. Mr. Chavan, you had 
·enought powers to check these 
malpractices, but you, with your clas. 
·character, cannot do it, cannot touch 
·them. Then, customs smuggling-the 
customs people themselves have con-
iessed that they are able to detect only 
10 per cent of the smuggling cases. 
Sir, this Act is a mere petty amenQ-
ment and will fail to do anything 
which is basic and true. They have 
made no deep study of the evils. They 
have not identified the problems. The 
Law Commission Chairman, respOll-
·sible for advising the Government for 
drafting-I do not know-confessed 
that they dealt with the legalistic 
·aspect of the Bill, they never did any 
real study as to how these methods 
Me practised and how much could be 
prevented, because this Government 
is subservient to the monopolists, both 
foreign and Indian and in this case, 
more to the foreign corrupt. This is 
a purposeless piece of document-

this report. have never seen such 
gross understatement in my life and I 
thought they are more anxious to give 
a clearance to these criminals, the 
foreign tycoons and the foreign capita-
lists than to help the people who pay 
their salary cheques at the end of 
the month. They estimated these mal-
practices at Rs. 240 crores and who are 
the persons who were invited to 
appear before them? None of us. Two 
persons they found in the population 
of 55 crores. One was Mr. PalkhiwaJa 
and another, a spokesman of some 
Chamber of Commerce. That is all. 
They asked people who are .;uilty of 
these things to sit in judgment of the 
whole thing. It has now been un-
iversalled accepted that the minimum 
amount involved in these practices are 
to the tune of Rs. 1000 crores. The 
Economic and Political Weeklv in a 
very useful article has said: 

"It is surpnsmg that there is nl> 
mention in the Report of the size-
able foreign exchl'nge leakage 
taking place on account of import of 
worthless goods, granting of import 
licences to established exporters and 
actual users in excess of their 
entitlements or requirements, !!xcess 
remittances by importers through 
manipulations of payronts for freight 
and imports against forged licences 
or licences obtained by parties 
having no manufacturing unit or 
industry. Similarly there is also 
no mentiOn of the leakaees taking 
place on the export side through 
manipulation of export contracts, 
seeking of agency comnusslons or 
reduction of export values On 
various pretexts, disappearance of 
the GR forms in transit or .... 

Mr. Chavan, please hear: 

" .... in the customs or the RBI. 
non-realisation of export proceeeds 
by the RBI due to its inadequate 

follow-up system and unsatisfactory 
procedures of matching the three 
sets, of th~ prescribed forms for 
exports .... 
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Then it goes on to say: 

"If foreign exchange leakages on 
all these counts are t:lken into 
account the magnitude of the loss 
would not be below Its. 450-5()fJ 
crores per annum. The estimate of 
demand for foreign exchange in the 
unauthorised channels in the Report 
is also much lower than what it 
would appear to be 0:1 realistic 
assl.<.mptions. " 

This is a m~ t well-edited economic 
and po:itical weekly of the country 
aJId they have very clearly said that 
this report is nothing but an eye-wa~h  

This report of the Reserve Bank-
Sir, the Reserve Bank is not worth 
its salt. More about it later on, when 
we take up another Bill. They have 
.enormous powers but they cannot use 
them. 'l'fte Government cannot allow 
them to use. At the same time, the 
big tycoons sitting in the Bank would 
nonet these to be applied. They not 
only failed to improve the eQOIlomic 
condition of the country but they 
failed to arrest the ~ in 
the same field. How has me Reserve 
Bank of India legalised or regul8l'ise:i 
the illegal remittances---I will ·show 
you in a minute. The scope of the 
pennissible remittances is horrifying. 
The bank remittanees are· horrifying. 
How is it increasing? This Natktnal 
and Grindlays Bank-I take this out 
of 13 a::d th~re are 13 foreign .banks-
has rem;~t d Rs. 50.78 lakhs towards 
Head Office expenses and Rs. 80.50 
1akhs by way of profits in 1967 and b 
96~  the remittances were Rs. 58.25 
. 11khs towards head office expenses. 
You see how it has jleen increasing. 
The profits were Rs. 74,97,000. Head 
office expenses in 1969 were of the 
order of 78-41,000. It jumped from 
the figure of 5,00,780 in 1967 to this 
figure in 1969. This is the position. 
E"ery year it is increasing. In 1970 
. the figure is Rs. 1.05,31,000. Everv 
y~ it is jumping up QY leaps and 
bounds. We have Mr. Chavan sitting 
here. w~ have ;Economic Affairs 
'. Oepartment. in the Ministry of Finance. 
We have lhe 'Reserve Bank; we hRve 

the exchange control, we have every-
thing. These people, with their capital 
of Rs. 1.72 erores and Indian deposit 
of Rs. 293 Cl'ores are . being allowed 
to t&ke away as milch money as they 
can carry in their ships. I will tell 
you about certain other instances. 
This is about technical knoW-how, 
royalties and teehnic:!l fees. This 
comes under Section iIll of the .com-
panies Aet. In 1868-68 this figure is 
Rs. 112.77 lakhs. Next year it is 1130 
lakhs. In ~rey year they are getting 
more and more. Regarding foreig!l 
airlines ~mpanie  the position is this. 
From 738 lakhs it rose to 1304 lakhs. 
The grand-total in 1968-69 is 38.67 
Cl'Ores. Tn next year it rose to 51.86 
C!rores. The entire set U!l is in colla-
boration with these !lleople to plunder-
this country. 

MIl DEPUTY-SPEAKER: You are 
taking too much time. 

SHaI JYOTIRMQY BOSU: In 
11/61-69 tile -U were Rs. 12.3 crores,. 
it .l'(IBe to'Rs. 14 erores next year and 
1-' 1/.2 cntI'es in tae· succeeding year. 

MR. DEPUTY"'SPEAKER: It wOQId 
lJave beea Wttel' if 3'VIi had bestcJwed 
ntoreattellllen on ·the Bill and said 
in which ,qy this BID eould plug the 
loopholes. 

SHRI JYOTIRMOY BOSU: I am 
quoting because .... 

MR. 'DEPUTY-SPEAKER: SUPPosC' 
we accept the ftgures. What do you 
want" It will be more relevant if 
you say what the Bill .hould prt)vide 
for. 

SImI JlYOTIR:MOYBOSU: I.am 
giving the diagnosis of the.evil. TheY' 
are ta·king more and more proftts 
every year. Remittances are in e ee~  

of canita!. There is no restriction at 
~  The foolish Inrlian ca!>lhH,ts and 
the Government ruling in the country 
have been subservient and th'.t is why 
they 'lHtve been taKing out' huge 
'amounts by way 61 royalti~  by wav 
of capitalised value of trade marks, 
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head office expenses, administrative SHRI JYOTIRMOY BOSU: That is 
expenses, etc. etc. It will be an in- very good. They go in their name 
teresting thing to know about tire without entering into any manufactur-
Imperial Tobbacco Company. They ing activities themselves. The pro-
have now got a new name. That is, ducts are largely owned internation-
The Indian Tobacco Company. The ally but they have been indigenously 
capitalised value is Rs. 4.9 crores. made and often marketed by them. 
Their remittances in one year had been 
Rs. 66.6 lakhs. Tbis is what tbis Gov-
ernment allows. 

MR. DEPUTY -SPEAKER: Please 
come to the Bill .... 

SHRI JYOTIRMOY BOSU: I am 
eoming to the Bill. I am on the Bill, 

Sir .. " 

MR. DEPUTY-SPEAKER: You 
have taken more time than you are 
allowed. 

SHRI jyOTIRMOY BOSU: You 
have been teaching humanities as a 
teacher. 

SHRI PILOO MODY (Gotihra): 
Therefore. you should have a human-
istic treatment of him. 

SHRr JYOTIRMOY BOSU: 
is right 

:i4 h'rs. 

That 

On the products of international re-
pute, British controlled tobacco almost 
tops the ;ist. r s)oral! give yon the 
figures. r won't go into the matter. 

MR. DEPUTY-SPEAKER: In what 
way dm the Bill be improved? 

SHRI JYOTIRMOY BOSU: Sir, 
had been a Member of the Select Com-
mittee and I have given' a note of 
dissent. 

MR. DEPUTY-SPEAKER: These 
figures take too much time. You are 
giving figures after figures. 

SHRI JYOTIRMOY BOSU: Then. 
Sir. hke Coca Cola. I do not know 
hOW many bottles we wan1. 

MR. DEPUTY-SPEAKER: I do 
not drink anything. I drink only pure 
water if that is available. . 

Your Bill does not talk about them. 
They should not be allowed to per-
form in non-priority sector. Your 
Bill also does not say that they Should 
not be allowed to trade and make pro-
fit and remit money earned On the 
Indian products. That is why I am say_ 
ing this. We do not want Coco Cola. 
It is only a combination of caffine and 
paospheric acid which decay your 
-teeth. That is how Indian ventures 
have been killed. The authority 
assumed powers but they will never 
be used beca use nothing in the Bill is 
mandatory On the Government and 
.sn tbe Reserve Bank of India. Even 
the Kaul Committee which has re-
commended ibe establishrnent of an 
evaluation cell hzs not been accepted. 
But, the toreigners even take away 
the money on Indian products. 

As usual, the well-established 
practice is tl'l'at ~e you im:port you 
'pay more but wftile you exoort you 
get' less. There are exeeptiol!is. N·ow. 
what is happening? Ttlere is a big 
Report of the Industrial Licensin; 
Policy Inquiry Committee from where 
you' will see that the foreign com-
panies are producing npto ilOO per cent 
more than hteir registered installed 
capacity. Has Sbri Chavan ever 
bothered to go and visit one of these 
factories in the company of Shri 
Subramaniam and find out how they 
are dOing? They are doing it by 
underinvoiCing the imports of machi-
·nery. 'I shall give you the names. 
They are: 

British India Electric 
Construction 
Co., 

Indian Explosives 
Ltd. I.C.I. 

Indian Explosives 
Ltd. 

100 per cent 

54.93 per cent 

66.50 ~ cent 
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.containers and 
Closures Ltd. 112.58 per cent 

'Bata Shoe Co. 107.05 per cent 

(Interruptions) 

SHRl PILOO MODY: I think Mr. 
:Bosu should be given 'Padma 
Bhushan'. 

SHRI JYOTIRMOY BOSU: This is 
about their production in excess of 
licensed capacity or installed capacity 
1lJ1d by importing the machinery by 
under-invoicing. As regards the 
,other companies, the figures are:-

Guest Keen and 
Williams Ltd. 248.59 per cent 

pfizer Ltd., Chandi-
garh. 286.67 per cent 

Burroughs Wellcome 
and Co. (India) 
Ltd. 375 per cent 

This firm tops the list of their regis-
tered installed licensing capacity. 
Have you seen their performance in 
tbe matter of underinvoicing and 
overinvoicing? They take about 
Rs. 240 crores. 

In the P.A.C. Fifty-sixth Report of 
1968-69 they say-after this, it has 
grown by leaps and bounds: 

"An idea of the extent of over-
valuation can be had from the fact 
that imported raw hides and skins, 
both cleared and uncleared, the 
value of which was estimated at 
Rs. 1,03,500, were invoiced at 

Rs. 1,54,32,438 (i.e.. 149 times the 
assessed value). 

"1.46. The Committee are con-
cerned over the performance of the 
Customs Department in these cases. 
It appears to them surprising that 
the apprising staff of the Depart-
ment, who were supported to keep 
(Interruptiom) . 

MR. DEPUTY-SPEAKER: Mr . 
Basu, what is the use of reading it? 

S~  JYOTIRMOY BOSU: I say 
thiS BIll does not contain anything at 
all. I am not going to touch the Bill 
because it is not worth being touched. 

The Public Accounts Committee's re-
port further says: 

. "It appears to hav been surpris-
mg that the apPrising staff of the 
Department who were supposed to 
keep in constant tOuch with the 
market and maintain registers 
showing the prices of commodities 
coming from various sources should 
not have been able to detect these 
cases, over-invOicing in some of 
which was as high as 228 times of 
the assessed values.". 

This is what Mr. Chavan's Depart-
ment had been doing for long. 

I have already referred to the 
question of over-proDuction by un-
der-invoicing Of machinery. I have 
told you to what extent over-invoic-
ing and under-invoicing is done, by 
quoting from the report of the Public 
Accounts Commitfee. But these are 
all acts of the friends of those who 
have been dOing Garibi Hata!>. So, 
you cannot blame them for this. 

On top of this, We have unchecked 
importation of foreign executives lit 
very highly paid wages, and some-
times they are tax-free. We want to 
know why it is tilat when Indian 
talents are sufficiently available in 
the country it should be done like this. 

Then, take the question of foreign 
equity participafion. My suggestion 
is that the Reserve Bank should not 
allow foreign banks to be authorised 
dealers and any company with more 
than 11 per cent foreign equity parti-
cipation should be called a foreign 
company. Or it should also be taken 
into consideration as to who actually 
controls the company. A person may 
have just 10 per cent shares and yet 
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he may control the company. There 
have been many such instances. Fin-
ancial collaboration under any cir-
cumstances should be banned. There 
is no need for financial collaboration. 
Of course, now that wheat is pur-
chased from the private sector in 
America, there will be a flood-gate 
of investment which would be thrown 
open because the love-call has gone 
from India to Washington. So. we 
have got to be careful that we impose 
a' ceiling on remittances, and that re-
mittances should never exceed 10 per 
I:ent of the depreciated capital of the 
company. And banks or companies 
should not be allowed any borrowing 
from Indian sources. Neither should 
we allow diversification of 'Indian 
companies, as they haVe allowed the 
Indian Tobacco Co., to start hotels, 
as if Indians cannot start hotels, or 
to enter non-priority sectors. 

As regards transfer of properties 
and assets of non-residents, they do 
a tremendous amount of under-valua-
tion. If Government detect The un-
der-valuation, they should p~ea e 

freeze them ... 

MR. DEPUTY-SPEAKER: Now, the 
hon. Member should conclude .... 

SHRI JYOTIRMOY BOSU: do 
not want to say anythilli: more. I 
have read the Bill thoroughly. It is 
no Use wasting time on that. 

MR. DEPUTY-SPEAKER: Then, 
let him conclude. 

SHRI JYOTIRMOY BOSU: Then, 
want to say one other thing. 

They are talking about conserva-
tion of foreign exchange. But I had 
received a letter last night. This had 
been posted from London and bears 
the' London stamp. If Mr. Chavan 
wimts it, I Can give it to him. It 
mentions the name of a ini t~r of 
the West Bengal Government who 

"Although he attended the meet-
ing an hour or so in course of a 
week (Enquire from the attending 
officers). After that, he with his 
wife and an escort from London, 
toured the whole of Western Eu-
rope. All along, he stayed in five-
star hotels, moved in chauffeur-
driven cars. In all places, Indian 
Embassies gave him VIP treatment. 
The total expenditure of this trip 
was at least $ 7000. Where did he· 
get it from?". 

SHRI PILOO MODY: There are 
no five-star hotels in Europe. 

SHRI JYOTIRMOY BOSU: I do not 
want to mention the name of the 
Minister, but he is a Minister of the 
West Bengal Government who had 
gone to attend the FAO meeting. Mr. 
Chavan, when he replies to the de-
bate, may kindly cover this point-
also. If he wants the letter, I can 
send it on to him. and when he re-
plies, he may kindly cover this point 
also and say whether that is true or 
not. This is what I have got from 
London. 

·SHRI C. CHITTIBABU (Chingle-
put): Mr. Deputy-Speaker, Sir, on 
behalf of my party. the Dravida Mun-
netra Kazhagam, I rise to express my 
views on the Foreign Exchange Regu-
lation Bill, which has been introduced 
by the hon. Minister of Finance, 5hri 
Chavan. 

Sir, this Bill contains 81 clauses. 
Clauses 1 to 32 refer to the regula-
tions that are being imposed by the 
Government on the USe of f:>reign 
exchange. Clauses 33 to 81 detall the 
penalties and punishments that will 
be meted out to those offenders cir-
cumventing these regulations. At the 
very outset. I would like to poi'lt out 
that 57 clauses in this Bill have been 
taken verbatim from the existing Act. 

caIl1e to Rome with his wife in the The Public Accounts Committ"e of 
first week of June under the plea to this House in ifs 56th Report in 1968 
attend the meeting of the Tea Com- pointed out how through over-invoic-
mittE;e. FAO. It further sa:..y_s: _____ i n- -o -im~port  the valuable foreign 

·The original speech was delivered in Tamil. 
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excba,I)ge is ~ ~ out Qf the 
countm'. The ~w ~pn ip. its 
47th Report on the 'Tr,ial and 'J>unish-
ment of Social I\Ild ]i:coJ1OlllicQfJen-
~  made ~ t l ucOJmnenqiOtipns 
rega,rdinll. the amelldroent of Foreign 
Exchange Ad. In the light of the 
. experJence gainl!d durini the last 
several year., the :Qirectorate 01 En-
forcement expressed the need for re-
regulating the flow of foreign ex-
change in and out of the country. 
The Reserve Bank of India aLso felt 
similarly and made some recommen-
dations in this regard to that the 
leakage of foreign exchange can be 
stopped. The hon. Minister of Fin-
ance ir; his introductory speech stat-
ed that this Bill has been drafted on 
the basis of these recommendations. 

Sir, the foreign exchange reserves 
of a country denote its economic 
strength. Nobody can dispute this 
economic truth. But, not only the 
prominent dailies of this coun1ry but 
also many renowned dailies of the 
'world have repeatedly DOinted out 
that the present economic ilLs of our 
country are due to the wrong and in-
effective policies pursued by the Cen-
tral Government. If you go through 
·the Economic ReviewL 1972-73, of the 
Central Government, you will find 
the following observatjon: 

"UnUke last year, the current 
financial year may end up with a 
significant fall in the level of 
foreign exchange reserves". 

· Thi5 is the observation of the Mlnis-
tr;9' of Fil)anc.e of the Goyernment of 
India. Having reaJJ.sed this, I won-
der how the 1.lon. Minister of'Finan!!e 
hilS piJoted this ~mi- ~ and half-
heart.ed meas1l!e ~r the pw:pose. of 
conserv)ng foreign e~han e  The 
~ul ommi t~ appointed by the 
· Governlllent of II/dia pointed out that 
allI//lai leaka,ge of foreign exchange 
would be of the order of Rs. 240 
crores. But the economic experts 
who tendered their evidence before 
the Joint Committee expressed the 
view that it would be of the order of 
Rs. 1000 crores per annum. They 
· have also categorically stated before 

1M JoU!.t CO.mmittee that this.JiIill will 
not be of m!\1;h U$e i~ ~ ma~ of 
preventapg this huge drain of ~n 

~ han e  

Sir, her.e I \:lave to express my 
heart-felt sYmpathy f,or the hon. 
ini~r of Finanoe. The Minister of 
FinanCe may have the prerogative of 
piloti1)g this halting legislation inten-
dl:d to revitalise the s"ffing economy 
of our country. But. unfortunately. 
though he has put the old wine in 
the new bottle by in:orporating ver-
batim as many as 57 clauses in this 
Bill from the existing Act. I v,ould 
like to know from him whether he 
has got the power to implement the 
provisions of this BilL When he is 
just to play the role of a Post Office, 
when he is just to be the stamping 
pad of somebody else I fail to under-
stand why he should have taken so 
much trouble in getting this Bill 
scrutinised by the Joint Committee 
comprising of the Members of both 
the Houses of Parliament and later in 
getting this Bill Dassed by both the 
Huses. After this Bill becomes a law, 
he is stamped out. The power of im-
plementing the provisions of this Bill 
vests with the Personnel Department 
of the Cabinet Secretariat function-
ing unde~ the Prime Minister. It 
would have been befifting if the 
prime Minister had piloted this lcgis-
hltion. That would have given an 
opportunity fOr the people of the 
country to appreciate the efforts of 
the Prime Minister in setting right the 
economic disarray. 

I want to know from the hOD. Fin-
ance l\Iinistel' ·hoW' many of our ooun-
tTYme.ll are in a position to undcer-
stand the efficacy of this Bill. Out of 
56' crares of people, even 5000 may not 
be aware of the consequences of vio-
lating this law. You may be able to 
count on your finger-tiPs the number 
of people conversant with the provi-
sions of this law. In our country 
there is the vast number of gullible 
people who can be hoodwinked easily 
and that is why political chicanery 
abounds in our country. That is why 
politics has become a profession in 
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our Muntl'y. WJuin you talk. about 
foQti.gne)Cdiarnre t.9 the people tra-
vllrSing in bullock-carls; tbey can 
only be silent spectators and never 
active participants. The common peo-
ple of our OO\Intryhave not been 
educated by the Govemment to the 
extent of ;'nderstanding the use of 
foreign exchange. Only a handful 
coterie enjoys the benefits that flow 
frolJl the use of foreign exchange. The 
G.o'vernment have enacted the M.R-
T.P. Act to prevent the growth of 
moncpolies. Which act as a stumbling 
C. 2~  i:1 the way of establishing so-
cialism in the country. While the 
ena ~tment of this law is being brag-
ged about by the Government of 
India as the iirst step in bringing so-
cia!hm to the country, for ali these 
ye"rs the Government have not cared 
to prevent t1)e leakage of foreign ex-
change running to several hundreds 
of crores. Now, this half-hearted 
legislation has been brought before 

this House. If the Government were 
sf'rioLls to help the poor, they should 
haw-cOme forward with the proposal 
for Olationalising the entire import 
and export trade of the country, Ne, 
the Government would not offend the 
susceptibilities of thOse who are the 
r;.il c h cows of the ruling party for 
election purposes. 

Do the p"or people get the import 
:and ell'por.t licences? Can the Go\'-
-£mment deny that aU the impart and 
uport licenoes are issued to mouo-
polists like Birla, Tata and Bajaj who 
sri!. holding the econOJJlY of. the coun-
try to ransom? Who are the benefit 
ciaries of the blanket permit's given 
by tlte Govemment-ilot the poor. peo-
ple of the country. I would' like to 
know born the hon; Minister of fihance 
whose party's catchword is socialism. 
what are Ute concassions and facilities 
that have been given to Oberoi Hotel. 
and to Cooc>-Cola orpnisation. which 
bas repatriated to a folleien country 
RI;. 40 crams in foreign exchange on 
an investment of just Rs. 4 crores. The 
administrative inefficiency of the ~n

tra! Government has been exploited 
by the vested interests of the country 
in the form of over-invoicing the ex· 

ports and under-invoicing the imports. 
Can you Say that Tata, who is sanc-
tioned foreign exchange just 40 
pounds, is able to maintain himseU· in 
London Or New York or in other wes-
tern caPitals?" He has iot behind-
the-screen agreements with his 
foreign counterparts who take care of 
him lavishly when he is abroad. The 

consequence is that the nation is de-
prived of valuable foreign exchange. 

In these circumstances, can you 

appreciate the hesitation on the part 
of the Government to nationalise the 
impart and export trade of the coun-

try? 

I would Eke to gi\'e another exam-
ple of how the fcreign exchange is 
being looted. An actor from Tamil 
Nadu upproached the Finance ilEnis-
try for permission to picturise his 
film abroad and he also "'anted 
foreign exchange. \Vithout a t~; or u i l 

scrutiny uf the arguments ad':ailced 
by him for going a broad to shoot his 
film, the Finance Ministry accorded 
its an~tion on th'2 ground of SOnl£! 
technical features and recommended 
the ~an tion of foreign exchange to 
him. If t"e Ministry were to be com-
peUed to give an explanation of. tbeir 
action I am sure, Sir, the cat wlli be 
out of' the bag. I am referring to the 
picture of ULAGUM SUTRUM V ALI-
BRAN which was picturised abroad, 
the actor-producer of which was 
sanctioned Rs. 75,000 in foreign ex-
change for this purpose. Can the en~ 
tra! Government explain how he was 
able to get a, Bank guarantee running 
to 4, 5 lakbs before the foreign ex-
change of Bs. 76,000 was sanctioned to 
hilIt? One of the conditions for sanc-
tiooing this foreign excbange was d,at 
he should remit Its. 4.5 lakhs in 
foreign exchange before the said film 
was released in India. CQuid the 
Minister tell the House whether he 
gave that much money in foreign ex-
change' He could not have given 
that much money in foreign exd,ange' 
because the said fi'm was not exhibi-
ted in any foreign country to earn 
that much money. This actor-pro-
ducer gave back to the 'Central Gov-
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ernment this money in Indian rupee 
and not in foreign exchange as per 
the stipulated condition. Without the 
knowledge of Reserve Bank, he would 
not have been able to brine: about 4.5 
lakhs in foreign exchange. 

Another condition was that the 
actor-producer should submit to the 
Government a statement of expendi-
ture to the Government in regard to 
the foreign ,exClhange sanct'ioned to 
him. I am given to understand that 
that also has not been complied with 
by him. Yet another condition was 
that no foreign actor or actress 
should act in the concerned film. But' 
it is common knowledge now that a 
foreign aertess has played an import 
role in this film. Did she act in this 
film without receiving any remunera-
tion from' him? If he has given the 
statement of expenditure fo the Gov-
ernment. can the hon. Minister of 
Finance tell the house whether this 
orei~n actress hss been paid remu-
neration in foreign exchange or not? 
Either way. it is a ccntravention of 
the stipUlation laid down by the Gov-
ernment. What action has been taken 
against this actor-producer for vio-
lating the orel~ exchange rules and 
regulations? 

In reply to a point raised by Shri 
Lakshmanan of Dravida Munnetra 
Kazhagam. the han. Minisfer Shri 
Ganesh stated On the floor of this 
House that the actor-producer has 
deposited about Rs. 4.5 lakhs in the 
Tfeasury. Before he replied, did Shri 
Ganesh pause for a moment and think 
as to how he could have paid this 
money. when he is not in a position 
to p"Y the income tax arrears run-
ning, to Rs. 13.5 lakhs? When the 
picture had not been released in 
foreign countries. he could definitely 
not have paid the dues of the Govern-
ment in foreign exchange. 

MR. DEPUTY -SPEAKER: I think 
the hon. Member is aware of the rules. 
No sccusation of a defamatory charac-
ter can be made unless be is in a 
position to prove it'. 

SHRIG. VISWANATHAN (Wandi-
wash): He is refen'ing to the. ans-
wers giv.en by the Minister previously 
in this House. 

MR. DEPUTY -SPEAKER: Please 
do not mention any names. 

SHRI G. VISWANATHAN: He is 
not mentioning any names. 

SHRI C. CIDTl'IBABU: The time 
has come for makine; the people of 
the country know about the nefari-
. oUs political games being played by 
the members of the party in power. 
On August 8, 1972 this actor in cine-
matic overtones announced in the 
Madurai Conference of D.M.K. that 
he would face the Indian Army on 
the issue of State autonomy. The 
ruling party at the Centre, agitated 
by such violent utterances, threatened 
him that action would be taken 
against him under Section 19(ii) of 
the Foreign Excange Act and issued 
a not'ice to him containing 31 ques-
tions. When the actor-producer got 
this notice. he got panicky as was 
anticipated by the ruling party at the 
CEntre. The ruling party at the Cen-
tre did not' lose this golden 'opportu-
nity. There was a meeting in Myla-
pore at Madras in which the late-
lamented Central Minister advised 
him to save himself by coming out of 
the D.M.K. with 100 M.L.As which 
will ensure of the fall of the popular-
ly elected State Government The 
same Officer of the Department who 
sent to' him this notice was deputed 
to help him in drafting answers to the 
questions. 

I had raised myself questions on the 
floor of t'his House in regard to this 
issue in November last year and April 
and August thi~ year. The hon. 
Minister. Shri Ganesh has replied 
that the matter is under investigation 
and  any divulgance of information 
would hamper investigation. In re-
ply to Unstarred QuestiOn No. 3813 
raised by Shri Madhu Limaye on 
22.8-1973. the hon. Minister of State 
in the Ministry of Home Affairs. Shri 
Ram Niwas Mirdha has replied as 
follows: 
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"The Directorate of Enforcement 
are inquiring into the alleged vio-
lation of the provisions of the 
Foreign -Exchange !Regulation Act, 
1947 by Mis Emgeeyar Pictures P. 
Ltd. and its Managing. Director, 
Shri M. G. Ramachandran. It will 
not be expedient to disclosure fur-
ther details as it may hamper in-
vestigation. Based on the results 
of the investigation, appropriate 
action in accordance with the law 
will be taken. 

'This is the stand of one Minister in 
the Council of Ministers of the Gov-
ernment of India. Here, I would read 
,cut the answer given to Unstarred 
Question No. 1942 raised by me on 
3-8-1973, which has been answered by 
Shri K. R. Ganesh: 

Dtails regarding the expenditure 
of the SUm of Rs. 75,000 released 
to the produce.-for the location 
shooting abroad have since been 
furnished by the Parfy to the Re-
serve Bsnk. Prima facie, the de-
tailed explanation furnished ap-
pears to be satisfactory, 

It is beyond my comprehension how 
one Minister expresses his subjective 
satisfaction about the explanation 
given by the actor-proQucer, while 
his own colleague in the Council of 
Ministers says that the investigation 
in this case is on and appropriate ac-
tion in accordance with the 'law will 
be taken, I do not know which Minis-
ter is in complicity with the actor-
producer, At least the people of. the 
country have got a right to know 
about this, 

Even today, I would like to know 
from the Minister whether the Gov-
ernment have received satisfactory 
replies to 31 questions from the actor-
producer. According to my informa-
tion, the replies have not yet been 
furnished by this actor-producer to 
the Government of India. Will the 
hon. Minister of Finance agree to ap-
point a committee ~r a thorough in-
vestigation into this scandal? When 
this 'is ,the s;fuation, I' wonder how 

1675 LS-I0 

this very same actor-producer has 
been sent to Soviet Russia. In a 
similar case, one Mr. Nagappa Chet-
tisr of Tamil Nadu, who has also been 
served with a notice under Section 
19 (Ii), has been legally stopped from 
going abroad. 

MR. DEPUTY-SPEAKER: I told 
you that names cannot be mentioned 
without giving prior notice under the, 
rules, Again you are mentioning 

certain names. 

SHRI C. CHITTIBABU: As I had 
mentioned earlier, these names have 
figured in the questions that have 
been raised on the floor of this House. 

MR. DEPUTY-SPEAKER: You 
may reter to them. But, please do not 
bring in new allegations, 

SHRI C. CHITTIBABU: I am only 
repeating the same allegation of vio-
latIon of Foreign Exchange Regula-
tion Act. As I mentioned earlier, from 
the answers to questions I have 
quoted, it is clear that Shri Ganesh 
is shielding this actor-producer who 
stabbed in the back of the political 
party which has formed a stable Gov-
ernment in the State after obtaining 
a massive mandate from the people. 
I need not emphasise the fact that 
this drama is being enacted under 
the cover of statutory powers to top-
ple a domocratically elected ~opular 
Government in the State. It IS also 
strange that" when the State Gove:-n-
ments are not permitted to enter !D-
to agreement with foreign govern-
ments, this very same actor-producer 
has signed an agreemenf-I do not 
know whether the Central Govern-
ment have permitted this private in-
di vidual to do so far producing a film 
as a joint Ino-Soviet effort., I would 
like the hon. Minister of Fmance to 
clarify whether in this ag:eement 
there is the question of foreIgn ex-
change involvement or not. 

Besides the leakage of foreign ex-
change, we'l!.ave got the problem of 
black money and red money. Recent-
ly, when Shri Raghunatha Reddy, the 
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Minister·of Labour. addressed a meet-
ing of the Bank Employees Associa-
tion at Madras, he exhorted to them 
that they must extend their full co-
operation to the Government in tack-
ling the problem of black money. He 
expressed the view that the powers 
vested with the Government are alone 
not adequate to tackle this problem. 
But, the Joint Committee on the 
Foreign Exchange Regulation Bill 
of which the hon. Minister of 
Finance, Shri Chavan, was also a 
Member, had not cared to incorporate 
the suggestions made beforQ it by 
the Reserve Bank Employees' Asso-
ciation for the purpose of effectively 
stopping the leakage of foreign ex-
change. On the One hand, the Bank 
employees are asked to assist the 
Government in this respect, and on 
the other, the suggestions of the em-
ployees of the premier Bank are 
brushed aside. 

I have narrated these things to 
show to you, Sir. that the laws of the 
land have become instruments for 
~oliti a~ ~ro iteerin  and for subjugat-
mg polItIcal enemies. From the ins-
tances I have given, it will be clear 
to you that the laws have not become 
potent weapons for eaonomic eman-
cip!ltion. Instead of implementing 
the laws objectively for the welfare 
of the people, the provisions of the 
laws are being used for perpetuating 
tire power of the ruling party. As I 
am sure that this Bill is also going 
to help the rich and vested interests 
behind the screen and it is not going 
to contribute anything to the econo-
mic rejuvenation which alone dan 
help the poor, I oPPOse this Bill. 

With these words, I conclude. 

SHRl INDRAJIT GUPTA (Ali-
pore) : Sir, this Bill has been intro-
duced with a very laUdable objective, 
namely conservation of the foreign 
exchange resources of the co;;'ntry 
and proper utilisation thereof in the 
intere~t  of the economic developmept 

of the country. That is a polite way 
ot exllcessing the concern not only of 
the <';'H'ernment but of the entire 
country at the tramendous illegal 
drainage of foreign exchange which 
has been taking place over the last 
many years and which is an open 
secret known to everybody. 

Therefore, we have to test this bill 
. by the critarion of its capacity. o. the 
seriousness or the intention behind it 
to plug the major loopholes in so fer 
as thtl3e loopholes are discerning. In 
one word I would say that to my 
mind this Bill indulges more in a 
great deal of window-dressing than 
on anything else. I do not deny that 
in some of the provisions there has 
been an attempt to plug some of the 
minor loopholes, but many of the 
major loopholes have been left stand-
ing wide open, and the reason for· 
that as I was able to und~tand as 
a member of the Joint Committee 
has been the concentrated pressure of 
many Chambers of Commerce, many 
big business houses and import .. nd 
export houses, which took an active 
part in making their representations 
to which they are naturally entitled to. 
There was conctJltrated pressure by 
them and the result has been that the 
whole thIng has been diluted "na 
watered down to an extent which, to· 
. my mind, will not make thi~ Act an 
effective weapon in the hands of the 
Government if the Government nlilly 
wants to conserve our foreign ex-
change resources. 

Let me give an example. As Shri 
Jyotirmoy Basu also mentioned, the 
Reserve Bank of India was given a lot 
of powers in the pa~t  There is no 
doubt about it that they have been 
armed with considerabl(! powers, even 
in the past. But, despite that, we 
were not able to check this illegal 
leakage of foreign exchange on a 
massive scale. Now, we find that the 
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Chambers of Commerce the big busi-
ness houses, expert and import 
houses, their representatives and coun-
seis have on entrat~ i their argument 
on this point that there is too much 
of powee given to the Reserve Bank, 
that there is undue concentration of 
powers in the hands of the Reserve 
Bank, that there is excessive powers 
of central given to the t~er e Bank 
and that, therefore, these must be 
reduced. Shri Chavan was just now 
taking great pains to recount a num-
ber of new responsibilities which 
have no doubt been added to the 
functions of the Reserve Bank. The 
field has been widened so that in 
many more cases the prior permission 
and prior approval of ~he Reserve 
Bank may be required. But, may 1 
humbly submit that these things by 
thems€nves do not ensure that the 
powers of the Reserve Bank will in 
any way be more effectively utilized 
than  they were in the past? In the 
context of these people complaining in 
the ll'Ilme of excessive control undue 
I!Oncentration of powers by the Re-
serve Bank let us see what clause 74 
says. It reads:-

"The Reserve Bank may, with 
the previous approval of the Cen-
tral Government, by order, delegate 
any of its powers or functions,-

(i) under section 8, 9, 10 or 11 
or sub-c:ause (b) of dause 
(A) of sub-section (2) of 
section 17 or sub-section (7) 
of section 17 to Gny authoris-
ed dealer; or 

(ii) under section 8 or 9 to any 
money-changer .... " 

The authorised dealers or money 
changers are gentlrally the foreign 
banks in our eountry. Now much 
more powep is being delegated to 
them by this clause. I think this 
clause will be welc.omed by the 
chambers of commerce and .big busi-
ness houses because this is precisely 
what they were WQ1lting. 

May I ask another question? Has 
the Government considered the desi-
rability of giving retrospective eJl'cct 
to any part of this Bill? For ins-
tance, clause 26 (4) reads as 
follows:-

"NotWithstanding anything COn-

tained in any other law no transfer 
of an interest in any business in 
India made by a person rtj3ident 
outside India to any person also re-
sident outside India sha:! be valid 
unless. such transfer is confirmed by 
the Reserve Bank on an application 
made to it in this behalf by the 
transferor or the transferee." 

I weleome this clause. But it is 
rather like locking the stabltl-door 
after the horse has run away. 

1 have in mind-Mr .Ganesh knows 
it verywell-the affairs of the Metro 
Cinema. J) was raised so many times 
in this House. He himself admitted 
here in a statement that he made in 
the House, that the Government bas 
got ample grounds to suspect that 
there was some shady deal behind it. 
ThE/ word used by him was "shady" 
deal. But what happened ultimate-
ly? The Law Ministry was consulted, 
the Company Affairs people were 
consulted and then Mr. Ganesh came 
forward with the answer that under 
the Act as it exists, it there is a 
transfer of business in India by one 
foreign party to another foreign party, 
then that is valid and nothing can 
be done about it. 

Now, they have come forward with 
this new claus€/ which is very good. 
But unless it is given some retrospec-
tive effect, all these deals, like, the 
Metro transfer or so many others 
which have taken place will be abso-
lutely outside the ambit of this Act. 

Then about the question of 40 per 
cent ownership of shares by a non-
resident, if it is more than 40 per 
cent, it will be considered to be a 
capital of a non-resident, otherwise 
not. I suggest this is a fantastic 
figure. Now-a-deys, it is well known 
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to anybody that even with a block of 
20 per cent shares, a wholQ company 
can be controlled. Here, what is 
stated is that if shares are held by 
foreign parties not beyond 40 per 
cent, then that will not be trOOted as 
the capital of a non-resident. I think, 
this is a fantastic figure that has been 
prescribed. This is itself operung a 
loophole ~ wide open. I w9uld 
u~ e t to !)lm that this 40 per cent 
shoul<l be reduced to 15 per cent or 
10 per cent. Witjl 40 per cent shares 
in the hands of foreigners, you try to 
pretend that that company cannot be 
controlled by foreigners! Who is 
being taken for a ride? 

Another point that I would like to 
make is this. About the Indian big 
business housllJ which are being 
allowed increasingly to start business, 
to set up manufacturing units, and so 
on, abroad, I do not find in this Bill 
anything very effective to keep a close 
watch and scrutiny' on them and to 
check any illegal or improper foreign 
exchange dealings which they are lia-
ble to i-1ulge in. I find their num-
ber i~ going UP. . 

In a reply given in a statement 
only this morning I find that between 
January--June, this year, only the 
first six months, there is a list of 
these joint ventures which have beE\Il 
sanctioned by the Government abroad. 
We find the people who are parti-
cipating in these jOint ventures abroad 
fro,lD our side are the same sort 
of peopl~ hindra & Mahindra in 
Indonesia; Tatas Export Ltd. also in 
Indonesia; Century Spinning and 
Manufacturing Co., also in ndon~ia; 

Sarabhai Chemicals, Singhanias, etc. 
The Obero; Hotels Ltd. have been 
allowed to start a five-star hotel in 
Sri Lanka. Altogether 163 such pro-
posals for joint ventures abroad have 
been sanctioned. I know, the figures 
will go up. The export of Indian 
capital abroad is now an establish-
ed thing which this Government is 
encouraging. I want to kllow from 
him whnt is there in the Bill which 

really provides for any ~lo e watch 
and scrutiny on the foreign e han ~ 

dealings of thOSe big business hou e~ 

in this country which are going on in 
joint ventures abroad. I do not find 
anything here. 

About under-invoicing and over-
invoicing of course, all those clauses 
have been referred to by Mr. Chavan, 
that oall attempts are being made to 
ke(1p them within some sort of con-
trol. But I would suggest that noth-
ing can be done effectively about it. 
The whole machinery of this under-
invoicing and over-invoicing has been 
perfecteJ so much in a million dubi-
ous ways by these people over the 
years. Why not certified copies of at 
least those contracts and the bills of 
lading be deposited compulsorily with 
the Reserve Bank of India? You mest 
know the thing is done through the 
bills of lading which you have to com-
pare and check up with the contracts 
and certified copies of these documents 
should be registered compulsorily 
with the Reserve Bank of India but 
there is no provision of this kind of 
a thing here. 

About the ceiling on the repatriation 
of profits by the foreign compan;es, I 
do not want to add anything. .'1. huge 
drain is going on. This was mentioned 
by Mr . .Jyotirmoy Bosu. But I would 
say also that it is interesting to see 
the ways theSe foreign companies here 
operate. He has referred to the 
National and Grindlays Bank. I also 
wish to make of brief reference to it 
because that is the biggest and oldest 
fOreign bank operating in this country. 
The point is that in 1969 the First 
National City Bank of New York has 
obtained 40 per cent beneficial interest 
in the equity' capital of the Grindlays. 
That is known and after that, every 
year in the name of paying technical 
fees-the technical fees paid by the 
National and Grindlays Bank to the 
First National City Ba·nk of New York 
because they hOld 40 per cent of their 
equity !capital-they have come to 
some agreement among themselves 
that technical fees will be paid year 
after year. In the name of technical 
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fees they are remitting Rs. 28.801akhs 
in 1970-11 and Rs. 29.70 lakhs in 1971-
72. This has become another outlet 
through which huge. amounts of foreign 
exchange (are being taken away. It 
is absurd to imagine that a fOreign 
bank which has a 110 years standing 
in this country, the Grindlays Bank, 
now at this late stage are required to 
pay these huge amounts as technical 
fees to the First National City Bank 
01 New York. Also what have they 
dOne? Buildings acquired or construct-
ed or which are owned by the Natio;)al 
Grindlays Bank in India-out of 
Indian profits naturally-have been 
transferred to their head office, Their 
ownership has been transferred to the 
Head Office in Landon and the Bra·n-
ches of the National and Gtindlays 
Bank in this country have become the 
rent-paying tenants of their own head 
office and oD that score, they are pay-
ing fOr depreciation, for repairs, for 
renovations and for maintenance of 
these buildings and on all these ac-
counts another bie amount is going 
out of the country. What are we 
going to do about all this? These 
lOOpholes cannot be plugged, I think, 
by the Bill as it stands. 

I might also mention il! passing that 
the so-called technical advice for which 
they a·re paying fees Is now being 
exercised in a way that all small depo-
sitoi'll att'e being ~ en away from 
the Grindlays Bank. They have im-
polM!d new restrlct10na putting m1n1-
tnum 1ftn1ts at. balance to be maln-
It'$ned in their bank and already 
sinC1!\ 1972, 00,000 small depOsitors 
have been driven out of this bank be-
cause they no lofiger come within the 
minimum' permissible limit they have 
'aid down. This is the kind of tech-
nical adviCe wliiC!h has been given by 
the First Naliional City Bank of New 
York for which they are being paid 
huge technical fees. This is tbe kind 
of thing which is going 00. 

To my mind, the central corpus of 
this BiU lies in clauses 26, 27 and 28. 
ihe central corpus by whlcli. we have. 
to test the Sfuci!rity or o~et i e of 
:t.e Government to makl!' Ii rel1ly seri-

o u s e,tfort to plug tbl.& foreigb ex-
change leakage. Now, as far as 
clause 28 is concerned, I find that the 
Minister himseli has come forward 
with some amendments which will be 
taken np in due course. I think he 
had circulated thOse amendments. This 
clause 28 as it stood meant that any 
Indian company or any Indian firm 
here would directly buy the goods 
from the branch of a foreIgn company 
or a foreign company in this country, 
buy their goods and sell them directly 
in the market through the retail dis-
tributors on the condition that they 
may utilise the brand name ar trade 
mark if you like to call it that way, 
the brand name of the foreign com-
pany so that it may sell it elsewhere. 
There is nothing to plug that loop-
hole. I have n·o time to stUdy the 
details Of Mr. Cbavan's amendment. 

SRRI YESHWANTRAO CHAVAN: 
have accepted Mt Madhu Limaye's 

amendment. 

SHRI INDRAJIT 'GUPTA: We will 
come to the amendment stage later. 
Al! I can say is, till Mr. Madhu 
Limaye's amendment was brought to 
your notice or attention there was a 
dangerOus gap. These foreign com-
panies get something manufactured 
here locally and they pilt their brand 
name Or trade mark Or foreign name 
and market it as sueh. There is a big 
gap. No other bigger fraud or cons-
piracy can there be. They show these 
amounts as profits of the foreign com-
pany and in this way they repatriate 
huge amounts out of the country. 

PaOP'. MADHU DANnAVATE 
(Rajapur): Mr. Madhu Limaye's 
amendment will plug such loopholes. 

SH'RI INDRAJIT GUPTA: Here it 
is the other way where they cirp.um-
venl it by sb!lWing tbat they have no 
diriict connecfion with that company 

~~ ltein  ~~h 2 he Jpocts and sen 
IoUCIU ae!,=,nen...,. . They have to. 
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use the trade mark of that company. 
Thai may be plugged. Now, by this 
new amendment I hope it will he done, 
and I hope the House also will he VigI-
lant to see to that. 

Clause 26 is a controversial thing 
because this refers to branches of 
foreign companies operating here. 
Foreign companies are registered 
under Indian Companies Act. Those 
branches which are here of foreign 
companies operating here, are n~t 

registered under our Indian Companies 
Act. They are not required to regis-
-.r thdtnsel ves uptill now as the law 
stands. Who are these? Mr. Jyotir-
'IK>y Bosu referred to them as multi-
ulLUonal COrporations, about whidl 
countries more vigilant than us have 
been expressing grave concern. Over 
'he last few months and years the 
activities of thes., multi-national anil 
multi-pronged corporatiUls have pene-
trated in to the econOmy of so many 
countries. These people have got 
branches operating dn our country 
and those branches are not registered 
under our Act. They are therefore 
not amenable to our diSCipline, our 
legislations in the matter of Company 
regulations. And, in this way bome 
wishy-washy things are done. In ac-
tual practice. what we find is that 
theee companies lake double advant-
age. It is not as though they are such 
types of companies who are very weak 
in the matter of competition with our 
Indian firms. Not at all They are 
the • people representing multinational 
corporations, having multi-national 
ramifications. They are stronger than 
Our own people, and by Our own pe0-
ple. I am not referring to Birlas and 
Tatas. I am referring to tens and 
thousands of entrepreneurs and indus-
trialists and small-scale, medium-scale 
people and so on in this country, who 
do not have either the desire Or tne 
capacity to gain for joint collabora-
tion with foreigners. They are small 
people and they are medium peOple. 
They are people who want to develop 
this cou.,try on the basis of <elfreli-
ance. But what happens? These par-
tiCular b ranches are operating, in this 

country more and more; they cannot 
be brought within the control of our 
Companies Act; they are not registered 
under it. They have the double ad-
vantage. They enjoy their own poten-
tial power of competition by virtue of 
their enormous re ~ur e  which are 
backing them. Secondly, they are 
free to operate here, in our country, 
outside the ambit of our Companies 
Act. 

This is a major loOphole which is 
sticking up this Bill as a big nose of 
anybody else is sticking UP. I am 
surprised that Shri Chavan cannot 
see it. Therefore I say that-I see 
more amendments have been tabled-
he will give some consideration to 
this effect only. Let us at least put 
those branches of these foreign eom-
panies-this is what we are asking 
for----<>n the same , footing as those 
foreIgn companies which are registered 
in India. Nobody is demanding thro-
ugh this clause some nationaltsation 
Or some such terrific radical sounding 
thing which scares our Government so 
much. There are foreign companies 
registered in this country. At least 
should not the branches of these fore-
ign companies which operate in this 
country he put on the same footing? 
Make it obligatory for them to register 
themselves under the Indian Compa-
nies A,ct or, otherwise, you prohibit 
them from carrying on their business 
here. I do not know whether these 
ventures which have heen started biY 
the Indians in other countries are also 
subjected to any of their owns laws 
or financial  discipline or whether there 
is any pre-condition existing there 
under which these countries should 
not make them subjected to any of 
their own laws or financial discipline. 
I am not aware of what happens in 
other countries. But, certainly, this 
plays havoc in our country. There-
fore, this clause 26, I think, must be 
amended-amended only to this extent 
which is enough fOr the present. I 
do not say it will plug all the loop-
holes. But, at least, they must be 
compelled to register under the Indian 
Companies_ Act. 
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Clause 27, I think, is the one which 
leaves a loophole for the Indian big 
business houses operatir,g abroad for 
opening manufacturing and commer, 
dal ventures in the foreign countries 
and doing all kinds of malpractices 
without being checked. 

As regards clause 28, I have 
already referred to it, it has perhaps 
·caught the attention of the Minister 
now. He will try to do met~in  

about that. I could not follow in his 
opening remarks how exactly he was 
commending this new proVlSlon, 
which has been put in as ~ safe. 
guard, I suppose, against what you 
call 'vexatious search'. This is a 
ciear example of the pressure ot 
Shri Piloo Mody and his friends. J 
say this is a victory for them. 

SHRI PlLOO MODY: Victory will 
be always ours. 

SHRI INDRAJIT GUPTA: J would 
like to know this from him. That 
means you are opening the door for 
a prolor~ ed litigation because, who 
is going to judge what is the vex-
atious sparch. Am I to take it that 
when a vexatious search is carried 
out with all the bona fide intentions 
and when it results in caching some-
thing, it will immediately be chal-
lenged? Will the officers. who have 
carried out that search with all good 
faith be subjected to penalties? Will 
that be because the court will bold 
that in this vexatious search nothing 
has been found? 

SHRr pn.OO MODY: That is what 
<exatious search' mear>8. 

SHRI INDRAJIT GUPTA: You 
will please tell that when you partl-
dpate. I do not want you to do .Hat 
now. 

SHRI PILOO MODY: You said you 
wanted to know that from me. 

SHRI INDRAJIT GUPTA: Not out 
of turn. 

Sir r say that this kind of provl. 
sion is going to demoralise your en-
tire enforcement directorate. This is 
a" very dangerous thing .. Everytime 

we know big raids or big ear he~ 

were carried out in some big busi-
r.ess houses; in Calcutta years ago 
when big searches were made in reo 
gard to jute eXllorts and all that, a 
big commotion was picked up in the 
big business circles. Since that time 
they have all been saying that they 
must not be subject to harassment. J 
say why you put in the term like 
'vexations search' in the draft statute? 
If you put it, then you must tell us 
what do you mean by vexatious 
search? Who is going to decide this? 
Ar;d how is it going to be defined? 
Does it mean that when a search is 
carried out and when it does not pro-
duce any results, you will say that 
the aggrieved party will go to the 
court? Suppose the courts being 
what they are say that it is not a 
vexatious searh. Does it mean that 
even the officers must be penalised 
for that? If that is done, then what 
would happen to the morale of the 
officers? r do not think this is the 
way of strengther.:ing the enforce-
ment directorate at all. This is a 
way of weakening them and demora· 
lising their officers. Then, Sir, I 
wanted to bring to the notice of the 
HOUSe some more points. There are 
many .things. But, there is no time 
for that. 

I would only say that this amend-
ing Bill has come up before the 
House after many many years. Please 
try to see that you do not leave any 
loose endS and loopholes. But, please 
try to make it effective becl\use we 
are in the midst of a terrific economic 
crisis, foreign exchange crisis and a 
political crisis. The nation cannot 
afford this kind of malpractices; in 
this illegal manner, there is drair. in 
our foreign exchange. We cannot 
afford this drain and theft of foreign 
exchange to go on like this. I am 
sure the Minister realises that and 
the entire Government also is per-
turbed over this question and they 
should not in any way succumb tp 
any undue pressures of these circlt'.s 
which have been indulging in these 
things. I want that they should not 
be allowed to go in the same way. 
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MR. DEPUTY-SPEAKER: Shri 
Jagannath Rao. 

SHRI PILOO MODY: Lea him not 
make a vexatious speech. I am going 
away. 

SHRI JAGANNATH RAO (Chatra-
pur): I wish to make a few obser-
vations in regard to this Bill. It is a 
consolidJlting and amending 'Jill 
which seeks to replace the Foreign 
Exchange Regulation Act, 1947. The 
working of the '1947 Act has shown 
that there are several loopholes which 
need to be plugged, so that . the 
measure could be made more strin-
gent and the leakage of foreign ex-
change may be stopped. But as I 
weJlt through the Bill I began to 
have many fears that the objective 
with which the amending Bill had 
been brought forward perhaps would 
not be achieved. 

In the Statement of Objects and 
Reasons appended to the Bill it has 
been said: 

"There is need for regulating, 
among other matters, the entry of 
foreign capital in the form of 
branches and concerns with subs-
tantial non-resident interests in 
them, and the employment of 
foreigners etc ... ". 

1 would like to know how this Bill 
has tried to regulate the entry of 
foreign capital in the form of branches 
and concerns with substantial .10n-
resident interestS in them. 

If you look at clause 26 you will 
find that it is nothing but a reproduc-
tion of section 18 of the old Act and 
Explanation I thereto. Perhaps, sec-
tion 18 was more stringent ~han  

Clause 26. If you look at the Expla-
nation to section 18 of the pld Act, 
you will find that it reads thus: 

"The companies referred to in 
SUIT-section (1) are companies not 
incorporated under any law in 
force in India in the case of which 
any of the to1Iowing conditions is 
fulfil1ed:-

(a) that the. company is by any 
means controlled directly or in-
directly by persons resident in 
India; or 

(b) that more than half the sums 
which, on a liquidation, thereof, 
would be receivable by holders of 
share or loan capital, would be re-
ceivable directly or indirectly by, 
or for the benefit of, persons resi-
dent in India.". 

Clause (a) of this Explanation refers 
to control. But control is nowhere 
defmed in the Companies Act. A 
person need not have 51 per cent 
shareholding or 40 per cent share-
holding or even 33-1/3 per cent or 
even 25 per cent shareholding for this 
purpose. Control is a question of 
fact. A, person owning 10 per cent of 
the shares may also be able to con-
trol a company, and there are ins-
tances where he can control the func-
tioning of a company. Therefore, 
control has been cleverly and purpose-
ly not defined in the Companies Act. 
By omitting this provision contained 
in Explanation I of section 18 of the 
old Act, this provision is being made 
more innocuous. Under the old Act, 
any Company with 10 per cent ·share-
ho:ding or any person having 10 per 
cent of the shares or interest 
in tbe shareholding to tbe ex-
tent of 10 per cent who con-
trols, would be covered by the Act, 
but now that is taken away and we 
are limited to 49 per cent or 40 per 
cent. Why should. there be 40 per 
cent for this purpose? 

Why should a foreign company not' 
register itself in India? It should be 
sutiject to the discipline of the coun-
try in which it operates. I have no 
objection if Indian industrialists who 
are starting companies elsewhel'e are 
also made subject to the financial 
discipline of the countries in which 
they operate. 'l"ffilt is but natural 
Why should be exclude these people? 
The present provision means that 
0I1ly it it is 40 per cent or mpre, this 
Act Would' apply. Bilt where the 
capital of a t ire~ CODlJIany or a 
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foreign non-resident is 40 per cent or 
less he is not bound by the conditions 
given in the Act. What is the idea 
behind this? Therefore, I am noi 
able to appreciate this. Perhaps, 
section 18 of the Old Act was per-
haps more stringent than the enlarg-
ed clause 26 'which runs into several 

pages. 

As pointed out by my friend, 8hri 
Indrajit Gupta, why not the branch-
es of foreign firms also register them-
selves in our country so that they 
com<-under the discipline of the com-
pany law and the Foreign Exchange 
Regulation Act? I doubt whether the 
Finance Ministry consulted the com-
pany law department before bringing 
in thi.!: amendment. These are inter-
related things. The functioning of 
these companies, firms and associates 
is going to be affected. That depart-
ment knows the lapses, abuses and 
distortions committed in the opera-
tion of companies. I do not know 
whether they have been consulted. 

As regards repatriation. as the pre-
v ious speaker said. there is no limit 
to it. The repatriate then-profits 
under different heads. dividends 
commissions, head office expenses and 
so on. In reply to a question, it was 
stated that crores and crores of 
rup<'es are being taken away every 
year Therefore, there should be a 
ceiliAg on foreign capital in our COUI'-
try. There is no dearth of capital 
in the country. There is enough 
m ~ey  People who are in a position 
to. mvest are investing. So there 
should be a liinit of 20 or 25 per 
cent. 

Then why should any foreigner or 
non-resident be allowed to trade in 
our country? I can understand it if 
he is engaged in pX;oductioD, manu-
facture or processing which are all 
defined in the Bill. But for trading, 
we should not have any foreigner in 
the country. Even the Central Gov-
ernment or RBI should not have the 
power to pennit any fo1'eigDer, eveJI 

a technical man, when talents are 
available in the country in various 
fields of industrial activity. Let us 
give opportunities to our own talent-
ed people to play ~heir part. 

1 would add that foreign banks 
should not be appointed as dealers 
or money changers. The RBI and the 
nationalised banks should discharg ... 
this function. 

The study team has said that nearly 
one-fourth of the leakage in foreign 
exchange every year is through over-
invoicing of imports and under-in-
voicing of exports. This is done by 
big business houses and big business-
men. They all belong to a group of 
companies which is defined in the 
MRTP Act and Companies Act. They 
operate within themselves. It is diffi-
cult to catch them. I do not think 
even the enlarged cl. 28 would go a 
long way unless officers of the RBI 
are posted in several places in foreign 
countries to check at the time of the-
deposit of documents, agreements 
bills of ladiilg etc. All these t~ 
are deposited there. I think a care-
ful personal watch is necessarY to 
see that these malpractices are not 
committed. Mere enactment of law 
would not serve the purpose. 

I am glad that cI. 28 is now being 
sought to be amended by the inclu-
sion of (cl. Otherwise, there would 
have been a great lacuna which I 

~y el  felt would be a source of con-
tmued evil. 

This Bill, as introduced tries to 
define offences and also' imposes 
~ ere penalties. When we read the 
first part of the clause. it is severe 
but when we read the second 'part' 
power is given 16· the court to give ~ 
lesser punishment. The first part 
may please MPs; the second part will 
please businessmen. This need not 
have been pu~ in there. It is open 
to the court if the circumstances of 
the case deserved to give a- lesser 
sentence. For commission of a second 
offence. you have Pl'ovided a severe-
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penalty, but even in such cases 
power is given to the court to award 
a sentence of imprisonment of less 
than six months. I cannot understand 
this. I have been in the profession 
.for more than 25 years. 

.15.00 hrs. 

SHRI YESHWANTRAO CHAVAN: 
He is out of touch with the profes-
sion. 

BHRI JAGANNATH RAO: I am in 
touch with it. Please pomt eut to 
me any Act where such a provision 
is there. Even for second offence, 
discretion is given to the court by 
the statute to award a lesser sen-
tence. I have not come across such 
.a thing; 1 shall be happy if you could 
advocate me. 

MR. DEPUTY-SPEAKER: Would 
you like to continue on Monday? 

SHRI JAGANNATH RAO: Yes, 
Sir. 

MR. DEPUTY-SPEAKER: AU right 
then; we take up Private Members' 
business now. 

15.81 hrs. 

ERADICATION OF POVERTY 
SCHEME BILL' 

11ft ~ SOO1f m ~  
If' !fffiT'f ~  ~ 

"fif; ~ ~ 'TU<1T 'fi'T ~ 'fi"f.'t '1ft 
lff;;r'i"T 'fi'T -~ 'fi"f.'t mor 
f<ril-lfif, ~ ~ ~ -i  'fi"f.'t 
'1ft >;f.fiffo ~ ~nt I" 

MR. DEPUTY SPEAKER; The ques-
tion is: 

"That leave be granted to intro-
duce a Bill to provide for a scheme 
for eradication of poverty from the 
countIY." 

The motion was adopted. 

~ lfl!OfT S"\ .. ~ ~ : it mT:rr. 'fi'T 

~ ~ l i r 'f,"{iIT ~ : 

CONSTITUTION (AMENI>MEN'P) 
BILL' 

(Insertion of new articles 125A and 
221A) 

11ft ~ "'" ~ (<li'fi'T) : it l rr~  
l i ~ "fif; ro it~ ; 'fi'T i ~m

$i 'fi"f.'t mt mTlI'fi' <'f;T ~ 'fi"f.'t 
<'f;T 'l'?f'o ~  ~nt I  " 

Mr. Deputy-Speaker: The question 

is: 

"That leave be granted to introduce 
a Bill further ·10 amend the consti-
tution of Ind ia." 

The motion was adopted. 

~  ~~ ~ : it mTlf'fi' ~ 1<::-
~oi ; i ~ 

UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL' 

Insertation of new section 12B and 
amendment of section 14) 

'!iff ~ f ... ~ ~  : it JmIR 
<'f;W ~ "fif; im ~ ; ~  o;rr:rm 
ma l~  1956 'fi'T >;f)<: ~~ 'fi"f.'t 
mor f1mlf'fi' ~ ~ ~ 'fi"f.'t <'f;T >;f1;-

o~  ~ I" 

MR. DEPUTY -SPEAKER: The ques-
tion is: 

"That leave be granted to introduce 
a Bill further to amend the Univer-
sity Grants Commission Act, 1956." 

The motion was adopted. 

11ft ~ ~li : it mTlf'fi' ~ ~ ~ -o 

l!i@T ~ I 
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DELIMITATION (AMENDMENT) 
BILL· 

,(Insertion of new section 9A) 

.n ~  f·;.:r t (<ri<f;r) : it S ~ 

or.:<rr t' f.!; qf<:,,"jlf ... lfflif'llP'f, 1972 
<mj"'h: ti<r't!ir .. rn ~ r~ ; '!IT 
'I<::-~i l iir rn lfi"f 'q'1;l1fir ~ ;;rrit I  " 

MR. DEPUTY SPEAKER: The 
question is: 

"That leave be granted to intro-
duced aBill to amend the Delirnita: 
. tion Act, 11172." 

The motion wa.s a.dopted . 

.n ~  ~ : it l ~ lfi"T T:-
m iir~~ I 

'CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL 

(Omission oj sections 107 a.nd 109) 

~r ~~ ; ~i '(<ri<f;r) : il ~ 
~  tf.!; ~ mo:rr ti~i  1898 

lfi"r 'q'n: "'","T!O"I' rn ~ ~ lfi"T 
~  rofiffl rn;tt 'q''!,lffHT.mt I" 
MR. DEPUTY SPEAKER: The 

'question is: 

"That leave be granted to intro-
·duce a Bill further to amend the 
·Code of Criminal Procedure, 1898." 

The motion wa.s a.dopted. 

.n ~  f .. ~ : il l ~ lfi"T ~  

rnr'iir ~ rr ~ I 

UTILIZATION OF LAND ADJOIN-
ING RAILWAY TRACK BILL· 

SHRI VlSHWANATH PRATAP 
'SINGH (Phulpur): Sir, I beg to move 
for leave to intrOduce a Bill to pro-

Academy Bill 

vide for the utilization of land ad-
joining railway track on both sides 
for agricultural purposes. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to provide for the uti-
lization of land adjoining railway 
track on both sides for agricultural 
purposes." 

The motion wa.s adopted. 

SHRI VlSHWANATH PRATAP 
SINGH: I introduce the Bill. 

LEPROSY CONTROL AND REHA-
BILITATION OF LEPERS BILL· 

SHRI VlSHWANATH PRATAP 
SINGH (Phulpur): Sir, I beg to move 
for leave to introduce a Bill to pro-
vide for prevention and control of 
leprosy and rehabilitation of lepers 
and for matters connected therewith. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to provide for preven-
tion and control of leprosy and re-
habilitation of lepers and for mat-
ters ,connected therewith." 

The motion wa.s a.dopted. 

SHRI VlSHWANATH PRATAP 
SINGH: I introduce the Bill . 

15.83 hrs. 

NETAJI NATIONAL ACADEMY 
IiIILI,........,ontd. 

by Shri Samar Guha 

MR. DEPUTY-8PEAKER: We shall 
now take up further consideration of 
the Netaji National Academy Bill 
moved by Shri Samar Guha. He has 
to 'continue his reply. I should sav 

·Published in Gazette of India Extra-' ordinary Part n, section 2. dated 
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[Mr. Deputy-Speaker] 

that' while moving the Bill he took 
54 minutes and I hope he would not 
take too much time now. 

SHRI SAMAR GUHA (Contai): 
The Minister has made some observa-
tions and I have to reply to them. 
I am thanldul to those Members who 
gave 'A' category priority to this pat-
riotic Bill and to all those Members 
also who have given their unanimous 
support to it. I have no doubt that 
people outside will highly appreciate 
the patriotic support that had been 
lent to this Bill by the Members be-
longing to all p~t e  in the House. 
Unfortunately the reply given by the 
Minister that day does not reflect the 
fervour of the unanimous support that 
had been given by all sections of the 
House. rhat also reflects the wide 
and big hiatus, immeasurable hiatus 
if I may say so, between the feeling 
of the common people of our country 
and the feeling of the institution of 
power that is ruling the destiny of 
our people. In any part of our coun-
'try, in all patriotic houses from 
Nagaland to Gujarat, or from Tamil-
nadu to Kashmir a portrait or pic-
ture of Netaji is invariably found. 
But it is a matter of regret that ex-
cept in one State, neither in the 
offices of the Central Government 
nor in the offices of any State Gov-
ernment, nor in the Defence estab-
lishments, a portrait or picture of 
Neta-ji is found. It is also a rn.atter 
of regret that in this House a large 
number of members, not once or 
twice, but many times requested the 
Speaker to have a portrait of Netaji 
in the Central Hall but even that 
patriotic demand has not been con-
ceded. 

Many people ask me, why do 
wear Ulis amblem of NetlUi always? 
I know there ar~ criticisms that it 
is an iIlfantile exhibition of heI'Q wor-
ship. Some people also feel, that it is 
a melodramatic posture of political 
iI!lllUlturity. Some others have even 
hinted that I am trying to make a 
political trade on the heritage of 

Neta:jl. have just now said that 
there is a big hiatus between the 
feelings of the people and the feeling 
of the ruling power for the last 25 
years and that is the reason why as 
a mark of protest I am-wearing this 
badge of Netaji. At my age, which 
is almost near old age ....•..... 

MR. DEPUTY-SPEAKER- YOll 

look very young. 

SHRI SAMAR GUHA: With an 
experieilce of 40 years of humble ser-
vice to the country,. ordinarily' it doe, 
not befit me to wear this badge. But 
I repeat, I wear it as a mark of pro-
test that the feelings of admiration, 
adoration and homage of the people 
to the great revolutionary have not 
been, what to speak of adequately, 
even minimally reflected in the atti-
tude or feeling of the ruling power 
towards him. It is as a constant re-
minder of this basic fact that I wear 
this badge\ and I will continue to 
wear it as long as I happen to be a 
member of this House. 

There has been somewhat confu-
sion about the object of this Bill. 
Some friends who spoke during the 
debate thought that in the name of 
Netaji National Academy Bill, I 
wanted to ask the Government to 
set up a new university. The minis-
ter also said that there are already 
six national Universities and as if I 
was advocating the setting up of a 
seventh national university. Also 
there has been a little bit of mis-
understanding as if the whole ob-
jective of this Bill was to project the 
image of Netaji, project the political 
philosophy of N etaji and create a 
centre of propaganda for his political 
and philosophical ideologies. This is 
far from the objectives that have 
been outlined in this Bill. 

Sir, I have alreac:\y said in my 
earlier part of the speech that Netaji 
w!\nts to live in.· posterity, npt as 
Subhas Chandra Bose but with a 
nameless name, as a patriOt, as an 
Indian pilgrim. That is why be !laB 
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named his autobiogra.phy as "The 
Autobiography of an Indian Pilgram." 
In it lies the inner being of a revo-
tionary who was essentially an Indian 
missionary. He merged his identity 
with the identity of his motherland, 
with the aspirations of his mother-
land. I wanted that such a National 
Institute or National Academy should 
be set up to deal with the problems 
which are very vital to the national, 
And deal with problems which are 
living and which give an integral out-
look of the ideological understanding 
or evaluation of Netaji's politics. 

What are the subjects that I want-
· ed this National Academy to take up? 

I wanted it to take up the economics 
of planning, a comparative study of 
political philosophies, advance mili-
tary science and problems of national 
mtegration. 

I wanted the association 01 the 
name of Netaji with this Institute 
because it has been agreed by all 
that Netaji is the father of Indian 
nationa,} planning. There are plan-
ning ceiIs of the Government but it 
is absolutely essential for our coun-
try to have advanced studies, higher 
researches on the subject of national 
planning, because the concept of 
national planning originated essen-
tially in the totalitarian countries 
with totalitarian concepts and it had 
its own fulfilment in a totalitarian 
policy. To halVe national planning 
in a democratic set up is not an 
easy task. This is one of the reasons 
why our planning, the. concept of 
planning, the dynamic;s and mechanics 
of our planning have failed. because 
we have not been able to integrate 
the principles of our planning with 
the principles of .our democracy. 
Therefore, I feel that N etaji started 
the process as the President of the 
Hraipura Congress where in his presi-
dential address he outlined the basie 
principles of the planning that' India 
should follow. It is absolutely essen-

· tial, if we want to build up a demo-
cra?c society based on socialist Pl'incl-

· pIes, that an independent institute 

should be set up to make a -higher 
study of the objective of planning 
an(! how the objective of planning 
can be fitted into the democratic set 
up of our country. That is the reason 
why I wanted that the economics of 
national planning should be one of 
the subjects for this Netaji National 
Academy. 

Coming to military science, I do 
not know whether any country in any 
part of' the world, within the last one 
century, within a period of 25 years 
faced five external aggressions. The 
issue of our national security is very 
vital to our country. Even now we 
have potential enemies. We should 
not entrust study of all the problems 
of defence. all the problems of na-
tional security only to the defence 
personnel, only to the official defence 
organisation, bilt there sould be cer-
tain higher independent institute 
which should go into the matter to 
have an indepenedent study of the 
problem, keeping in view the pro-
gress of the modern trend of military 
science all over the world. After the 
great revolutionary Shivaji, Netaji is 
the greatest tnilitary genius and tliat 
is why I wanted that our defence 
people, our security men, our studies 
of the issue of national security 
should have at least the inspiration 
of the greatness of that military 
genius which we have found in 
Netaji. 

The third objective of the Academy 
is the problem of national Integration. 
Even now, when the Nationa: Integra-
tion Council is meeting on many 
occasions, India is facing many 
problems which affect our emo-
tional integration. We thought 
that after partition the commu-
nal problem would be solved. But 
even after partition, in that and this 
part of the country, in this and filat 
part of the sub-continent c.ommunaJ 
problems have raised their hydra-
head. Not only communal problems 
but regionalism, linguism, provincial-
ism. casteism and many kinds of 
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separatist and divisive tendencies 'are 
plaguing the soul of our country but 
creating a dangerous situation. 

There is also another dangerous 
"son of the soil" theory. Now, we 
hear in every part of the country as 
if a Bengali is not an Indian, as if a 
Gujarati is not an Indian, as if a 
Guj arati has no right to settle in 
Bengal and do his job there. This 
problem of lack of national integra-
tion has become so serious. Unless 
we seriously tackle the problem, we 
may have to go the European way. 
Europe has greater' common bonds am-
ong different communities and States 
then exist in India. But yet Europe 
has been dis-membered into diffe-
rent o ere~ States because there 
has not been a fundamental under-
standing of, I should say, harmony 
among the European community. 

For the last few centuries, I should 
say, for even a few thousand years, 
there have been different soverign 
States in India. India was politically 
divided into many States. But India 
was culturally one. From the point 
of view of the concept of cultural 
union, cultural synthesis, India always 
represented as one indivisible na-
tionality. The foreigners dealt with 
the concept of nationalism which de-
veloped, after the Nepolean era, into 
the concept of nationalism based on 
Stites. But if we study the Indian 
history, the Indian culture, the Indian 
philosophy, the coneent of Inaian na-
tionalism is based on something else. 
It is a concept of cultural unity; it is 
a concept of cultural harmony; it is 
a concept of spritual harmony. And 
that is the heritage we are carrying. 
Although we speak in different lan-
guages, yet we are one. 

I wanted to integrate all this with 
the name of ,Netaji because Netaji is 
the only person who during the Azad 
Hind movement, be it the Hindu, be 

it the Muslim, be it the Christian, be 
it the Buddhist, coming from every 
part of the country, integrated all of 
them into one single national being. 
Mahatma Gandhi said several times 
that it was Netaji who abolished all 
caste, creed and religious distinction. 
from the Azad Hind Fauj -and that 
he will be remembered in the 
Indian history because he successfully 
abolished all communalism, and 
caste, creed, religious barriers and 
infused the spirit of national unity 
among all the Indians to work under 
his banner as Indians. 

At the time of partition movement, 
80 per cent of the higher officers of 
the Azad Hind Fauj, belonged to that 
part which is now called Palilstan. 
They resisted the cry of Pakistan 
and they opposed the demand for 
Pakistan and fought for united India. 
At the time when the two-nation 
theory, when the hatred of com-
munalism. was creating havoc in the 
country, at that time Netail defied 
Communalism and realised unique 
national unity. That is the reason· 
why this problem has to be studied 
in the proposed Netaji National Aca-
demy. New avenues have to be dis-
covered so that national integration 
becomes a reality. 

Through the evolution of the last 
21 centuries, we find, the different 
values of a constitutional government, 
the different values of political de-
mocracy, the different values of eco-
nomic democracy-call it socialism-
are in vogue in different parts of the 
world. What we find today is that 
there is no integrated concept of these 
values, the concept of political values. 
democratic values, economic values-
all integrated into one concept of 
higher human values. There is a 
conflict between different ideologies 
in different parts of the world. 
Netaji gave one unique slogan to 
India to fulfil this task. He said that 
the objective of free India will be to 
synthesise, to harmonise, to create an 
integrated concept of national ideo-
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logy based on the concept of freedom, 
democracy arid socialism. In some 
parts of the world, there are so-called 
democracies, in other parts there are 
so-called socialisms. N etaji said in 
1944, in his Tokyo University speech, 
that the task of India will be to move 
to the next stage of socio-political 
evolution of the world by synthesismg 
the fundamental values of freedom. 
democracy and socialism into an in-
tegrated concept of national philo-
sophy; that is the mission that India 
can carry forward for the progress of 
human civilisation as a whole. 
Netaji is neither for this ideology or 
for that ideology in the absolute 
sense. He was never anti-any-ideo-
logy because he thought that no ideo-
logy could be the last word of human 
wisdom.' Therefore, he used the 
words 'with critical sympathy we 
should study all the ideologies that 
are in vogue in different parts of the 
world'. We have to into rate, we 
have to harmonise and synthesise 
them into a newer concept of syn-
thesis which is based on the three 
fundamental principles of human 
freedom, human democracy and the 
concept of economic democracy. That 
is freedom, democracy and socialism. 
That is the reason why I wanted this 
Academy to study comparative poli-
tical philosoph!s. 

As I have already said, r did not 
mean that the Academy should be 
another University but only higher 
studies, advanced studies, research 
work should be conducted in it so 
that an Indian Institute may be 
associated with the name and great 
beritage of Netaji and vital national 
problems which are integrally asso-
ciated with the ideological out look 
of N etaji should riflet in the subjects 
to be studied in the proposed 
Academy. 

I am very SOlTY r used harsh words 
on the other day about the Ministers-
both the senior and junior. The 
seniOr Minister is not here. But I 
did not mean it personally to them. 
It was not any personal affront. If 

he thought so, I am sorry. I did not 
mean)t. When I used the word 'you', 
I meant the institution they repre-
sent, the political institution which 
they represent. But, unfortunately, 
the hon. Minister, honourable, no 
doubt, is a professor too, but the-
poor minionic Minister did not care-
fully go through the script that .vas 
prepared for him. Otherwise he 
should have' exercised and t;lken a 
little bit of discretion while going 
through the script. The hon. Minisler 
kr,ows those people who are Sitting 
in the desk somewhere have prepared 
it and their arguments sent 
to him have given. He has 
quoted so many and so much 
of the logic, mentioning them a8 
'Insurmountable constitutional prob-
lems.' Then he cited Schedules after 
Schedule-the Seventh Schedule, 
r, II, III and so on, and innumber-
able clauses. I do not know whether' 
the hon'ble Minister cared to go' 
through those schedules. Sir, I do 
not want to take the time of the 
House by reading theSe constitu-
tional clauses. I request you that 
before you said that-he is a young 
friend and he and the hon. senior 
Minister both have, I believe, as 
great admiratiOn for Netaji as any-
body else-I do not want to use harsh 
words against them but I would say, 
you should haVe used a little bit of 
discretion while saying that there is 
a constitutional reason for not 
accep!ing the Bill as if it is a sort of 
a constitutional problem. Why 9uch 
a national academy cannot be estab-
lished? Because, the Minister says 
that there is a 'insurmountable cons-
titutional difficulty'. To-day I have 
not used strong words. I again wish 
the hon, minionic Minister has had 
exercised a little discretion before 
he read out his prepared speech made 
out by those people who do not care 
to go through the art of how to io'-
terpret constitutional issues. 

I think the Minister Iaiow8 th~ 
Institute-the Institute of Advance 
Studies in Simla. He knows th~ 

name as he deals with its budget also. 
How could this body come up? her~ 
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was no constitutional bar. Those 
dauses of Seventh Schedule, I, n and 
In and the many clauses you men-· 
tioned--did not they stand in the 
way? If it did not, how do they come 
in the way of Netaji Academy? Hon. 
ini ter~  want to ask you another 
question. Surely you know the name 
of another University-Jawaharlal 
Nehru University. You know it as 
you deal with the budget for it. How 
did it come about? With the Central 
approval. A bill was passed by this 
House. If it is so, why do you 
advance this infantile logic, this 
unintelligble logic that you cannot 
accept this Bill for certain constitu-
tional reasons and these are, what 
shall I say, not only childish, not 
only puerile but meaningless ,11so. 
You wanted to hide the real reason 
as to why you could not accept this 
Bill. I am very glad that in the name 
of Pandit Jawaharlal Nehru there 
are so many institutions. Jawaharlal 
Nehru is one of the greatest sons of 
this country. His contribution wnI 
ever be remembered. But hOw did 
you bring out about this Institute-
the Jawaharlal Nehru UniversiLy? 
Ther, there is the  Nehru Yuvak 
Kendra, Nehru Memorial Museum 
and the Jawaharlal Bal Bhavan and 
al,o Nehru Award On International 
Affairs. There are many more. How 
could you bring about these institu-
tions? Through the Bills passed in 
tJ;tis House. 

Therefore, do not say that for 
constitutional reason this Bill can-
not be accepted. Why do you try to 
hide the real reason? Say straight-
away that it is not possible for the 
Government to accept this. Say 
straightaway. In this House, not 
once, but twice-I do not want to 
give its details today, what we dis-
cussed about expenditure made by 
the Government in paying tributes 
to our great leaders,--erores of 
rupees have been spent. l have used 
this .and I do not want to use it to-day 
because I do not want to compare 
what you have spent for' di.fferent 

national personalities. Crores of 
rupees are being spent in: honour of 
our great men. I am very happy 
about it. More should be spent in 
the name of Gandhiji, in the ,lame 
of Panditji, even in the name of 
Maulana Azad, in the name of Shas-
triji. But, may I know this, Sir? For 
Netaji, how much did the Govern:-
ment spend? Till 1970, only Rs. 5,000. 
Now, after much insistence of :nine, 
you have given some Rs. 2 or 3 lakhs 
to the Netaji Museum and that is all 
for Netaji. 

Sir, I appeal to the conscience of 
members of the House, the conscier,("e 
of the nation, how they feel about 
it, and what their attitude about it, 
is. What is the way you pay your 
homage to Netaji? You have not 
that much of conscience, that much 
of humility, that much of patriotic 
sincerity to acknowledge our nation~  

debt to Netaji. He did not want any-
thing from you. What was 'his per-
sonal belongings? When he came 
from Germany to Singapore, do you 
know what was his personal pro-
perty? Only a watch, which was 
given to him by his mother; a 
Chandi, a Gita, a 'Rudrakshamala'. 
TheSe four things were inseparable 
from him wherever he went. 

Sir, Netaji did not want any politi-
cal honour. He wanted to be re-
membered as the 'Indian Pilgrim'-
not even as Subhas Chandra Bose. 
What I propose is that we should do 
something in the name of Netaji 
which will be a great inspiration in 
reminding his heritage to the 
younger generation of future years 
and which will shine as a beacon-
light for our inheritors. I have no 
doubt that in the r;ear future in-
numerable institutea will be set up in 
the name of Netaji, because, Sir; the 
country is not ungrateful to him-
unlike the political leaders who are 
ruling over the country. 

Sir, to the ,people of India, Netaji 
i~ the symbol, the ideal, of effulgent 
patriotism-I <wote the wor-dB of 
SaroJ,VIi Naidu, ''naming Sword .of 
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Indian PatriQiism." I quote the words 
of Pandit Madan Mohan Malaviya, 
fer him,-)"f'he Prince of the Pat-
riots." Mahatma Gandhi called him 
the "Hypnotic personality." I also 
quote the worrls of late Lal I!ahadur 
Shastri who said, 'Netaji' is' not only 
a g£eatest revolutionary but a 'beacon 
who has arOJ.ll!ed the patriotic cons-
cience of the country' By not estab-
lishing this -Academy you will miss 
the opportunity to share the glory 
. ~th lwnour . of paying your 
humble tribute to Netaji, the great 
son of our Motherland, Netaji Subhas 
Chandra Bose. 

MR. DEPUTY-SPEAKEIt: will 
put Mr. Daga's amendment. 

AN HON. MEMBER: He is not 
present. 

MH. DEPUTY-SPEAKER: He has 
already moved.lt. I will put it to 
the vote of the House. The question 
is: 

"That the Bill to provide for the 
e t~ li hment of fhe Noetaji 
National Academy to disseminate 
knowledge on various important 
subjects and matters connected 
therewith and incidental thereto, 
bt, referred'to a Joint Committee 
of the Houses· consisting of 22 
MembeIll, 15 ·from this House, 
namely:-

Shri Madhu Dandavate, Shri 
Samar Guha, 8hri Indrajit G1!pta, 
Shri D. P.Jadeja, Shri Bhogendra 
Jha, Shri Jagannathrao :roshi, 
Shri Prasanabhai Mehta, Shri 
Paokai Haok;ip, Shri Partap Singh, 
Shri Prasannbhai Mehta, Shri 
Arjun sethi, Shri Nawal Kishore 
Sharma, Shri Nawal Kishore 
Sinha, Shri D. P. Yadav, Shri 
M. C.' Da,ga, and 7 from .Raj,ya 
Sabha; 

that in order:to ACOilstitilte a sitting 
of the Jo.i,nt Cop¥"itteethe· qUQrtun 
shall be one7 third of tpe . total 
numbet of . members of the .Toint 
Committee; . 
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that the Committee shell make a 
report to this House by the I2St day 
of the first week iJi the next semon; 

that in other resp'ects tp.e Bule8 of 
Procedure of this House relating to 
Parliamentary Committees o;hall 
apply with SUch variations and 
modifications as the Speaker may 
make; and . 

that this House do recommend to 
Rajya Sabha ~l t ,RajyaSaDha do 
join the said Joint Committee ,1L'id 
communicate to this House the names 
of 7 members to be appoiilted by 
Rajya Sabha to the Joint Committee." 

The motion was negatived. 

DEPUTY-SPEAKER: The 
motion has been negatived. Even 
the Mover is not here. 

Now, the question is: 

"That the Bill to .provide for t1:e 
estaJblishment ' of the Netaji Na-
tional Academy to disseminate 
knowledge On varioos important 
subjects and matters connected 
therewith and incidental thereto, 
be taken into consideration." 

SHRI SAMAR GUHA: Sir, I ·would 
like to have the voting recorded on 
this. Let it be recorded for the pos-
terity of the nation. 

MH. DEPUTY-SPEAKER: All 
right. Let the lobbies .be cleared-
the Lobbjes have been cleared. 
(Interruptions). Order, please. At 
thi, stage no more discussion. 

The question: is: 

"That the Bill to provide for Ule 
establishment of the Netaji Notional 
Academy to disseminate knowledge 
on various importJ1lt u i~ and 
matters connected therewith and 
incidental tQereto, be .tUen .into 
consideration!' 
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T.ie Lok Sabha divided: 
Divlsion No.3] [15.35 hrs. 

AYES 

Banera, 8hri Hamendra 8inih 

Bhattacharyya, 8hri Dinen 

Bhattacharyya, 8hri Jagadish 

Chatterjee, 8hri Somnath 

Chaudhary, 8hri lshwar 

Dandavate, Prof. Madhu 

Das, 8hri R. P. 

Deb, 8hri Dasaratha 

Deo, 8hri P. K. 

Dutta, 8hri Biren 

Goswami, 8hrimati Bibha Ghosh 

Guha, 8hri 8amar 

Halder, 8hri Krishna Chandra 

Limaye, Shri Madhu 

Mavalankar, 8hri P.G. 
~ 

Roy, Dr. 8ar;:;ush L __ _ 
8aha, 8hri Gadadhar 

Vajpayee, 8hri Atal Bihari 

Viswanathan, 8hri G. 

NOES 

Ahirwar, 8hri Nathu Ram 

Ambesh, 8hri 

Ansari, 8hri Ziaur Rahman 

Arvhad Netan, 8hri 

Bajpai, 8hri Vidya Dhar 

Barman, 8hri R. N. 

Barua, 8hri Bedabrata 

Basappa, 8hri K. 

Basumatari, Shri D. 

Bhargava, 8hri Basheshwar Nath 

Chakleshwar 8ingh, 8hri 

Chaturvedi, 8hri Rohan Lal 

Chhotey LaI. 8hri 

Daga, 8hri M. C. 

Darbara 8ingh, 8hri 

Das. 8hri Anadi Chanm-
Das. 8hri Dharnidhar 

~ ai  Shri D. D. 
Dharia. 8hri Mohan 
Dumada, 8hri L. K. 
Dwivedi. Shri Nageshwar 

Accutemy 11&11 " 

Ganga e~  Shrimati 

Godara, 8hri Mani Ram 

Gogoi, 8hri Tarun 

Gokhale, Shri H. R. 

Gornango, 8hri Giridhar 

Goswami, 8hri Dinesh Chandra 

Ishaque, Shri A. K. M. 

Jeyalakshmi, 8hrimati V. 

Jha, Shri Chiranjib 

-
Kadannappalli, Shri Ramachandran 

Kader, 8hri S. A. 

Kahandole, 8hri Z. M. 

Kailu, Dr. 

Kapur, 8hri Sat Pal 

Karan 8ingh, Dr. 

Kasture, Shri A. S. 

Kedar Nath Singh, Shri 

Kinder Lal, Shri 

Kotoki, 8hri Liladhar 

Majhi, Shri Gajadhar 

Majhi, Shri Kumllr 

MandaI, Shri Yamuna Prasad 

Mohan 8warup, Shri 

Painuli, 8hri Paripoomanand 

Palodkar, Shri Manikrao 

Pandey, Shri Krishna Chandra 

Pandey, Shri R. 8. 

Pandey, 8hri Tarkeshwar 

Pandit, 8hri 8. T. 

Patel, 8hri Natwarlal 

Patil, 8hri E. V. Vikhe 

Patil, 8hri Krishnarao 

Peje, 8hri S. L. 

Radhakrishnan, 8hri S. 

Raghu Ramaiah, 8hri K. 

Raj, Shrimati Sahodrabai 

Ram 8warup, Shri 

Rao, Shrimati B. Radhabai A. 

Rao, Shri Jagannath 

Ray, Shrimati Maya 

Reddy, Shri M. Ram Gopal 

Bichhariya, Dr. Govlnd P .. 

8ankata Pr_d, Dr. 
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Sathe, Shri asant
Satyanarayana, Shri B.
Savant, Shri Shankerrao 
Shambhu Nath, Shri 
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore 
Shaaoy, Shri P. R.
Tula Ram, Shri
erma, Shri Sukhde0 Prasad
Yadav, Shri D. P.

MR  DEPUTY  SPEAKER:  The
result of the division is: Ayes: 19; 
Noes: 74.

The motion was negatived.

MR DEPUTY-SPEAKER: We now 
taka up the next Bill.
Shri ajpayee.

15,35 hvs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of Article 124)

41 WOT fiisnft Wimft( Tf5PTT)

rrrwrer aft, fr srearre   fa    

fsrPT w wftfk pF

tt fwr fqrr srfr i

W W W  RTf?r 

124    vr f?mr tot ft i vfir-

BTPT rr 1 3 124 fT t JPIT-

Trftm xftx fa Ttftrart  rc?farcr

"l24( l) TR?TTrr

fhrr 3ft vtti-

cH? 8 fafff SRT xftx 
rte   faafar

HTTSft 5W cWT, F5T WRT 

inrfinr jsnrnsfaff  fosr
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Sill

nr to  

(2) 3wtwrrmrq , cm 

TT5ff  <w rwiwff , 

mmtftwf  Tnvit

7T,fsR?rf TspfhR 

 frtr ttpt xm ur- 

<rfa n?w nw, mrf 

cTTSTT   JJ5T

ffcr vffirqrar am

sif trt- 

sftwfafRr r <nu 

wmmftsr ?w ?pr to 

r?rrTTanTcnrf  

73   stft jtfst  

TT  I

?   TTfspTfir r firo 

f ft srt rmsftgr vt 

fwfar    r imsr 

Wrrfarrfcf  fr?T 

<TTTrtf fw WTTT t 

Dr Saradish Roy in the Chair

15.36 hrs.

 ?rr Tf3r 124   ( 1)

 ?re fwflrftRr sfte fgpTT snfc .

The seniormost judge of the 
Suprme Court of India shall be the 
Chief Justice of India

nft srar   j r rrmrfor vt 

rt tt 1  ?ft 

pr w  f mrrafaff  fojfar

flnw TO TTUTgftgT  TTqfrT fWT

 The <otlo'iflg Membes also recorded their voles :
AYB3. Shli MMhucyya Haidar s
I40B5: Shri HUn Bhagst Paswan and Stan P.M. Sayeed .



4 t  w s w  fiffrft m  t t f t  :

tffWFT tfn  inTOjfatrfw?tfa 

S t e r n r   f a  t f ? r T

ffor      f o j f a r      w  j       q y   f f P F T  

<rt m vr rm to m, 

a n w a r   if sft  5? h t  w r f f s f a r  ? > r r  

npr i j w   wrrcrrafar  r r   i   f a    r    

r r  arferes

?ffr , 3R- & apr TWff wt p 

qr <rn 

ktt  ift sryT    m

t o      < f t   ,  f  r r     k     

rTr  ?wt rr fa w?rx   jtpjt- 

t f t a       f n  tffcT I T   f a t f t    W   T T P T T T  

 W T E T R  'TT n t  <lt, W f t f o F  5RTHTTT 

<TT   I

3f t    r   f a i m   tft 20 

1971 <?rupt  f t  1  g ? r    ? r  T   a r r a r -

w      m r   r r   t   m  m    

rgr &    m  r cft ft  t S r f a   nr n-  s u  r  

r 1 frf3r  3JT?  ?rr  

isTO Trr

aw  15 wr far fararr fa rre?r.

s  w      n  i f r o  ft  r  T c n   n r  

fawrarari <rt f sriw  r

I Hpir  frtor  RT ft 

 i 1 1    3  & r l r  Jr  m    :

The object of this constitutional 
amendment is to ensure the impar
tiality of the Supreme Court of 
India. The present constitutional 
position gives the Government an 
unlimited power in appointment of 
the Chief Justice of India. This 
power may undermine the indepen
dence and  impartiality of the 
highest organ of the judiciary,  as 
the Government can fin the vacan
cies by appointing persons sharing 
their political views.  Therefore, 
the amendment provides that only 
the seniorxnost judge of the Sup
reme Court become the Chief 
Justice t India/

3ft   t r r W    ft 3F W C    <SFT    F T

?rre ot r 1 flfNw smm  t

y f sr g g   an nrtftar v t  i j w  a n m t f h r   s r t  

farcm 1

  m  ft <fte <rc 4 5,  f a q  t f w r r a f c r  

mortar 11

fa snra   fa tpw mmfar 

f o j f a r    v t f  srfasrT f W   m       ? 

     gnm rr fa  TrTTr t 

fa   strrmiW   xrrarrfftrr srr 1 

 m  vr w 

TWTT  TFR TT W,  K4?TW 

T, fRTr rfT TPRT vfrs 

   r  t   T  n  n  t 9r     s r   f i f a

 WRtfe 5ft  OT  rtr  

 r f a r       i r m t      a r f  r r     

r<r rr qT?nT fau mT 1 farr w wtt 

 m v ;   m r  f a r r  m t  1   m n r   

Jr 3ft   facr 111T   r  ,

f t p n   i  fwffer  n h f t   t    1

1958  TT vtfhrr JTTr JT

fW   wr?  m v   fcr 

   srrSr  ? r m  f o r t e    t

?!rT  ?rm tor  fw 1 

f a   f a f e  wft     f a

f H R r a  ? T  i t f  f a r   < f f c w a r  

   t o p :   q r       t-fr   T  J t  1

?rr Jf 3r f H  r  s p r t  ft   1 

1f c T     ?ift 5S?      R 1r

fr rr j    m fa fsrr qfmf 

fa rt  w n m   f   f a  T  i f   r   

 rg r?r   fa 

M n tfviiimrwritr

v  r i r r f a i m i i m t  t r  F
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ftt  frw srfasar 

 mm tt  s fT 3r   tV rr 

at   rrraft sir fan 5t, r vtwi

fftaJrr mfit   rsr wttI tft 

qsarifru vw srrfs, srr rr 

2r   rr arrsft- fsrfr 

ffflpser r fa  rr it r?r 

rwr   fr   r   

wm rt fasrn: aprror ?wr , 

fasiPCt  fw srfea- tor wr 11 rr 

1958  am? qfrw  srrr   set 

ftr  qrfqrr frfanr & nt eft 

rr rr i srr? srr 4tsnr 

fxti trx srtsfr r w-tt r 3f t rrft 

wr, vik r r snt  r??r  

k srrnr  w      frr

fr  ?fcr   irifT ft ?r q-rsrTP' 

r   T'Tr  Tr rnF 'r rr apfopr

st   iT5 srrf t ft rrtftpr 

 3ft r T-Pt    P?rr rrr f

Above all a person of sturdy 
Independence and a towenng per
sonality who would on the occasion 
arising, be the watch dqg of the 
independence of udiciary"

sqrfar   srfirrfr fprr 1 

wvffNnr    pt ft? vm asrfr

wfrfr Prt rrf ift qpfoir ft, 

wr ft 1   ft wsit 

sra wrwwtow fcftf   f? 

t wk Sr tt r wt m fnm . 

wx.  t ffter ftsT   vwr wft 

 n? 1ft iff fwrsn 1 rr  i  vt 

1vft wrt ft ?rt srt sn    i 

nmnraFT mt   vt  srm 

  art  rr   ft stmifavr

t  frt tfm&ff t ttt 4,

f wr strRFFT   fr?PR  snrrf 

ftsr Tfr   fw   f

3T3T rr ftTT rrfr    t rnrgr

wt, r   rr   ft qitert

fiw ft,   wr w?r ft i

4 srfesr r T ft m 

Tgr rr i   ft ?rrR rrr t i

FfT  "Wff ffT

rwf   rrir i 

wffT srsr   srfsv   t mr , 
r ir fr frrr    sfa Wf f 

Tr-fir fk m  f r m  i wit

5?T 5FT W HcTvIf ?

    sft fr wr   tp

r r r r snfa ftffr 3ft 
r ??w T, ?rFr rwrTr sbpt 

rrf l -?FT ftT 

&rrt         rt iw s 
'Tift  tt 5 1  yppt arra tfft 5u  

ft 71 r fr nt 1 vni 
w   Nr     1 n m  

w  yt I 1   f?r Tct  tsftt 

5Tft fTT T TVcff fv 3't r?t ?w 

cftwr  ?rrft anrcr  ?ft ?ftr tptt 

pw ft nf,   rm  nm 1

w  vnf ft 3  TRvrft 

wtt 1   fnvrt   SW

ffwt m f frrttft f, f r fwrt 
 vfhRRT  fnr VT9V ?T4ffdi f I 

ft   vt fT4ffcTr  ?frnr  

ferr fwr  rr rar nrflr ift r   

fk qrrfng     ro?w  

Tfr t  rr    1 w Nw b

'Sifer  trt tor I?  sw 

?t   ?

Mc    fsrr 

 i  t  P srsft t

 3ft ywaynw tft fWt-
t&  I   W 3  W WT 
n r   frc
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nh Wf fafrft vnraft ;

 yrfarergr t

ft anff PT SSPT tffsWFT VT 

rr Tf, m tffasrrc   wr 

RJT i, srsr t fTT fatfr r, 

wrrr  rrar      nffr

KW5PT  PttJIW t   1 

5Tr ft 1   vfr I   gtcft eft

wrn wn  star \ Fft   fa 

srr anrnfq:, tft rsn7 tft rararr 

wnr rcnr t     efiwr
Star, ft nprc  fspfoTarTr 
rntfcp m  fcrr

r ftrr m ftft   60 sferlt r

SfftRT rW 5FT73HT    fflct f

 rm r, wtfa toht gfirerrferyi 

mlfof sfft mwrfnF fa t w  fra 

 ft Mt grr Tt I flr wfar stjt fcst- 

Rr  Tgr  i

rfar m  farmer rr 
1 3t  rfsr srftnrrm n gR r 
tott  i era wrrc  fnt grs t 

itTcf t crramfr rewwi Trrr 

, fat smr  wrm-TTfr tt r 

ro-ijfr sr , wt tojtt tftrr- 
ai aFjft  fa st  it fa-rPre 
t     fiFmr,  artoicr
mrhRrr t wr  ft tffc 
jpr wfsrerrct m rwr  rr i

 Tfrrm fa rj vr m 

r wr to si, Srta wr  

to rcr t  9fhr qrfcft r 

vtfw  rf  > w'ii Min 
t t fa

ws fr   TOT mr yt yfa  
vnrflrnrjft T i  wrspr 

m 5 hr ,   rr f,

wfr m RTt i fk rW  

rtaT fcrr   

fTTft fWRr pt 1   i r T

t wm viqtit  

   Wilt  f WT

fir     m frar f T fv

fossrar

ttt , Af far w rniK    

fast     i rnt srf r

f,>T fir rt w ftwT 'fn 7 

fa  j fp m rfr mr 

    ftrctf ift, fr n rmT 

jft r r w rnr-

W   WTT   3fWT i gT  W"

pm rc  vt  nff

 i Srffar r rwir to>tt vt

rTfTf rfFfFT3fT FTr i 

mt feft    r Sr tft 

wj   w rr i fir   mr

irmfWH  5PTrwt~

3j7T fwr rr i rr hIvh 

AW   TTfw i 1R rr

nrr tj t     fc i

fr    faSrfafaffir fF

r  rw m t 

fTfifTFT Ttft rr   i

  fa   r    smT  fwn

nr vfwr R T TT , fft 1T

rr fv   n i

RftVjl RT  '0tT 9ft 

 i ftsr fw   ft ft 

rr ft   fvvtffwvrnrr

rw,  r   t fimfTw  

rfh: gT fwt ir  Af wrftr wr1 

mvfm   i tr   rrt vtf Jt

WWFPRT VTPT ft W VTf Wrtm Pf 

ftft, fr m V fw  Pt Nrn: 
rft to m mm 11 1

W   iff cn pr      (SHRf   I

fa rt wuwr     wptfNr 

  ft prr irt rr fa mm 
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«nrr vmmrr it «rn| 1 vfemTvs 

^mr m* %  t ̂ ptt  fa?r 

uf 1 sprvm$TF(T  ̂   tot 

?imT̂r ̂  vfvx % m\ to 1 to
srfa w r fwî  ift  *r*t fsarm 

to t WTf*T mmx tit <«nr «rr fo 

 ̂ t  «rr tt*t- 

tot 11 ?ft ftrc<?|%

Ir fofcr *nrf ̂  fawr to ? **r*t 

*>r»!T  *rt  ̂  ̂nf ? cpr 

to <tt *rf *t *r£ ?

fr? r̂ter f̂Frcr̂?rr % trw«r 

* t?v wrc  <rft i *£* snsr *rt to 

*t *g?r m r̂ ̂?tt i  srfesr f$5T- 

<nW?HT % *n% *TOT % «R|T t ft> $ 

5ft tftTO «TT fa 3ffe*T W& TOT
wrnTEftur *#r t srf?eff ^n^ f̂r 

 ̂  t ft?  % Hwr  «nrpfr

ftun  ̂ *

“Hello Shelat! What about tak
ing me to your swearing-in cere
mony”

irk * 3* tit *%*rc «

5*rR*t  *, %ftf?r suer f®  3c<rr

ift *r$ » srffcs f̂ nwgwi % s? 

qFfowigq fo" $

**I learnt of the supersession of 
the three Judges and the appoint
ment of Mr Justice Ray at 11 O'clock 
on the 25th. The news came to me 
from Ca’cutta  It is a most re 
markablcl thing that the announce* 
ment took place at 3 30 m the after
noon of the day and I knew about 
it at 11 in the morning.”

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JEt. XL GOKHALE): Whose speech is
ItT

SHRI ATAL BIHARl VAJPAYEE: 
Thfe is the speech of the former Chief 
Jmtk% Mr, Hidayatulla,

VT\«T I vr *X ’

n̂crsm *nr 

*fi|*rt y*Wi «wnr *rr 
era <rar sfae r

w ft»

% 5rft % gsfto wri % 

tt tTc!T  iTÔsrra

ftw sfrr «roft  ̂ *nc*nT % to it 

tott ̂rft fro,  3sr *n: m* tc 
TS fTO TO, f̂n®cTT
%  to fro to 1  n̂̂nf̂cr 

f*nrr to i tot?: % ̂ % 
*lro fTO m,  îr

% «r? *r srfafcr ^  to » 

to *t$ «r̂iqrf̂r  nfro  f̂t 
Wl ?rfl*PT  TO 5R̂ v̂fcTT 

% srr?t sprr  f̂r»nEn? 

wfgTRT ifr xsrr fnt, ̂

ftnrr «nJr*rt 1 

rft*T arsft «pt ̂  
%\ TO'tfta srff̂

t 1 arfta- %   ̂̂  «̂§r ̂t

 ̂  | 1 t T̂> fê.nr  T̂cT W% 

1 t ̂  sn>mft*rt ftrf?urr̂ %

I  3TcT B̂5IT ̂ f̂  

imTZ % H«T ̂ ̂  ̂ ft 3TT mitt 
| I HT̂TfT̂t ft̂ft «ft »r4̂T ?t 31SRT 

f>iT «ftT  5*rft?rr % sw?*r

TOTT t 1 tfPraR % fwr  ST3T 

| ft? «ft  «mn̂tfr̂TT, ^

wr %ft w$t *m | ftr m* ̂frcs 
wn«mNr «nnr  eft ? *t
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Chief Justice oi a High Court tof ior   srrarftr,

ir  ,5ft 

gsfar fti cwr qjjr  , m  

jfor ff§ ra?    f r ft«T?nr 
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SHRI DINESH CHANDRA GOS- 
WAMI  (Gauhati)  Mr  Chanman, 
Sir, I cong atulate Shri Vajpayee for 
his very faithful representation of 
speeches made m the  Banquet Ha'l 
at Ashoka Hotel But Shn Vajpayet's 
contention is self-contradictory m the 
sense that while at the bclgmmng he 
relied  upon the Law Commission's. 
Report to advance his argument that 
the Law  Commission has insisted 
upon the independence of judgement 
of persons to be appointed as Chief 
Justice, he concluded by asking that 
a man who can go to the Supreme 
Court and occupy the judgeship of 
the Supteme Court,  why could he 
not be the Chief Justice when his 
mettle was tested when he was asked 
to occupy the position of a Judge of 
the Supreme Court May I remind 
Shri Vajpayee that the Law Commis
sion itself has said that a man who 
has occupied the post of a Judge <-f 
the Supreme Court need not neces
sarily be fit to be the Chief Justice 
because what is expected of the Chie 
Justice of the Supreme Court or the

pletely different from whait is ex
pected of a Judge of a particular 
court  Because a judge is expected 
to give judgment but the Chief Justice 
has certain other executive functions 
to perform.

In this context, I would like to 
quote what the Law Commission
says 

We have referred to the high 
and important duties which the 
Chief  Justice of India is called 
upon to  perform  It is obvious 
that succession to an office of this 
character cannot be regulated  by 
mere seniority For the performance 
of the duties of Chief Justice of In
dia there is needed, not only a judfjr 
of ability and experience, but also 
a competent administrator capaDle 
of handling complex matters that 
mav arise from time to time, a 
shrewd iudge of men and persona
lities and above all, a person of 
sturdy independence and towering 
perronalttv  

Now Mi Vajpayee referred to the 
words that he wilt be a person of 
sturdy independence  What do we- 
mean by the words sturdy indepen
dence Does it mean  that a judgt 
will iudge a constitutional  matter 
living m an ivory tower or does it 
mean that a judge will try to inter
pret  the Constitution,  taking  th 
Constitution as a living document 
As a lawyer. I know, there is a dis
tinction in the interpretation of  an 
ordinary Law and the Constitution 
and that has been approved bv 
the most  competent  judges all 
the world over While you interpret 
the Constitution, you must interpret 
it as a living document. A3turdy in
dependence1 does not mean that you 
shall have to interpret the Constik 
tion as a dead document, only its 
letter.

While interpreting  the Constitu
tion, vou must also keepi in mind 
ttittt ym ftittst interpret It te ft
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. aer that the Preamble of the Consti
tution is given effect to. Also, the 
Constitution is a document which the 
Government has not given to the 
people but it is a document which we 
the people have given to ourselves. 
What does the  Preamble say?  It 
says:

We, the people of India, having 
solemnly rtteolved to constitute 
India into a Sovereign Democratic 
Republic and to secure to all its 
citieens:

Justice,  social,  economic ana 
political;

The greatest  tragedy  in this 
country is that in the last six years, 
the Constitution has been interpreted 
as a dead document. It has been in
terpreted to favour the vested inte
rests. It has been interpreted in such 
a manner that the people cannot have 
ustice either social or economic or 
political. That is the tragedy of this 
country. And the greater tragedy i, 
that the people like Shri Piloo Modv 
<an Shri Vapayee in their own inte
rests are trying to crcalo conditions 
that it helps the vested interests.

Can seniority be the only sine qua 
non toc the appointment of the Chief 
Justice of the Supreme Court? They 
have said that democracy is in danger. 
If we look to the democracies of the 
world, we will find that for the post 
of the Chief Justice of the Supreme 
Court, the seniority has never been 
taken as a criterion.  There are 
reasons behind it. One of the prime 
reasons is that the Chief Justice of 
the Supreme Court has a duty to see 
that he can leave behind him a per
manent, a lasting, impression on the 
court and he may give the court a 
direction in which to proceed. But. 
unfortunately, because we followed a 
convention which I consider un- 
healthy that a senior udge is made 
the Chief Justice of the Suprerw 
wirt, what we find is that in the 

last 2 ymts, we have the misfortune
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of having 14 Chief Junces of the 
Supreme Court with Justice Sarfcar 
occupying the Chair  for a small 
period of 3 months and 1 days and 
Justice Shah for 1 month and  days.

How can you expect a Chief Justice 
with such a short tenure to leave 
behind him any impression? If no 
impression is left behind by a Chief 
Justice of the Supreme Court because 
of the shortness of the tenure of 
office, it destroys the character of the 
organisation.

What do we find in other countries? 
Australia have had 7 Chief Justices J*1 
70 years, Canada 10 Chief Justices in
73 years, U.S.A 1 Chief Justices in 
173 years and U..  Chief Justices 
in 73 years. And in 24 years we have 
got 14 Chief Justices

A lot has been said about commit
ment.  Now, I, for one, would not 
like a person to be a Judge or Chief 
Justice, who is committed to the 
Government in the sense that he will 
give his udgments absolutely in 
favour of the Government. To that 
extent, I will not like a Judge to be 
of that nature. But can it be said 
that a person shall be subservient V 
Government  simply because he hac- 
neen elevated  This is not the first 
case where! you find that a person 
has been elevated oit of his turn 
This is not the first case that a person 
in the highest udiciary and in the 
highest udiciary, I include the High 
Courts also because, after all, the 
ordinary poor litigant is more con
cerned with the lower Judiciary and 
the High Courts than the Supreme 
Court. et us take the case of the 
High Courts. What we find is that 
there have been innumerable case* 
in the High Courts where there have 
been persons who have been super
seded and I think the   will be an 
extremely long one. Uptilt now in 
thfc country.... CInterrnutlrons). Yes. 
sixteen Judges. I am quoting the
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facts, Sixteen Judges were supersi i~ 
•d including the two Judges Mr. Jus 
ttee Hegde and Mr Justice Gro\c. 
Has at any time been made any alle
gation against the Judges on the 
ground that they are trying to Uv 
the line 0f the Government because 
the Government at one time or the 
other made supersession in then 
favour? If the argument that because 
a Judge is superseded or he is given 
a position out of turn, there is a 
tendency on his part to help the Gov
ernment, is accepted, then Mr. Justice 
Hegde and Mr. Justice Grover are not 
competent to be the Chief Justice 
because  both Mr.  Hegde and Mi 
Grover have got allegiance to the 
Government as they were superseded 
at one time or the other.  If you 
argue that if a person is superseded, 
he will always have an allegiance to 
the Government and he will try to 
please the Government, m that case, 
your argument should go to the logi 
cal extreme) that at least Mr. Justice 
Hegde and Mr, Justice Grover  who 
were superseded and who must have 
their allegiance to the Government, 
should never be put in the highest 
position of this  country  But wt 
know a udge may be superseded but 
he does not leave behind that alle
giance, AfttJr all, when Mr. Vapayee 
said that we can" have some amount 
of confidence in the Judges, I think 
his speech reveals a lack of confi
dence in the Judges. A man may be 
superseded but I do hope that  a 
person who occupies the highest posi
tion in the udiciary of the country 
will have the independence! to see 
that his udgments are delivered not 
in favour of the Government but that 
he will interpret the onstitution in 
the spirit that it has to be interpreted

We cannot lorget the fact that th< 
people of this country have given a 
mandate to-day that the constitution 
must be interprclted in a particular 
way and the way is that the Constitu
tion must be interpreted to see that 
<m eatitarian sodety i established

and, after all, a Judge, while inter
preting the Constitution, cannot forget 
that feet and if he forgets that fact 
I will say that he is not acting in an 
independent manner because he is 
acting as if almost sitting in an ivory 
tower. Therefore, I feel that these 
arguments which have been advanced 
by my friend, Mr. Vapayee have no 
basis whatsoever

Now, if you do take this contention 
that Superssion is  bad, well, 'in 
that case you cannot say it only in 
the case of the Judges of the Supreme 
Court  After ad,  m many other 
fields we see that persons are super
seded  What about the Chief of the 
Army Staff? After all, the Chief of 
the Army Staff is a man on whom the 
security of the country to a great 
extent depends. Now, in the case of 
the Chief of the Army Staff we do 
not follow this precedent. We do not 
follow this precedent whi'e  makirg 
appointments to other important posi
tions. In fact, in all portfolios or in 
all offices where a person is to take 
decisions where he is to take the 
highest executive decisions, well, the 
criteria of seniority is never follow
ed and from that point of view I feel 
that the Government has done the 
most correct thing to break  away 
from the convention.

It has bectn asked:  what did yon
do with the Law Commission's re
port for the last sixteen years? May 
I remind him that a thing which is 
not proper even if it is continued for 
eternity, does no become proper. 
Because it is continued for long it 
does not become proper. If Govern
ment did not follow the Law Com
mission Report for so many years I 
feel that was wrong approach. Apart 
from the Law Ccnimis sions recom
mendations what I fee is that in this 
matter, in view of the important 
position of the Chief Justice of the 
Supreme  Court  which  requires 
highest  administrative capabilities, 
the selection of the eeniormost udge 
as the Chief Justice is a very un
healthy approach and I complement
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the Government for the stand it has. 
taken and for making a dep ture 
from this approach recently  I 
oppose this Bill and I hope the House 
mil throw it out

SHRI SOMNATH CHATTEJRJEL 
(Burdwan)  This  Bill which Mi 
Vapayee submitted in 1971 has ac
quired a topical interest because of 
what happened m last April  Sir 
this House discussed the question o 
supersession of the three udges of 
the Supreme Court and the appoint
ment of Mr Justice Ray as Chief 
ustice of India  Then we said, so 
far as the udiciary is concerned, wt 
are not persons who are particularly 
enamoured of the way the udiciary 
functioned  Unfortunately in respect 
of cases where there have been 
dashes between the vested interests 
and the interests of the c6mmon 
people, the courts tended to Uan 
more m favour of the vested inte
rests Our contention was that we do 
not want the Government to havt 
absolute power for picking and choos 
mg persons to be appointed as Chief 
Justice of this country or for that 
matter as the Chief Justice of an 
particular State  A feeling has been 
aroused m the country that because 
a certain udge or certain udge 
werenot found to be amenable to 
the wishes of the executive, there
fore, they should be made the sub
ects of attack by the excfcutive But 
we do not agree with the proposal 
that has been made bv Shn Vapayee 
because what it seeks to do is to 
create a vested nght in favour of 
the senior most udge of the Supreme 
Court of India to be the Chief Jus
tice of India In other matters as wt 
oppose the vestctt interests  here 
also, we oppose any constitutional 
prevision whidh will result in crea
tion of vested nght in favour of the 
sertkwmost Judge of India Mr Val- 
pfe sold that the principle behind 
thi BiU is to ensure the independence 
and impartiality of Supreme Court 
I would like to refer to oertain deci

sions of the Supreme Court m 
rccent years  In Golaknath case 
which Mr Setalvad described as a 
political udgment, we feel, the Sup
reme Court arrogated to itself a 
supra legislative power That was not 
a correct udgment  They entered 
into an arena wheie they should 
not have entered That created con
siderable difficulties requiring the 
imtndment of the Constitution also 
Amendment of thci Constitution was 
undertaken which was supported by 
almost all sections, of the House 
The recent decisions of the Supreme 
Court m the Fundamental Right case 
is the most difficult document for us 
to understand what has been decided 
1 non

Thi-  the position of the Supreme 
Court So far as Parliament is con
cerned what can it do to reined 
ihese dcects7 We are talking about 
independence of the udiciary  But, 
what we find is ttwt a retired Chief 
Ji sti c ot India is now retamed as a 
liwvt of the Tat 1 firm and I am told 
that ht is getting a retainers fee of 
ftv 1 1 ikh pti ye That does not 
speak well of the independence of 
iudien  m this country

We find  an  ugly  competition 
imongst the udges who are retired 
01 who art gom to retire trying to 
stain the favour of the Executive and 
r havt bui raising this question on 
the floof of this House m my humble 
way on  vai ious occasions namely 
that the appointment of the retired 
fudges to various posts which arr 
undei the patronage of the Executive 
has made definite inroads into udi
cial independence and udicial inte
grity in the country  We find that a 
retired Chief Justice and the udges 
of the Supreme Court often become 
arbitrators  m respect of matters 
where the Government is  party at 
a fat fee, and our udges are also 
trying to carry favour of the Execu
tive to head this or that Commission 
Judges are also very eager to be-
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come Members of the) Law Commis
sion. Although during their tenure 
they have never delivered an illu
minating udgment they seen to be
come the repository of the legal wis
dom in this country to be taken 
straightway to the Law Commission. 
We do not want this type of udicial 
independence and udicial impartia
lity. What is happening throughout 
the country is this.  Most of the 
retimed Supreme Court Judges to-day 
are employed;  whether they reach 
the age of 70 or 75 that does not 
matter. But, what is found for them 
is enough to last for years together 
so that they can continue to draw 
the same salary.

Therefore, we submit one thing. 
The people who are really concerned 
about their fundamental rights and 
whose rights arc daily being affected 
wanted a guarantee under the Cons
titution of their right to living wage 
of the right to work, etc. But they 
have been denied these rights.

So far as implementation of the 
Directive Principles in the Constitu
tion are concerned, in this country, 
whatever little right has been given, 
it has repeatedly been denied. In
roads have been made by the courts 
even in the limited spheres. When 
we find that the Supreme Court is 
going on violating what can we do? 
We remember Supreme Court giving 
timci so that amendments could be 
brought forward by Government to 
nullify the effect of the udgment 
that was given striding down certain 
provisions of the  Maintenance of 
Internal Security Act. We have seen 
itI am sure, Shri Gokhale will 
agree with methat a sort of tussle 
goes on in the matter of Industrial 
Tribunal Act. When there is a dis- 
outr between the workmen and eon- 
ptamers or when there is a dispute 
Mween.the big .business men and their 
-empJapeestand when 4bareare disputes

or when their are hatm eorm 
procedings and when there are sch 
Draconian laws, what is the attitude 
that is taken?  We say mu feave no 
special feelings of being enamoured 
about the courts in this country. 
Therefore, we suggest that the people 
should be the greatest beneficial of 
the legal  system in this country 
common people. I feel that the 
peoples voices should be accounted in 
the matter of selection of udges and 
the appointment of udges since we 
have no forum of election of udges 
in this country.

I cannot support the mover of this 
Bill who has brought forward this 
Bill. The Government should bring 
forward such a Bill so that we can 
have the views of the people's re
presentatives in this country as to the 
suitability or otherwise of the udges 
of the Supreme Court or the Chief 
Justice of Supreme Court. There
fore we do not support the principle 
that is put forward in this Bill as it is 
unworkable. We also do not want to 
give uncontrolled power to the Gov
ernment to make choices on the basis 
of their unexplained suitable social 
philosophy which our greet and learned 
friend the late Mr. Mohan Kumara- 
mangalam put forward on the floor 
of this House.

So far as the Law Commission 
recommendations are concerned, they 
have been referred to by my hon. 
friends Shri Atal Bihari Vapayee 
and also Shri Dinesh Chandra Oos- 
wamy. It is no doubt tml that the 
Government of this  country never 
thought of implementing the Law 
Commissions recommendations made 
in 1953.  They were sought to fee 
made handy for  the purpose rtf 
ustifying a decision wtfiich might 
otherwise not be ftflly Justifiable. 
The .principle laid town toy tin Law 
Commission 1s tht fty UtmOd to
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persons of sturdy independence and 
toWttkig personafltieap and watchdogs 
t democracy. We do not waot that 
these matters should he left com
pletely in thtf hands of the executive 
whose bona flds, I am sorry to say, 
are not always not sespect or that 
these matters should be decided m 
the corridors of power in the South 
Block ot the North Block or wherever 
it may be.  Therefore, these are 
matters on which we want that the 
peoples representatives should givct 
their views. When we have found 
that fen rases of democratic urgss and 
aspirations of the people, their rights 
are being taken away, at least, let 
them have this right that their cases 
or their ffadrs or their difficulties or 
their disputes may be decided by 
judges, in whom they havd faith, and 
about whose choices and appoint
ments and selections, the peoples 
representatives have had something 
to say.

Otherwise, a mere constitutional 
provision  regarding the method of 
appointment of judges will not cure 
the defects that have crept m in the 
judicial body of this country

So far as we are concerned, we 
express our opposition to this Bill, 
but we say at the same time that 
some method  should be found out, 
and we certainly do not wish to give 
to Government absolute and uncheck
ed power to ppoint judges as they 
are now claiming.
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MR. CHAIRMAN: The time allotted 
for this Bill is two hours. So, 'we 
have to finish it today. But the list 
of members who want to speak (.:)1)-
tains many nam(lS. So, do you want 
the time to be extended? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : Sir, I consulted some 
of the leaders who are present here. 
The consensus is that we may extend 
the time for this Bill by two hours. 

SHRI P. K. DEO (Kalahandil : 
Mr. Chairman, prior to Shri V.aj-
payee's Bill, in 1971 I tabled a simi-
lar Bill, namely, Bill No. 74 of 1971. 
in the Statement of Objects and 
Reasons of which I had stated: 

"The Constitution of India does 
not lay down any procedure for 
the appointment of thi! Chief Jus-
tice of the Supreme Court .... The 
appointment of th(1 Chief Justice of 
the Supreme Court is within the 
discretionary power ofihe Presi-
dent. who acts on the advice of 
the Council of Ministers. It is 
therefore, high time t~t thepro-
cedure for the appointment of 
Chief Justice of the Supreme Court 
is la~ down.", .  - " 
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.so, u early as 1971 I had anticiapted 
the' thinks to come. We knew very 
wen the Sinister motives of the ~ 

ernment toseutUe the rUle of law 
and rob the iildependence of the judi-
CiarY iii the Constitution. No\'lO' the 
everits ,have unfOlded themselves. 
You \'IO'ill appreciate that it i;, nOw 
iime to have a healthy convention. 
The healiiiy conventions of the past 
-tte throVin to the wind;' by the 
ruling party \'IO'hen three Supreme 
Coutt Judges were superseded and 
a junior 'Judge was apPointed as 
Chid JustiCe ,and ttle i!ntire thing 
Was kePt a secret '. till the 25th of 
April, 1973. I may say subject to 
correction that the retiring Chief 
.Justice, Shr} Sikri. had also recom-
mended' to the Gbvernmimt tliat his 
successor should be Justice Shelat. 

Here I would like to point out a 
·coincidence of incidents. The judg-
ment in the great constitutional caSe 
wa' delivered just a day before the 
appointment of the Chief Justice. 
While the hearing was going on, both 
thi Attorney-General and the counsel 
for Kerllia Government said in tiie 
€Ipen court that the alternative would 
be a political solution." We have 
now seen what was the political solu-
tion they had in vi" ... 

The injustice to the three indivi-
duals who havEI been passed over is 
·of minor significance. What is im-
portant is the principle involved. 
This action of the Government evoked 
l'IpontaneouS anger and disguiit 
throughout the country, as has been 
manifested by the boycotting of the 
ourt~ by the practising lawyers and 
the near-unanimous resolutions pass-
~  by every Bar Council in this 
~ountry cOlldeniing the action of the 
Government. 

The ue t~on is whether the ap-
poin~~nt of ~ti e ll.!ly was on 
o~iaenition  of calibre, merit and 
"iliarity as compared to the three 
superseded J1,!dges orwhet,he.r it was 
a questibn of a ri l in ~ee ind,,-
pendent' judjee at the altar of elq>!'-

1675 LS.-12 

diency because of their Independent 
views and intellectual integrity. 

On the 24th of April the Supreme 
Court held by a majority judgment 
in that marathon on titutio~al case 
th,llt Parliament had no power to 
amend the Constitution in such a way 
as to alter the basic structure of the 
framework of the Constitution. The 
contention of the Government was 
re e i~ by the ma ori~ of the Jud-
ges, including these three Judges. 
Prior to this, in il}e Supreme Court 
case No. 148 in March 1972 in the 
case Raj Narain 'iTs. Inl\ira Nehru 
Gandhi' Justice Hegde h~ld that the 
lower court, that is. the Ejection Tri-
bunal, is wrong in striking out issue 
No. 1 and ordered the Election Tri-
bunal to retiiime the issue. The issue 
was the resignation of Mr. Yashpal 
Kapoor who was tile election agent 
of Mrs. Indira Gandhi. The resigna-
tion was accepted on the 25th June, 
1971 by the President as notified in 
fu/: Gazette of India of 11th February, 
1971. But the trial judge gave it a 
"etrospective effect from. 14th June. 
Ag!llnst the deCision of the Election 
Tribunal, Mr. Raj Narain went to the 
Supreme Court. According to the 
decision of the previous case of Raj 
Kumar vs. the Union of India, the 
date of resignation of service has to 
be determined from the date on 
which it is ,accepted by the appro-
priate authorities. Accordingly, the 
re ~ation of Mr. Yashpal Kapoor 
~o ld ,betaken to have taken effect 
from 25th January. That will invali_ 
Iiate the election of Mrs. Indira 
Gandhi to the Lok Sabha. Not only 
that. It will, further, bar her to 
contest the elections because of hav-
ing resorted to mal-practices and cor-
'!lpt practices under Section 123 of 
t\le Representation of People's Act. 
l',his must have piqued the Prime 
Minister . 

. Another reason for the supersession 
Dfthree Judges arid the appointment 
of J\is.tir,e Ray as thl! Cliief Jusiice 
of the Supreme Court is this. Now, 
th~ question arises about the constl-
~ ti~  ami the composnion of tile 
Constitution Bench. The Special 
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Bench has enunciated the law so far 
as the Parliament's Power is concern-
ed. So, to give interpretation or to 
,corne to a decision on the various 
issues that have been raised in the 
,Swami Keshvanand, Bharati's case, a 
ConstitutiOn Bench has to be fonned. 
,Who is to form a Constitution Bench? 
The Chief Justice of the Supreme 
Court is the proper authority to form 
a Constitution Bench. So, to get a 
decision in their favour, they appoin-
ted  the Chief Justice of their own 
choice. That is why the Govern-
ment thought it fit at this opportune 
moment to appoint him so that the 
dice could, be loaded in their favo,ur. 
When the' issues have not been decid-
ed, even though the law has been 
formulated, they decided that they 
must have a Chief Justice of their 
own choice. 

Another reason, accordIng to me, is 
that there lSthe criminal contempt 
of court proceedings pendings against 
late Shri MOhan Kurnaramangalam 
and Shri S.  S. Ray in the Supl'eme 
C.ourt, thereby putting them in a very 
;li i ~t POSition with a possibility of 
unpnsonment . 

. So, taking all this into considera-
tIon, it must have weighed on the 
o e~ent to have a Chief Justice 
according to their own choice. 

I.nthis country, the ruling party 
Is, In the habit of maligning the court 
and they find convenient scape-goats 
In . the judiciary for their various 
failures and lapses. Recently Shr· 
Shankar Dayal Sharma the 'Pr .1 
d ,esI-
ent. of the Congress Party, has been 
served a notice by the Bombay High 

~t for his public utterances, denl-
gratmg .the ?udiciary.Taking all 
these things mto consideration the 
whole thing has been done in a' very 
hush-hush manner. It is an unplea-
sant duty of ours that we shall have 
to say all these unPalatable 'things. 

Now, the 'convetions have been 
cited. Every country has, its own 
cOnventions. In thl!i country, fOr 25 
years after' Independence, we created 

.a convention that th~ senior moSt 
judge wOllld be the Chief Justice of 
-Ute Supreme Court. There has been 
only 'one departul:e,-in the case of 
Mr. Justice !main who was in apa i~ 

tated due to a stroke and the loss of 
power of speech. In UK also they 
have their own convention. The 
Attorney -General is first offered to 
become the Chief Justice. ,So, that 
practice is followed in that country, 
There has been only one departure 
,in the case of MarringtOn Buller 
when he could, not be appointed as 
the Chief u ti ~ as the retiring Chief 
'Justice Lord Goddard' stood in the 
way. So far as Australia is con-
cerned, there is a similar conventioll 
but they even go a step further that 
while appointing the Chief Justice, 
they appoint the next Chief Justice 
also so, that he can get sufficient 
length of time. This thing has been 
cited by the previous speaker also. 
But I would like to point out that in 
this case if Mr. Justice Grover would 
have been appointed, he would have 
retired much after Mr. Justice Ray. 
So, there is absolutely nO justification 
to supersede Justice Mr. Grover on 
this account. 

The question of administrative abi-
lity was mentioned by Mr. GoswaIni 
in this regard. I would like to lIlen-
tion that two of these three supersed-
ed Judges were Chief Justices of High 
Courts. One was the Chief Justioo 
of the Delhi High Court and the 
other was Chief Justice of the Guja-
rat High Court. 

While making valious apologies and' 
giving explanations, Mr. Gokhale 
cited the Law ComInission and h~ 
cited a truncated and mutilated ver-
sion of the Law Commission's report 
so as to suit his convenience. The 
very fact that even the very members 
and the Chairman of the Law ,Com-
mission like Mr. Setalvad' and mem-
bers, Mr. Sikri Mr. Palkhiwala and 
Mr. Chagla have, all condemned this' 
action ;01 'thi! o ern~~nt oe  . tC)' 
prove that the GOvernment have not 
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gone deep into the matter and they 
have not considered aU the aspects 
of the LaW' Com:Drlssion's rePOrt and 
rather they picked and chose. what-
ever suited them. . On the other hand 
I appreciate the assertion of the late 
Mr. Kumaramangalam though . ,)life 
differed from him on various points. 
He called a spade a spade. He never 
minced his words. He stated that the 
Chief Justice would 'help' the Gov-
ernment and his 'political philosophy 
is most suitable from the executive 
view point'. 

Judges during pre-Independence 
days used to adjudicate cases and 
controversies between private per-
sons but after Independence and after 
the involvement of the State im va-
rious socio-economic fields, ·most of 
the cases are against the Government 
and when Government itself is a 
party in the case,. how can the 'Gov-
ernment be an appoin~ authoritVT 

SHRI M. RAM GOPAL REDDY 
(Nizamabad) : It is a repetition of 
what Mr. Vajpayee has said. 

SHRI P. K. DEO: The hon. Mem-
ber was not here. 

SHRI PILOO MODY (Godhra): 
What do you people say all the time 
anyway: "under the dynamic leader-
ship of Shrimati Indira Gandhi and 
the Deputy Leadership of Mr. A. P. 
Sharma? 

SHRI P. K. DEG: So when Gov-
ernment is a party, it makes my case 
still stronger that there should be an 
independent judiciary which should 
be properly insulated against aU 
kinds of pressure from the Govern-
ment and not to give theso-caUed 
'help'. to the Government. A Judge 
once elevated to that high pedestal 
should shed his political philosophy 
and be upright III\d independent and 
should have his own freedom jtia.g-
ment. We do not want our courts to 
be Star Chambers of the kings. 

Very' often it is' statecl by the' Trea-
sury Benches that it j.q the preroga-

tive of the Governm.ent to appoint 
the Chief Justice. 'l'he word: prero-

,gative itself is feudal and it cOuId be 
used only by kings, dictator. and 
fascists and I am surprised that those 
who swear by democracy and by 

. socialism repeat such words. It is 
,QIlly typical of the communist 'coun-
tries, to speak of committed judges. 
A judiciary comlnitted to the particu-
lar philosophy of one party is possible 
only in the party system, only if there 
is only one party rule. There is no 
possibility of having a second party 
there. There can be committed jud-
ges there. Where there are different 
parties, where there can be change 
of Governments, how can we expect 
this thing to happen? Do you want 
him to be a chemillion to change se-
cording to the political philosophy of 
the party in' power? In our country 
especially we have got a federal set 
up and there are States where the 
party in power is quite different from 
the party in power at the Centre. 
There are different parties in differ-
ent States and how' can' you expect 

• that the judge or Chief Justice of 
that High Court will subscribe to the 
political philosophy of any particular 
party? I would like to quote a sen-
tence from Mr. Palkhivala. He said: 

"A committed judge is a contra-
diction in terms You cannot have a 
committed judge any more than 
you can have boiling ice cream. 
Either a man is committed or he is 
a judge in the true sense. 'He can-
not be both." 

I quote from "Supersession of Jud-
ges" by Kuldip Nayar. He said: 

"At the time of oath-taking cere-
mony Kumaramanglam went to 
Ray and told him "Such posts are 
a reWard for political services ren-
dered." Ray replied: "I don't re-
call rendering any poi tical service 
to any body except to truth and 
Justice." 

SHRI B. P. MAURYA (Hapur): 
He is not here to reply; this is' not 
fair. 
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SHRI P. le. DEO: I want this to be 
contradicted. Ui'. Kumaramahgaliun 
is not here, but I li~l e . somebody 
trolt the Treasury Benches could 
contradict it. Gone are the days of 
Pandit Jawaharlal Nehru who as 
early as 1951 when Patna High Court 
have an adverse decision in regard to 
the Bihar Zamindari AbOlition Calle. 
wrote to the Chiet Ministers ,of 

States as follows: 

"It is obvious that the interpre-
tation of the Constitution is the 
fUnction of the superior courses. 
We have to respect the decisions 
of the Courts for, not to do so, 11 
to strike at the very root at our 
constitutional structure." 

With these words, I fully sUPPOrt the 
Bill which h., been moved by Shri 
VajpaYee. 

17 Hrs. 
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S~  PILOO MODY: FUndamental 
in the governance of the country. 

SHRI V ASANT SATHE: And also 
fundamental in the jud&ments to be 
given, as a guideiine. 
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SHRI PlLOO MODY: Will yOU cOn-
vey faithfully what I want to say to 
him? 
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smtI PILOO MODY: What fa' 
'Panthpradhan? 

MR. CHAIRMAN: It means 'Prime 
Min,ister' . 

SHRI SOMNATH CBATTElUEE: 
Why 'does he not Inc:hlde article 39 In 
the Chapter on Fundamental Rights? 

SHRI VASAN SATHE: WOUld my 
hon. friend do that? 

SHaI SOMNATH CHATT!lRJEE: 
Would he also do that? Let him not 
take shelter behind the courts. 

SHRI PILOO MODY: His party bas 
the two-thirds majority. 

n ~ ~~~ ~h  
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i:l'if ~ ~it;rnr~~~  
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"if .. , ... ~ .... "., orr 
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~ ~ ~ f.!vTlf ~ ~ ~ 
mlf.t ~ ; -'flT.r i:\' ~ 'fiT 
~ ![ffl ~  ~ 9fI;: ~nr 

'1ft ~ mr lf1iIR .n-~ mi:\' ~ 
it;;ft ~ u  ~ ;;;r'Ift ~ ~ 'Ii<: ~ ? 

~ ~ ~ ~ ~ '4T!I"d'tw ~ 
~ itmm~~ ~~ 

men~tim  ;m~  ~ ~ 

~~;r~ itmr~ 

aT ~  ~ ;m ~  -~ ... ) 

-if q-rfirtt amr ~ ~ ~ it; 

~ ~ !iR;r 'tIVI"T ~ R' I ~ 
~ it; ~ ~~ ; t ;~ it;~

~ 'liT smtk 'R ~ ~ ~ ~ I 

~  'WIT if mk '!it ~ 
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~ if(IT!f ;n;;1 it; ;;r.for it; ;;ft ~

l i il m-~  ~i ~~ 

it; ~ f!iTIflliTwr '1ft ~ '1ft ~ 
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~-a;r 'R i ~~~~ l~~ ~ ~r ir; ~ ~ ~ ~ 
~; ~it ~ ~l r~ ~~ai tt~~ ~  

'!it am 124 it ~ -

Every Judge of the S p r~ ne 

Establishment and the Constitution of 

tbe Supreme Court" 
then he can be appointed as a Judge 

~~~i ~~~ ~ 
f¥nur ~ #T <n: ~ ~ I 

"There shall be a SuprelIle Court 
of India consIsting of a Chief J us-
tice of India, until Parliament by 
law prescribes a larger number, of 
not mote t:him thirteen other Jud-
ges. 

Every Judge of tbe Su~reme 

Court shall be appointed by the 
President by warrant under his 
hand al1li seal after consultation 
with such of the Judges of the 
Supreme Court and of tbe High 
Courts in the States as the Presi-
dent may deetn necesSary for the 
purI>OSe and shall held office until 
he attains the age of sixty-five 

years." 

"Provided that in the case of 
appointment of a judge other than 
t ~ Chief jUstice, the Chili! Justice 
of India shall always be consulted." 

«f<mi:r ~ it ;ftq; ~ 'liT 
~ ~~~~~~ it;ln 

F tl~~~~  
~ ~ fir; ;ftq; ~ ;tt ~ it; 

;rrt if ~ 1Wr ~ I ;ftq; ~ <it 
~~~~~m ~ i  .. ~~  

Every Judge of tbe Supre 

Court". 

''Every judge" includes the Chief 
Justice also. .-. 

rit~~i ~m~ 

f.rn t I ~ ~ ~ ~ tt ~ 

P ~ t ;;ro <it f.flrJ'iRf '!>i ~ 
t. ~ l; tt ; ~ ~  ifwfitu ~  I 

lIf.m ron-gm ~  : 

"Provided that in the· case of 
appointment of a judge other than 
the Chief J u~ti e  the Chief Justice 
of India shall always be consulted.'· 

r.m ~ ;ftq; ~ '!IT t t l~ ai  

~ ~ ~ ;ftin ;;rfmr 'liT ~ 
~ fiI;1rr ~ l;rr~ ;;ft '!IT '!i6;n 

ll"i! '4'r 'fT fir; ;ftq; ;;rfmr 'liT ~ ~ ~ 
'llfT I Q'fcra1;r if fw F'" t ~ ~  

~ ~ :;rfmt '1fi f¥{.flfa ~ <IT 
~ ij; f.rit ~ ~ im  t 
ir;i~;;r mr ~m~~ 

~~~  

'ift'U ;;rfmr ;tt ~ ~ m if 
1m ~ ;;ft '!IT (f-.f; ~ t ir;~ lm;r 

; r;rtm~~ ir;~ oiit ~ 

t~~~tl~~ 
~ ~ fir; ~ ;;ft f'Pf,m-~ t, -u;;r-. 
~ m-~tll l ~~ ~ 

if it ::ilfm ~ 0fTi{T 'ifTi[m I ~ "Rf 
~ m~tl it~r~~ 
fir; ~ '!iii ~ t:tOJ> mrq ~r;; ~ 

~ ~ ~ if ~  m .m: if ~ ~ 
it;~mi ll;~~ ~ 

t; ~ I ~~~~ t \Vm" 

'fT f;;m ~ ~ 'Rf Qf oft I ~ 
~ i ~;i ~~~ ~~ 

l!i'f;; 'fT I ~ ~;ttam 126 ""'" 
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~ 'IiVIT • ~ fiI; mr ~ ~ ;frq; 
;;r~  <1ft ~~rm  

"When the office of the Chief 
Justice of Iiuua. is vacant or when 
the Chief Justice is, by reason of 
absence or otherwise, unable to 
perform the duties of his office, the 
duties of the office shall be per-
formed by such one of the other 
judges of the Court as the ~ i

dent may appoint for the purpose." 

So, any of the judges can be ap-
pointed as the acting Chief Justice. 

ltat it ~it; ; n~ it~~ I 

rt~~it~~ ~ 

~ ~  ~ ~ '1ft !J"tf.rmit it; mi-
il urr i ~~  ~ t~ 

'3[t it; ~ it ~ ~ fit; ;; t~ l ; pn  

11T>;:c ~ ~ ~ ;;rfmf ~ ~ 

.m: ~ 'Ift;;ft ~~ mr ~ ~ r  1ft 
~lA it~~~~~ qr 

it;~~;;r;;r t~~ 

'iii" I ~; r an:r 124 it;;ft "IWf 

~~~~~ t l; l um 
;;rrlt <it 126 an:r 'iii ~ ~ ~ 'IiTC 
~ ~~~ ;; tmr 

~ 0 it ~ ~ m ~mro ~  m 
~~  ~ r; ;~ 126 

'!it ol IF" ;;rrlt ~ mr ~ mm: ~ 
~ 2 F ~~ ~~ 

~ , 

m ~ if; m it ~ <tt ~ 
i ~~~~  ~~ 'liltlfT 
~ l  '!itt it; ;;r;;ft ~ m it 

'f'ifT ~ ~ qr .m: ~ ~ 

w qr f'fi' fif>!J 'fi'T ~;;rrlt  

mr~~~~ itt  ~i  

~ 'Ii1m\' it tt'fi' ~~ ~ 1IfI ~ 
~ ~ ir~~~~~ F  

;;r;;r ~ ;;nit, ~ ~ fit; ~ m it 
~~ ~ ifil'lf.T ~ fWt ~ ~; l l  

~~~ ii; ~~;;rim 

1frn ~~  ~ it ~~  ~ it 
~~ i~ tpm o ;;r;;r 

~ tnor~  ~~ ~ 

~ 124 i\' ~ ~ !Jt ~ 
ipfT 1fT : 

"is, in the. opinion of ~e Presi-
dent, a' distirigUlshed jurist". 

then he can be appointed as a Judge 
of the Supreme Court. 

q'tTl;: «1f"1Q if(i!l '!it ~ ""ttllf(lU ;nm 
ipfT ~ cit ~ ~ imr;r ~ ~  ~ 

i\';;ft ~ m~ ~ ;r m, mf.i-

l:fTfdT '!it i~e lF i ~ ;nm ipfT ~ t 

t rt~~;i ~ t it~ i 

~ i ~m F  ~~ 

~~i ~ I ~~ amrr mt-r 
~ ~ it;~it~~ 

t~~~i t;r~ t~ 

r ~ ~ m  ~  

159;)1ffif, 9 i ~ ~ ~ ipfT 

~ 'IR ;;ft ~ 't, m~  i-~ 

~  ~  o;n:ft1:, ~ fiffl, f.RfT 1ft 
p, ;;rrfu q'\<: 'I'T"fT it; ~a if ~ it, 
~ '!it <r<:m: it; ~ ma<!m: 
~~ ir I ~~it;~ 

~ it~~ t ~ 

~ ra r;r <1f1L ~ it; ~ '1ft ~ 
~~~ mm~ 

~ ~ ~ I m;;r ~ 'lilt 
it; 23 m<'f if; im:ff '!it '3OT 'I>': ~ ~ I 
m ~ ~ mTlf <1ft m;;rrir ~ 
m~~~~~~ tt~ 

& ~ ;;r m ~ ~ ~ ~ 
~ ~ iffif qnfi ~  ~ f<N1fflT 

~~~~ n i~~~ r 

fifIITIf ~  ~ ~ 0ITrr, ~ 
m ~ 'ffif lfif t. mmr if ~ 
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(''IT 8To 'fro ~~hi  

t~~ it~~~i i '. 
~ flffliT I ~ <ttf1ft ~ ,,", 
~-~ lIT f.nrit ;it IIiT t ~ ""'" ~ 
lIT -mit 'ifi ~ 'fIif ~ ~ ~ tI1it 
; t~~~i i~~ IIif 

-~~ ~ i ll t- ~~ ~ 

-f,;r;rt ~ ~ 1Il ~ ~ f.!; lit 

itw~~m~ i  ~it 

~~ ~ ~ imm '!iT 
-~ oro-iii ~ if>fT'IT 'tiT ~ 0i ~2 l  

~~  ~mro~ i i l l ;;r;r ~ 

~ ~ iFiT ~ ~ itw ;.;, mfirn 
~~-~~ ~  

~- m i i~~t ~ iii 
ftR-iI'IT t ... fit; ~ ~ it; f<;pt 
q.ft t I ijffirili ~ it Wflm;r '!i't m 
~;;rr i ~~~ii; ~ 
~i i  ~~~ i  ~ I 

~ ~ ~ ~ eTIf.r .. m 'lfrt 
1ft ~- it ~ ~iFi  ~ • 
~~ r6 t I i ~ mr ll t~ 

'41 lili!lI4id I ~ ~ ~ ;:smft t I --

sit ~ ~ (orm):..,. 
~ ~~l ~t~~ ~ ~i it~~ 

~~  I ~ mqr'!iT ~ ~ 'IiVIT 

t ;~i ~r il~ 

~ gq ~~~~  mf1R; ~ 

-u~;r - rn ~~ ~ ~ m:r ~ lfTt<I" 
f.!;l:rr ~~ ~ ~ll l ~ ~ it ~ 
~~~ il~i ~ ;l r  ... r~ I ~~ 

~nlrmi ~i ;~i ; mit 
itt~ ~~~ r~- m ~ ~ 

'IiTo'IT ~ I 

~ ~ ill ~ttri ~~ ~ ~ 

iFn~ I it ;it~~~~  ~  

ifIf"f'f> ~ u tin  o l~ fmrr. ~  I 

~~  ~~ lr ~ 'l1fuitc 
jfh: ~ r  i ~r rr-~~ ~ I 

"; ~  • -~ • <. -.'- • 

nuclear w~ 
(HAH Dis.) 

irt: ~ • 'lfrri ~~ it $I'RT 'lNVf 
~  

~i ;~ ti ~~ r ;~pr 

~~ r~~  <IT wrTq 
lIilt wihm~t 1 ~ it 'lfT 
~~~ ; n~~~ ~ 

~ fit; f.mrf; ~a  if; ~ it ~ ll  

~~ril llr~ 1 it ~i ~ fu1i; 

""" "ImI'Cf;rtt r lr ~  ~ ~ 
~ lIT ~rl mrr l 

~  ~ l  "fdf,....r ... ll i~~ ~ 

~i ~ I 

MR. CHAIRMAN: 'l'he -han. Mem-
ber may continue on the next occa-
sion. As the time has been extended 
for this debate, this 'debate will go 
over to the -next session. 

11.30 brs. 

H4LF-AN-HOUR DISCUSSION 

DJwELoP.MENT OF NuCllllAlt WBAPONS 

. FOR DEFENCE Of'. THE CQUNTRY 

MR. ~  We now take up 
the Half-an-Hour DiscUssion. Shri 
Samar Guha. -

SHRI SAMAR GUHA -(Contai): 
Mr.· Chairman, Sir, it-is a uiatter of 
surprise _ ~  . also apprehension _ that 
when such an important subject, the 
development of nUclear weaPons for 
de en~ of the, W\llltl'Y, is being dis-
cussed on the lIor of the House, none 
of the senior Ministers, either Shri 
Jagjivan Ram or Shri Vidya Charan 
Shukla, is present here. 

,THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE 
MINISTRY OF. DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): I am 
-here. 

:;iHRI S~ GUHA:. Sir, when 
ever there is any news about the 
-nucrear blaitil in ClUna or -ab6ut 
9~  ~ lity--e  iii ~ tmi r-
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continental or continental ballistic 
missiles, there is a -flash of news in 
our country, big headlines in our 
papers. Recently, also, our Atomic 
Energy people took much pride be-
cause one of the latest, the 15th Chi-
nese nuclear blasts, was finlt detect-
ed through our instrument of Ato-
mic Energy. 

Whenever the question is raised, 
what about the threat from our nei-
ghbOur who is getting itself equipped 
with modem· nuclear weapons, what 
is the basis of our security, we hear 
certain heroics from our Defence 
Ministry. Every time, they say, "We 
hilve got adequate preParation to 
meet any contingency from any side", 
meaning even from the side of China. 

Such an assurance is utter non-
sense. It is a bluff to the country. 
Anybody having even an elementary 
knowledge of A.B.C. of nuclear wea-
pons knows that if China unleashed 
any nuclear attack on the northern 
complex of our defence, the whole 
of our northern complex of defence 
can be knocked down by China 
within a few minutes. I' used the 
word "heroics", but it is worse than 
heroics to assure the country that 
by our mere conventional weapons 
we can meet the challenge of any 
potential enemy, of any potential ag-
gression with nuclear weapons or 
conventional type nuclear weapons. 

We must remember that today the 
word "political power" has become 
synonymous with the word "nuclear 
power". The five countries which 
really wield political power of the 
whole world today are the nuclear 
powers,-America, Russia, China, 
France and U.K. Our Government 
has done quite well by not signing 
the· non-prolifeTation treaty. But I 
could not understand why our coun-
try also joined the chOrus of con-
demning the latest French nuclear 
tests.·- I feel; with the nuclear mo-
noPoly Of 'super . poWers in black-

mailing the whole world community 
by baviIlR certain detente betWeen 
themselves to wield all political po-
Wer through nuclear power; both 
China and France are doing service 
to world community by trying to 
break that monopoly over nuclear 
weapons. We should desist from 
condemning either China or Fr;mce 
for the reason that we should not 
block our option for the future for 
developing nuclear weapons for our-
selves. What is the latest pOSition in 
the world? From 1956 to 1973, USA 
undertook 478 nuclear fests or nu-
clear blasts, Russia-232, Britain-22, 
France----47 and China-15. These two 
big powers .... 

PROF. MADHU DANDAVATE 
(Raj apur): We blasted their test. 

SHRl SAMAR GUHA: These two 
super powers have developed a peculiar 
kind of logic for haviIlR monopoly over 
nuclear weapons. The super powers 
have conveniently brain-washed the 
people in this and other countries into 
believing that nuclear weapons are 
mOral for them but are immor&l for 
other countries. In their hands,· these 
nuclear weapons become deterrants and 
constitute the bulwark of peace but 
nuclear weapons in others' hands, ac-
cording to their logiC, will lead to a 
holocaust, a dangerous arms race, etc. 
It is a tragedy that twenty-six years 
after the imperialistic rule over us, we 
are beiIlR driven to believe in this 
kind of logic. 

We have to understand to-day that 
the concept of warfare or the military 
science has undergone a radical change. 
The concept of conventional warfare 
is increasingly e omin~ obsolete. 
There are two types of nuclear weapons 
which have been developed bv the 
super powers. One is the strategic 
nuclear weapons and the other is the 
tactical nuclear weapons. The strategic 
nuc1e-ar weapo!)s al'e likely t~ be used 
through the mechanism of missiles, 
eitlMir continental or inter-contlnental, 
with· Warheads, multi-warheads even, 
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and they have also equipped certain 
other gadgets like ~ -niarine  w'ith 
these nuclear weapons which could 
create disaster. It has also to be re-
membered that there ate tactical nUC-
lear weapons also. Tactical nuclear 
weapOns mean atomic weapons of the 
Hiroshima type. Not only so, these 
tactical weapons are beinl! converted 
into some klnd of conventional wea-
pons by the NATO and the Warsaw 
powers. They are makinl! nu l~~r 
guns, atomic mortars, etc. These 
tactical nuclear weapons are . nOW 
being employed for the conventlOnal 
warfare. Not only so, the laser beam 
is being used to trigger off sucb 

nuclear weapons. 

As I said, the concepts of tactical 

war. tactical weapons and the on~en

tional war have undergone a radIcal 
change. So, even if there is any con-
ventional war between IndIa and Its 
fleighbours, I mean the neighbour 
equipped with nuclear weapons, then 
they may not use the stratel!lC wea-
pons a ai~ t u" but if th,,!y use even 
the tactical nuclear wea~n  1n a ~

ventio'nal wa.r. I do not know what 1S 
the answer 'that our country bas. As I 
said we may ha"e many heroics but 
the 'answer is, I re~at 3:gain, within 
a few minutes the whole of our nor-
thern comple» of defence can be 

knocked out' by China and at such a 
critical sftuation we can surrender at 
the feet of the super powers, but nO 
super power will come to our rescue. 

This is the position of our country. 

We are talkinl! from a very high 
pedestal with a peculiar posture that 
we are a nation bellevin,g in peace 
and. therefore, it is our moral princi-
ple that we do not want to.l!O int,O 
developing nuclear weapons. This is 
like the logic of a eunuch preachJo.,g 
the morality of brahmacha",B or this 
is like that kind of debate on discri-
mination of VIolence and n ~ iolen e 
when a fish-ea!er argues with a m~t-  

eater thai 'I am' moi:enon-violent' tblJ,. 
you are'. Ii we use the conventloniii 

weapon~  then what riiht have \jIe to 
say 'No, we will not use ta ti~al nu ~ 
lear weapo.ns on I'thical ground? Tacti-
cal weapons include nuclear' weapons 
also as part 01 recent development of 
the concept of conventional we·apons. 

I know it is not easy to iO into the 
development of nuclear weapons over-
night. In this House I have raised 
Dehate on nuclear blasts and nuclear 
weapons many times. For tbe last 
three years the Government said that 
India has undertaken the. policy that if 
need be, for the peaceful purposes, 
India will undertake nuclear blast test. 
But uptil now no preparations were 
made. For the last three years no 
preparatillns were made, for it no re-
asonable arguments were given. The 
question of ecology or identification of 
geological strata is often revised. We 
have not yet undertaken any pre-
lin1inary experiments iust to I!et our-
selves acquainted with the nuclear blast 
technology what to speak of usinl! it 
for effective purpose. It is very clear 
to us that the fissile materials or the 
nuckiar fuels that we get from Apsara 
or Tarapore or from Ranapratapsagar 
cannot be used by us, because, we are 
bound by the contract with Canada. 
We cannot use' this material although 
we have the capability. if we can. if 
we wish, if we dare. We have the 
capability for makinl! at least one 
dozen and a halt of Hiroshima-type 
tactical nuclear weaPons. We have 
that much of fuel resources. But we 
are not free. But we have no free 
fuels. That point must be clearlY ul).-
derstood, this is the main reason why 
We are not in a position to under-
take preliminary nuclear blast test. 
The country should not be hoodwinked 
by saying that we can do it, but for 
ecological, geological and other reasons 
we. are not undertaking it. 

There was a national debate In 
the year 1970 on nuclear weapons. Ti;lls 
debate was o~ ani w by the Parlia-
mentary Scientific Committee as I\JSO 
thEl ~ titute  of J;>efen,CX'. S~e  8.1,1.6 

An.aJ,ysis. ~ who participated; 
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there included Members of Parlia-
ment, eminent scientists. academicians. 
ex-servicemen etc. The overwhelming 
opinion, barring from a minor few, was 
til at India should go to develoI> nuclear 
weapons and for that we should make 
a start, we should start with the pre-
paratory works to set up allied indus-
trial and technological complex. 

I am not advocating for any sort of 
crash programme for developinl: tacti-
cal. what to speak of, strategic nuclear 
weapon. 

Some people say. is it possible for a 
country like ours to develoIl nuclear 
weapons from the economic point of 
view? I will not 8.0 into much argu-
ment about it. but I want to say this. 
Is it not an utter shame for anyone in 
this country where black money trans-
actions were well worth Rs. 7000 crores 
iour years a1:o and above Rs. 10,000 
crores now, (and consequently the tax 
evaded may be of the order of Rs. 1500 
crares per annum) and where the 
smuggling is of the order of Rs. 400 
crares per annum, to sa.v, 'this coun-
try cannot afford a weapons pro-

gramme for economic reasons'? l\ny-
{me who repeats this argument will 
condemn himself as one who has no 
commitment to the nation and its 
5ecurity and who values superficially 
the sovereignty of this country. 

Sir, soon after the seminar mention-
ed earlier, Dr. Sarabhai prepared a 
Ten-year Profile for Development of 
Atomic Energy in our country. In 
this House we don't get any op-
portunity to discuss the nuclear pro-
gramme. 

Sir. I was a Member of the Atomic 
Consultative Committee for m~ny 

years. I do not know why. this year, 
I was dropped. I raised the question 
again and again and for the la:;t four 
years. it i. being dodged once and 
again. Dr. Sarabhai is no mOre with 
us. He wanted to quickly adoDt the 
draft IO-year Atomic Profile for creat-

mg requisite background, a certain 
technological background had to be 
created. And for that Dr. Sara!c.hai's 
Ten-Year profile-,Ten-year Atomic 
Plan-had to be adopted. Uptil now, 
it has not been done. I request once 
again the Minister of e en e~  
course he will say tha tit is not his 
subject. but to us, it is a more im-
portant point-to understand when the 
draft plan will be accepted. Anybody 
having the knowledge of Nuclear 
Science would want to know the dif-
ference between the blast for peaceful 
purpose and the blast for developing 
tactical or strategic nuclear weapons. 
They will say that the distinction bet-
ween the two is like the distinction 
between twedledum and tweedledee. 
If you adopt the experiment for peace-
ful purpose, the next day you can de_ 
velop the same technique for develop-
ing nuclear blast and if possible, the 
nuclear weapons. For many years 
this plan has been dodged. The tra-
gedy is that India is known to be the 
13th nuclear power country of the 
world. And you will be ashamed to 
know that the criticality of the first 
Chinese Reactor was after India's 
India's reactor reached criticality 
much earlier than China. Where is 
India to-day and where is China? 
What are the reasons for this? 

MR. CHAIRMAN: Now you will 
please conclude because you are going 
towards China. 

SHRI SAMAR GUHA: I am con-
cluding now. I know that wp are 
not in a position, although we are being 
bluffed, of being told this categorically. 
We shOUld be fold clearly as to why 
we are not able to do this. Is it due 
to restrictions imposed on the nuclear 
fuel that we are preparing? We are 
preparing nuclear fuel in Apsara; we 
are preparing in Tarapur; we are also 
preparing it in Rana Pratapsagar but 
we are not free to use them. You 
should say categorically that it will 
be used for the peaceful pursose only. 
But, we cannot undertake the nuclear 
experiments-underground blast. 
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About Ranapratap Sagar, Second 
Phase or even Kalapakkam, we are 
again not free. The French is coming 
in for Kalapakkam Project. I do not 
know whether we will be free to get 
the Canadian aid for Ranapratap 
Sagar-II phase. It is absolutely 
necessary for the development of 
Duclear weapons at least for our 
future generation, a certain technolo-
gical complex has to be developed. 1 
know that within a few years it is not 
possible to prepare the tactical 
nuclear weapons, what to speak of 
strategic weapons. We cannot even 
prepare the tactical nuclear weapons. 
lance again urge upon the Defence 
Ministry to create a pressure upon the 
Ministry of Planning at least to see 
that the profile that was prepared by 
Dr. Sarabhai be made use of and 
prepare a background of atomic tech-
nological complex for development of 
nuclear weaponry. If we choose the 
option of development of nuclear 
weaponry for our country, at least a 
ten year profile that was prepared by 
Dr. Sarabhai should not be made to 
be dodged indefinitely but it should 
be accepted by the Planning Commis-
sion and grounds prepared so that if 
there is any necessity, India can go 
to the extent of developing the nuclear 
weapons. 
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PROF. MADHU DANDAVATE 
(Rajapur): Sir, according to rules, 
I will ask only three specific questions. 
Firstly, the question of expenditure 
is always brought into the picture. 

As far as atomic weapons are con-
cerned, I would like to know whether 
the Ministry is aware of this fact that 
the paper on atomic energy prepared 
by late Dr. Bhabha has categorically 
stated that the total expenditure that 
is likely to be incurred for the pro-
duction of a stock-pile of fifty atom 
bombs of 2 mega ton weight is likely 
to be Rs. 10 crores and that for a 
similar stock-pile of 50 hydrogen bomb 
with 2 mega ton weight we will incur 
an expenditure of Rs. 15 crores. 

Secondly, I would like to know 
whether Government would be inclin-
ed to accept the fact that whether we 
go in for harnessing of atomic energy 
for nuclear technology or for manu-
facture of weapons, since the initial 
six or seven processes are quite 
common, We can keep OUr nuclear 
options and proceed with all the initial 
processes so that, keeping the nuclear 
()ptions open, at some stage if we take 
the decision then in that case that 
option would be feasible, 

Thirdly, whether we decide to go in 
for nuclear weapons or not, should 
we go out of the way to assure our 
neighbours that we have made up our 
mind not to go in for any nuclear 
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weapons and in a wfY give them an 

assurance of safety and security or in 

the alternative, should we give a 

feeling to our neighbours that we have 

e~t our nuclear options open, and if 

we so choose. at some stage, we may 

go in for manufacture of weapons? 
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SHRI C. K. CHANDRAPPAN. 
(TeDicherry): Considering the fact 
that there are million of people in 
this country who are unemployed, 
illiterate and hungry, what will be-
the preference of Government in rela-
tion to spending money? Will it be 
for nuclear weapons or for meeting 
the basic necessities of our people? 

Secondly, an impression has been 
given here that pOlitical power is 
SynOll:;OOUS with nuclear power, a 
very strange philosophy, I should say. 

SHRI S.(\MAR GUHA: It is the 
reality _ today. 

SHRl C. K. CHANDRAPPAN: He-
may think so. I do not agree. 

The fact has been so much revealed 
in· the morern world-recent experi-
ence of mankind confirms this-that 
a nuclear power armed to the teeth 
likl! the US could not defeat a small 
country like Vietnam with all their 
nuclear threats. Even though they 
seAt a nuclear-powered aircraft 
carrier to the Bay of Bengal, it had 
no effect. on the people of Bangladesh 
and their liberation . struggle. These-
are all facts of life 
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Thirdly, what exactly are Govern-

ment's plall!! in relation to the USI! of 
nuclear power for peaceful purposes 
and devleopment? Lastly, what will 
be the attitude of Government in 
signing the nuclear non-proliferation 
treaty? 

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): The 
hon. members who have pleaded for 
{Jur copying the Chinese example as 
far as nuclear weapons are concerned 
should be quite clear in their minds 
that once we start copyina China in 
this respect, the copying will not end 
there. 

SHRI SAMAR GUHA: It is not a 
question of copying, but of assuring 
out national security. It is the reality. 
I have not said 'copying'. 

SHRI VIDYA CHARAN SHUKLA: 
Let him hold his patience and listen 
to my arguments. He has been saying 
that China has done it and we should 
sale do it. 

SHRI SAMAR GUHA: No, I only 
talked about assuring our national 
security. 

SHRI VIDY A CHARAN SHUKLA: 
am only trying to impress on the 

han. member and the House that if 
(he Chinese have done certain things 
in their defence strategy, if they have 
undertaken a certain nuclear policy 
and development, they have done so 
against a certain background of the 
<economic policy, social structure and 
political system they have evolved 
for themselve;'. The defence policy or 
the policy of developing nuClear 
weapons followed by China cannot be 
divorced from what she has done in 
other fields. Therefore, When we are 
looking at this, I would request hon. 
member. to look at it from the view-
point purely of Our national interest •. 
We should take into account what we 
are and what we are going to be. what 

(HAH Dii) 
our national aims are. Are our 
national aims tti! same as China's? 
What is our national aim? Of course, 
we want to defend and protect our-
selves; we do not want to submit to 
nuclear blackman of any kind. We 
are not looking for a nuclear umbrella 
from any other country. But the han. 
member must realise that after the 
most barbaric happenings in human 
history perpetrated on Hiroshima and 
Nagasaki, not one war has been won 
by those nations who possessed nuclear 
weapons against other countries who 
did not possess them; they have 
always lost that war. You can see 
the logic of the situation (InteTrup-
tions). We must see what kind of 
situation we face here and what are 
the situations we are likely to face. 
18 hrs. 

It is very easy to say that We should 
have nuclear weapons but if they go 
deeply into the question and not con-
sider it in a superficial manner, I am 
quite sure that Profs. Samar Guha 
and Dandavate and many other know-
ledgeable and intelligent members 
will come to the same conclusion that 
Government have come to, that we 
must have a practical and pragmatic 
approach to this problem. 

I am quite one with Prof. Dandavate 
when he says that we should keep our 
nuclear options open. We have; we 
have not closed them. We have 
joined no such treaty which bars us 
from taking another view at any time 
we like. What we have stated in the 
House is our present policy. The 
present policy is dictated by the short 
term and long term national interests. 
My time is very limited and I do not 
want a running commentary from 
Shri Samar Guha .... (Interruptions). 
He should behave with the dignity 
which he always maintains in this 
House. When he was giving his 
views I did not interrupt him and I 
am now giving my views. 

MR. CHAIRMAN: I would remind 
Shri Samar Guha that when he was 
speaking Members who did not agree 



385 Development of BHADRA 2, HI95 (SAKA) nuclear weapOflB 
(HAH Dis.) 

386 

with his view did not interrupt him 
and now he should not interrupt the 
Minister. If any pertinent questioll is 
left unanswered we shall see after-
wards. 

SHRI VIDYA CHARAN SHUKLA: 
I am pleading with the hon. Members 
who want India to go in for nuclear 
weapons to consider this matter 
deeply. If they are particularly in-
terested I offer to arrange a meeting 
with our scientists and experts and we 
can discuss this matter thoroughly. 
They can put forward their viewpoints 
and scientists and other experts can 
put forward their viewpoints. These 
are not matters which could be dis· 
cussed publicly in detail. I was say-
;ng that our policy was to keep ow 
options open and use nuclear power 
for peaceful purposes. 

The basis of our security has been 
questioned. everybody knows the 
basis Of our security. If you go to the 
root of the matter the point is not 
whether we possess nuclear weapons 
or not. Really the ir.dustrial and 
economic strength of the country is 
the basis of the security of nation. 
Only after that other thing comes. I 
cannot accept this argwnent that we 
can be coerced by nuclear black-mail. 
Taken to its logical conclusion it 
would mean that any countr.l which 
has any difference of opinion with a 
nuclear power must develop nuclear 
capability of its own. Otherwise it 
must submit to the nuclear black-
mail of thOSe countries. It is not and 
it cannot be the situation in the 
modern world. Therefore we do no~ 

accept the theory that China can 
blackmail us by developing nuclear 
capability. 

The cost factor has been referred 
to. That is not an extremely impor-
tant consideration. If national 
security and national interest demand, 
any amount Of money can be spent. 
But since this question has been raiSEd 
I should point out that d team of ex-
perts appointed by the United Nations 

1/:75 L. S.-13 

which went into this question to find 
out the minimum cost for acquiring 
a credible nuclear force reached the 
conclusion that for acquiring a modest 
or elementary nuclear capability 1700 
million dollars will have to be spent 
by a country. That is the opinion 
of experts, not of countries which are 
interested in keeping other countries 
non-nuclear, .... 

PROF. MADHU DANDAVATE: 
Dr. Bhabha's figure excluded the 
<lelivery system. 

SHRI VIDYA CHARAN SHUKLA: 
1 am not going into Dr. Bhabha's 
figure. I do not know whether the 
figures quoted by hon. Members are 
~orre t or incorrect. 

~ F  MADHU DANDAVATE: 
That was the paper read in the Geneva 
Conference. 

SHRI VIDYA CHARAN SHUKLA: . 
That was a long time back. TIUs 
matter, besides, is not dealt with by 
me and therefore, I cannot either con-
firm or deny the figure that he quotea. 
1700 million dollars is the cost that 
has been estimated. Apart from this 
Initial cost. if we want to keep pace 
with the technological advancement, 
we have to spend increasing amounts 
of money. Then to develop and main-
tain a delivery system is even cost-
lier. Once you start riding the tiger, 
you cannot get off. I dare say that 
if hon. members who understand 
these matters go into the long-term 
cost, they themselves will realise that 
it does not appear advantageous today 
our country to embark on this policy 
of nuclear armament. Therefore at 
least for the. present, it does' not 
appear to us that the policy advocated 
by Prof. Guha will be in the national 
interest for us to follow. I am not 
taking the plea of morality; I don't 
think anybody should take that plea 
here. The main thing is the question 
of national security. Every other 
consideration is subordinate to it. 
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TherefOre, even on these two con-
siderations, 1 am justifying the present 
policy because on these considerations 
alone our present policy is based. 
Therefore, I would say that the policy 
we are following today is the best 
policy in the circumstances. It is not 
jeopardising OUr security nor are we 
sUbmitting to any kind of blackmail 
either present or future. 

Suppose for argument's sake we 
develop some kind of nuclear capabi-
lity and spend several billion dollars 
worth of money every year. We may 
never use it. Probably that' is what 
is likely to happen; just as other 
nations have not been abJe to use it 
after 1945, we also may not be able 
to use it. After spending hundreds 
of crores every year on developing 
and maintaining the delivery system, 
etc., still the conventional army, 
navy and air force cannot be given 
the go by. They will also have to be 
developed and maintained intact. I 
do not think it is the argument of any 
hon. member that once you develop 
nuclear capability, we can write off 
the army, navy and air force. So, 
maintaining this defence budget 
which is already quite heavy plus 
developing and maintaining a nuclear 
delivery system in case we embark on 
it, is something which I do not think 
is in national interest. I would 
earnestly plead with hon. members 
not to be guided by sentimental 
reasons. They must take the hard 
facts of life into consideration. They 
must take the international situation 
into account. They should see the 
history of nuclear weaponry, how 
those who have nuclear weapons are 
faring, how even countries like U.K. 
and France have fared in the race for 
nuclear weapons. Their economy has 

had tremendous burdens and they are 
falling out of the race today because 
they feel it is not in their national 
interest to keep on doing it. France 
has recently exploded some nuclear 
device and, as the hon. Members 
know, our Judge in the World Court 
voted against this blast not only 
because of moral considerations but 
because of practical considerations. 
We feel that the present pOlicy that 
. we are following is not only in thE' 
national interest but it is in the best 
interest of all concerned in the world. 
Our national security and national 
interests are not at all jeopardised by 
the policy that we are following at 
present. 

SHRI SAMAR GURA: I am thank-
ful to the hon. Minister that he agreed 
with me that the qptions should be 
kept open. But we cannot develop a 
nuclear weapor: suddenly within a 
year. Dr. Sarabhai prepared a ten-
year profile for the development of 
atomic energy in this country. I want 
to know what steps the Government 
is going to take to carry out the ten-
year profile that was prepared by Dr; 
Sarabhai. The estimates given 'by the 
United Nation experts are absolutely 
irrelevant to Indian conditions; it is 
much less according to the Indian 
experts. May I know whether the 
attention Of the Government has been 
drawn to that opinion given by Indian 
experts and atomic scientists? 

MR. CHAIRMAN: The House 
stands adjourr.ed to mee~ again at 
11 A.M. on Monday. 

18.13 hrs. 

The Lok Sabha then adjourned till 
Eleven oj the Clock on Monday, 
August 27, 1973/Bhadra 5, 1895 (Sakal 
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